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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, December 8, 19991Agrahsyana 17. 1921 (5aka) 

(The Lok 5abha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

{English] 

lIIagal Migrants from Bangladesh 

'141. 'SHRI BAJU BAN RIVAN: 
SHRI AJAV SINGH CHAUTALA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether agreement signed in 1990-91 between 
the India and Bangladesh Govemments on the question 
of illegal migrants is still continuing; 

(b) if so, the details of its Implementation; and 

(c) the steps taken for resolving the outstanding 
issues between the two countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (c) A statement Is laid on the 
Table of the House. 

sr.tem""t 

At the first India-Bangladesh Joint WOlldng Group 
meeting held in New Delhi from March 29-31. 1994 it 
was agreed to revive the ground arrangements of 1&91 
between the BSF and the. Bangladesh Rilles to deal" with 
the cases of illegal croas border movement. These 
arrangements were amended during the second JWG 
meeting held in Dhaka from April 19-21, 1995. The 
arrangements provide for the retum of persons under 
various specified circumstances. The Government of India 
has been taking up the Issue of illegal migrants from 
Bangladesh regularly, at various meetings. including during 
the Home Secretary's visit to Dhaka in November 1998. 
and the Director General-level meeting between the BSF 
and the Bangladesh Rifles in Dhaka from October 24-28, 

1999. Both sides agreed to adhere to the specific 
procedures agreed upon during the second JWG meeting 
in this connection. As friendly neighbours, both countries 
are committed to resolving all outstanding issues through 
dialogue. 

SHRI BAJU BAN RIVAN: Sir, it is an admitted fact 
that the population of Tripura has abnormally increased 
after Independence. Before Independence, it was about 
7 lakhs and at present, it comes to 32 lakhs. It is due 
to illegal migrants. It is also an admitted fact that alter 
the Indira-Mujib Pact In the year 1972, people illegally 
came to India from Bangladesh and to check this illegal 
infiltration, Border Security Force was deployed in the 
State of Tripura which is very thin. The Tripura-
Bangladesh border is about 856 kilometres and the 
distance between two BSF posts ranges from 100 
kilometres to 125 kilometres whereas in other international 
borders like Indo-Pakistan border in Kashmir and Punjab, 
the distance between two BSF posts is about 
15 kilometres. 

MR. SPEAKER: Shri Baju Ban Riyan, you rna',' a~' 

your supplementary. The Minister will give the req~I.·'" 

particulars. 

SHRI BAJU BAN RIVAN: I would like to know 
whether the policy of deployment of BSF along the Indo-
Bangladesh border would be uniform with that of Indo-
Pak border. 

SHRI JASWANT SINGH: Mr. Speaker Sir,. the 
deployment of the Border Security FOrcE; is, of course, 
govemed by many factors including terrain and it is 
determined by not simply checking illegal immigration 
including illegal activities like smuggling, etc. But the han, 
Member is correct when he points out that if there could 
be such a thing as empirically objective criteria of 
deploying forces in accordance with the size of the border, 
then perhaps, deployment of BSF in Tripura would not 
match with the deployment in other sectors 01 the 
intemational border. But that Is not the only criterion. I 
am aware of the fact that Tripura itself has raised the 
question that there is a certain deficiency in the number 
of BSF battalions that are there. That deficiency ought to 
ba made good. II the han. Member's suggestion is that 
the ratio of deployment be uniform all along the 
intemational border, then that would not be a tenable 
suggestion. But if the hon. Member Is suggesting that 
there is a deficiency pointed out and that deficiency ought 
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to be met, then I assure the han. Member that we are 
aware of the deficiencies as indicated by the BSF. 

Steps are being taken to make good that requirement. 

SHRI BAJU BAN RIVAN: I suggest to the 
Government to man the border in such a way by 
increased BSF deployment in order to face the 
situation in Tripura just like it is facing in other parts of 
the country. 

My second question Is about Indo-Bangladesh talks. 
The Indo-Bangladesh talks are going on at present. 
Among the many talks, one is relating to the question of 
transportation of goods to Tripura from other parts of the 
country through the Bangladesh territory. So, this is one 
of the tatks that is going on and the other one is to 
destroy the extremist hide-out camps at Bangladesh. The 
Bangladesh Govemment, on their own, should do It or 
with joint venture with the Government of India should 
allow the Indian security forces to operate jointly to uproot 
the camps of the insurgents. 

SHRI JASWANT SINGH: If I have understood the 
question correctly, there are two parts of it. One part 
relates to extension of the communication links between 
Bangladesh and Agartala. The second one relates to 
terrorist activities and the alleged safety and security that 
such terrorists obtain in the neighbouring countries. On 
the first part about extension of transport links between 
India and Bangladesh, as you are aware and I am sure 
the han; Member is also aware, during the recent visit 
by the Prime Minister, the Calcutta-Dhaka Bus Service 
was inaugurated. On that occasion, the han. Prime 
Minister indeed both the Prime Ministers - agreed, in 
prin"tiple, to the extension of this Bus Service. A proposal 
.was put from India's side about extending the Bus 
Services from Calcutta. to Agartala. The proposal was 
then further expanded and there is an "in principle" 
agreemelrt on it to restore the communication link between 
India and Bangladesh a multi modal communicatioin link 
which includes not just road transport but other modes of 
transport as well. 

On the second part relating to terrorist activities within 
Tripura or other parts of the North-East and the alleged 
shelter that these terrorists obtain, I might Infonn the 
han. Member that the Govemment is very conscious of 
the dimension of the problem, not simply in Tripura but 
the entire North-East. What we are receiving from 
Bangladesh is an understanding in regard to India's 
concem and a very cooperative attitude. 

[Trasllltion} 

SHRI AJAV SINGH CHAUTALA: Mr. Speaker, Sir, in 
his reply the hon'ble Minister has made a mention of the 
meetings convened during 1991-1999. I had asked as to 
how many unresolved cases were resolved in the 
meetings held during 1991-1999. This problem is 
becoming grave and the number of illegal migrants is 
increasing continuously. Earlier this problem was limited 
to big cities but now they are spreading in villages. It is 
a danger for the security of the country and they are 
burdening the country economically too. I would like to 
know from the hon'ble Minister as to how many such 
cases have been reaolved. It has been stated that 
meetings are held regularly but this point has not been 
clarified. 

SHRI JASWANT SINGH: Mr. Speaker, Sir, hon'bla 
member has asked as to how many cases have been 
resolved In the meetings held during 1991-1999. He has 
also stated that the magnitude of this problem is 
increasing and it is taking serious proportions. It is neither 
prectlcable nor deSirable, perhaps to give details of the 
meetings held between 1991-1999. But it is a fact that 
during every meeting, the issues raised by· both the sides 
are considered practically and constructively. Such. issues 
are taken up with the Govemment of Bangladesh time 
and again. I would like to tell you that last year about 
65,000 migrants were deported. Thilj number of 65,000 
migrants itself reveals the grevity of the problem. I agree 
with the view of hon'ble Member that it has become a 
very serious problem. Economic condition, growing 
population and geography of our border are the main 
reasons behind this problem. In view of these reasons, 
the Govemment Is fully alert and is taking all possible 
measures in this regard. 

{Eng/ish} 

SHRI MANI SHANKAR AIVAR: Mr. Speaker, Sir, In 
view of the han. Minister's statement in his initial reply 
that the issue of illegal Immigrants from Bangladesh has 
been taken up by the Govemment of India regularly at 
various meetings, would he please let us know whether 
the Bangladesh Govemment have been Infonned of the 
arrangements that we have made under the lIIeg.1 
Migrants Detection Act (IMDT) and the cooperation we 
are securing from them in receiving back into Bangladesh 
those illegal migrants who have been detected after 
foHowing due procedure under that Act? 

SHRI JASWANT SINGH: Sir, this matter Is relating 
to the Act and Is an exercise of the management of the 
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situation by our country. The Govemment of Bangladesh 
is, indeed aware of this matter and cooperation from 
Bangladesh is forthcoming. I cited a figure that between 
1990 and 1999, 65,000 Illegal immlgranta have been 
repatriated. The procedure to be followed Is laid down In 
the guidelines and the guidelines specify what procedure 
has to be followed and how it has to be followed. The 
difficulty that is encountered Is in reference of the people 
who are intended to be repatriated or that the B.S.F. 
wants to repatriate. Then, a reference has to be made 
by the Bangladesh Rifles to their authorities on the identity 
of the persons concemed and this, necessarily takes a 
certain amount of time. But, otherwise, we are constantly 
raising this matter in every succeaaive meeting and it is 
an issue about which the Govemment is fully aware. 

SHRI SUDIP BANDYOPADHYAY: Mr. Speaker, Sir, 
in the name of Illegal Bangladeshi immigrants, the Bengali 
people have to suffer a lot in this connection, Shri Ajit 
Panja, myseH and Shri Akbar Ali Kbandokar had been to 
Mumbai last year and met the hon. Chief Minister of 
Maharashtra to sort out the problem. The people speaking 
Bengali and who are genuine Indian citizens go there for 
their livelihood and to do their business, but they are 
being harassed unnece.urily. The Chief Minister of 
Maharashtra was kind enough and he took an all out 
initiative to see that the problems are sorted out, but stili 
complaints are coming from them. 

So, I would like to know whether the hon. Minister 
has any specific information and what is the normal 
existing system as far as the deportation is coneemed. I 
would further like to know whether the Govemments of 
other States, who arrest those people In the name of 
Bangladeshi immigrants, send them directly to Bangladesh 
or send them through the _ Govemment of West 
Bengal. If so, how many such Bangladeshis have been 
deported to Bangladesh through the State Govemment 
01 West Bengal and does the hon. Minister have any 
such record with him? 

SHRI JASWANT SINGH: Sir, there are two aspects 
to this question. Since illegal immrsnts are to be deported, 
innocent citizens of India should not suffer. II is a perfectly 
valid point and it is no one's contention that citizens of 
India, who are valid citizens and have every right to live 
in any part of India, should be deported only because 
they are suspected. That will not occur. 

The hen. member knows about the Calcutta High 
Court judgment in this regard which came one-and-a-half 
months back, and in fact, it supports that. I would not go 
into the detaiis of it. No State Govemment can deport 

anyone directly to Bangladesh. It has to be through proper 
procMures. Those procedures have been laid down as 
per the Working Group's agreements. In Iho8e procedures, 
the aspect of any State Govemment other than West 
Bengal being able to do so is not possible. 

The third part of the query was about the number of 
Illegal migrants deported by or through West Bengal. That 
figure Is not available With me just now. But I will let the 
hon. Member have that figure. 

SHRI AMAR ROY PRADHAN: My question relates 
to part (c). There are outstanding issues. You know that 
the exchange of Indian enclaves with that 01 the 
Bangladesh enclaves Is penellng for a long time. The 
hon. Prime Minister Is here. He knows that II was decided 
in the Nehru-Noon-Agreement In 1958. Thereafter, it was 
also decided in the Indlra-Mujlb Pact In 1973. After that, 
do you know the conditions of those people, two lakh 
ladian citizens, who are living in the Indian enclaves? 
'1'hey are govemed by 'the jungle rule. There are no police 
and administration. There are also no schools and not 
even primary health ,:entres. They are living under 
Inhuman conditions. 

I would like to know from the hon. Minister very 
clearly when this problem 01 exchango 01 Indian enclaves 
with that 01 the Bangladesh enclaves will be solved or 
for how long it will be kept pending. Next time also, you 
will only say that It is 'pending'. 

SHRI JASWANT SINGH: I appreciate the hon. 
Member's concem. He has often discussed this issue 
with me personally. In the question itself, there are some 
suggestions for action which I welcome. 

Now, I also tend to agree with the hon. Member that 
the conditions in the enclaves are, in lact, not to our 
satisfaction. But that is not simply a question 01 
satisfaction to us. Neither country is satisfied. Bangladesh 
is also not satisfied with the conditions in the enclaves. 
That Is why I am bold enough to assert that both 
countries are actually keen that the process of exchange 
is completed as soon as possible. 

We have agreed to work out modalities and, in the 
meantime, also to conduct a census in the enclaves. 

I will explain it further because this is a matter 01 
very deep concem to the hon. Member. AocotcIir.~ to 
legal advice, the sequence of steps that would enable 
the exchange of enclaves Includes the completion 01 
demarcation, the passage 01 enabling 18glslation in 
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Parliament in consultation with the State Govemments 
concemed and ratification and implementation of the India-
Bangladesh boundary agreement. But both sides have 
agreed on the lists of their respective enclaves. 

SHRI AMAR ROY PRADHAN: But the only thing is 
that has been pending for the last 42 years. 

SHRI JASWANT SINGH: I accept that it is pending. 
That is the factual position. But I have alsc explained 
the reasons or the difficulties as to why it is pending. 

£Translation) 

DR. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
this problem has become very grave and at present there 
are around 2 crore unauthorised Bangladeshi migrants 
living In the country and their number is around 4 lakh 
in Delhi alone. I would' like to know from the hon'ble 
Minister whether the Governor of Assam has written any 
letter in this regard and if so, what action has been 
taken on it. Besides, Estimates Committee of Parliament 
has given its report in this regard. I would like to know 
that when this report was presented and what action has 
been taken on it? As the report has strongly suggested 
that due to infiltration by Bangladeshi migrants the 
economic, political and social life of the people in West 
Bengal, Tripura and Mizoram have changed totally. 
Alongwith it I would like to know as to what action has 
been taken in regard to the programme of barbed wirfl 
fencing on Bangladesh border? 

SHRI JASWANT SINGH: Mr. Speaker, Sir, this 
question has many aspects. Firstly, the hon'ble Member 
has asked whether the Governor of Assam has written 
any letter in this regard. I would like to say that hon'ble 
Governor has written a letter but I cannot give you any 
information about the contents of this letter. I cannot 
discuss in this House the contents of letter written by the 
hon'ble Govemor to the hon'ble Presidant. Secondly the 
hon'ble Member has stated that it Is a serious problem 
and has given figures in this regard. When hon'ble 
Indrajeet Gupta was the Home Minister he had given 
some figures in the House. This is all Illegal migration. It 
is not possible for me to give any consensus figure about 
their number as on date. Their number is estimated in 
many ways. One estimate is based on the rste of increase 
in population of those districts of Assam which are 
adjacent to the border areas of Bangladesh. All these 
figures are with the hon'ble Member. Thirdly, the hon'ble 
Member has asked about the report of the Estimates 
Committee in this regard. He has asked as to when the 
report was presented and what recommendations were 

made therein and what happened to them. The report of 
the Estimates Committee was presented ten years ago 
and two suggestions were given regarding illegal migration. 
Before the presentation of this report District Magistrates 
had the power to issue citizenship certificate. Estimates 
Committee had given a suggestion that issuance of 
citizenship certificate by District Magistrates caused 
disorder and hence this power should be withdrawn. The 
Government then withdrawn this power and' now 
citizenship certificate can be issued only by the Centrel 
Govemment. Second suggestion was regarding restriction 
on visa. As hon'ble Members know very well that it was 
an aspect of Indira Mujeeb accord that Bangladeshi 
citizens can visit India on a visa of six months and it 
was not necessary to give information about their purpose 
of visit and location of their stay during the period. This 
condition is still valid as before. I would like to tell the 
hon'ble Member that the problem of Illegal migration Is 
not linked with visa alone because Illegal migrants do 
not enter the country on visa. There are several other 
reasons behind it. If you want you can have discussion 
on it In any other form. 

{English] 

So far as the issue of fencing is concerned, The 
total boundary with Bangladesh Is 4096 kms. of which 
the proposed fencing is for 2430 kms. the 790 odd lema. 
are riverine and 59 kms. is simply not possible to fence 
due to terrain. Fencing is at a distance of about 150 
yards from the 'Zero Une' and only 817 kms. of the 
fencing has so far been completed out of the proposed 
2430 kms. 

SHRI SONTOSH MOHAN DEV: Hon, Speaker, Sir, I 
am glad that the Minister, in reply to Shrl Sudlp 
Bandyopadhyay's question, has said that under no 
circumstances, the genuine citizen should be harassed 
and heckled. 

About 42 kilometres of my area is adjacent to 
Bangladesh. The vast area of my adjacent constituency, 
Karimganj is adjacent to Bangladesh. What is happening 
in the border Is that the Border Security Force Impose 
curfews in the evening hours and they start harassing 
only the Indian citizens and not checking the Infiltrators, 
I myself had written several letters to the Home Ministry 
when I was an ex-MP and also now, as a Member of 
Parliament, but no action has been taken. 

Sir, you will be shocked to know that recently, just 
before the elections, one of the boys, the brother of the 
BSF personnel, who was moving from one house to the 
other was shot and killed. An inquiry Is being donG by 
the Home Ministry on that. I am glad about that. 
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... (I'!terruptions) I 'am telling about Assam. So, my point 
is that. aII.politicai parties are totally with you that infiltration 
must be stopped but the human factor of those living In 
the bordQr areas should be considered. There should be 
a strict iastruction given to the BSF that they must not 
harass them. They are settling the ceae by taking 
something on the left hand. That should be stopped. You 
have sai.i:t that. I am glad about that. 

Sir, you know about Assam. You were behind the 
Assam Movement. I know it very well. I will request you 
very candidly to take some action so that the Indian 
citizens, who are residing all along ·the border arees in 
Tripura, are not harassed and also inflltretion Is checked. 
We are totally with you. 

MR. SPEAKER: It is only a request, a suggeatlon. 
There is no supplementary. 

SHRI JASWANT SINGH: Sir, I will take this 
opportunity to point out that I made a slight error in the 
figures that I have cited. My alert officials have been 
kind enough to send me the accurate figures because I 
do not want to go wrong on record here. The total 
proposed fencing is 3,247 kilometre.; of which 817 
kilometres have been done and 2,430 kilometres remain. 

I ~ympathise and agree with the hon. Member that 
no Indian citizen ought to be harassed by any agency of 
the State only because a larger problem is to be 
addressed. This is a suggestion, Sir, which I wlH, in all 
faithfulness, communicate to the Ministry of Home Affairs. 

MR. SPEAKER: Shri Banatwalta, pl_ pill a very 
pointed supplementary. 

SHRI G.M. BANATWALLA: Mr. Speaker, Sir, looking 
at the number of persons actually declared as IUegal 
migrants or 'Bangladeshis by the Illegal Migrant. 
Determination Tribunal Act . ... (Interruptions) 

(TranS/ation) 

SHRI NAMDEO HARBAJI DIWATHE: Mr. Speaker, 
Sir, other questions are also Important. This question has 
taken 30 minutes. 

(English) 

MR. SPEAKER: Please understand that I am allowing 
it because' of the importance of the Question. 

SHRI G.M. BANATWALLA: Sir, you take those fig4f8I 
of people actually declared as illegal migrants by the 

Tribunal. Does the Government not realise that the entire 
dimension of the influx of Bangladeshis is rather over-
exaggerated looking at the figures of the number of 
peraons actually declared as Bangladeshis by the 
Tribunal? Then, there are, as you know, complaints about 
innocent citizens being haraaaed. 

Simply sympethlslng with us or agreeing with us that 
innocent citizens should not be harassed does not solve 
the problem. Will you consider some way of monitoring, 
some way of supelVlalng In view of the large number of 
complaints that the agencies which are detactillg should 
not and do not Indulge Into this particular harassment of 
innovent ~ena? So, there should be some monitoring 
about It. Some vigilance should be there. So many 
complaints have come • ... (Intenuptions) 

MR. SPEAKER: Shrl Banatwalla, this Question has 
already taken haH-an-hour. 

SHRI G.M. BANATWALLA: Even we have the 
decision of the Calcutta High Court. After thai what action 
has been taken in order to see that h ...... nt does 
not take place? 

SHRI JASWANT SINGH: I wUl not comment on the 
opinion or the view expressed by the hon. Member, but 
as to whether the Govemment will take seriously any 
complaints, I would say yas, the Govemment will take 
them seriously. 

Radiation LMIuIge 

·142. SHRI T.M. SELVAGANPATHI: Will the PRIME 
MINISTER be pleased to state: 

(a) the total number of CIIB8II of radiation leakage 
reported at Atomic Power Stations In the country during 
the Iaat three years; and 

(b) the preventive measurn taken by the Government 
to arrest such radiation-leakages? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
~TATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and 
(b) A statement is laid on the Table of the Houae. 
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5r.tement 

(a) Some amount of radioactivity is permitted to be 
discharged from every Nuclear Power Plant (NPP). The 
Atomic Energy Regulatory Board (AERB) has specified 
the limits for the discharge of radioactivity for each of the 
NPPs. 

In the last three years, there has been one incident 
where this limit was exceeded. Subsequent to a leak in 
a moderator heat exchanger of RAPS Unlt·2 on May 5, 
1998, heavy water containing tritium activity got released 
into Rana Pratap Sagar Lake. Though the limit on the 
tritium discharge was exceeded, the annual radiation dose 
to the public due to this release was estimated to be 
less than 25 microsievert compared to the annual limit 
1000 microaievert prescribed by AERB. 

There was another incident, In MAPS Unlt·2, of heavy 
water leak due to failure of seal plug during coolant 
channel inspection on March 26, 1999. This Incident led 
to release of some radioactivity through the stack, which 
was weli within the specified limit. There was no release 
through the liquid route. 

(b) Periodic inspection of equipment, prevention of 
leakages and careful control and monitoring of radioactive 
discharges are the preventive measures that continuously 
remain in force to ensure that radioactive dischargesi 
leakages do not exceed the limit laid down by AERB. 
That these measures are effective, is amply demonstrated 
by the fact that there has been only one event in the 
last three years (as described above) of exceeding the 
specified limit. 

SHRI T.M. SELVAGANPATHI: Though a statemant 
was made by the Govemment and laid on the Tabla, it 
refers to an incident in RAPS Unit No. 2 and MAPS Unit 
No.2. A major accident was averted in 1996 at Narora 
due to an oil seepage in the pipeline. A sugestion was 
made to avoid such type of seepage which leads to an 
ultimate dastardly accident of radioactive leakages. Ali 
such pipelines have aluminium claddlngs, an insulating 
material. The turbine has to be coated with some kind of 
a speCial material or component. That was probably 
implemented in the Narora plant. So, I want to know 
whether the same suggestion was Implemented in an other 
atomic power plants also. There is an Atomic Power 
Station at Kalpakkam In Tamil Nadu where there was a 
report of such oil seepage. I would like to know from the 
Govemment whether all other atomic power stations in 
the nation have also implemented the suggestions. 

SHRIMATI VASUNDHARA RAJE: Sir, thle QuestIon 
relates to the safety Iesuea within the DA InstaHattons. I 
would just like to go through that first andauure the 
Member that adequate safety margins are provided to 
ensure that accident do not occur. There are several 
levels of safety which are built into the design, Into tha 
construction and the operation of thesa plants; and the 
personnel who operate th .. e plant. are also highly 
qualified and trained. We also have a Safety Review 
Committee which reviews these situations from time to 
time. 

A reference has been made to Narore and also to 
MAPS regarding a situation which arosa on 28th March, 
1999. I would like to teli the Member that the incident 
which took place at Narora and the one which took place 
at MAPS are first of an different; However, I would stili 
like to impress upon you the importance that one lays or 
the Department lays or the Govemment lays on the safety 
standards within the Units. I would allo like to mention 
that the AERB came up with some 134 safety regulations, 
out of which these are placed in four categories. Out of 
these, the first deals with the hardware-related issue which 
deals with effective components; the second one deals 
with the aging procesaea; the third one leads to the 
confidence-building measures, which menas we have to 
look at some analytical studies and computer based 
calculations; and the last one also deals with upgredatlon 
which you were vlrtuaMy talking about. 

These plants have been built 88 per some eartier 
safety atandards. We are looking Into this. As far 88 the 
134 issues are concerned, 90 of these were closed after 
completion of the agreed ActIon Plan. Twenty-three of 
theae iau.. are of a continuous nature and they are 
being followed by the Safety Review Committee for 
operating plants and the remaining 21 safety leaues are 
being folowed by a dedicated ceO which has been set 
up In the AERB. 

MR. SPEAKER: Shri $elvaganpathi, put your 
supplementary please. 

SHRI T.M. SELVAGANPATHI: Sir, I have no 
supplementary to put. Thank 'YOU for the details. 

SHRIMATI MARGARET ALVA: The question of the 
safety of nuclear plants and the impaet of mishaps al'8 
something which the whole wortd is looking at today. I 
am referring specHical1y here to ~ Kaiga Nuclear Plant 
in North Kanara, which Is in my conatItuency. The dome 
collapsed during construction earlier and there was a 
panic. It was reconstructed. Now very recently, about a 
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month ago. there was a short circuit and a fire in the 
plant. There was a panic all round, not knowing what the 
causes ware and what the impact would be. 

My question to the han. Minister is this: what are 
you doing by way of confidence-building among the people 
living in this area because there is panic? Even earlier 
when I asked about the collapse 01 this to the Mlniater 
in·charge, I was told: 'We do not make information public". 
It is all confidential. I agree with that. But the point is 
that the people living in the neighbourhood are asking as 
to what is the cause, and whet is the impact. 

As far as Kaiga is concemed, earlier there was an 
agitation about the health hazards to the people living in 
the vicinity, and the Central Govemment had made a 
commitment to release Rs. 2 crore for the specific purpose 
of looking after the health condition, research and other 
social support systems for those who might be affected 
in the long run, which has not yet been released by the 
Government. 

I WOUld. therefore, request the hon. Minister to please 
assure us that commitments made to the people living in 
the Vicinity are kept and I would ask that whenever there 
are mishaps. whether it is possible to issue an appropriate 
statement so that the people know· what has happened. 
and what the actual problem is so that there is no panic 
and wrong propaganda which create trouble in the area. 

SHRIMATI VASUNDHARA RAJE: Sir, I would like to 
assure the hon. Member that safety and security of the 
plants are priority for the Government. But I do agree 
with what you have just spoken about Kaiga. It Is an 
important installation and it would exercise the Members 
here. However, I would like to assure you that we wHl 
look into what you have Just spoken about. But apart 
from that, as a matter of public awareness, we are making 
a programme, and newsletters are being issued. They 
highlight the various issues which have been underlined 
by AERB; along with ihat we are issuing Annual Reporl 
and the Annual Report contains information regulatory 
restrictions imposed by the AERB. This is a public 
document; along with that we are encouraging people to 
visit the plant. We are also asking through Press 
Conferences for making information known to the people. 
All these incidents that occur, whether they are incidents 
or whether they are deviations, are shared intemationally 
through the INES. which is an intemational event scale 
and through the IRS. which is the incident reporting 
system. We would like to take away and demistify this. 
We want the people to be able to understand this. We 
would like to assure you that we will do our best to see 

that the safety and the security standarda are in no way 
compromised. 

SHRIMATI MARGARET ALVA: The money promised 
has not yet been released by your Ministry, which we 
want you to assure us, that you will do. . 

SHRIMATI VASUNDHARA RAJE: The money that 
you have spoken about, I will certainly look into and 
come back to you. 

DR. B.B. RAMAIAH: The hon. Minister has mentioned 
about the incidents at RAPS Unit·2 and MAPS Unlt·2 In 
March, 1999. 

In the United States, there was an accident at 
Thousand Islands. A big accident occurred in Russia and 
there was aRother big accident in an atomic power plant 
in Japan. 

I would like to know from the hon. Minister, keeping 
in mind all the precautions from these accidents, whether 
any investigation has been taken up and reports were 
called for. We have to take all the precautions for the 
future units and in the existing power stations "'0. Would 
the hon. Minister be able to go into those details that In 
spite of all the precautions that are normdy recommended 
by these people, major accidents have occurred? I would 
only requellt the hon. Minister to inform whether any 
investigations have taken place on this matter and reports 
were called for or not. 

MR. SPEAKER: The Minister Is responsible to the 
accidents happening in India only. 

SHRIMATI VASUNDHARA RAJE: The han. Member 
has Just spoken about the incident that took place at 
Tokaimura in Japan on September 30, 1999. 

So far as we are concerned, there is a table 
according to which we grade the intemational nuclear 
events. 

Most of ours have been below zero. Theae are called 
deviations. In the incident stage, there have been only 
two and those are MAPS and RAPS. I would just like to 
say over here that we have given a detail in the answer 
about the situation that arose out of RAPS in Rajasthan 
and the MAPS in Madras. Here, I would like to go back 
over it. This was an incident which occurred in March, 
1999 during an inspection of a coolant channel. But I 
would also like to tell you that the ventilation system at 
the reactor discharge was very very minute. At this 
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moment, I have gone over the 134 safety issues that we 
are looking at. I am also wanting to undertine the fact 
that the Safety Review Committee for the operation of 
the plants of the AERB after the Japanese disaster has 
taken and recommended that as a matter of abundant 
caution, we should again review this and re-examine it, 
and we are in the process of dOing that. 

SHRI MADHAVRAO SCI NOlA: Sir, with the recent 
accidents that have taken place in countries which are 
highly developed as far as atomic energy is concemed, 
and in an age when technology is very fast moving, I 
would like to know if the Government is constantly 
upgrading its technology as far as safety technology Is 
concerned, on the one hand, and detection technology is 
concerned, on the other, because the hon. Minister has 
just said whilst talking about a particular atomic plant 
that the systems there were a little obsolete and 
outmoded. So, is there a constant upgradation taking 
place in keeping with the fast moving technology, both 
from the safety angle and from the detection angle? 
Nuclear accidents have become a reality in the modem 
world and. therefore, has the Govemment formulated a 
rapid evacuation manual so that in the event of some 
malor accident or some major leak taking place, immediate 
steps can be taken in accordance with that rapid 
evacuation manual so that fewer people will be harmed 
in the process? 

SHRIMATI VASUNOHARA RAJE: Sir, the hon. 
Member just spoke about the upgradation of outmoded 
technologies. I was not speaking about Kaiga. The 
upgradation that is required is in the older plants and the 
older plants are those at Tarapore, Rajasthan and Madras. 
These were built in the Sixties and the Seventies. The 
other plants are in a different category altogether. 

SHRI MAOHAVRAO SCINOIA: I did not ask about 
Kaiga; I asked about nuclear plants. ...(Interruptions) 

[Translation} 

SHRI MULAYAM SINGH YADAV: He Is the deputy 
leader and senior to you. He is not simply hon'ble 
Member. 

SHRIMATI VAS UN OHARA RAJE: I have said 
honourable Member in English and I shall say 'Manniya 
Sadasya' in Hindi. 

MR. SPEAKER: You can address him as brother 
also. 

[English] 

SHRIMATI VASUNDHARA RAJE: Sir, I just wanted 
to undertlne the fact that these reactors are showing some 
signs of aging because they had been built in the Sixties 
and the Seventies. They were built to the standards of 
that time and with the experience and the advancement 
in technology, as the han. Member has mentioned, these 
standards are being revised and the upgradstlon, which 
is called for, is due to this aging. Now the AERB has 
reviewed the status of the safety systems and they have 
compiled a list of the upgradatlon requiremen1s. The AERB 
evaluation has not revealed any dangerous deficiency 
existing In any of the DAE installations which cummtly 
warrants a restrictive action on its continued' operation. 
So, the areas of possible safety upgradation are identified 
In the document and they are now trying to work on this. 

SHRI MAOHAVRAO SCINDIA: The hon. Minister Is 
confused, Sir, On the one side she is saying that It II 
obsolete and, on the other side, she is saying that there 
are major upgradation reviews taken up. 

SHRI SONTOSH MOHAN DEV: There Is a point of 
order. Sir, this is between brother and sisterl Under the 
rules, there is nothing i~ular In brother asking the slater. 

SHRI MAOHAVRAO SCINDIA: What is It, SIr? Are 
they outmoded or do they come under the safety 
parameters? It is quite justified that the Govemment has 
an upgradalion plan which is under review. When are 
they going to implement it? 

SHRIMATI VASUNOHARA RAJE: Sir, I have just 
mede the facts very clear and I think, maybe, I should 
continue to remove the confusion from the mind of the 
han. Member. I said that there are three plants which 
are slightly outmoded because they were built in the 
Sixties. 

SHRI MADHAVRAO SCINDIA: So, you have a plan 
for the upgradation. That is what I am aaklng. 
.. (Interruptions) 

SHRIMATI VASUNDHARA RAJE: Would you pleaae 
listen to me for a minute? The AERB has reviewed the 
safety norma. They have compHed a list of things that 
have to be done and they are in the process of doing 
it. 

SHRI MADHAVRAO SCINDIA:- That is all I wanted 
to know. Thank you very much. Have you got any 
evacuation manual? If you do not have, I would auggee\ 
that you think about it. 



17 Oral AnsW8/S AGAAHAVANA 17, 1921 (Saka) to Questions 18 

SHRIMATI VASUNDHARA RAJE: There are safety 
measures which have been built in at every level, 
including evacuation. 

MR. SPEAKER: Q. No. 143. Shri C.N Singh -
absent. 

Shri Nawal Kishore Rai - absent. 

SHRI MANI SHANKAR AIVAR: Sir, it Is very sad 
that such an important Issue should be neglected by 
those who asked the Question. 

MR. SPEAKER: That is why I have always been 
asking the hon. Members to be more serioua about this 
House. 

{Translation} 

LOA of Agrlcuhural Production 

·144. SHRI J.S. BRAR: 
SHRI AJIT SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether 10 per cent of the total agricultural 
production of the country is destroyed due to lack of 
proper facilities to the farmers; 

(b) if 80, the datalfa thereof; 

(c) whether the Government have contemplated 
corrective measures to check this 1088; 

(d) if so, the details thereof; and 

(e) the steplI being taken to Implement these 
meallures effectively? 

{English} 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) to (e) A statement is laid on the Table of 
the House. 

Statement 

(a) and (b) Assessment of post harvest 1011888 made 
from time to time vary between 5% to 10% of production 
of foodgrains and 20% to 30% in case of fruits and 
vegetables. 

(c) to (e, In order to reduce post harvest /oues in 
fruit and vegetables and to give a major thrust to cold 

storage/storages government has recently launched a 
credit linked Capital Subsidy Scheme under which capital 
subsidy amounting to 25% of the project COlt subject to 
a maximum of Rs. 50 lakhs for other areas and 33.'/3% 
subject to a maximum of Rs. 60 lakhs per project for 
North Eastem States would be provided by National 
Horticulture Board. Under the new scheme the creation 
of new 12 lakh tons and modemlsatlon/rehabilitation of 8 
lakh tons of cold storage capacity and addition of 4.5 
lakh tons onion storage Is targened. 

Financial assistance is alao being provided by the 
National Cooperative Development Corporation for 
cooperatives and by NABARD to both cooperatives and 
private sector to construct godowns. The Central and State 
Government agencies have also set up large capacity of 
storage mostly for food grains. Besides stl'PS heve been 
taken by the Govemment for popularisation of scientific 
methods of storage of foodgrains through education, 
traInIng and demonstration under the 'Save Grain 
Campaign'. 

{Translstlon] 

SHRI J.S. BAAR: Mr. Speaker, Sir, In tfw, reply given 
by hon'ble Minister a mention has been made about 
108888 and It has been stated that 5 to 10 percent 10888S 
were Incurred In foodgralns and 20 to 30 percent 1081188 
in fruits and vegetables in the country, population of which 
Is 100 crores. I would like to tell the hon'ble Minister that 
In the reply It has been stated that 5 to 10 percent 
1081181 have been incurred In the case of foodgralns but 
actually It Is 10 to 20 percent and In the caae of fruits, 
it is between 25 to 40 percent. You have been a protector 
of farmers' interests and I would like to ask a question 
regarding achieving the target of food production. In 1996-
97 and 1997·98 the 100000s incurred In the case of paddy 
was more than Rs. 1000 crore in Punjab alone. Hon'ble 
Prime Minister is present here. At that time Akall DaI· 
BJP allianca govemment was in power in our State. The 
Chief Minister of the State had given a statemant that • 
compensation of Rs. 300 crore should be given to Punjab 
for these 108888. I would like to make a aubml8llion thet 
the State Govemment is giving 65 percent foodgrains to 
the Central Pool, so in view of the 10Ssel, would you not 
to compensate this lou? 

SHRI NITISH KUMAR: Mr. Speaker, Sir, reply has 
been given regarding post harvest l088es which Is 5 to 
10 percent In the case of foodgralns and 20 to 30 percent 
In the caae of fruits and vegetables. At present the total 
storage capacity of the country fa 788.59 lakh tonn •. In 
Ninth FIVe V.ar Plan a working. group was CONItItuted 
for It which felt thet It fulfil our requirement at macro 
level but at lower /eve.. more storage facility is required 
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and in view 01 this, a scheme for creating 34 lakh 20 
thousand tonnes of additional storage capacity has been 
prepared for the Ninth Five Vear Plan. It will cost' Rs. 
718.81 crore. This Is a Govemment scheme. Besides a 
new scheme has been formulated for cold storage for 
fruits and vegetables. The Government is going to 
provide 25 percent subsidy in this capital subsidy scheme. 
In this way we are planning to increase our storage 
capacity so that losses 01 foodgrains, fruits and vegetables 
could be minimised. 

SHRI J.S. BRAR: Vou have not replied to my 
question. I have aksed a pointed question about 
compensation of Rs. 300 crore which was announced 
due to losses incurred there. For a whole month crop 
wes not purchesed in the market and the whole paddy 
production was bumt to ashes there itself. Storage is a 
different thing. What is being done with regard to providing 
compensation. Vou have made a mention of providing 
godown facilities. But in our State you will find that 65 
percent 01 foodgrains are supplied to the Central Pool; 
and foodgrain worth millions and billions of rupees have 
been destroyed. There Is no godowns for It and no Inquiry 
has been conducted into it. In connivance with the 
bureaucracy a scandal involving several thousand 'crores 
of rupees has taken place there. Are you going to take 
any action in this regard? Are you ready to provide any 
assistance in this budget to farmers for setting up 
godowns in every village. 'I would like to know the names 
01 places where godowns are proposed to be set up by 
the Govemment indicating the number of godowna at 
each place? 

SHRI NITISH KUMAR: His question is regarding a 
specific loss in a particular area. So a separate notice 
should be given for this specific question. 

SHRI J.S. BRAR: I have told you about it. 

SHRI NITISH KUMAR: Will you not listen to me and 
keep on asking questions. 

SHRI J.S. BRAR: I always listen to you. 

SHRI NITISH KUMAR: The second point raised by 
you in your question is whether any subsidy will be given 
to farmers. I would like to say that like Horticulture, a 
Sch&me is being formulated by the Ministry of Agriculturs 
lor setting up godowns in rural areas and this acheme Is 
under consideration with the Govemment. Under this 
scheme also we propose to provide 25 percent subsidy. 

[English] 

SHRIMATI GEETA MUKHERJEE: Hon. Speaker, Sir, 
I would like to know from the hon. Minister through you 
whether the hon. Minister Is aware that the charges of 
the cold storage being so high and the poorer peasants 
cannot use these, that being the situation, naturally only 
the richer peasants will have the beneftt. In view of this, 
I would like to know from the hon. Minister as to how he 
can help the poorer peuants. 

[Translation] 

SHRI NITISH KUMAR: The charge of cold IItorage 
does not have any relation with It. But under the 
forthcoming acheme It has been envisaged that there 
should not be any control order of any State Government. 
Similarly, assistance will be provided for the scheme of 
the State Govemments of constructing new cold storages. 

[English] 

SHRIMATI GEETA MUKHERJEE: That Is just for use. 
Is It not? •. (Interruptions) 

[Translation] 

SHRI ANANT GUDHE: Mr. Speaker, Sir, the hon'bIa 
Minister has said in his reply that tlte new cold storages 
are being built. The arrangenlenls are being made for 
storage of 4.5 lakt) tonnes of onions. In Naalk alone, 55 
lakhs metric tonnes of onion has been produced this 
year. I would like to know from the hon'bla Minister the 
numl1er of cold storages being built in and having been 
provided funds in Maharashtra In the reply you have 
mentioned that the demonstrations for teaching and 
training are held In many States. I would like to know 
the names of and the places in the States where such 
training demonstrations are organised? 

SHRI NITISH KUMAR: M~. Speaker, Sir, regarding 
his lirst question about the storage 01 onlona in the 
country, I would like to say that at presant, a scheme lor 
developing storage capacity 01 9 lakh tonnes of onion Is 
under consideration. The preaent storaglH:8P8elty Is worth 
4.6 lakh tonnes. Therefore, during this remaining period 
01 the Ninth Five Vear Plan, a scheme lor developing a 
storage capacity 01 lour and a half lakh tOMes onions 
has been envisaged. This scheme Is not confined to a 
particular State but is open for all the States. 

SHRI ANANT GUDHE: The maximum production of 
the onion is in Maharashtra. 
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SHRI NITISH KUMAR: The people of Maharashtra 
can seek as much help under this scheme as they want. 
It is opel' for all. This Is also open for private eector and 
co-operative sector. Anybody can take help under it. I 
would suggest the hon'ble Member that more and more 
promoters should come forward to teke actvantege of this 
scheme. 

Mr. Speaker, Sir, the second question of the hon'ble 
Member is about -Save grain campaign." I would like to 
tell him that there are 17 centres for It and one of which 
is in Maharashtra. 

SHRI PRAHLAD SINGH PATEL: Mr. Speaker, Sir, I 
would like to congratulate the hon'bla Minister for drafting 
a scheme for godowns, but that is only a part of the 
scheme. I hall from the Madhya Pradesh. Opium, 
soyabeen, rice and vagatabee too are produced In 
Madhya Pradesh, but there is niether an adequate number 
of cold storages nor of godowns there. He had announced 
for providing subsidy for constructing cold storages and 
godowns. But hon'bla Sir, I would like to tell you that 
there ae many areas in Madhya Pradesh In which a lot 
of potato was produced Iaet month and not a single farmer 
agreed to keep his potetoes In godowna owing to their 
very high rate of rente and the produce could not be 
sold even in the open merket due to ita large 8CaIe 
availability. Therefore, there is a need to maintain a 
balance. 

MR. SPEAKER: Patel;i, there is not much tlma left, 
so ask your supplementery Immediately. 

SHRI PRAHLAD SINGH PATEL: Mr. Speaker, Sir, 
as only one solution will not work and there is a need 
for evolving more effective solution, I would like to know 
as to whether the hon'ble Minister has drafted or will 
draft an extensive scheme in this regard? 

SHRI NITISH KUMAR: If the hon'ble Member has 
any ideas, then he can give us specific suggestions, we 
will consider it. 

{English} 

SHRIMATI RENUKA CHOWDHURY: Sir, I want to 
ask the hon. Minister ... 

SHRI MANI SHANKAR AIYAR: Sir, the hon. Minister 
has not replied to the questiOns raised by Shrimati Gaeta 
Mukherjee and the hon. Member who has raised a 
question just now. 

MR. SPEAKER: Shri Alyar, pi .... all down. 

SHRI MANI SHANKAR AIYAR: Sir, he has not 
answered the questions. 

MR. SPEAKER: Shrimati Ranuka Chowdhury. 

SHRIMATI RENUKA CHOWDHURY: Sir, the hon. 
Minister In hie reply has said that atepa are being taken 
by the Government for popuIarlaatiQn of acIentIfIc methode 
and storage of foodgralns through education, training and 
demonstration under the 'Save Grain Campaign'. I would 
like to know from the hon. Mln ... r what are the scientific 
methode that they have applied and whether they haw 
considered irradiation of food for maintaining standarcla 
and quality till the farmers get the support price In the 
market. Irradiation has been accepted worldwide. Haa It 
been promoted to the Indian farmers at all? Is the 
department aware of It? 

[Translation} 

SHRI NITISH KUMAR: "Save grain Campaign" is 
being run by Department of Consumer Affaire and 
Distribution and they provide training under it. 

{Engn.h] 

Under it, training is given to farmers, traders and 
extension officials on pracical aspects of proper 
preservation of foodgrins. 

[Translation} 

It is a component of training. Under It, training Ie 
given to preserve the foodglWna. This component is not 
a recent one but is very old. 

SHRIMATI RENUKA CHOWDHURY: Mr. Speaker, Sir, 
the hon'ble Minister has not replied what I have aaked. 
I have not asked as to whether this component Ie new 
or old. I hava asked whethar they have considered 
irradiation of food. . .. (Interruptions) 

SHRI N!TISH KUMAR: Mr. Speaker, Sir, there is 
nothing to taU in It. Had the hon'bla Member asked a 
specific question, then I would have replied. 
... (Interruptions) 

{English} 

SHRIMATI RENUKA CHOWDHURY: This is a very 
specific question. Can it be more specific than thle? 

SHRI NITISH KUMAR: I can give you the entire 
details of 'Save Grain Campaign'. . .. (lnterrupti0n8) 

MR. SPEAKER: Prot. Ummareddy Venkateewartu. 

... (Intenuptions) 
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MR. SPEAKER: She is a senior Member . 

... (Interruptions) 

PROF. UNMAREDDY VENKATESWARLU: Sir, the 
post-harvest losses are alarming. Every year, we are 
losing about 20 million tonnes out of 200 million tonnes 
of foodgrains that are being procured, which cost about 
Rs. B,OOO crore . ... (Interruptlons) 

SHRIMATI RENUKA CHOWDHURY: Sir, I want a 
reply from him. . .. (Interruptlons) 

SHRI NITISH KUMAR: Sir, which question am 
supposed to answer - his or her? .. (lnterrupttons) 

MR. SPEAKER: Prof. Ummareddy. 

... (Interruptions) 

SHRIMATI RENUKA CHOWDHURY: Sir, I want a 
reply. 

MR. SPEAKER: He will send the reply. 

... (Interruptions) 

12.00 hr •• 

(Translation] 

SHRI NITISH KUMAR: Mr. Speaker, Sir, as the 
hon'ble Member has repeatedly been asking, I would like 
to say that ·Save grain campaign" is an old scheme. 

(English] 

It is an old scheme, it is a continuing scheme. 

[Translation] 

It is a Department of Consumer Affairs run scheme. 
I! you want to know as to what happens under the "Save 
grain campaign" scheme, it is difficult to reply because it 
will take a lot of time to read. I! you want, I will send its 
reply to you. 

SHRIMATI RENUKA CHOWDI'IURY: Mr. Speaker, Sir, 
I want a reply in one line in yes or no? 

WRITIEN ANSWERS TO QUESTIONS 

{English} 

Unklng of Rlvwa 

-143. SHRI C.N. SINGH: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of WATER RESOURCES be pIeaIed 
to state: 

(a) the details of the findings of the Committee 
constituted to study the viability of creating Southem 
Peninsular Water Grid; 

(b) the efforts made by the Government to inter-link 
the major Southem peninsular Mill with the Himalayan 
rivers to solve the perennial drought, flood and famine 
problem In several parts or the country; 

(c) wha1her this plan has been Included In the Ninth 
Five Year ptan; 

(d) H so, the details thereof; 

(e) H not, the reasons therefor; 

(f) the stepa tafo:erf by the Govemment to Inter-link 
Himalayan rivers with Southem Peninsular rivelll; and 

(g) the time by which the work on this plan Is likely 
to be undertaken? 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR): (a) to (g) No committee has been constituted 
to study the viability of the Southem Peninsular Water 
Grid. However, the erstwhile Ministry of Irrigation (now 
Ministry of Water Resources) and the Central Water 
Commission formulated a National Perepectlve Plan for 
Water Re.ource. Development In the country which 
envisages inter linkages among the various Peninsular 
rivers and Himalayan rivelll for transfer of waters from 
surplus basins to water deficit basins for optimum 
utilisation of water re.ources. This perepective plan 
comprises two main components viz. (e) Himalayan Rivers 
Development and (b) Peninsular Rlvelll Development. For 
firming up the propoaala of Inter-linking Peninsular as 
well as the Himalayan rlvelll, the Govemment of India 
have set up the National Water Development Agency 
(NWDA) in 1982. 

The present mandate of NWDA Is to prepare 
feasibility reports of the links. 'Sultable provision for this 
purpose has been made in the Ninth FIve Y.ar Plan. 
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Implementation of Water tranefer link propoRI 
depends on how soon the detailed project report are 
prepared, consensus is reeched among the concerned 
States and availabilHy of funds. 

[Translation) 

Convention by Laaka .... E-Tolbii 

"145. SHRI RAM PAL SINGH: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to. state: 

(a) whether attention of the Government ~as been 
drawn to the news-item captioned, ·F-aldatan'. declalon 
outrageous: India' appearing In Hlndustan Times dated 
November 4, 1999; 

(b) if so, the reaction of the Government on the 
deliberations 01 the meeting; 

(c) whether India has lodged strong protest with 
Pakistan on the comments against India during the annual 
convention 01 Laskar-e-Tolba held in Lahore during 
November, 1999; 

(d) if so, whether such terrorist outfits and 
lundamentalists organisation pose a threat to our national 
security; 

(e) il so, whether it is a fact that military regime In 
Pakistan is patronising insurgent activities threatening our 
intemal security; and 

(f) if so, the Iteps takan by the Govemment in this 
regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. 

(b) to (I) Govemment had lodged an official protest 
with the Govemment 01 Pakistan about the vicious and 
communal anti-India propaganda, also the threats held 
out against India by the Lashkar-e-Tayyaba during its 
recent congregation near Lahore. It was conveyed to 
Pakistan that there had been no reports, either of any 
action having been taken by Pakistani authoritiee against 
the Lashkar-e-Tayyabe lor such blatant· terrorist threats, 
or of any official statement condemning it. This Is yet 
another manifestation 01 Pakistan's support to and 
instigation 01 intp.mationaI terrorism. Govenvnent have also 
reiterated their call to Government 01 PekIstan to abandon 
its irresponsible support to crou-bordar terrorism. 

Government have appropriately and effectively brought 
to the notice of the international community Pakistan's 
support to croas-border terrorism and ita attempte to 
interfere in the internal affairs of India. The lacts regarding 
Pakistan's state sponsorship 01 terrorism have. also been 
highlighted in international lora and highlighted In bilateral 
diecuesions with world leaders. The International 
community now better recognises Pakistan's state-
sponsorship 01 terrorism in Jammu & Kashmir and 
elsewhere in India. Government remains lirm in their 
reeolve to take aU measures necessary to preserve the 
security and territorial integrity of the country. 

[English) 

Safety ..... u .... 

°146. SHRI CHANDRAKANT KHAIRE: 
SHRI SURESH RAMRAO JADHAV: 

Will the PRIME MINISTER be pleased to stata: 

(a) whether attention 01 the Government has been 
drawn to the news-Item captioned "nuclear accident may 
occur anytime in India' appearing in the Times of India 
dated October 22, 1999; 

(b) if so, the details of matter reported therein and 
the reaction of the Govemment thereto; and 

(c) the salety measures being taken to safeguard 
the nuclear installations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJ E): (a) Yes, 
Sir. 

(b) and (c) The news item aUrlbutes certain 
statements to Dr. A. Gopalakrishnan, former Chairman of 
the Atomic Energy Regulatory Board (AERB). These 
statements were made in the background of an accident 
which happened in a ursnium conversion lacUity in Japan. 

The Indian plants for proceSSing nuclear luel and for 
reprocellslng apent fuel are designed conservatively. 
Adequate safety margin is always provided to ansure that 
accidents do not occur. There are several levels of safety 



27 Written Answers DECEMBEPI 8, 1999 to Questions 28 

built into the design, construction and operation of these 
plants duly evaluated by a multi-tier regulatory mechanism 
of the Atomic Energy RegUlatory Board. Personnel Who 
operate these plants are highly qualified and trained. 
Safety systems are engineered into the plants to prevent 
criticality accident. In view of these an accident slmHar to 
that which occurred in Tokaimura is highly unlikely to 
happen in India. 

However, the Safety Review Commlltae for Operating 
Plants (SARCOP) of AERB, which reviewed the Japanese 
accident has recommended, as a matter of abundant 
caution, that relevant plants should be subject to 
reexamination. 

The Atomic Energy Regulatory Board is receiving all 
the required inputs from the Department of Atomic Energy 
(DAE) units to take decision of safety significance. AERB 
is able to enforce regulatory actions wherever found 

.. necessary. DAE units have always complied with AERB 
stipulations. 

AERB report prepared in 1995 lists 134 safety issues 
in DAE installations. These have been followed up for 
implementation. Majority of these have been resolved. 
Implementation of the remaining is in progress. 

S.lIn.tlon of Land 

"147. SHRI C. SREENIVASAN: Will the Minister of 
AGRiCULTURE be pleased to state: 

(a) whether the soil of the cultivable land in coastal 
areas becomes salinated due to use of these I.nds for 
aquaculture/pisciculture; 

(b) if so, the details thereof; 

(c) whether this leads to sea erosion also; and 

(d) the preventive measures taken/proposed to be 
lak.m to check the salination of cultivable land in coestal 
area? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) to (d) Salinization of land in coestal areas 
IS a general, problem in the coastal tracts of the entire 
country, Aquaculture practices are generally taken up in 
coastal lands that are unsuitable for agriculture. Guidelines 
have been issued by the Ministry of Agriculture in August, 
1995, 10 ensure that agricultural lands are not converted 
for coastal aquaculture. There is no evidence to suggest 
Ihat aquaculture leads to sea erosion. 

R .... rch CentrH for Dewlopment of Betel u.t 

*148. SHRIMATI JAYASHREE BANERJEE; WIll the 
Minister of AGRICULTURE be pleesed to state: 

(a) whether the Indian Council of Agricultural 
Reaearch has set up research centras for the development 
and for increasing the production of betel leaves in the 
country; 

(b) if so, the details of research being done and the 
places where the centres are established; 

(c) whether such centres have been set up in Madhya 
Pradesh as this State has been leading in the production 
of betel leaf; and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) Yes, Sir. 

(b) Tha Indian Council of Agriculturel R .... rch has 
established an All India Coordinated Re ... rch Project on 
betelvine to conduct researches on varietal improvement, 
standardization of production technologies and control of 
pests and diseases at nine centres Ioc.ted in different 
parts of the country n.mely, Jom.t (Assam), Bapatla 
(Andhr. Pradesh), K.ly.ni (West Beng.I), J.b.lpur 
(Madhya Pradesh), Sangli (Maharashtra), Lucknow (Utt.r 
Pradesh), Bhubaneswar (Orissa), Pusa (Bih.r) .nd 
Sirugamanl (Tamil Nadu). 

(c) arid (d) One centre in Jawaharial Nehru Kr1shi 
Vishva Vldyalaya at Jabalpur is working in Madhya 
Pradesh on research and development under this project 
from 1981. 

(TRJllsiationj 

Employment Generation Programme of KYle 

*149 SHRI HARIBHAI CHAUDHARY: Will the Minister 
of SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(.) the details of employment generation programmes 
implemented by the Khadl and Yillage Industry 
Commission; and 

(b) the criteria followed for adoption of districts for 
implementation of programmes by the 'Khadi and Village 
Industry Commission? 



29 Written An.swelS AGRAHAYANA 17. 1921 (Saka) to Questions 30 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY O~ PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
Khadi and Village Industries Commission (KVIC) Is 
implementing the Rural Employment Generation 
Programme (REGP). 

Under REGP, the Khadi sector as well as the village 
industries sector are eligible for receiving financial 
assistance from the KVIC. Financial assistance to the 
khadi sector is given in the form of Interest Subsidy 
whereas in the village industries sector, it is in the form 
of Margin Money. 

(b) All districts are covered under the REGP. 

[Eng/ish} 

Retirement Age 

·'50. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI DANVE RAOSAHEB PATIL: 

Will the PRIME MINISTER be pieased to ststa: 

(a) whether the Govemment propose to reduce the 
retirement age of Central Govemment employees from 
60 years to 58 years; 

(b) if so, the rationale behind it; 

(c) the time by which a final decision is likely to be 
taken in this regard; and 

(d) the expenditure likely to be incurred by the 
Govemment to implement the decision? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING. 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) No, 
Sir. 

(b) to (d) Do not arise in view of (a) above. 

Promotion of Aquaculture 

·151. SHRI S.D.N.R. WAD!YAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have evolved any 
scheme to promote aquaculture Induatry In the country; 

(b) H so. the details thereof and the number of such 
industries already set uP. State-wise; 

(c) the steps being taken to promote shrimp 
aquaculture In States like Kamataka. Andhra P.adaah, 
Oriaaa and other coastal areas; 

(d) the number of requests received for setting up 
such units during the last three years; and 

(e) the present status of each application as on date, 
State-wi .. ? 

THE MINI& TER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) A package of technical, financial 
and extension support is given to fish/shrimp farmers 
under the Centrally Sponsored Schemes of Development 
of Freshwater Aquaculture and Integrated Coastal 
Aquaculture. A network of 422 Fish Farmers Development 
Agencies (FFDAs) and 39 Brackishwater Fish Farmers 
Development Agencies (BFDAs) have been established 
for this purpose. The State-wise details of such agencies 
are given in Statement i. 

(c) The BFDAs ~Ished In all the coastal Stateal 
Union Territory including Kamataka (2), Andhra Pradesh 
(6), and Orissa (7) provide assistance for undertaking 
shrimp aquaculture In a scientHic and sustainable manner 
as detailed below: 

(i) 25% of capital cost for constructionlrenovatiol' 
and totai cost of inputs for the first crop, IUbject 
to a maximum of Rs. 30,000 per hectare, will 
be provided as subsidy to a beneficiary. The 
Government of India's contribution to each 
BFDA per annum for developing 50 ha. area 
and administrative cost will be limited to 
Rs. 7.63 lakh per annum. 

(ii) Payment of stipend of Rs. 25 per day and 
travelling allowance limited to Rs. 140 per 
trainee (beneficiary) for two months training. 

(iii) The subsidy will be shared between the Centre 
and the State Govemment on 60:60 basis, 
whereas it will be In the form of 100"10 Central 
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grant in the case of UTs. The administrative 
2 3 4 cost will also be shared between the State and 

Centre on 50:50 basis; for UTs the Centre will 
provide 100% cost as grant in aid. 8. Himachal Pradesh 2 

(iv) Private/public sector will be provided assistance 
for establishment of prawn seed hatcheries of 9. Jammu & Kashmir 2 
2 b 5 million capacity of post larvae (PL 20) 
per annum. Assistance to the extent of Rs. 1.00 

Kamataka lakh per hatchery or 10% of the cost, whichever 10. 18 2 
is lower will be granted. 

11. Kerala 14 7 
(v) Public sector enterprises/companies/corporations 

and private entrepreneurs who constNCt new 
Madhya Pradesh ponds will be eligible for the same rate of 12. 45 

subsidy as under BFDA (i.e., maximum of Rs. 
30,000 per hal to undertake scientific prawn 13. Maharaahtra 29 4 
farming. 

(d) and (e) The status of applications received by 14. Manipur 8 

the Aquaculture Authority from the State Level Committees 
of coastal States/Union Territory till November, 1999 and 15. Meghalaya 2 
the approvals issued lor setting up of shrimp farma in 
coastal areas is given in Statement-II. 16. Mizoram 5 

S,.temen' I 
17. Nagaland 8 

State-wise details of Fish FarmelS Development 
Agencies (FFDAs) and BracJcishwater Fish Farmers 

18. Oriaaa 30 7 Development Agencies (BFDAs) 

S.No. State/UT No. of No. of 
19. Punjab 17 

FFDAs BFDAs 
20. Rajasthan 15 

2 3 4 

21. Sikkim 
1. Andhra Pradesh 22 6 

22. Tamil Nadu 17 5 
2. Arunchal Pradesh 2 

23. Trtpura 4 

3. Assam 23 
24. Uttar Pradesh 66 

4. Bihar 49 
25. Weal Bengal 18 3 

5 .. Goa 
26. Pondlcheny 

6. Gujarat 17 3 
27. Andaman & Nicobar 

Islands 
7. Haryana 16 

Total 422 39 
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.. ,.",."t /I 

Present ~tus of Applications Received hom State Lelltll Committees 
for Approval of the AqUIICuiture Authority 

S.No. States! Total Applicat- AppIicat- Applicat- Approvals Approvals AppIlcat-
Union no. of ions 

Territory appllcat- processed 
Ions for 

received consider-
aIIon 

1. West Bengal 88 72 

2. Orissa 1352 543 

3. Kerala 327 327 

4. Gujarat 1n 152 

5. Kamataka 6 6 

6. Maharashtra 34 34 

7. Andhra Pradesh 188 188 

8. Tamil Nadu 105 50 

9. Goa 31 2& 

10. Pondicheny 6 6 

Total 2294 1384 

Cent,., legislation on Construction Labour 

"152. SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 

Will the Minister 01 LABOUR be pleased to state: 

Ions Ions luued unckr Ions 
approval rajectedl so far Issue pending 
so far .ought (19d8-99) for 

clarHlcat- Approval 
Ions so 

far 

56 16 53 3 16 

297 246 211 88 809 

327 Nil 327 Nil Nil 

147 5 147 Nil 25 

6 Nil 6 Nil Nil 

30 4 17 13 NH 

111 57 111 Nil NH 

12 38 12 Nil 65 

26 Nil 26 5 

6 Nil 6 Nil Nil 

1018 366 890 128 910 

(a) whether a Nation Convention of Construction 
Labour was organised by the National Campaign 
CommIttee for Central LegtaIation on ConstructIon Labour; 

(b) H so, whether the convention h.. demanded 
amendments of Central Acta on Construction Labour to 
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include Tripartite Construction Labour Board, regulate their 
employment and wages; 

(c) the details of demands accepted by the 
Government: 

(d) whether convention have also expressed serioliS 
concern at the to\al apathy of the Central and State 
Governments in enforcing various Central labour laws; 

(e) if so, the details of other demands of convention; 
and 

(f) the reaction of the Government thereto? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA): (a) 10 (f) Yes, Sir. The National Campaign 
Committee had demanded amendment to the Building 
and Other Construction Workers (Regulation of 
Employment and Conditions of Service) Act, 1996 and 
the Building and Other Construction Workers Welfare Cess 
Act, 1996 in order to include, inter alia, Tripartite 
Construction Boards for regulation of employment and 
wages, provide social security and welfare measures as 
well as provide a mechanism for dispute resolution. 

The Convention has expressed that construction 
workers are often unable 10 get their notified wages under 
Ihe Minimum Wages Act, face many accidents on 
construction sites, are denied compensation, matemity 
benefit, old age pension or any medical benefits. One 
specific recommendation suggesting transfer of cess, 
collected, to the State Boards has been fully accepted 
by the Government. In some other cases, Govemment 
have partially accepted the suggestions while in some 
cases, after due consideration, it has not been found 
possible or practicable to accept the suggestions, 
Moreover, the rules under the Acts were notified only 
recently and, it is Ii little premature to consider any 
amendments to the Acts and Rules at this stage. Further, 
the State Governments are in the process of framing 
their rules, constituting the Welfare Boards and appointing 
the appropriate authorities for implementation of the Acta 
and Rules. 

Sokaro Steel Plant 

"153. SHRI BASU DEB ACHAAIA: Win the Minister 
of STEEL be pleased to state: 

(a) whether the production of steel in Bokaro Steel 
Planl is decreasing continuously; 

(b) if so, Ihe reasons therefor; and 

(c) Ihe remedial measures being taken to increase 
the production of Steel in this plant? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHAI OlLlP RAY): (a) No, Sir. The production of 
Saleable Steel in Bokaro Steet Plant (BSL) had declined 
from 1996-97 to 1998·99, However, the production in April 
10 November, 1999 has grown by 49% over the 
corresponding period last year. 

(b) The reasons for decrease in production of 
Saleable Sleel in BSL from 1996-97 to 1998-99, inter· 
alia, are: 

(i) sluggishness in the demand of steel particularly 
in flat products, due to which production had to 
be regulated; 

(iI) shut down in the Hot Strip Mill for 39 days in 
1998·99 for modernisation; and 

(iii) voltage dips and high frequency of power 
supplied by Damodar Valley Corporation (DVC). 

(c) Operating peraonnel are being trained on the 
modernised facilities for their efficient utilisation. Foreign 
experts have also been deployed for stabllaalion of 
modernised facilities, particularly in' continuous casting. 

Abolition of Child Labour 

"154. DR. V. SAROJA: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Government propose 10 abolish child 
labour completely; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps being taken by the Government to 
rehabilitate children employed in various ind~riee? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) to (d) Government is committed to the goal 
of elimination of child labour. Considering the nature, 
magnitude and complexity of the problem, a gradual, 
progreaaive and sequential approach has been adopted 
10 withdraw and rehabilitate child labour beginning with 
the rehabilitation of children working in hazardous 
occupations, 
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Government has taken a aeries of ateps to addreaa 
the problem of child labour in the country. Under the 
Child Labour (Prohibition & Regulation) Act, 1986 the 
employment of children is prohibited' In 13 occupations 
and 51 processes listed in the schedule to the Act. The 
employment condition of children in other occupations and 
processes is regulated under the Act. StatefUT 
Govemments have enforcement machineries to enforce 
the provisions of the Act. 

Apart from legal measures, Govemment has takan 
steps for withdrawal and rehabilitation of child labour 
working in hazardoua occupations through the scheme of 
National Child Labour Projects (NCLPa). Under the 
scheme, special schoolslRehabilltation Centraa have been 
set up for the withdrawal and rahabilltation of working 
children with proviaiona for non-formal education, 
vocational training, nutrition stipend, healtli care etc. So 
far, 85 child labour projects have been sanctioned in the 
child labour endemic states for coverage of 1.8 lakh 
childran. Under the scheme of Grants in Aid to Voluntary 
Agencies, Non-Governmental Organisations and Voluntary 
bodies ara extended financial usistance to the extent of 
75% of the project coat for taking up welfare projects for 
the benefit of working chlldran. India hu been participating 
in the ILO's Intemational Programme on the Elimination 
of Child Labour (IPEC). The long-term objective of IPEC 
is to contribute to the effective abolition of child labour. 
Under the IPEC, 154 action programmes on child labour 
have been taken up for coverage of more than 90,000 
children. 

(Translation) 

Criteria tor Special Alloclllion 

·155. SHRI BRAJ MOHAN RAM: WHI the PRIME 
MINISTER be pleased to state: 

(a) the criteria adopted for providing epeeial aUocation 
to each State during the current Plan period; 

(b) the meuuras taken to bridge the gap between 
plan and the allocated amount; 

(c) whether any discussions were held with the States 
regarding those problems due to which funds are required 
constantly; and 

(d) whether the Planning Commission has taken any 
decision in this regard? 

THE MINISTER OF STATE IN TIjE MINISTRV OF 
PLANNING, MINISTER OF STATE IN THE MINISTRV 

OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRV OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) Central Assistance to States compriaes 
(I) Normal Central Assistance (NCA) based on the Gadgil 
Mukherjee Formula approved by the National Development 
Council (NDC) in December 1991; (ii) Additional Central 
Assistance (ACA) for Externally Aided Projects (EAPs); 
and (iii) ACA for Special Araa Programmes auch aa Basic 
Minimum Services (BMS), Slum Development. Accelerated 
Irrigation Benefit Programme (AIBP), Border Area 
Development Programme (BADP), Tribal Sub-Plan (TSP), 
Hili Area Development Programme etc. 

(b) The gap between the development plan of States 
and the allocated amount is financed through additionel 
resource mobilisation by the States themselves. 

(c) and (d) Yes, Sir. Theae issues are discussed 
with the State Govemments during the finalisation of their 
Annual Plans. The deciaions of the Planning Commission 
in thle regard are aet out In the Chapter on Resources 
and Allocation of the Ninth Five Year Plan document. 

[English) 

Rural Industrial Unit. 

·156. SHRI P.O. ELANGOVAN: Will the Minister of 
SMALL SCALE INDUSTRIER. AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Government propose to set up Rural 
Industrial Unit in each of the most backward districts; 

(b) if so, the details thereof, State-wise; 

(c) the total funds, provided to each State 
Government for the purpoae during the current financial 
year; and 

(d) the steps takan by the Government to develop 
mat weaving, basketry making and coir-thread making 
industries in the country? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINII~G, 

DEPARTMENT. OF PENSIONS AND PENSIONERS 
WELFARE OF TH~ MINISTRV OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
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STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SIolRIMATI VASUNDHARA RAJE): (a) No, 
Sir. 

(b) and (c) In view of (a) above. question does not 
arise. 

(d) The activities of mat weaving, basket making are 
covered under the ongoing programmes of the Khadi and 
Village Industries Commission. In addition to providing 
margin money grant to the units. the KVIC also provides 
technical guidance and training for the development of 
mat weaving and basket making industry. The Coir Board 
is providing technology. finances and raw material to 
develop coir yarn spinning. weaving and product 
development through research and development. training. 
extension and financial assistance scheme. 

(Translation] 

Water Logging 

'157. SHRI RAMSHAKAL: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment are aware that several 
hectares of agricultural land are becoming saline in 
different States. particularly in Bihar due to lack of proper 
water drainage system; 

(b) if so, the total area of agricultural land affected 
by water logging and salinity. State-wise; and 

(c) the future p~n of the Govemment to solve the 
problem of water logging and salinity? 

THE MINISTER·OFWATER RESOURCES (DR •. R.P. 
THAKUR): (a) The Govemment are aware that some 
areas of agricultural tand are becoming saline in clfferent 
States including Bihar and one of the reasons of 
salinisation is lack of proper drainage system. 

(b) As per the estimate made by Ministry of 
Agriculture (1984-85) an area of 8.5.3 million hectare is 
suffering from water logging and about 7.17 mHlion hectare 
from satinity and alkalinity (NCA 1976). State-wise details 
of the same are enclosed as Statement·\. These are 
under both irrigated and unirrigated areas. However, a 
Working Group constituted by Ministry of Watar Resources 
on ·Problem Identification In Irrigated Areaa" in Its Report 

(1991) has .... saed that an area of 2.46 mllion hectare8 
Is suffering from water logging and 3.08 milHon hectanI 
under salinity In commands of irrigation projecIs. Slate-
wise details of the same are enctoeed as Statement-II. 

(e) The Government has taken various policy Mel 
programme initiatives to control the problema of water 
logging and soil .. llnlly of the agrtcultural land In the 
country. These include emphasis on improved water 
management practices, promoting conjunctive use of 
surface and ground water, 88 waH 88 inetaJlatlon of drip 
and sprinkler systems, construction and Improvement of 
drainage system and reclamation of waterfogged and 
saline lands. A new component "Reclamation of 
waterlogged areas in irrigation commands" as e1s0 been 
Included since 01.04.1996 under the Centrally Sponsored 
Command Area Development Programme. 

St.,.",."t I 

(Unit : lalch hal 

SI.No. State As per MoA Area affected 
(1984-86) by .. Iinlly 

Waterlogged alkalinity by 
Area NCA (1978) 

2 3 4 

1. Andhra Pradesh 3;39 2.40 

2. AssMm 4.50 

3. Bihar 7.07 0.04 

4. Gujarat 4.84 12.14 

5. Haryana 6.20 5.28 

6. Jammu & Kashmir 0.10 

7. Kamataka 0.10 4.04 

8. Kerala 0.61 0.16 

9. Madhya Pradesh 0.57 2.42 

10. Maharashtra 1.11 5.34 

11. Orissa 0.60 4.04 
• 
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2 3 4 

12. Punjab 10.90 6.88 

13. Rajuthan 3.46 7.28 

14. Tamil Nadu 0.18 0.04 

15. Uttar Pradesh 19.80 12.95 

16. West Bengal 21.80 8.50 

17. Delhi 0.01 0.16 

Total 85.26 71.65 

M.ha. 8.53 7.17 

MOA • MInistry of Agriculture 
NCA • National Commission on Agriculture, 1976 

(Unit: 000' ha) 

SI.No. State Working Group (1991) of MIni8try of 

2 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradeeh 

6. Jammu & Kashmir 

7. Karnakata 

8. Kerala 

Water Reaoureea 

Waterlogged Saline Ante 
Area 

3 4 

266.40 5.00 

619.70 224.30 

172.59 911.00 

249.00 125.20 

0.20 

1.50 

24.54 34.23 

11.61 

2 3 4 

9. Madhya P~ 73.12 

10. Maharuhtra 15.35 5.35 

11. 0rIasa 186.26 

12. P...., 200.00 490.00 

13. Rajuthan 179.50 70.00 

14. Tamil Nadu 16.19 48.00 

15. Uttar Pradeeh 430.00 1150.80 

Total 2465.86 3063.88 
(24.58 lalch ha.) (30.83 IIIch ha.) 

M.ha 2.48 3.06 

Underground W .... 

·158. DR. SUSHIL KUMAR INDORA: 
SHRI SULTAN SALAH UDDIN OWAISI: 

Will the Minister of WATER RESOURCES be pI...cI 
to stae: 

(a) whether the Govemment have reoelved r8pOI'Ia 
from the State Govemments regarding fall In the glOl.l1d 
water table and water getting contaminated In variola 
parte of !be country; 

(b) If 10, the details thereof, State-wi .. aIongwIIh the 
C8UHe of contamination of ground water; 

(c) whether the Govemment ha. reviewed the 
functioning of Central Ground Water Board; 

(d) if so, the outcome of the review; and 

(e) the steps being taken up by the Govemment to 
provide safe drinking water to the people of such ..... 
where the ground water 18 not fit for human c:oneumpIIon? 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR): (a) and (b) Long tenn obIervationa made by 
the Central Ground Water Board have shown a altuatlon 
of fall in the level 01 ground water in various parte of the 
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country. The names of the States/districts showing pockets 
where fall in ground water level for more than 4 meters 
(1980-1999) has been observed are indicated in Statement 
I. The names of the States and locations where ground 
water has been found contaminated and reasons thereof 
is indicated in Statement 11. 

made by the Rangayya Naidu Committee, an Empowered 
CommHtee has been set up. 

(e) Provision for providing safe drinking water is 
planned, financed and Implemented by the State 
Governments. The Central Ground Water Board provide 
technical services to the State Govemments in this 
endeavour. Further the Department of Drinking Water 
Supply in the Ministry of Rural Development and Ministry 
of Urban Development extend financial and technical 
support to the State Govemments In their efforts to supply 
safe drinking water, in such areas. 

(c) and (d) The function of the Central Ground Water 
Board has been reviewed by a Committee headed by 
Shri P.V. Rangayya Naidu which has already submitted 
its report. With a view to examine the recommendations 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

St.""".nt I 

Name of the StatelDistrict showing pockets with fall in Ground Wate, level 
of more than 4 meters (198(J..99) 

State 

Andhra Pradesh 

Maharashtra 

Punjab 

Haryana 

Uttar Pradesh 

Bihar 

West Bengal 

Orissa 

Rajasthan 

Madhya Pradesh 

Karnataka 

Tamil Nadu 

Districts 

Shrikakulam, ChHtoor. 

Akola, Nagpur, Jalgaon, Osmanabad, Aurangabad, Sangll, Buldhana, 
Amravati. 

Amritsar, Jallandhar, Ferozpur, Ludhiana, Paliala, Sangrur, Farldkot, 
Fatehgarh. 

Kurukshetra, Keithal, Mehandargarh, Jind. 

Gonda, Farukhabad, Lucknow, Kanpur, Fatehpur, Allahabad, Banda, 
Nainital 

East Singhbhum, Ranchi, Samastipur, Chapra, Dharbanga. 

Purlia, Mldnapur. 

Korapat, Mayurbhanj. 

Nagapur, Bikaner, Jaipur. 

Ujjain, Dewas, Shajahanpur. Dhar, Sagar, Bilaspur, Raipur, Surgu;a, 
Guna, Narsinghpur. 

Bijapur, Belgaum, Dharwar, Bellari, Shimoga, Bangalora, Mysora, 
Gulbarga. 

Salem, South Areot, Combatora, Madurai, Tanjavour, Paddukottai, 
Kamrajar, Thirunaganar, North Kennada. 
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sr.r.ment II 

Statewise Details of Contamination of Ground Water in some areas 
of the Districts due to various contaminants 

Sl. State Salinity Iron Fluoride Nitrate Arsenic Heavy 
No. melals 

2 3 4 5 6 7 8 

Andhra East Godavari. .......". NIIIIn ~. ---. Pradesh West Godavari. --: NIIgonda. Ell! GodavIII. MINIoabnIgIr. 
Krishna. Gootur. RqncIdy. KIllIN. .......". .......". 
PIIIcIan AdIIbId NIIIn. atIDar • ............ 

.... QDIIpIh. QDIIpIh. 
KIInGaI. 1IINIoGIInIgIr. NIIgandI 
RqncIdy. IIIdIk. 
AdIIbId, NIIgandI. 
~ 

Ass,am NorIhIm IIri DIgboI 
allIrIIIIroIpIft 

1 Dihar lllgullral ~. Giltdll. JImuI. I'IIImIu. GIya. ...... DhInIIId, 
1MIIIIrpur. GIya. DIIftIcI NIIIndI. NIIIIdI. MuIIIIII\U' 
MIIIgIr. Deop. ........ SIhIIIgIIt ..,... 
1l1IIIAIInI. p_ an. 
1'IIImIu. NIIIndI. 
Nna.an. 

GUlarat Banaskanlhl. KIchcII. SUIIndrl 
.blagaIh. Bhnuch. NagIr • 
Sull!. ,.,., AIInIIIIII* 
II ........ AlIIIIIdabId. ......... 
~.KhIdI. IIINiIIIInIII. 
JarnnIgIr SIbIIUIIw. 

PIncIInrIhII. IOIIdI 

Haryln. SanepaI. RoIUk. RohIIk. JInd ....... ~ SanIpII. FIIIdIIIId 
Hissar. SInIa. 1IhIwIni. IIIIInIrI- .Ind. ClIIgIan. 
FarIdIbId. Jnd. ...... FIIIdIIIId F ....... I11III'. 
GuIgIan. 1IIIIwInI. Sill. KImII. 
IIIhIndIIgIIII KWnIrI.~ ... ......,., 

HImachII Pradelh - KIiI, -.. 1ft ""'-. 
KIll ...., 

7. Ka/I1IIIka "'.IIIIgun. T ....... KalIl. IIIwIrMI 
RIII:Iv. BeIIry. 1qIIIn. IWIIIIgI. 

DhIrwIt BeIIry. fIIIcIu 

Kea ErnIIaArm. TrIcIrur. PIIPt 

~ 

9. Mact1ya PradeIh GWIIior. 1IhinII. IIcnnI. \Ihild. IlOlIIII. GeN. IIIhoN 1IIIIIr. 
......... Khlrgaon. OhIr. Jhabua. CImdIIIrI. KotbI. 
ShIvpun. ShIIIIIUr. Seani ........ RIfIu. ........ 
GIN. 1IIndIar. VIdIIhI NIgdI 
UUII1 
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-----.---_. -_. 

2 3 4 5 6 7 8 

't) Mfihar<t',lllra Amrilvall, Bhandara, Chandrapur, Thane, JaJna, Beed, 
Akol. Nanded, Aurangabad Nanded, LaIUr, 

Osmanabad, SelaPll', 
Sail... Sangll, 
Kolhapur, 0huIe, 
Jalgaon, Aurangabad, 
Ahmodnagar, Puna, 
BukIhanl, AmnMlti, 
AkoIa, Nagpur, Wanl1a, 
Bliandara, Chandrapur, 
Gadchiroli 

" Onssa Cullad<. Baleswar, ParIS 01 coastal BoIangir AnguI, 
Purl Orissa Talcher 

I, Punjab Bhal,ndo, Sangrur, Ludhiana, FaridkOl, Patilla, FarldkOl, Ludhiana, 
Fandkol. Flfozpur Bhalinda, Sangrur, Firozpur, Sangrur, Mandi 

Jalancl1ar, Am"tsar Bhatinda Gobindgam 

IJ Ralaslhan Bharalpur. Jalpur, Blllllner, AMar, Barmar, Blkaner, Jalpur, Churu, PaIi, 
Nagpul, Jaime, S,roh" Dungarpur Gangll1lgar, Jalore, Ganganagar, Bikanor, Udaipur, 
Jodhpur Nagaw, Pai, Siroli JalOl8, Bann"" BundI, Khelri 

Swal MadIIopur 

14 T'-rllIl Na.eJu K.,alkal, Pandlcherry, Dhannapuri, Salem, CoInbatora, P8fiyar, Manali, 
NagapaliBnam, CluIde· Not1h ArcoI·Ambedlw, SaJem NoM 
M:llel, Pudukalal, Vililpuram·Padayalchi, Aprcol 
R,mananlhapuram, Nanh Muthuramalingam, 
Arcol·Ambedkar, TiruchirapatN, 
Dhannapun. Salem, PudukottIi 
lnchy, COimbalore 

", Tnpuf .. Dharmna!!"r, 
KaiHshaher, 
Khowai, Ambasa, 
Am_pur and 
pans al Aganala 
valley 

Ih LJII<lf PfClUW;h A4Jtil. Malhura. Mall1pun, Bulandshahar, Algam, Oral, Jhansi, Lalil· Singraui, 
Banda Agra, UM80, Rao-e.";1 pur, Faizabad, Basli, 

Suttanpur, Kanpur, 
Maharajganj, Jaunpur, 
Gorlllhpur, DeorIa Alahabad, 

Saharanpur, 
Aligam 

Ii WI",I l\I~l\q,11 Midnapare, H'lWrah, Bilbhum unar Oinajpur, Maida, South Dulgapur, 
Hoogly, Bankur. Maida, Bilbhum, 24 Paraganas, Howrah, 

Nadia, MidnllPOl8, Nadia, ~ Murshida· 
Howrah, MulShidabad, MuIIhIdabad, bad, Nadia 
PunAla Brdlaman, 
HoWlah 

,~ NCT N"'.'gam. City, Shahdara, Alipur, 
Kan\hawala & Mahrautl blocks Kanjhawal. 

[),'I!I, /I. Melm.uh Nll8lgalll, 
t'IOCk~ MohfauIl, 

Cilyand 
Shahdara 
blocks 

--------------_ .. _.- ~----. 



49 Written Answets AGRAHAYANA 17, 1921 (Sag) to QUflIIfions 50 

{English} 

Development of Food Proce .. lng Induatrte. 

-159. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Fruit processing industries are being 
encouraged: 

(b) if so. the details thereof; 

(c) whether Central Assistance. Aid from abroad, Aid 
from European Economic Community are also made 
available for such industries; and 

(d) if so. the details thereof? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) Yes. Sir. 

(b) The Department of Food Processing Industries 
provides all kinds of support to facilitate overall growth of 
food processing sector including fruit processing. Under 
the Plan schemes, the Department provides concessional 
finance to food processing industries. The other agencies 
like National Horticulture Board (NHB), Agricultural & 
Processed Food Products & Development Authority 
(APEDA), and National Cooperative Development 
Corporation (NCDC) also provide assistance under their 
respective schemes. This sector has also been included 
as a priorty sector for providing loans by the financial 
institutions. 

(c) Yes. Sir. 

(d) A statement indicating details about Central 
assistance and that available from abroad including 
European Economic Community is enclosed. 

Stlltemlltlt 

(A) Assistance available from Centrel Govemment 
and other Central agencies for fruit processing 

(i) Department of Food Processing Industries: 
Under the plan echeme. operated by the 
Department. financial assistanca ranging from 
Rs. 25 lakhs to Rs. 2.00 crores depending upon 
the nature of the organization, Is available as 
grantJloan. The quantum of grant/loan Is limited 
to 50% cost of plant & machinery and technical 
buildings. 

(ii) National Horticulture Board: Under the plan 
schemes operated by the Board up to Re. 100 
lakhs Is available as loan. 

(iii) Agricultural and Processed Food Products 
Export Development Authority: Under the 
schemes operated by the Authority, financial 
assistance up to Rs. 25 fakhs Is available as 
grant. 

(iv) National Cooperative Development Corporation: 
It provides financial assistance in the form of 
loan/grant for establishment of post-harvest 
management infrastructure by fruit and vegetable 
cooperatives so as to enable them to market 
and process agricultural produce. It ranges from 
60% to 95% of the project cost. 

(8) Aid from abroad 

Several foreign Governments and other agencies such 
as Europeen Union, Commonwealth Devalopment Council, 
Intemationsl Financs Corporation and Middle East funding 
agencies provide aid for food processing industries. The 
details of aid from some of these agencies are as 
under:-

French Government 

French Govemment extends French assistance for 
agro food projects such as fisheries, cattle breeding, dairy 
industries, food processing equipment and technologies, 
post harvest equipment. French aid normally Is not 
available to private sector proJects. French credit Is 
available only for Imports of goods and services from 
France with minimal local cost financing. 

New zealand 

New Zealand Government extends asaisIance for agro 
& dairy projects. 

European Economic Comml •• on 

European Union provides assistance for projects 
having appropriate social as well as commercial value. 
The auistance Is up to 20% of equity. It alao provides 
funding for upgradstlon of capability and for training of 
manpower. 

Commonwealth Development Council (CDC) 

CDC Is providing assistance in various sectors and 
food proceasing is a priority area for them. II not only 
gives help for identifying joint venture partner, but atso 
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provides equity participation up to 30% of capital 
investment. 

International Financial Corporation (IFC) 

IFC provides soft loan as well as equity participation 
up to 20% IFC equity is primarily for projects in areas 
involving hilech capability like cryogenics or laser 
technology. IFC funds are available provided the project 
is viable and results In social as well as economic benefits 
to the society. 

Middle East Funding Age:lcl.s 

Agencies like OPEC, Kuwait Funds, Saudi Fund and 
Abu Dhabi Fund provide soft loan for developmental 
projects in various fields including agriculture. 

Canadian International Development Agency 

CIDA Assistance is in the form of outright grants. 
Apart from providing assistance for bilateral projects, 
Canada is also funding various NGOs. 

Comprehensive T.at aan Treaty 

'160. SHRI RAMESH CHENNITHALA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government have given any 
assurance to the US Administration about signing the 
Comprehensive Test Ban Treaty; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No Sir. 

(b) Does not arise. 

[Translation] 

Policy on Pakistan 

1416. SHRI RAMESH CHENNITHALA: 
SHRI CHANDRESH PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the attention of the Govemment has been 
drawn towards the fact that the military has overthrown 
the democratically elected Government in Pakistan; 

and 

(b) if so, the reaction 01 the Indian Govemment in 
this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. 

(b) Pakistan is now effectively under what amounts 
to martial law. Govemment have concems about the 
direction in which the situati:m is moving and continue to 
monitor developments. 

Recruiting Agencies 

1417. DR. BALIRAM: Will the Minister 01 LABOUR 
be pIeaaec:I to state: 

(e) whether a large number of agents, who sen~ job 
seekers abroad have set up their offices particularly in 
Azad Market, Jama Maajld, Nizamuddin, Nehru Place, 
Otchla, J.unIa Nagar, Paharganj and other places in Delhi; 

(b) If so, whether such agents are doing the said 
business iljagally; 

(c) If 80, whether it Is not the reaponslbllity 01 the 
Ministry to take action against these agents working 
Illegally; 

(d) whether the Govemment propose to take action 
against the illegal agents who are sending people abroad; 

(e) If so, by when; and 

(I) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) t~ (f) Under the 
Emigration Act, 1983, only such of the recruiting agencies 
as are in possession of the registration certificates issued 
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by the Registering Authority can carry on the business of 
recruitment of Indian workers for placement with the 
foreign employers. 198 agencies which are in posseaaion 
01 the valid Registration Certificates are operating from 
different places in Delhi es under: 

Azad Market 01 

Jama Mesjid Area 08 

Nehru Place 04 

Nizamuddin 05 

Okhla 23 

Jamia Nagar 03 

Pahar Ganj 05 

Other Places 149 

Total 198 

Carrying on the business of recruitment of Indian 
workers for placement with the foreign employers by 
agencies which are not in possession of the registration 
certificates is a cognizable olfence. With a view to 
checking the activities of such unauthorised agencies, 
Central Government have written to all the State 
GovemmentS/Union Territories to keep a watch on such 
unauthorised agencies and to register cases against them. 
As and when the incidence of recruitment by the 
unauthorised agencies comes to the notice of the 
Govemment, immediate action Is taken to refer to the 
case to the concemed police authorities for appropriate 
legal action. 

[Eng/ish] 

Budget of N.E. StIdes 

1418. SHRI SAMAR CHOUDHURY: Will the PRIME 
MINISTER be pleased to slate: 

(a) whether 10 percent of the Budget of Minlslriasl 
Departments had been earmarked for the years 1997-98, 
1998-99 and' 1999-2000 to make' additional expenditure 

on specific programmes of upliftment in the north eastem 
States; 

(b) if so, the details thereof; 

(c) whether this special measure was decided and 
declared by the Prime Minister In October, 1996 with the 
programme on new Initiatives for the North Eastem 
Region; and 

(d) if so, the financial and physical achievements 
made dur!.ng the last three years with reference to the 
Central special measures for the States, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) The then Prime Minister's statement 
regarding "New Initiatives for the North Eastem Region" 
made at Guwahati on 27th October, 1996 envisaged 
earmarking atleast 10% of the Budgets of Central 
MinlstrlflsIDepartments for Specific Programmes in North 
Eastem States. A proposal was formulated for creation 
of Central Pool of Resources for the North East from out 
of unspent arnount(s) from 10% of the Budget(s) of the 
various Union MlnlstrieslDepartments earmarked for these 
States. The proposal was, approved by the Cabinet, in 
principle, on December 15, 1997. This however, required 
the approval of Pariiament and, therefore, had to await 
the constitution of the twelfth Lok Sabha. The Pool could, 
therefore, become operational during 1998-99 only. 

During 1998-99, an amount of Rs. 121.95 crores was 
identified for the Central Pool and assistance to this extent 
was released for various projects in the North East and 
Sikkim. A list of projects Is given in the Statement. 

As regards 1999-2000, an exercise to identify the 
availability of funds in the Central Pool and to finalise 
the projects for assistance has since been initiated. 
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State 

Arunachal 
Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

List of projects for which IISSistance was ""eased from the Non IapubIe Central Pool of 
Resouroes during 1_·99 

Name of Projects 

(i) Ranganadi Transmission 

(ii) Itanagar·Naharlagun Water Supply 

(i) Srimanta Sankardev Kalakshtra Project 

(ii) Diguncherra to Airport Road 

(iii) 89 Minor Irrigation Schemes 

(iv) Flood Control Management Schemes/different 
locations of Brahmaputra and Barak Valley 

(v) 220.KV DIC Kathalguri·Tinsukia Line (30 kms) 

(vi) Namrup Sub-Station 2x50 MVA 2201132 KV. 

(vii) Tinsukia Sub-station 2x50 MVA. 2201132 KV. 

(i) Leimakhong Heavy Fuel Based Power Project 

(ii) Infrastruc.1ure for National Games 

(i) Greater Shiliong Water Supply Sch. 

(ii) NH·51 Widening the formation and Strengthening 

(i) Aizwal (PH·II) Water Supply Scheme 

(ii) State Referral Hospital 

(i) Hospital at Kohirna 

(II) Llklmro HEP 

(iii) Administrative Training Institute 

(i) Rural Water Supply Scheme 

(i) Transmission Schemes 

Total 

Relule during 
1988-99 

(Ra. CfOMI) 

10.00 

5.00 

4.85 

0.25 

11.21 

5.00 

2.00 

2.50 

3.00 

10.34 

10.00 

3.79 

5.00· 

4.00 

5.00 

B.oo 

11.01 

1.00 

10.00 

10.00 

121.96 

'This amount could not. however. be aanctIoned by the concelTllld CentnII Minlitly to the State Government during 1 __ u the work 
relating to the project wu yet to be _1IIded to them. 
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SeUlng up of Aquarium 

1419. DR. NITISH SENGUPTA: Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) whether the Govemment propose to set up an 
aquarium alongwith research lacilities into marine tife at 
Digha in West Bengal; 

(b) if so, the details worked out therelor; and 

(c) the time by which the same will be made 
functional? 

THE MINISTER OF AGRICULTURE (SHRI NIT ISH 
KUMAR): (a) The Government of India has so lar no 
plan to set up marine aquarium alongwith research 
facilities at Oigha in West Bengal. 

(b) and (c) Question does not arise. 

{Translallon] 

Bhalsajhal Irrigation Scheme 

1420. SHRI PUNNU LAL MOHALE: Will the Minister 
01 WATER RESOURCES be pleased to state: 

(a) whether the work on Bhaisajhal Irrigation . Scheme 
of Bilaspur district 01 Madhya Pradesh has been 
suspended: 

(b) If so, the reasons therelor; 

(c) the total lund spent by the Government on this 
Scheme so far: and 

(d) the time by which the work on the scheme is 
likely to re-commence? 

THE MINISTER OF STATE tN THE MINISTRV OF 
WATER RESOURCES (SHRIMATI BIJOVA 
CHAKRAVARTV): (a) to (d) The reference has been made 
presumably to Arpa Project across river Arpa near village 
Bhaisajhal. As per the Working Group discussions of 
Planning Commission lor Annual Plan 1999-2000 lor th£. 
State 01 Madhya Pradesh, an expenditure 01 Rs. 4.01 
crores was incurred on the Project upto March '97 against 
the revised estimated cost of Rs. 265.71 crores. No outlay 
was made for IX Plan. . 

Irrigation being a State subject, Irrigation projects are 
surveyed, planned and executed by the State 
Governmonts themselves out 01 their own resources as 
per their own priorities. 

[English] 

Dairy Development Project 

1421. SHRI VILAS MUTTEMWAR: 
SHRI MOHAN RAWALE: 

Will the Minister 01 AGRICULTURE be pleased to 
state: 

(a) whether the Government 01 Maharashtra has 
submitted a plan lor development 01 Integrated Dairy 
Development Project; 

(b) il so, the present status thereol; 

(c) the funds allocated and released lor both 
Phase-I and Phase-II projects; 

(d) the steps being taken for early implementation 
and completion 01 the projects; and 

(e) the measures being taken to make role 01 rural 
women in dairy industry more effective? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) to (c) Ves, Sir. Government of India has 
already received and approved two Integrated Dairy 
Development Projects (lOOP) in the State of Maharashtra 
during the years 1995-96 and 1997·98. A project proposal 
for lOOP - III was received from the State Government 
in December, 98. The proposal was, however, lounel to 
be incomplete and not prepared according to guidelines. 
The State Government was therelore requested in 
February, 99, to send a revised proposal, which has not 
been received. Approved outlay and lunds refeaeed lor 
lOOP I & II projects are as under:-

lOOP - I 

lOOP· II 

Approved 
Outlay 

1985.235 

1941.55 

(Amount Rs. in lalch) 

Total Fund releued 
upto 30.11.99 

1923.38 

475.26 

(d) A Technical Management Committee (TMC) .. 
been constituted under the Chairmanship 01 Secretary 
incharg8 of Dairy Development in the State to monitor 
the progress 01 project and speedy implementallon 01 the 
project. Further the State Govemment has been advieed 
a number 01 times to speed up the Implementation and 
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completion of both the projects. The State Government 
has informed that distribution of milch animals and civil 
construction works are In progress and that the projects 
are being reviewed in monthly review meetings. 

(e) The State Government has informed that, under 

the project, 30% of the milch animals are distributed to 
women beneficiaries. 

[Translation] 

Digging of Wells 

1422. SHRI RAJO SINGH: Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) whether the Government of Bihar have sought 
financial assistance from the Union Govemment for digging 
15.000 wells in the State for irrigation purposes; 

(b) if so. the details thereof; 

(c) the total acreage of land likely to be Irrigated in 

the State after digging thesa wells; and 

(d) the time by which the said amount is likely to be 
sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTV): (a) to (c) The Government of Bihar 
had forwarded to the Central Ground Water Board a pilot 
project envisaging construction of 2358 dug wells and 
5625 shallow tubewells in the State. The estimated cost 
of the project is Rs. 23.15 crore. The total acreage of 
IlInd likely to be irrigated in the State under the project 
is 1.44 lakh acre. 

(d) The Central Ground Water Board in consultation 
with the concerned State Governments including 
Government of Bihar has formulated a centrally sponsored 
scheme for investigation and development of ground wat~r 
resources in the eastern States comprising Bihar. Orissa. 
Eastern Uttar Pradesh. West Bengal and Eastem Madhya 
Pradesh. The Scheme is at consultation stage. 

[English] 

Assistance to Paddy Cotton 

1423. SHRI RAMCHANDRA VEERAPPA: WIll the 

Minister of AGRICULTURE be pleased to Itate: 

(a) whether the Union Government propose to assist 
the paddy and cotton growers of verlous States partlcularty 
in Kemataka who had suffered savere lossas during the 
recent drought; 

(b) if so, the details thereof; and 

(c) the details of the assistance actually given so 

far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) to (c) It is primarily the responsibility of the State 

Government concerned to undertake rescue, relief, 
restoration and rehabilitation meuuree In the wake of 

natural calamities, Including drought, from thealocatlon 
under Calamity Relief Fund (CRF), which Is allocated to 
the States every year. The Centre and the State. 
contribute to this Fund In the ratio of 3:1. Central share 

is normally released In four equal quarterty Instalments. 
No report on damage to crops due to recent drought has 
been receIved from the Government of Karnataka. 
However, reports on drought situation during the current 
year have been received from Andhra Pradesh, Gu/arat, 
Himachal Pradesh, Jammu & Kashmir, Madhya Pradesh, 
Manlpur, Mlzoram, Rajasthan, Trlpura and Weal Bengal. 
While the entire Central share of CRF allocated to the 
State for 1999-2000 has been released to Andhra Pradesh 
and Madhya Pradesh, three quarterly Instalments of 
Central share have been released to the other States 
mentioned above. To supplement the efforts of the State 
Governments, allocation Is made under the Integrated 
Cereals Development Programme on Coarse Cereals 
(ICDP-CC) and Intensive Cotton Development Programme 
(ICDP). A statement Indicating State-wiae ~Is of release 
of Central share of CRF. funds allocated wnder ICOP-CC 
and ICDP Is attached. 
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St.tement 

S.No. State Central 
Share of 

CRF 
Released 

1. Andhra Pradesh 10769.00 

2. Gujarat 9078.75 

3. Himachal Pradesh 1752.75 

4. Jammu & Kashmir 1281.75 

5. Kamataka 2721.75 

6. Madhya Pradeah 4429.00 

7. Manipur 161.25 

8. Mizoram 82.50 

9. Rajasthan 11643.75 

10. Tripura 292.50 

11. West Bengal 3337.50 

Use of Cultlvabl. Land 

1424. SHRI T. GOVINDAN: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether the Union Govemment have any scheme 
to make use of the total cultivable land for agricultural 
purpose; 

(b) if so, the details thereof, State-wi .. ; and 

(Rs. in Lakha) 

1999·2000 

Funds Allocated Under 
ICDp·CC ICDP 

206.97 

217.35 86.58 

122.50 

723.72 59.56 

959.85 99.36 

(c) the amount allocated to each State in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) Yes, Sir. 

(b) and (c) A Statement ahowing schemes which are 
being implemented by the Department of Agrlcultura end 
Cooperation to increase productivity in different States of 
the country 88 well as the State-wise allocations made 
under the.. achemes during 1999-2000 is altached. 



63 Written Answers DECEMBER 8, 1999 to 0ueIItI0ne 84 

m.r.ment 

Statement Showing different Schemes being Implemented In different States in the Country 
and the Allocation made under these schemes during 1999-2000 

(Rs. in erores) 

States/UTs RVP/FPR ALKAlI ALKALI WDPSCA NWDPRA 
(EEC) 

2 3 4 5 6 

1. Andhra Pradesh 7.80 9.00 

2. Arunchal Pradesh 1.60 0.20 

3. Assam 0.70 1.20 2.00 

4. Bihar 2.00 1.00 1.00 

5. Gujarat 5.00 2.50 20.00 

6. Haryana 2.50 2.00 1.00 

7. Himachal Pradesh 9.00 3.00 

8. Jammu & Kashmir 6.00 0.45 

9. Kamataka 15.00 20.00 

10. Korala 1.00 10.00 

11. Madhya Pradesh 24.00 0.00 25.00 

12. Maharashtra 10.00 20.00 

13. Manipur 1.60 3.00 

14. Meghalaya 1.60 2.50 
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2 3 4 5 6 

15. Mlzoram 0.50 4.00 4.00 

18. Nagaland 4.00 5.00 

17. Orissa 3.00 5.00 

18. Punjab 0.50 3.00 0.25 

19. Rajasthan 19.60 40.00 

20. Sikkim 0.50 2.00 

21. Tamil Nadu 4.00 17.00 

22. Tripura 0.50 1.00 3.50 

.. 
23. Uttar Pradesh 24.50 2.50 19.00 25.00 

24. West Bengal 3.50 7.50 

25. Goa 0.10 

26. A&N Islands 0.48 

27. Oadra & Nagar HaveR 0.02 

Total: 139.60 10.00 20.00 15.00 227.00 

RVPIFPR Soil Conservation In the catchments of River Valley ProjectIFIood Prone Rivers 

ALKALI Reclamation 01 Alkali (U .. r) Soils 

ALKALI (EEC) Reclamation and Development of Alkali SoIIl with EEC asaIstance 

WOPSCA Watershed Development Project in ShIftIng CUltIvation AIHI In NE Region 

NWOPRA National Wat8rshad Dev8lopment Project In Ralnfed Arau. 
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Assistance for Cultivation of Coconut 

1425. SHRI G.S. BASAVRAJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of production and area under the 
coconut plantation during the last three years, State·wise; 

(b) the assistance provided to the States for cultivation 
of coconut during the last three years; and 

(c) the steps taken by the Union Govemment to 
increase the production of coconut? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTUAE (SHAI SBPBK SATYANAAAVANA AAO): 
(a) The latest available State-wise estimates of production 
and area under coconut plantation for the years 1996-97 
to 1997·98 is given in Statement I attached. 

(b) The funds released to States under various 
programmes of the Coconut Development Board for 

cuHivation of coconut during the last three years (1996-
97 to 1998·99) is given in Statement II attached. 

(c) Coconut Development Board Is implementing a 
Central Sector Scheme on "Integrated Development of 
Coconut Industry in India" during 9th Plan with an outlay 
of As. 105.00 crores. Under this Scheme, for Increasing 
production and productivity of coconuts following 
programmes are being implemented:-

(i) Production and distribution of quality planting 
material; 

(ii) Area expansion; 

(iii) Integrated farming in coconut holdings for 
productivity improvement; 

(iv) Integrated control of leaf eating caterpillar; 

(v) Extension and publicity. 

Besides, Govemment of India is providing assistance for 
drip irrigation for horticulture crops including coconut. 

Statement I 

State·wise Production and Area Under Coconut for the years 1995·96 to 1997·98 

State/Union Territory Production (Million (nuts) Area (thousand hectares) 

1995·96 1996·97 1997·98 1995·96 1996·97 1997·98 

1. Andhra Pradesh 1231.3 685.9 779.9 90.0 90.0 94.9 

2. Assam 140.3 118.4 126.9 18.2 19.6 19.7 

3. Goa 119.0 119.6 120.9 24.7 24.7 24.9 

4. Karnataka 1450.9 1497.9 1492.5 278.8 291.4 286.8 

5. Kerala 5908.0 5835.0 5911.0 982.1 1005.7 1020.3 

6. Maharashtra 169.2 263.8 226.8 8.2 15.1 15.1 

7. Orissa 246.8 271.6 271.5 47.3 53.0 53.0 

8. Tamil Nadu 3257.6 3811.6 371&.1 322.5 319.8 319.8 

9. Tripura 5.9 6.0 6.1 8.8 9.1 9.1 

10. West Bengal 279.4 313.1 306.2 23.2 24.3 24.3 

11. A&N Islands 85.4 86.6 80.6 24.4 24.7 24.7 

12. Lakshadweep 26.5 27.5 27.7 2.8 2.8 2.8 

13. Pondicherry 32.0 24.6 24.0 2.1 2.1 2.1 

All India 12952.3 13060.9 13096.0 1833.1 1890.6 1897.5 
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Sta,.",.", 1/ 

Details of Funds Released to States Under various PlDf1IJtr11718S of the 
Coconut Dell8/opnlent Board for Cultivation of Coconut 

(Rupees in lakhs) 

SI.No. State/Union Territory 1996·97 1997·98 1998-99 

2 3 4 5 

1. Andhra Pradesh 54.124 1295.830 113.035 

2. Assam 11.498 19.146 22.881 

3. Arunachal Pradesh 2.536 1.738 

4. Bihar 16.295 26.190 18.596 

5. Goa 4.609 4.501 5.704 

6. Gujaral 1.299 0.543 0.850 

7. Kamataka 187.050 207.245 222.282 

8. Kerala 1322.758 1243.852 1238.981 

9. Maharashlra 3.585 

10. Madhya Pradesh 10.676 13.200 13.511 

11. Manipur 0.408 1.110 

12. Orissa 18.638 14.733 23.325 

13. Nagaland 4.401 6.016 4.865 

14. Mizoram 0.188 0.483 1.114 

15. Meghalaya 0.329 
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2 3 

16. Pondicherry 1.348 

17. Rajasthan 

18. Tamil Nadu 126.381 

19. Tripura 7.980 

20. West Bengal 9.933 

21. A&N Islands 6.552 

22. Lakshadweep 

Total: 1786.674 

(Translation) 

Motorl.atlon of Boat. 

1426. SHRI CHANDRESH PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of the production of traditional country 
boats in various parts of the country since 1997 till date, 
State-wise; 

(b) the details of the assistance being provided to 
the fishermen for the production of country boats; 

(c) whether there is any proposal to provide 
assistance to the fishermen for converting their country 
boats Into motor boats: 

(d) if so. the details thereof; 

(e) the number of fishermen benefited from this 
scher. Ie. State-wise; 

4 5 

4.963 9.854 

0.226 0.80 

138.138 192.044 

4.362 4.n9 

11.397 8.797 

9.539 15.153 

3.160 1.340 

3004.634 1902.843 

(f) the amount allocated and spent for this purpose 
since 1997 till date; 

(g) the details of the amount to be allocated for the 
purpose from December 1, 1999 to December 31, 2002, 
year-wise; and 

(h) the measures taken by the Government to ensure 
that this amount actually reaches to the fishermen? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) The State-wise details on number of 
traditional crafts are given in Statement-I. 

(b) No scheme is under implementation at present to 
provide assistance to the fishermen for production of 
country boats. 

(c) to (e) A Centrally Sponsored Scheme on 
"Motorisation of Traditional Craft" is under implementation 
since Seventh Five Year Plan in maritime States and 
Union Territories with the objectives of technological 
upgradation of the traditional fishing s8ctors. This scheme 
helps traditional fishermen in extending their area of fishing 
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operations and subsidy is provided to traditional fishennen 
which is limited to Rs. 12,000/- per Inboard Motor and 

Rs. 10,000/- per Outboard Motor. The cost of subsidy is 
shared equally between the Centre and the States and 
met fully by the Centre in the case of Union Territories. 
The details indicating State-wise number of traditional craft 
sanctioned for motorisation alongwith funds released 
towards Central share are given in Statement II. 

(f) The amount allocated and released by the Centre 

for motorisation of traditional crafts and expenditure 
incurred by the States/Union Territories during the last 
three years are furnished as under:-

(Rs. in lakh) 

Year Amount allocated Amount released Expenditure 

1996-97 400 101.21 101.21 

1997-98 400 77.65 n.6S 

1998-99 300 36.83 

Expenditure details not received. 

(g) The details of amount allocated during 1999-2000 
and tentative allocation made during 2000-2001 and 2001-
2002 are furnished as under:-

(Rs. in lakh) 

Year Amount 

1999-2000 400 

2000-2001 400 

2001-2002 500 

(h) The implementation of the Scheme is closely 
monitored by the Central and State Governments. The 
Regional/District Level Officers in the State Government 

are directly involved in the implementation of the Scheme 
who ensure that the subsidy is being released to the 
beneficiary fishermen only after purchase and installation 
of the engine in their crafts. 

StlJtement I 

Stale-wise dstalls of number of Traditional Crafts 

States Traditional Crafts (Number) 

1. GuJarat 14613 

2. Maharashtra 10256 

3. Kamataka 22744 

4. Kerala 40786 

5. Tamil Nadu 53222 

6. Andhra Pradesh 53583 

7. Orissa 10249 

8. West Bengal 4361 

9. Lakshadweep 1078 

10. Andaman & Nicobar Islands 1552 

11. Pondicherry 6265 

12. Goa 2194 

Total: 220903 
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Sta,.",.nt II 

Statement indicating financial assistance given to fishermen In the Iotm of subsidy under the IICheme "Motorlsation 
of Traditional Craft" during the last 3 yeatS 

(Amount in Rs. 1aIch) 

51. Name 01 1996-97 1997·98 1998-99 Total 
No. 5tateslUTs. Amount No. 01 Amount No. 01 Amount No. 01 Amount No. 01 

craft craft craft craft 
sanctioned sanctioned sanctioned sanctioned 

for for for mota- for 
rnotortaation motorleatlon rlsatlon motorlaatlon 

2 3 4 5 6 7 8 9 10 

1. Andhra SO.OO 1000 25.00 500 15.00 125 81.25 1825 
Predesh (OBMs) (OBMe) (OBMs) (0SMa) 

175 175 
(ISMS) (IBMS) 

2. Goa 2.45 100 3.45 100 5.41 100 11.31 300 
(OBMs) (OBMe) (OBMI) (OBMe) 

3. Kemateka 2.14 79 10.00 200 10.42 315 21.48 594 
(OBMs) (OBMs) (OBMs) (OBMs) 

18 1.08 18 
(ISMS) (ISMS) 

4. Kerala 25.00 500 25.00 500 SO.OO 1000 
(OBMe) (OSMe) (OBMe) 

5. Maharashtra 9.62 22 1.10 22 
(OBMS) 8.52 (OSMl) 

162 162 
(ISMs) (ISMs) 

6. Orissa 4.00 80 7.00 140 11.00 220 
(OSMs) (OBMs) (OSMe) (OBMs) 

7. Pondlcheny 8.00 80 6.00 80 14.00 140 
(OBMe) (OBMs) (OSMl) 

8. Andsman & 7.20 40 7.20 40 
Nlcobar (ISMs) (IBMs) 

Total: 101.21 1861 (OSMs) 77.65 1440 (OSMs) 36.83 600 (0BMs) 215.88 3801 (0SMa) 
180 (ISMs) 40 (ISMs) 175 (IBMs) 395 (IBMs) 

OSM - Outboard Motor. 
IBM-Inboard Motor. 
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{English} 

Fishing. Harbour 

1427. SHRI G.M. BANATWALLA: Will the Minister of 
AGRICULTURE be pleued to state: 

(a) the number and location of fishing harbours 
functioning in the country, State wise; 

(b) the details of each project and the coat Involved 
therein; and 

(c) the steps taken to expedite the speedy 
implementation of the projects especially fishing harbour 
af Ponnani in Kerala? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) The State-wise list of fishing 
harbours functioning in the country alongwlth their details 
and sanctioned cost is given in attached Statement. 

(c) The fishing harbour projects sanctioned by the 
Govemment of India are stipulated with a fixed time period 
for completion. Further for timely completion the Statesl 
Union Territories are required to constitute Project 
Monitoring Committee for each sanctioned site. The 
Project Report for Ponnanl Fishing Harbour in Kerala 
received from the State Govemment in November, 1999 
has been referred to the Central Institute of Coastal 
Engineering for Fishery, Bangalore for technical 
examination. 

StIIr.ment 

State Name of Harbour Sanet/ond 
Cost (Rs. 
in lakh) 

2 3 

Andhra 1. Visakhapatnam 2138.00 
Pradesh 

2. Kaklnada 973.17 

3. Nizamapatnam 157.66 

4. Bhavanapadu 340.00 

Gujarat 1. Veraval 900.00 

2. Mangrol 200.00 

3. Porbandar 276.00 

4. Mangrol 701.00 
Stage-II 

Year 
of 

Sanction 

4 

1975 

1969 

1974 

1978 

1966 

1978 

1966 

1994 

Facilities available 

5 

Quay, auction hall, sllpway and ancillary 
facilities. 

Landing quay, berthing quay, auction halls, 
boat repair facilities and Ancillary Facilities. 

Auction hall, berthing quay, maintenance 
workshop, administrative building, and 
ancillary facilities. 

Quays, auction hall, boat repair yard and 
ancillary facilities. 

Berthing quay, landing quay, auction hall 
and ancillary facilities. 

Quays, Jetties sllpway, auction hall and 
ancillary facilities. 

Quays, jetties slipway, auction hall and 
ancillary facilities. 

Landing & berthing quay, 
auction hall & other ancillary facilities. 
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2 3 4 5 

Tamilnadu 1. Madras 1350.00 1973 Breakwaters, ellpway, auction 
Stage-I hall and other facilities. 

2. Tondi 56.56 1982 Jetty. auction haM and mending shed and 
ancillary faclHtle8. 

3. Vallinokkam n.OO 1981 Breakwater, quay wall, jetty auction hall and 
ancillary facilities 

4. Pazhayar 67.00 1982 Quay, auction hall and other ancillary 
facilities. 

5. Kodiakarai 14.40 1975 Berthing jetty, auction hall and ancillary 
facilities. 

6. Tuticorin 210.00 1967 Berthing jetty, auction hall and ancillary 
facilities. 

7. Mallipatnam 10.60 1974 Jetty, auction hall & other ancillary facilities. 

Karnataka 1. Malps 426.00 1966 Slipway, wharf, jetties, auction hall and other 
facilities. 

2. Honnavar 75.00 1966 Slipway, wharf, jetty and anclnary fac/iitlee. 

3. Karwar 30.00 1967 Landing quay, auction hall and other 
ancillary facilities . . , 

4. Mangalore 33.00 1966 Wharf, auction hall and ancillary facilities. 

5. Tadri 4.59 1966 Landing quay and auction hall and ancillary 
facilities. 

West 1. Roychowk 370.00 1971 Jetty, slipway & other ancillary facilities. 
Bengal 

2. Digha Stage-I 139.00 1982 Auction hall, net mending shed, boat repair 
yard and ancillary facilities 

3. Fraser Ganj 452.32 1989 Jetties, auction hall and other ancillary 
facilities. 

Orissa 1. Paradip 3807.00 1990 Jetties, auction han, net mending shed and 
other ancillary facilities. 

2. Dharma 70.00 1975 Berthing quay, rapair quay, auction hall, net 
making shed, repairing 'Yard and ancillary 
facilities. 
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2 

3. Astarang 

4. Gopalpur 

Andaman 1. Phoenix Bay 
& Nicobar 
Islands 

Kerala 1. Cochln 
Stage-I 

2. Vlzhinjam 

3. Neendakara 

4. Puthiappa 

5. Munambam 

6. Vizhinjam 
Stage-II 

Maharashtra 1. Sassoon Dock 

2. Ratnagiri 

3 

507.00 

805.00 

67.00 

494.00 

208.00 

585.00 

962.00 

1167.20 

704.00 

1099.00 

1840.50 

Water Supply Projects of Assam 

1428. SHRI RAJEN GOHAIN; Will the Minister of 
WATER RESOURCES be pleased to state; 

(a) the details of water supply projects of Assam 
cleared during 1996-97, 1997-98 and 1998-99; and 

(b) the time by which the remaining projects are 
likley to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Govemment of Assam have 

4 

1988 

1989 

1970 

1971 

1968 

1987 

1988 

1988 

1987 

19n 

1987 

5 

Quay, repair facililles, auction hall and 
ancillary facilities. 

Quays, auction hall, workshop and ancillary 
facilities, administrative buildings. 

Jetty, auction hall & 
administrative building and 
ancillary facilities. 

Jetty, auction hall and 
other ancillary facilities. 

Breakwaters, quays, auction hall & ancillary 
facilities. 

Breakwater, quay, auction hall & other 
ancillary facilities. 

Breakwater, quay, auction hall & other 
ancillary facilities. 

Breakwater, quay, auction hall & other 
ancillary facilities. 

Breakwater, quay, auction 
hall & other ancillary 
facilities. 

Wharf, auction hall and other ancillary 
facilities. 

Quay, auction hall & other and ancillary 
facilities. 

submitted a medium project to Central Water Commission, 
namely, Burisuti Irrigation Project containing provision for 
shallow tubewell for the purpose of drinking water. The 
project has been processed for its techno-economic 
appraisal. The project has been found acceptable for Rs. 
34.70 crore by TAC of MOWR subject to concurrence of 
State Finance Department and monitoring of ground water 
level in command area. 

Champamlltl and Dhanshrl Irrigation Projects 

1429. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARY; Will the Minister of WATER 
RESOURCES be pleased to state: 
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(a) whether the State Govemment of Assam had 
undertaken Champa Mati and Dhanshri Irrigation Projects 
in Bongaigaon and Darrant districts with Central assistance 
in 1980; 

(b) if 50, the total funds sanctioned and released by 
the Union Govemment for these projects so far; 

(c) whether the projects have not been completed 80 

far; 

(d) if 50, the reasons therefor; and 

(e) the measures being taken by the Govemment for 
expeditious completion of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No, Sir. 

(b) to (e) To complete these projects expeditiously, 
Central Loan Assistance has been provided to the State 
Government of Assam under Accelerated Irrigation 
Benefits Programme, as per details given below:-

(Rs. in crores) 

Name of the project 1996·97 1997·98 1998·991999-2000 

Champa Mati 

CLA sanctioned 2.00 2.00 3.6 3.50 

CLA released 1.00 1.00 1.8 1.75 

Dhanshri 

CLA sanctioned 3.00 10.00 8.00 10.00 

CLA released 1.50 5.00 4.00 5.00 

The work on these projects is in progress. The 
projects have been delayed mainly due to inadequate 
funding by the State Government, delay in land acquisition 
and disturbed condition prevailing in these areas. 

Nuclear Power Production 

1430. SHRI KRISHNAMRAJU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment are using Atomic 
Energy to produce electricity/power in the country; 

(b) if so, the details thereof; 

(c) the annual capacity of power production and the 
location of nuclear power plants. State-wise; 

(d) the total amount earned by the Government 
through these plants; and 

(e) whether any proposals are under consideration 
to expand the production of electricity through the Atomic 
Energy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. AGRO AND RURAL 
INDUSTRIES. MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING. 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes. 
Sir. 

(b) and (c) At present there are ten nuclear power 
reactor units under operation at five locations in the 
country with a total Installed capacity of 1840 Wie. as 
under:-

Name of Station and Location 

Tarapur AlQmlc Power Station, 
Maharashtra 

Rajasthan Atomic Power Station, 
Rajasthan 

Madras Atomic Power Station, 
Tamil Nadu 

Narora Atomic Power Station, 
Uttar Pradesh 

Kshrapar Atomic Power Station, 
Gujarat 

Unit 

TAPS·l 
TAP9-2 

RAPS-l 
RAPS-2 

MAP9-1 
MAPS-2 

NAPS·l 
NAPS·2 

KAPS·l 
KAPS·2 

InstaHed 
CapacIty 
(MWe) 

160 
180 

100 
200 

170 
170 

220 
220 

220 
220 

(d) The net profit earned by the Nuclear Power 
Corporation of India Ltd. (a Public Sector Undertaking 
under the administrative control of Department of Atomic 
Energy), which operates the plants, during the year 1998-
99 was- As, 361.53 crores, The Company has paid a 
dividend of Rs. 50.44 crores to the Government during 
the year 1998-99. 
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(e) During the IX Five Year Plan, Kaiga-1 and RAPS-
3&4 will be completed and commissioned. Kaiga-2 has 
attained criticality on 24.9.99 and since synchronised with 
the grid. Commencement of work on two units (3&4) of 
the Tarapur Atomic Power Project (TAPP) (2x500 MWe) 
and Kaiga Unit 3&4 (2x220 MWe) are also included In 
the Ninth Five Year Plan. Besides these the 
commissioning of the Detailed Project Report (DPR) for 
the 2x1000 MWe Nuclear Power Station at Kudamkulam 
in Tamilnadu with Russian assistance and preliminary work 
on the Prototype Fast Breeder Reactor (PFBR) has 
commenced. 

Infrastructuflll Support to PMAY 

1431. SHRI AJOY CHAKRABORTY: Will the Minister 
of SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether there is a provision to provide 
infrastructural support like industrial sites, shops, sheds, 
water, electricity etc. to the beneficiaries of Prime Minister 
Rozgar Yojana; 

(b) if so, the number of beneficiaries who hava got 
the said facilities during the last three years till date, 
year-Wise and StatelUT-wise, particularly In Deihl; 

(c) whether the DDA, MCD, NDMC and Delhi 
Cantonment Board have refused to provide such facilities 
to beneficiaries of PMRY; 

(d) if so. the reasons therefor; and 

(e) whether the Union Govemment propose to direct 
States/UTs, particularly Delhi Goven'!ment to provide 
infrastructural support to beneficiaries of PMRY on priority? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) No, 
Sir. 

(b) Does not arise in view of the (a) above. 

(c) No, Sir. 

(d) Does not arise in view of the (c) above. 

(e) No, Sir. 

{Translation} 

VaClint Poets of SCIST 

1432. SHRI RAJ NARAIN PASSI: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether some posts of SCa/STs under various 
categories are still lying vacant in various Departments 
and PSUs under his Ministry; 

(b) if so, the details thereof; 

(c) whether the various categories of employees 
working in these Departments and PSUs have been given 
promotion besides fresh recuitment during the last three 
years; 

(d) if so, the details of fresh recruitment made during 
this period, till date; 

(e) whether the recruitment and promotions of the 
persons belonging to SCS/STs categories were made as 
per the rules; and 

(f) if not, the action taken by the Ministry to fill up 
the reserved vacant posts of various categories and make 
promotions of the persons belonging to the SCS/STs as 
per the rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (f) The information is being 
collected and will be laid on the Table of the House. 

{English} 

Development of Agrlcultura Produce 
Marketing Committee 

1433. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether proposal sent by the Government of 
Gujarat for revival of Centrally sponsored scheme for the 
development of Agriculture Produce Marketing Committees 
is under consideration of the Central Govemment; 

(b) If so, the details thereof; and 

(c) the time by which the proposal is likely to be 
cleared? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) The proposal sent by the State Govemment of Gujarat 
for revival of Centrally Sponsored Scheme for development 
of Agriculture Produce Markets is under consideration. 

(b) The proposal submitted by the State Government 
seeks financial assistance for infrastructural facilities such 
as shop-cum-godown, auction platform, approach roads, 
fenCing, office building, water and sanitary facilltias etc. 

(c) A decision on the proposal will be taken after 
necessary consultations are completed. 

Pak Claim for Shooting Down their Aircraft 

1434. SHRI SUSHIL KUMAR SHINDE: 

SHRI MOHAN RAWALE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan had claimed a compensation 
from India for shooting down their Atlantic aircraft, which 
had intruded into Indian airspace across the Kutch bordenl 
on August 10, 1999 basides compensation for lou of 
pilots and others: 

(b) if so, the reaction of the Govemment thereto 
indicating the details of the intrusion; 

(c) whether the dispute has since baan resolved; 
and 

(d) if so. the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (d) Pakistan had approached 
us through diplomatic channels seeking compensation for 
the shooting down of its military combat-cum-surveillance 
Atalantique aircraft, which had intruded into Indian air 
space in the Kutch sector on 10 August 1999. 

The Pakistan military aircraft was on a hostile military 
mission and was engaged in espionage activity. It had 
committed a brazen violation of Indian air space as also 
of the 1991 Agreement between India and Pakistan on 
Prevention of Air Space Violations. It also ignored 
internationally accepted rules of engagement in such 

situations. The intruding Pakistani aircraft had disregarded 
aU warnings and signals. The actions taken by the Indian 
Air Force were in keeping with Internationally aCceplad 
as well as standard operating procedures. The Pakistani 
military aircraft was well within Indian air apace when It 
was shot down. Pakistan is completely responsible for 
the outcome and consequences of its action. In response 
to Pakistan's move. through bilateral channels, to seek 
compensation Government have publicly stated that this 
was untenable and absurd. 

Pakistan has also petitioned the Intemational Court 
of Justice in this matter. We have submitted to the Court 
that it does not have jurisdiction in this case. 

NERAMAC declared Sick 

1435. SHRI BHIM DAHAL: Will the Minister I)f 
AGRICULTURE be pleased to state: 

(a) whether the North-Eastem Regional Agricultural 
Marketing Corporation (NERAMAC), a Central Public 
Undertaking, has been declared sick; 

(b) whether the Corporation has submitted. any revival 
plan; 

(c) If so, the details thereof; and 

(d) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (d) NERAMAC has been 
incurring countinuous 10SS88 since its Inception in 1982. 
It was declared sick and was referred to the Board for 
Industrial and Financial Reconstruction (BIFR) In 
December, 1996. 

On the directions of BIFR and on the basis of a 
revival scheme prepared by Industrial Development Bank 
of India (lOBI), the Operating Agency appointed by BIFR, 
a package for the revival of NERAMAC was approved by 
the Government in Fetlruary, 1999. The revival scheme, 
as approved by the Govemment, was also cleared by 
the BIFR in its final hearing held o~ 7th June, 1999. The 
details of the Sanctioned Scheme approved by BIFR is 
given in attached Statement. 

Under the Scheme, an amount of Rs. 1.68 crores, 



89 Written Answers AGRAHAYANA 17, 1921 (Saka) to QU8/J1ions 

as equity, has been released. The amount of Rs. 80 
lakh towards implementation of Voluntary Retirement 
Scheme (VRS) has also been released. The amount of 
Rs. 4.41 crores, towards arrears of subsidy has also 
been r~leased by NEC. 

sr.r.m.", 
A. Cost of the sanctioned scheme: 

(Rs. in crores) 

Item Investment/Fund required 

1. (a) Plant & Machinery -3.00 

(b) Misc. fixed assets/overhauling -0.75 

2. Preoperative ExpensE's -1.00 

3. Pressing Creditors -1.01 

4. Training -0.22 

5. Contingencies -0.38 

6. Working Capital -3.20 

7. VRS -0.80 

Total -10.36 

B. Source of funding the 
sanctioned Scheme: (RI. C~res) 

(f) 

(ii) 

(iii) 

C. 

Equity from Plan Budget of Min. of FPI -5.15 
(Ministry's own resources) 

Arrears of subsidy from North Eastem -4.41 
Council (NEC). 

National Renewal Fund -0.80 
(for implementing VRS) 

Total -10.36 

Reliefs and Concessions: 

(i) To write off the outstanding loan as on 31.03.98 
amounting to Rs. 4.78 crores. 

(ii) To write off the accumulated interest amounting 
to Rs. 7.27 crores as on 31.03.98; 

(iii) To write off the capital subsidy amounting to 
Rs. 3.07 crores; 

(Iv) To write down the equity by Rs. 1.22 crorea, 
(After writing down the capital, the Accumulated 
1088 gets reduced to zero). 

(v) Release of subsidy arears amounting to Rs. 
4.41 crores by North Eastem Council (NEC). 

NOTE: The effective date of Implementation or the scheme 
ia from 01.04.1999. 

[Translation} 

Stabilization Fund 

1436. SHRI RAMDAS ATHAWALE: Will the Mlnilter 
of AGRICULTURE be pleased to state: 

(a) whether the financial assistance la provided to 
the States under the Agricultural Credit Stabilization Fund 
Scheme; 

(b) if so, the details thereof and the allocation of 
funda made for the year 1998-99, State-wise; 

(c) whether the Govemment have received any 
proposal from the Govemment of Mahareshtra to Increase 
the alocatlon of fund; and 

(d) if so, the decision of the Union Govemment 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Under the Credit Stabilization Fund Scheme, 
central assistance is released to the State Govemments 
in the ratio of 75% grant and 25% loan to help build up 
the Agricultural Credit Stabilization Funda at the level of 
State Cooperative Banks. For the financial year 1998-99, 
a sum of Rs. 500 Iakh was provided under the acherne. 
No State-wise allocation of funds la made under the 
scheme as funds are released on the basil of propoAla 
received from the State Governments. 

(c) No luch proposal has been received so far from 
Maharaahtra State. 

(d) Question doaa not arise. 

Policy Towarda Employ •• Union 

1437. SHRI RADHA MOHAN SINGH: Will the Minister 
of LABOUR be pleased to atate: 

(a) the policy of the Government towards the 
employees union of Public Sector Companies; 
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(b) whether any change has been made in the policy 
recently; 

(c) if so, the details thereof; 

(d) whether peaceful demonstrations in support of 
their demands are considered as misconduct as per said 
policy; and . 

(e) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) Employees Union in 
public compani,s are govemed by the Trade Unions Act, 
1926. A code of Discipline was adopted at the 16th 
session of the Indian Labour Conference to maintain 
discipline in Industry (both in public and private sectors), 
and to govern the process of recognition of unions and 
that of collective batgaining. The Public Sector Companies 
are also covered under the Code of Discipline. 

(b) and (c) One of the terms of reference of the 
Second National Commission on Labour set up by the 
Government i;; to suggest rationalisation of existing laws 
relating to labour in the organised sector including the 
Act Governing Trade Unions. 

(d) and (e) Demonstration (even peaceful) by 
employees union in support of their demands inside 
premises ot the establishment during working hours 
without permission of the employer may constitute a 
misconduct if the above act is listed as a misconduct in 
the certified orders of the establishment. 

{English] 

Reservation for Handicapped 

1438. SHRI RAJIV PRATAP RUDY: 
SHRI CHANDRAKANT KHAIRE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is a statutory prOVision to provide 
employment in Government services to the handicapped 
unemployed; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to increase the 
percentage of reservation for the physically handicapped 
persons in the Central Govemment jObs; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJ E): (a) Yes, 
Sir. 

(b) Section 33 of the "The Persons with Disabilities 
(Equal Opportunity, Protection of Rights and Full 
'Participation) Act, 1995" provides that, unless, having 
regard to the type of wort<, any establishment has by 
notification been exempted, every appropriate Govemment 
shall appoint In every establishment such percentage of 
vacancies not less than three per cent for persons or 
class of persons with disability of which one per cent 
each shall be reserved for persons' suffering from:-

(I) Blindness or low visions; 

(ii) hearing impairment; 

(ill) locomotor disability or cereberal palsy in the 
po>ats identified for each disability. 

(c) No, Sir. 

(d) .Does not arise. 

Food Proceulng Induatrlea 

1439. SHRI C. SREENIVASAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Govemment propose to bring 
a new policy for the food processing Induetry; and 

(b) If so, the details thereof and the salient' features 
of the policy? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes, Sir. 

(b) Govemment has Initiated a process to formulatp 
a new food proceSSing poHcy for the. country. Prellmln, , 
wort< in this regard has already been completed. . ne 
policy is to cover all aspects connected wi',. the 
development of food processing sector in the country, 
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FOdder As .... ment 

1440. SHRI LAKSHMAN SINGH: 
SHRI SHIV~AJ SINGH CHOUHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Commission for Agriculture 
has made an assessment of requirement of green and 
dry fodder in the country by 2000 A.D.; 

(b) if so, the details thereof; 

(c) whether any central plan is being launched to 
increase the production of fodder; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) The Commission had made an assessment on 
All India basis. The details of assessment are given in 
enclosed Statement. 

(c) Yes, Sir. 

(d) The Department of Animal Husbandry and 
Dairying has launched two Schemes to increase the 
Production of Fodder. Their Components a'l' given as 
under:-

(1) c.ntraI Feed and Fockler o.v.topment OrpnI .... on 

(a) Seven Regional Stations for Forage Production 
and Demonstration are working In different Agro-
Climatic Zones of the country. 

(b) Central Fodder Seed Production Farm. 
Hessarghatta, Bangalore. 

(c) Central Minikit Testing of Fodder Crops. 

(2) A •• I.tance to Stat.. for Feed • Fodder 
Development under Centrally Sponaorwd Schema 

The following components have been Implemented 
on Centre and Stale Share basis. 

(a) Strengthening of fODder seed Production Farm 
(75:25) 

(b) Establishment of Fodder Bank (75:25) 

(c) Seed Production through Registered Growers 
(25:75) 

(d) Enrichment of Straw and Cellulosic Wastes 
(100:00) 

(e) Establishment of sllYl-pasture system (100:00) 

(f) Grass Land Development including Grass 
Reserves (100:00) 

(g) Sample Survey of Area, Production & 
Requirement of Fodder Crops (100.00). 

smtement 

Requirements of FoddelS for Productive LIvestock in 2000 AD 

Category of 
Livestock 

Callie 

Males Working and Breeding 
Females milch and dy 

Non-Descript 

(MilUon Tonnes) 

Requirement for Projected Population per Yeer 
Green Dry 
Fodder Foddsr 

2 3 

133.3 146.7 

38.9 31.2 
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Improved Indigenous 

Crossbreed 

Young Stock (a) cross breed 

(b) others 

Buffaloes 
Males Working and Breeding 

Females milch and dry 
non-descript 

Improved 

Young stock 

Total lor bovines 

Improved Poultry 

Improved Sheep 

Improved Goats 

Improved Pigs 

Horses & Ponies 

Camels 

Total: 

Soli Erosion Caused by Brahmaputra 

1441. SHRI M.K. SUBBA: Wililhe Minister of WATER 
RESOURCES be pleased to state: 

(8) whether several parts 01 upper Assam are 
adversely affected due to constant soil erosion caused 
by the river Brahmaputra; 

2 3 

39.6 24.1 

1;46.1 41.4 

58.3 11.7 

48.4 14.5 

12.7 12.7 

23.7 23.7 

84.3 38.5 

34.8 13.9 

590.1 358.4 

1.6 

8.8 

5.8 

3.1 

594.8 373.0 

(b) If eo, the details thereof; 

(c) the efforts made and expenditure incurred thereon 
during the last three years, tID date; and 

(d) the staps being taken by the Union Government 
to check the menace effectively? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Yes, Sir. The erosion in 
the banks and beds caused by the river Brahmaputra 
during floods in several parts of Upper Aaaam Is a natural 
phenomenon. The data on soil erosion in the various 
rivers in the country including river Brahmaputra Is not 
maintained by the Union Govemment. 

(c) and (d) Remedial measures in the form of river 
bank protection works to prevent soil erosion are 
investigated and executed by the Govemment of Assam 
from the funds allocated under State Flood Control Sector 
by the Planning Commission and Central Assistance for 
flood control in Brahmaputra Valley. The expenditure 
incurred under State Plan Flood Control Sector which 
includes execution of schemes to prevent soil erosion in 
crores of rupees are:- 20.17, 16.24, 20.27 for 1996-97, 
1997-98 and 1998-99 respectively. The Union Government 
had released an amount of Rs. 10.09 crore under Central 
Grant to Govemment of Auam for flood control works 
during 1996-97. For the years 1997-98 and 1998-99, the 
amount releaaed under Cantral Loan Asslstence in crores 
of rupees are: 10 and 18 respectively. 

Non-lap .. ble Fund 

1442. DR. JAYANTA RONGPI: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the schemes undertaken from the 
non-lapsable lund for North-Eastem State, State-wise; and 

(b) the amount of such fund raleased so far during 
each of the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) and (b) A Non-Iapsable Central Pool of 
Resources comprising contributions from the concemed 
Union Ministries/Departments from out of unspent 
amount(s) from 10% of their Budget(s) earmarked for th" 
North Eastem States and Sikkim has been constituted to 
support development projects in these States. This Pool 
became operational only during the financial year 1998-
99. An amount of Rs. 121.95 crores was Identified for 
the Non-Iapsable Central Pool of Re~ lUrces and released 
during 1998-99 for various projects in the North-East and 
Sikkim. Details are given in enclosed Statement. 

sr."""nt 

State 

Arunachal 
Pradesh 

Assam 

List of projects for which assistance was released from the Nonlapssb/e 
Central Pool of Resources during 1998-99 

Name of Projects 

2 

(i) Ranganadi Transmission 

(ii) ltanagar-Naharlagun Water Supply 

(i) Srimanta Sankardev Kalakshtra 
Project 

(ii) Diguncherra to Airport Road 

(Iii) 89 Minor Irrigation Schemes 

Release during 
1998-99 

(Rs. crores) 

3 

10.00 

5.00 

4.85 

0.25 

11.21 
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Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

2 

(iv) Flood Control Management Schemtlll 
different locations of Brahmaputra 
and Barak Valley 

(v) 220 KV DIC Kathalguri·Tinsukia 
Line (30 kms) 

(vi) Namrup Sub·station 2x50 MVA, 
220/132KV. 

(vii) Tinsukia sub-station 2x50 MVA, 22Ox132KV 

(i) Leimakhong Heavy Fuel Based 
Power Project 

(ii) Infrastructure for National Games 

(i) Greater Shillong Water Supply Sch. 

(ii) NH-51 Widening the formation and 
Strengthening 

(i) Aizwal (Ph-II) Water Supply Scheme 

(ii) State Referral Hospital 

(i) Hospital at Kohima 

(ii) Likimro HEP 

(iii) Administrative Training Institute 

(i) Rural Water Supply Scheme 

(i) Transmission Schemes 

Total 

100 

3 

5.00 

2.00 

2.50 

3.00 

10.34 

10.00 

3.79 

5.00· 

4.00 

5.00 

8.00 

11.01 

1.00 

10.00 

10.00 

121.95 

'This amount could not. however. be sanctioned by the concemed Central Ministry to the State Government during 1998-118 .. the work 
relating to the project was yet to be awarded to them. 

IrregularItIes In ICAR 

. 1443. SH'RI RAMSAGAR RAWAT: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government have noticed any 
irregularities/corruptions in purchase of various items 
without opening tenders during the current year in Indian 
Agriculture Research Institute, Indian Institute of Sugarcane 
Research. Indian Agricl:lltural Statistical Research Institute 
Ann nther research institutes; 

(b) if so, the details thereof, Item·wlse; 

(c) whether the Government have set up any enquiry 
committee in this regard; and 

(d) if so, the findings of the enquiry and the action 
taken by the Government against erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 
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(b) to (d) The requisite infonnatlon Is being collected. 

[Ttans/ationJ 

Production of 011 .... 

1444. SHRI NAWAL KISHORE RAI: 
SHRI J.S. BRAR: 
SHRI ASHOK N. MOHOL: 
SHRI ASHOK PRADHAN: 
SHRI A. VENKATESH NAIK: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the annual production and area under the 
cultivation for ollseeds during the last three years; 

(b) whether the Govemment propose to increase the 
areas of land under the oilseeds cultivation; 

(c) if so, the details thereof; 

(d) the details of the targets fixed/achieved for the 
oilseed cUltivation so far under the Ninth Five Year Plan; 
and 

(e) the steps takenlproposed to be taken to increase 
the production of oilseeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) A statement showing annual area and production of 
different oilseed crops i~ the country during the last three 
years is enclosed. 

(b) and (c) Ircrease in area is the major thrust of 
Oilseeds productfon programme. This is done through 
sequantial cropping, inter-cropping system, replacement 
of low economic crops and as substitute crop in 
problematic areas. The area under Oilseeds production 
has increased from 19.02 million ha. in 1985-86 to 27.05 
million ha. during 1998-99. 

(d) The details·of the targets fixed/achieved for oilseed 
production during the Ninth Five Year Plan are as 
follows:-

(In Million Tonnes) 

Year Target Achievement 

1997-98 25.50 22.01 

1998-99 27.00 25.68 

1999-2000 27.00 

(e) A Centrally Sponsored Oil seeds Production 
Programme (OPP) is in implementation in 25 States 
covering 395 selected districts to increase the production 
of oilseeds in the country. Under the programme, financial 
assistance is being provided f ... { critical inputs like 
production. and distribution of seeds, distribution of seed 
minikits, sprinkler sets, Improved farm implements, 
gypsumlpyrites, micro-nutrients, rhyzbium culture etc. to 
the fanners through State Govemments. In addition to 
this, frontline and general demonstrations are also 
organised on fanners fields to disseminate the improved 
production and plant protection technologies. 

StIIt.",.nt 

Annual AI1NI and Production of Different Oilseeds in the Country during the last three yeats 

Oilseed Crops 

1. Groundnut 

2. Rapeseed & 
Mustard 

A 
P 

A 
P 

1996-97 

2 

7596.4 
8642.9 

6545.4 
6657.9 

A : Area in thousand hectare 
P: Production in thousand tonnes 

1997-98 1998-99 

3 4 

7280.3 7632.0 
7845.3 8976.0 

7064.4 6859.0 
4712.9 6131.0 
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2 

3. Soyabean A 5446.3 
P 5376.0 

4. Sunflower A 1931.7 
P 1249.7 

5. Sesamum ·A 1991.7 
P 640.5 

6. Linseed A 827.4 
P 306.6 

7. Castoseed A 740.4 
P 901.7 

8. Nigerseed A 546.3 
P 151.8 

9. Safflower A 712.5 
P 455.4 

Total Oilseeds A 28338.1 
P 24384.5 

[English) 

Talks Between Indo-Pak Foreign Mlnlatara 

1445. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan gave no indication of any 
willingness on its part to pull back the Pak-intruders from 
Kargil during racent Indo-Pak Foreign Ministers talks in 
New Delhi on June 12, 1999; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Pak Foreign Minister continued to 
harp on the myth of "indigenous freedom fighters fighting 
for liberation of Jammu & Kashmir"; 

3 

5800.1 
6533.1 

1706.0 
936.3 

1739.4 
599.5 

619.1 
240.6 

647.0 
835.9 

542.3 
162.2 

815.6 
149.2 

26214.2 
22015.0 

4 

6312.0 
6943.0 

2000.0 
1178.0 

1695.0 
665.0 

775.0 
275.0 

674.0 
909.0 

571.0 
167.0 

536.0 
326.0 

27054.0 
25660.0 

(d) " so, whether the subject has been discussed 
internationally or bllateraBy at different fora; 

(e) if so, the details of the outcome thereof, 
separately; and 

(I) the steps taken to dispel the myth and to counter 
the diainfonnation spread by Pakistan? 

SHRI MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (f~ The Pakistan Foreign 
Minister viaited New Delhi for talks on 12 June 1999. 
The desire of Pakistan was to engage India on dialogue 
on the Une of Control while continuing with its armed 
intrusion and aggression In the Kargil sector of Jammu & 
Kashmir. It was conveyed to him that the Une of Control 
was fully delineated and the maintenance of its aanctIty 
was eBSential for peace and security between India and 
Pakistan. He was also informed that India would take all 
necessary steps to restore the status quo ante on the 
Line of Control and that Pakistan's armed intrusion and 
aggresion In Kargil, which was carried out by Pakistani 
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Army regulars backed by mercenaries under its 
management and control, would be vacated. 

The international community, which was kept fully 
informed of the facts acknowledged that Pakistan had 
indeed violated the Line of Control through its armed 
intrusion and aggression and called upon it to vacate its 
aggression and. to withdraw to its side of the Line of 
Control. Govemment have also brought to the notice of 
the international community Pakistan's support to cross-
border terrorism in Jammu & Kashmir and elsewhere in 
India. These facts have been elaborated upon in 
international fora, also highlighted by us in bilateral 
discussions with world leaders. The international 
community is now increasingly aware of and recognises 
Pakistan's state sponsorship of terrorism against India. 

Revival of HSCL 

1446. SHRI ADHIR CHOWDHARY: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Governrnent have worked out a 
detailed restructuring and revival of Public Sector 
Hindustan Steelworks Construction Limited (HSCL); 

(b) if so. the details of modalities worked out for the 
revival of HSCL; 

(c) whether the Government have sought any foreign 
financial assistance for the purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) and (b) Yes, Sir. The 
Government had approved the revival of Hlndustan Steel-
works Construction Limited (HSCL), a public sector 
undertaking, through a Financial Restructuring-cum-
Financial Assistance package on 6.7.99. The details of 
the revival package are as under: 

(i) Conversion of plan loans as on 31.3.99 Into 
equity Rs. 97.10 crore; 

(ii) Grant of moratorium on repayment of and 
interest holiday on all Government of India (GOI) 
loans upto 31.3.99 for 10 years; 

(iii) Waiver of interest accrued and outstanding on 
all GOI loans as on 31.3.99 amounting to 
around Rs. 975.17 crore; 

(iv) Grant of Rs. 79.33 crore non-plan loan during 
1999-2000, with moratorium on repayment and 
Interest holiday for five years subject to review 
at the end of five years; 

(v) Exemption from payment of corporate tax in 
1999-2000 on account of windfall profits due to 
waiver of interest on loans; 

(vi) Continuance of Govemment Guarantee for Rs. 
12 crore cash credit and Rs. 80 crore bank 
guarantee facilities, with waiver of guarantee 
commission of 1 %; and 

(vii) Provision of Government Guarantee and full 
interest subsidy for raising Rs. 318.36 crore as 
loan from the Banks during the three years 
1999-2000 to 2001-2002 for separating 2000 
employees per year. 

(c) No, Sir. 

(d) In view of 'c' above, does not arise. 

A_I_B.P.· 

1447. SHRI SURESH CHANDEL: 
SHRI A. VENKATESH NAIK: 

Will the Minister of WATER RESOURCES be pleased 
to slate: 

(a) the details of schemes being implemented in the 
country under Accelerated Irrigation Benefit Programme, 
Scheme-wise and State-wise; 

(b) the total funds allocated to each State under the 
scheme during the last three years, year-wise; 

(c) the total funds allocated by the Government during 
the Ninth Five Year Plan and the actual fund releued to 
each State under the Scheme, till date; 

(d) the irrigation capacity generated during the last 
three years as a result thereof; and 

(e) the time by which the remaining fund is likely to 
be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
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CHAKRAVARTY): (a) and (b) Statewise details of 
Year Irrigation capacity (Thousand Hectares) 

schemes and funds provided by the Union Govemment 
during the last 3 years since 1996-97 is given in inclosed 1996-97 280.873 
Statement I. 

1996-98 502.882 
(c) The detaiis of funda allocatad by Govemment 

and reieased to aach State under tha echeme till date is 1996-99 273.781 
given in enclosed Statement II. 

(a) Tha release of funds under AIBP are made on 
(d) The irrigation capacity created under AIBP is as year to year basis subject to utilisation to be fumished 

under: by Statas duly concurred by Centrel Water Commission. 

Stltr.menl I 

(As. in erores) 

S'lle Sr. Project name etA etA etA TOIII etA etA '11 1nIIII. 01 III 1nIIII. 01 ClA CIIIq 
No. A"-d ReIe. R .... ~ 1ppIQ. lor CI.A RIcom. CI.A I1III..cI ...... !IV 

IIM7 97·98 98-98 upIo 3198 lf198.2OOO tor 1\19802000 lf198.2OOO III PIInr*Ig 
CammIIIIan 

2 3 4 5 8 7 8 9 10 11 

A.P. 1. 5rirangsagar 51. , 31.500 50.000 25.000 108.500 76.000 38.000 38.000 

2. Cheyyilru (Annam.) 3.750 4.000 2.500 10.250 3.000 1.500 1.500 

3. Jurala 16.500 21.500 38.000 

4. 50masila 3.500 14.500 18.000 

5. Nagartjunsagar 9.000 9.000 

6. Madduvalasa 7.170 7.170 

Total 35.250 74.000 79.870 188.920 79.000 39.500 39.500 265 

Assam 1. PahumaQl 0.800 1.300 1.000 2.900 O~~O 

2. Hawalpur 11ft 0.875 0.000 1.000 1.875 2.180 

3. Rupahl 0.255 0.000 0.400 0.855 0.000 

4. Dhansiri 1.500 5.000 4.000 10.500 10.000 5.000 5.000 

5. Champamati 1.000 1.000 1.800 3.800 3.500 1.750 1.750 
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2 3 4 5 8 7 8 9 10 11 

6. Borelie 0.500 1.350 1.800 3.450 3.000 1.500 1.500 

7. Boradixaral 1.000 1.350 2.350 1.500 0.750 0.750 

8. Burhi Dehing 0.500 0.800 1.300 1.500 0.750 0.750 

9. Inlg. Irr. Scheme in 2.250 2.000 4.250 3.500 1.750 1.750 
Kollong Basin 

10. Kollonga 0.500 0.500 

Tolal 5.230 12.400 13.950 31.580 28.040 11.500 11.500 25 

Bihar 1. Weslem Kosi 10.000 0.00 14.635 24.635 81.140 30.570 30.570 

2. Upper Kiul 2.500 0.00 5.100 7.600 15.250 7.825 7.825 

3. D'urgawali 1.000 0.00 1.150 2.150 22.000 11.000 11.000 

4. Gumani 3.000 2.440 5.440 20.000 10.000 10.000 

5. Torai 2.500 2.500 0.00 

6. Bansagar 1.500 2.000 3.500 16.680 8.330 8.330 

7. Lairatu 0.670 1.000 1.670 0.880 0.340 0.340 

8. Kansjore 1.850 3.250 6.100 4.260 2.130 2.130 

9. Sonua 0.420 3.500 3.920 4.800 

10. Surangi 0.200 1.300 1.500 3.560 

11. Oml Reaervolr 2.030 6.800 7.630 1.220 



111 Written Answe/S DECEMBER 8, 1999 to 0uNfI0nIt 112 

2 3 4 5 8 7 8 II 10 11 

12. Bliasl Res. 1.820 0.300 2.420 0.500 0.2S0 0.2150 

13. Tapkara Res. Sche. 0.250 0.150 0.400 0.230 0.115 0.115 

14. Sone Modernlu1lon 7.000 7.000 33.800 

Total 13.500 14.040 47.825 75.385 184.100 70.380 70.380 200 

Goa 1. Salaull Ph·1 5.250 0.000 5.250 7.000 3.500 3.500 

Total 5.250 0.000 5.2S0 7.000 3.500 3.500 20 

Gujerat 1. Saldar 5aroYar 71.250 In.OOO 410.000 658.250 267.000 133.500 133.500 

2. Bhuj 1.200 1.800 1.070 4.070 0.670 0.335 0.335 

3. Mukleshwar .0.488 2.700 0.900 4.088 1.130 0.565 0.565 

4. Sipu 1.635 2.900 1.800 6.335 0.120 0.060 0.060 

5. Damanganga 5.000 3.250 6.250 2.440 1.220 1.220 

6. Ke~an 4.000 2.500 6.500 2.200 1.100 1.100 

7. Sukhl 2.000 2.650 4.650 1.000 0.500 0.500 

x 8. I)E'O 0.500 0.500 

9. Watrak 1.000 1.850 2.650 0.460 0.230 0.230 

10. Hamev II 0.065 0.065 

x 11. Umaria 0.135 0.135 

Total 74.773 1116.900 423.820 6115.493 275.020 137.510 137.510 '275 
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2 3 4 5 8 7 • 10 11 

Ha/yIna 1. Gurgaon canal 2.500 0.000 0.000 2.500 

2. J.L.N. uti "I". 12.000 0.000 12.000 

·x 3. WACP 30.000 30.000 

4. HathInI Kund (WRCP) 0.000 0.000 3.880 1.830 

Total 32.500 12.000 0.000 44.500 3.880 1.830 0.000 

H.P. 1. StIahnehar Irr. Proj. 6.500 5.000 11.500 7.875 3.838 3.838 

Total 6.500 5.000 11.500 7.875 3.838 3.838 

J&K x 1. Mod. Barra38 III1d 1m. 0.300 0.000 0.3000 

x 2. Le1hpora uti 0.500 0.000 0.500 

x 3. Koll Lift 0.500 0.000 0.500 

4. Ranblr canal" 4.500 2.250 2.250 

5. Pratab canal 1.500 0.750 0.750 

6. Ka1hua CIINII 2.000 1.000 1.000 

Total 1.300 1.300 8.000 4.000 4.000 

Kamataka 1. Upper Krishna SI. 57.000 50.000 50.000 157.000 100.000 50.000 50.000 

2. ~ 1.500 12.000 10.000 23.500 27.000 13.500 13.500 
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2 3 4 5 8 7 B 8 10 11 

3. Hirehalla 2.750 6.000 6.000 14.750 4.860 2.330 2.330 

4. Ghataprabha 15.000 12.500 27.500 30.000 

5. Karanja 7.500 16.000 23.500 15.640 7.820 7.820 

Total 61.250 90.500 84.500 246.250 177.300 73.650 73.650 

Kerala 1. Kallada 3.750 15.000 0.000 18.750 

2. Muvafupuzha 

TIifi.1 3.750 15.000 0.000 18.750 

Madhya 1. Indira Sagar 37.500 51.000 37.500 126.000 40.000 20.000 20.000 
Pradesh 

2. Bansagar 23.250 54.000 20.000 97.250 38.000 19.000 19.000 

3 Upper Walnganga 2.500 5.000 10.000 17.500 19.660 9.830 9.830 

4. Hasdao Bango '4.250 9.000 13.250 17.200 8.8000 

5. Shivna1h Dlvar. 0.250 0.500 0.750 1.640 0.920 0.920 

6. Raighat Dam 11.500 11.500 8.750 

7. Sindh Phase II 2.250 2.250 4.240 2.120 2.120 

8. Jonk 2.000 1.000 1.000 

9 Sindh Phasa I 2.000 1.000 . 1.000 

Total 83.250 114.500 90.750 268.500 133.690 82.470 53.870 
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·1 2 3 4 5 8 7 8 " 10 " 
Maharaahtra 1. GOIIkhurd 10.000 0 11.110 111.110 11.340 

2. Surya 2.000 5.000 0.000 7.000 7.820 3.810 3.810 

3. Waghur 2.000 5.000 10.000 17.000 14.0000 

4. Bhlma 12.500 18.750 32.250 24.510 12.255 

5. Upper Tapl 2.500 0.000 2.500 3.800 1.800 1.800 

• 6. Uppar Wardtla 30.000 0.000 30.000 40.000 20.000 20.000 

7. Wan 15.000 15.000 13.480 

8. Upper Panganga 16.000 

9. Jayakwadl 8.820 

10. Bahuda 3.840 

11. JawaJgaon 0.700 

Total 14.000 55.000 50.860 119.860 140.210 38.065 25.810 

Manipur 1. Khuga 4.300 6.000 4.500 14.800 8.250 4.825 4.825 

2. Thoubal 20.000 6.280 26.280 11.060 

Total 4.300 211.000 10.780 41.080 20.310 4.625 4.825 
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2 3 4 5 8 7 8 I 10 l' 

OnSy 1. Upper Indravatl 19.000 30.000 10.000 59.000 35.700 17.850 

2. Rangeli 9.900 20.000 50.000 79.900 28.300 14.150 

3. Subemarekha 18.000 27.000 45.000 39.000 19.500 19.500 

4. Anandpur Barr. 1.550 3.000 0.250 4.800 4.100 2.050 2.050 

5. Upper Kalab 5.000 10.000 15.000 13.800 8.900 

6. Tltlagarh 1.250 1.250 4.750 

7. Lower Indira 7.500 3.750 3.750 

8. Lower Suktel 6.000 3.000 3.000 

Total 48.450 85.000 71.500 204.950 139.150 87.200 28.300 145.52 

Punjab 1. Ranll! Sagar Dam 67.500 100.000 187.500 42.000 21.000 21.000 

Total 67.500 100.000 167.500 42.000 21.000 21.000 200 

Ralasthan 1. Jaismanc:t (Mode.) 0.925 1.000 1.000 2.925 0.250 0.125 

2. Chhapi 1.750 2.500 5.500 9.750 8.000 4.000 4.000 

3. Panchana 2.5000 1.120 3.620 3.620 1.780 1.780 

4. IGNP Stage-II 38.000 74.000 110.000 100.000 50.000 50.000 

5 Bllaspur 30.430 30.430 22.250 
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2 3 4 5 8 7 B II 10 11 

6. Narmada canal 23.000 23.000 26.640 

7. Gambhlrt (Mode.) 1.000 1.000 0.400 

8. Chaufl 4.000 4.000 7.900 3.950 3.950 

Total 2.675 42.000 140.050 184.725 168.970 59.835 59.710 170 

Tamllnadu 1. WRCP 20.000 20.000 

Total 20.000 20.000 50 

Trtpura 1. MIInu 1.313 2.000 1.175 4.468 2.890 1.445 1.445 

2. Gumtl 1.580 2.200 1.850 5.610 3.890 1.945 1.945 

3. Khowal 0.900 0.900 0.950 2.750 2.930 1.465 1.465 

Total 3.n3 5.100 3.975 12.846 9.710 4.855 4.855 80 

U.P. 1. Sarda Sahayak 15.000 10.000 16.000 41.000 24.000 12.000 12.000 

2. Sa~u Nagar 9.000 17.500 20.000 46.500 48.000 23.000 23.000 

3. Upper Ganga Incl. 15.000 17.500 20.000 52.500 26.000 13.000 13.000 
Madhya Ganga Canal 

4. Providing Kha~ 0.500 3.000 4.000 7.500 7.000 3.500 3.500 
Channel In H.K. Doab 

5. Bansagar 10.000 16.500 26.500 44.000 22.000 22.000 

8. Lakhwar vyasl 20.000 20.000 0.000 

7. Tehrt 76.000 38.000 38.000 
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2 3 4 6 8 7 8 8 10 11 

8. Gyanpur Pump canal 4.500 2.260 2.250 

9. Eastem Ganga Canal 8.000 4.000 4.000 

x 10. Aljghat dam 3.000 3.000 

x 11. Gunta Nala Dam 1.000 1.000 

Total 43.500 78.000 76.500 198.000 235.500 117.750 117.750 300 

Wast 1. Teasta 5.000 15.000 10.000 30.000 19.000 9.500 9.500 
Bengal 'Barrage 

2. Kangsabatl 4.000 0.000 4.000 4.000 2.000 2.000 

3, Mod. Barrage and 1.000 0.000 1.000 
Irr. Sys. of DVC 

Total 5.000 20.000 10.000 35.000 23.000 11.500 11.500 80 

sr.r.m.nHl 

SI.No. Name of the State CLA 1996-97 CLA 1987-98· CLA 11198-98· 
Approved AeIeued Approwd AeI.ued Approved Aelauad 

2 3 4 5 6 7 8 

1, Andhra Pradesh 70.500 35.250 160.700 74.000 159.340 79.870 

2 Assam 10.460 5.230 26.200 12.400 27.900 13.850 

3 Bihar 27.000 13.500 53.570 14.040 57.585 47.825 

4 Guiarat 101.720 74.725 321.400 188.900 428.320 423.820 

5. Goa 0.000 0.000 10.500 5.250 1.500 0.000 



125 Written An.wers AGRAHAYANA 17, 1921 (&lira) to OUflltlions 126 . 
2 3 4 5 6 7 8 

6. Haryana 45.000 32.500 30.000 12.000 10.000 0.000 

7. Himachal PradaIh 0.000 0.000 13.000 6.300 5.000 5.000 

8. Jammu & Kashmir 2.600 1.300 0.000 o.~~ .. 0.000 0.000 

9. Karnataka 122.500 61.250 175.000 80.500 187.000 14.500 

10. Keraia 5.000 3.750 30.000 15.000 29.00 0.000 

11. Madhya Pradesh 86.000 63.250 148.000 114.500 171.000 80.750 

12. Maharashtra 28.000 14.000 80.000 55.000 120.800 50.860 

13. Manipur 6.800 4.300 26.000 26.000 21.580 10.780 

14. Orlaaa 112.100 48.450 80.000 86.000 103.000 71.500 

15. Punjab 90.000 67.500 100.000 100.000 50.000 0.000 

16. Rajasthan 5.350 2.675 111.450 42.000 1011.170 140.050 

17. Trlpura 6.670 37.725 6.000 6.100 6.100 3.1175 

lB. Taml! Nadu 40.000 20.000 0.000 0.000 0.000 0.000 

19. Unar Pradesh 67.000 43.500 153.000 78.000 113.000 76.500 

20. West Benga! 10.000 5.000 40.000 20.000 20.000 10.000 

Total: 818.500 500.000 1584.820 952.180 1567.075 11111.180 

"By Mlnlllry 01 Finance. 
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(Translation) 

Right to Information 

1448. SHRI PRAVIN RASHTRAPAL: 
SHRI SHANKERSINH VAGHELA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether a new committee has recently been 
constituted by the Government to invite suggestions for 
providing Right to Information to the common man; 

(b) if so, the details Jhereof alongwith its precise 
terms of reference: 

(c) the criteria fixed for the selection of the members; 
and 

(d) the reasons tor constituting a new committee 
afresh by the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES. MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) No, 
Sir. 

(b) to (d) Does not ....... 

{English} 

Agricultural Unlveralt .. 

1449. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the total number of Agricultural universities in the 
country; 

(b) whether any Indian Agricultural university has its 
credit for any exclusive research achievement of Its own; 
and 

(c) if so, the name of such university and the fields 
of research achievement to its credit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 

(a) State Agricultural Universities 30 

Central Agriculturel University 

Deemed Universities 4 

Total 35 

(b) and (c) The information is given in enclosed 
Statement. 

Statement 

1. Jawaharlal Nehru Krlshi Vishwavidyalaya, Jabalpur. 

1. Outstanding crop varletl" and hybrlda developed: 

Cotton 

Soyabean 

Wheat 

Sorghum 

Mustard 

Coloured Cotton 

JK Hy· 1&2 

JS·335 

JS·9Q·11 

JW·17 

CSH·18 

JM·1 

JCC·1 

Widely adaptable & high yielding. 

Early maturing, four seeded character. 

High yielding under rainted condition. 

High yielding. wide adaptability. 

First rust resistant variety developed in the 
country. 

First coloured cotton variety. 
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Opium JO-539 

it;avgol JI-4 

II. Outstanding poultry bird developed KrI.hn .... , 

III. Out.tandlng pit br .. d developed Jabelpur Black Pig. 

IV. Mo.t remunerative Cropping syatem developed: 

1. Maize-Potato-wheat-Moong for irrigated area. 

2. Rice-Torta-Wheat-Moong for irrigated area. 

3. Soyabean pigconpea inter cropping for rainfed area. 

V. Ralud-.unken bed syatem for managemant of black eolls In Centrel Medhye Predeah. 

VI. Flald acale demonstration of gablon structure for control and stabilization of gulll.s In Mal.. region of 
Madhya Pradesh. 

VII. Outstanding agricultural machinery developed. 

2. Himachal Pradesh Krlshl Vishwavidyalaya, Palampur 

1. Cruesing of Yak x Jersey (Bos gruniens x Bos tauras) so that the progency should have potentiality to 
produce more milk and retaining its drallability. 

2. Package and practices of Saffom Cultivation In this hilly stata. 

3. University of Agricultural Sciences, Dhllrwad 

1. 

2. 

Crop Achlevemant 

Crop Production 
Technology 

Oiseaae-post drought tolerant 70 varlatieslhybrldge In various agricultural and horticultural 
crops suited to various agroclimatic conditions have been released and popularised In 
the farmer's fields. 

They are, development of first interspecific extraiong staple cotlon hybrid OCH-3 
(Varalaxmi) followed by OCH-32, (Jayalaxmi) and intra hirsutum OOH-11, which 
rev~lutionised the cotton production and productivity of long and eidra long stapla 
cotton provided export of more that 1000 crores of rupees per annum and was the 
most significant milestone in the cotton f,search of the country. First and foremost 
high yielding dicoccus wheat varieties OOK-'001 and OOK-l009 and varieties 
Bhagyashree and Bhavyashree of Bidi Tobacco are next noteworthy achievements in 
order. 

Horticultural crops varieties like SAS-I in Areca, OHS-I and DHS-2 hybrids in Sapota. 

Two important National. Awards (Yama) Watershed during 1989 and Vasanthrao Maik 
award (during 1993) for the outstanding research work In wastershed management in 
dryland areas have been bagged by the University. For the five (TBP, UKP, Malaprabha, 
Ghataprabha and Karanja) irriOatlon projects, suitable cropping systems with water 
requirements for different crops have been evaluated (for their high yields) suitable 
weed control through berblcides under irrigation have been identified and released for 
farmers use. 
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3. 

4. 

5. 

6. 

Wrilten Answers 

Crop Protection 
Technology 

Agro Foreatry 

Rurel Home 
Science 

Animal Science 
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Post (Abadita in cotton) and disease I'88letant varieties (Marutl will 
resistant redgram variety and 9-13 rust resistant rabi sorghum variety) hava been 
developed. 

Parthenlum weed is effectively controlled by biological method I.e. by growing. This is 
being widely practiced throughout the State and by dHferent States within the country. 

Been IdentHied as high yielding tree species which suits to Agrl.-silvi cropping system 
in irrigated and rainfed ecosystem. 

Fuel saving smokeless culha, Janatha cooker, and Janatha cold 
storage are developed and popularised. Soy based highly nutritions food for various 
aged group is identified. 

Development of Ceoni x HF Cross Breed has resulted in improvement of the milk 
yield by three fold. Khillar draft purpose breed is most popular with the farmers. 

4. Unlveralty of Agrlculturel Sclencea, Bangalore 

1. Development of Dryland The watershed management projects were taken up at different parts of Kamataka 

2. 

3. 

4. 

5. 

6. 

7. 

I. 

9. 

10. 

through Watershed have become a model and won the best productivity award from the National 
approach Productivity Council. 

Finger Milleta 

Sunfower 

Cardamom 

Tobacco 

Maize 

Caahew 

Plant Pathology 

Animal Sclencea 

Vaccine 

Fifteen new finger millets were evolved which has contributed remarkable improvement 
in production and productivity. 

For the first tima in the country, a hybrid variety BSH-1 has been evolved. 

Two varieties named cardamom named Mudigere 1 and 2 have been released. 

Two high yielding varieties resistant to bIeck shank diseas .. named KST and Bhavya 
have been developed and releaaed. 

Two composite resistant to Turc1um Leaf Blight and Downy Mildew Disease have been 
developed. 

Rejuvenation of old low yielding cashew trees has been developed first time In the 
country. 

(a) Whltegrub and mite management. 

(b) Control of black headed caterpiller through stem injection and termite coconut. 

Poultry: UBRO-1 and 2, Giriraja and Glriranl, fast growing breeds have been developed. 

Sheep pox L T vaccine against pox inJection. 

11. Pregnancy detection In A new easy bioassay technique through germination pattern of wheat treatment 

12. 

cattle with cante urine has been developed. 

Fre.h Water Prawn 
Culture 

A technique of grow fresh water prawn in Inland water has been- developed. 



133 Written Answers AGRAHAYANA 17, 1921 (Saka) to Questions 134 

5. C.S. ADd University of Agrlcultan and Technology, Kanpur 

Field of Research Achievements and Technology, Kanpur - 208 002. 

The University caters to the needs of about 5.5 crore population of the State by providing ne3d based, problem 
solving, region-wise high yielding varietle. of cereals, pulses, ollseeds and vegetables with matching agro-techniques. 

(e) Some of the latut verletle. of Important crop. 

Wheet 

Barley 

Peddy 

Melze 

Safflower 

Rei 

Groundnut 

Llne .. d 

Urd 

Lentil 

Moong 

Gram 

P .. 

Pigeon ... 

Tomato 

Chilli 

Brln)el 

Been 

Lady'. finger 

Bltterground 

Vegeteble pee 

Seunf 

K 9107 (Deva), K 8804, K 8962 (Indra), K 9006 (UJlar), K 9162 (Gangotrl), K 8434 
(Prased), K 7903 (Halua), K 9465 (Gornti) and K 9644. 

Rltambhara, Manjula and Geetanjall 

Usar-1 and Ashwani 

Azad Uttam 

K-65 

T-59 (Varuna), Rohini, Vaibhav, Vardan, Basanti and Urvashi 

Chltra, Chandra, Amber, Prakash and Kausal 

Neelam, Shweta, Garima, Subhra, Lakshmi 27 and Gaurav 

T-9, Shekhar-1 and Azad Urd-1 

K-75 (Mallika) 

T-44, K-851 

Radhey, Avarodhi, KWR 108 and KGD 1168 

Swati, Sapana and Shikha 

K-32-1 (Amar and Azad) 

Angoorlata, KS 17 and Azad T2 

Chanchal 

Azad hybrid, KS 224 (round) and KS 331 (long) 

Rajnl and KT-2 

Azad Bhlndi-1 

Kalayanpur sona 

Azad P-2, P-3 and P-4 

Azad Saunf-1 
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Coriander 

Bottlegourd 

Onion 
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Azad Coriander-1 

Azad Nautar, Azad Hartt 

Kalyanpur Red (round) 

(b) New Agrotechnlques developed 

1. Border method of crop cultivation for all the crops except sugarcane. 

2. Adoption of modem techniques of land treatment and water harvesting coupled with usa of Improved technlquee 
in Rendhar (Jalaun). 

3. Successful control of Kans weed with Glyphosate 41%. 

4. Utilisation of green biomass by fractionation technology. 

5. Border strip method of irrigation management. 

6. Cell-mediated immune response in mice was suppressed by agrochemlcal peimethrln. 

7. Suppression of humoral and cellular immune response in goats by chorpyrlphos. 

6. S.K. University of Agricultural Sciences and Technology, Kaahmlr 

1. 

2. 

3. 

4. 

5. 

6. 

University carried out reaearch on the following fields of agricultul'IIl aelene .. 

Saffron 

Kala Zeera 

Apple 

Walnut 

Almonds 

Rice 

SKUAS&T has evolved two genotypes having yield advantage of about 15% over the 
existing local varieties. Besides, a package of practices for Its cultivation has been 
standardized especially for the management of dry rot dlsaue which has taken heavy toll 
of this crop eartier. 

(i) SKUA-C-Co-S5-5 

(ii) SKUA-SAF-S704 

SKUAS&T has evolved two genotypes which have yield advantage of about 42% over the 
existing. 

(i) SKU-BZ-S6 

(ii) SKU-BZ-85Q2 

With the adoption of technoloy developed by the university the production and productivity 
of apple has increased from 644814 tonnes In 1989-90 to 860804 In 1997-98. The dreaded 
disease of apple scab and also the problem of Insect pesta especially the mite complex 
has been managed with the development of Integrated disease past management schedule 
which besides being cost effective is also eco-frlendly. Two scab ,..Istant varieties 
christianed as Shireen and Firdous have also been evolved. 

The university has evolved technology known as HCCS which hes ensured rate of 
propagation upto 50 to 60 percent. The innovative technology utilized Indigenous material 
has also been evolved which ensures 92-95 percent success rate In the propagation of 
walnut in Kashmir. 

SKUAST during its period of existence has evolved 4 varieties of almonds known as 
Mukhdoom. Prabat. Waris and Shalimar which besides being high yielding are late bloomera 
thus avoiding frost injury. which takes a heavy toll in Spring. 

(i) K-429 (ii) K-334 (iii) K-332 which besides being high yielding are also cold tolerant and 
disease resistant. -
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8. Barley 
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The university has evolved two varieties of summer wheat suited to cold arid zone which 
besides having yielding potential of 35-40 quintals per hectare and above 100 quintals of 
strain yi.ld which is used as fodd.r In these areas. 

Univ.rsIty has evolved a variety known as Sindhu which has yield potential of 30-35 
quintals p.r hectare and also high straw yi.ld pot.ntial of 70 quintals per hectare. 

7. Acharya H.G. Range Agrlcultul1ll Unl". ... lty. Hyd .... bad 

Dev.lopm.nt and 1111..... tor the fI ... t tlm.:-

1. Ric. hybrids In the country and n.xt only to China In the World during 1993 (APHR 1 and APHR 2) 

2. Rice varieties resiatant to (i) Gall midge -;- Kakatiya (1974) 

(ii) Brown Plant Hooper - Vajram (1986) 

3. Powd.ry mildew r.slstant varl.ty of blackgram In the country, rlshnalah (LBG 17) In 1985. 

4. R.d rot resistant variety in sugarcane: COA 7601 (1976) 

Agriculture 

1. Number of Improv.d crop varletl.. rei... : 258 

The Univ.rsity has s.v.ral First in the Country. Th.se are:-

a. Ric. (63) 

b. Malz. (14) 

c. Blackgl1lm (9) 

d. Groundnut (10) 

e. Sunflow.r (1) 

f. Safflower (2) 

g. Sugarcan. (17) 

h. CoHon (23) 

i. Coconut (2) 

j. Oth.r crop. (117) 

Agrll. Implem.nt.: 

Varletl.. with National Significance: 

a. Maize 

b. Ragi 

First In the country and second in the world after China to dev.lop and 
rel.ase rice hybrids (APHR1 and API'IR2) 

First in the country to develop rice varieties resistant to gallmidge (Kakatlya), 
Brown Plan Hopper (Vajram) 

First tripl. croBS hybird - Trishulata 

First powdery mildew resistant varl.ty in the country - LBG 17 (Krishnalah) 

First n.matod. r.sistant val iety in the country-Triupati 3 

First Auth.ntic Hybrid-APSH 11 

First rust resistant vari.ty in the country-Manjira 

Firat red rot resistant variety in th. country--Co. A 7601 

Firat white fly resistant (Kanchana) and Immun. (LK 861) varieti.s in the country 

Godavari Gang&-On. of the first early released hybrids 

Sorghum (8), Millets (27), Pulses (23), Castor (1), Sesamum (6), M.sta (4), 
Sunhemp (1), Chillies (8), Coriand.r (3), Bet.lvln. (1), Fruits (6), Cashewnut, 
Phalsa, Vegetables, Bougalnvilla, Fodd.rs. 

First pow.r till.r op.rat.d paddy transplanter 

OHM 105, Trlshulata 

Godavari 
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c. Blackgram LBG 17 

d. Redgram LRG 39 

e. Groundnut K 134 (atood first in the country for rainfad areaa) 

I. Sunflower APSH 11 

g. Safflower Manjlra 

h. Cotton LK 861 

i. Chillies G4, G5 and LCA 235 (X 235) 

j. Amorphophallus Gajendra 

2. Technologies of outstanding Importance and economic significance: 

a. Zinc deficiency in crops and delineation of BOlla and ..... deficient In mIcronutrienta and development of 
ameleorative meaaurea. 

b. Identification of potaasium deficiency and establishment of beneflta of potaasium fertilization to rice, sugarcane, 
groundnut and other crops. 

c. Root leeding technique in coconut for the control of black headed coconut caterpillar, redpalm weevil and 
slug caterpillar. 

d. Development of Agricultural drainage technique to increase yields of rice, sugarcane, betelvine etc. 

e. Doruvu Technology for the coastal sands (both for Irrigation and drinking water purpoaes) 

I. Development of IPM technologies including biological control for crops like cotton, groundnut, castor, rice 
etc. 

g. Introduction of profitable cropping systems for different are .. and farming systems including several income 
generating activities. 

h. Introduction of remunerative non-traditional crops like sunflower, soybean, muaterd, oilpalm, rajmaah etc. 

i. Development of watershed management technologies for dry land agriculture 

j. Design and development of several labour and time saving Implements and farm machinery 

k. Development of suitable package 01 Post Harvest Technologies for fruits, vegetables etc. 

I. Development 01 technologies for agro forestry, fodder trees etc. 

m. Production and supply of Breeders and foundation seed and seedlings of horticultural crops. 

Diagnostic Services strengthened. 
Supply of seed and Plant material 
Cyclone and flood disaster management cell created. 

Livestock 

Pig. The University }las developed croeabred pigs through mating of Vorkahire with native pigs. The 
75"10 exotic inheritance level was found to be superior over the SO'" exotic Inheritance which 
is becoming popular among the poor sectlol'ls. 
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Poultry 
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ILR Jubilee - 90, a high yielding, leed efficient strain developed by the University was 
released. Over 1 lakh chicks were suppUed to the larmers. 

Llve.tock Health In the lield 01 livestock heaHh and epidemeology, diagnostic kits have been developed lor early 
detection 01 animal diseases. 

Fisheries Mud Crab Culture as an altemative to Prawn Culture, which 01 late Is lacing crlels, is lound 
profitable. 

Home Science 

Technology for production of Oyster mushrooms has been standardised and popularised among 
the rural women and rural youth. Blending of red palmoil with sunflower oil and groundnut oil 
was found acceptable and the ration 30:70 was identified as a good COOking media. 

8. G.B. Plant University 0' Agriculture and Technology, Pantnagar 

The Agriculture scientists have developed 140 varieties of different crops \')Ihich include 16 varieties of wheat, 
11 of rice, 10 of maize, 20 of different pulses, 14 of soyabean, 6 of oilseeds, 14 of forage crops, 20 01 
vegetables and 12 of fruits. 

Package of practices have been developed for all the crops. These techniques include fertilizers and water 
requirements of the crop, plant protection techniques and also post harvest technology. 

University scientists have developed useful strains and production technology lor mushroom, vegetables and 
fruits. 

Plant protection techniques include the management of diseases, insects, pests and weeds in different crops. 
Special emphasis is being laid on integrated pest management which includes biological control of disease and 
pests. 

The University has been pioneer in the production of nucleus, breeder, foundation and certified seeds of various 
crops. 

The Agricultural Engineers of the University have developed. Pant Zero-till-ferti-seed drill, Pant spiket Clod 
Crusher, Pant Rotary Puddler techniques for enhancing recovery of oil from soilseeds and del from pulses, fruits 
and vegetablas grader and techniques for soil and water management. 

Research achievements in Veterinary and Animal Sciences include the techniques of detection of urea adulteration 
in milk, development of vaccine against Salmonello, embryo transfer technology in cattle. Accupunture technique 
of aneshthesia and cell culture vaccine against New Castle Disease. 

Degredatlon 0' Land 

1450. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of AGRiCULTURE be pleased to state: 

(a) whether large area of land has been degraded 
or facing threat of degradation; 

(b) if so, the details thereof, State-wiae; and 

(c) the steps taken by the Union Government to make 
the degraded land cultivable and to check the threat 01 
further degradation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) Yes, Sir. 

(b) The detaHs are given in the Statement enclosed. 

(c) Various schemes, as given below, are being 
implemented by Government 01 India which help in 
development of degraded lands and check the threat 01 
further degradation. 
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(i) 5011 Conservation in the catchments of River 
Valley Projects (RVP). 2 3 

(ii) Soil Conservation in the catchments of Flood 
Prone Rivers (FPR). 10. Kamataka 114.03 

(iii) National Watershed Development Projects for 11. Kerela 19.35 
Rainfed Areas. 

(iv) Watershed Development Project in Shifting 12. Madhya Pradesh 207.17 
Cultivation Areas of North·Eastem States. 

(v) Reclamation of Alkali Soils. 13. Maharuhtra 198.46 

(vi) Drought Prone Area Programme (DPAP). 14. Manlpur 7.34 

(vii) Desert Development Programme (DDP). 
15. Meghalaya 11.02 

(viii) Integrated Wasteland Development Project 
(IWDP). 

16. Mlzoram 6.10 

Statement 
17. Nagaland 10.38 

Statement showing State-wise ama of Degraded Lands 
in the Country 

18. Oriaaa 78.03 

s.No. stateJUT Area (in Lakh ha.) 

19. Punjab 32.30 
2 3 

1. Andhra !lradesh 122.31 20. Rajaathan 373.94 

2. Arunachal Pradesh 26.54 21. Slkklm 3.03 

22. Tamil Nadu 38.22 
3. Assam 29.99 

23. Trlpura 2.79 
4. Bihar 65.52 

24. Uttar Pradesh 131.15 

5. Goa 2.00 
25. West Bengal 43.03 

6. Gujarat 125.86 
26. UTs 3.50 

7. Haryana 41.62 1721.75 

B. Himachal Pradesh 19.14 Coastal Sands- 14.65 
No Statewtae data 

9. Jammu & Kashmir 8.93 
1736.40 



145 Written An.welS AGRAHAYANA 17, 1921 (Sau) to OUNt/ons 146 

(Translation) 

Unemployment Allowance 

1451. SHRIMATI SHEELA GAUTAM: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of LABOUR be pleased to state: 

(a) whether his Ministry has formulated any policy in 
regard to payment of unemployment allowance to the 
unemployed youths in the country; 

(b) if so, the details thereof; 

(c) whether the State Govemments have been asked 
to implement such policy; and 

(d) if so, the reaction of the State Govemments in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[english} 

Reduction of Stefl 

1452. SHRI RAMANAIDU DAGGUBATI: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Steel Authority of India Limited is 
overstaffed; 

(b) if so, the steps proposed to reduce the strength 
of staff to make SAIL viable; and 

(c) the concrete measures taken to make it a profit 
making company again? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) Yes, Sir. 

(b) The steps being taken to reduce the strength of 
manpower of Steel Authority of India Limited (SAIL) 

include inter-aJia Voluntary Retirement Scheme (VRS), 
redeployment of manpower from the IdentHled areas and 
restriction in recruitment. 

(c) Govemment has been in constant dialogue with 
SAIL and has been periodically reviewing their 
performance with a view to increasing their 
competitiveness and efficiency. Accordingly, to check 
10188s and improve the financial health of SAIL, the 
Company has drawn up a comprehensive financial and 
business restructuring plan. The measures outlined in the 
plan include, inter-alia: 

(i) A reduction in operational coats by reducing 
input costs, reducing consumption of raw 
materials and other inputs and by increasing 
operating efficiencies; 

(ii) Improvement in techno-economic parameters 
such as fuel and power consumption; 

(iii) Increased recovery for serviceslfacilities; 

(iv) Right sizing manpower through a Voluntary 
Retirament Scheme (VRS); 

(v) Assets restructuring; 

(vi) Disposal of idle aasets; and 

(vii) Financial restructuring. 

Eradication of Child Labour 

1453. SHRIMATI SHYAMA SINGH: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the basic facilities and infrastructure 
required to eradication Child Labour in the country is stili 
lagging behind; 

(b) if so, whether the Government had received 
foreign assistance to eradicate Child Labour in the country 
during the last three years; 

(c) if so, the details thereof and the manner in which 
that foreign assistance has been utilised; and 

(d) the extent to which the Child Labour have been 
eradicated in the country? 

THE MINISTER OF STATE iN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): <a) Government is 
committed to the goal of eradication of child labour in all 
Its forms. Considering the nature and magnitude of the 
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problem, a gradual, progressive and sequential approach 
has been adopted to withdraw and rehabilitate child 
labour. So far 85 National Child Labour Projects have 
been sanctioned for the child labour endemic districts of 
the country for the rehabilitation of child labour. 

(b) to (d) India has been participating in the ILO's 
International Programme on the Elimination of Child 
Labour (IPEC). The long term objective of IPEC is to 
contribute to the effective abolition of child labour. Under 
the programme funds were provided directly by the ILO 
Area Office to NGOs, Voluntary organisations and other 
organisations after approval of the action programme by 
the National Steering Committee, IPEC. The Action 
Programme covers area such as institutional development, 
programme development, awareness raising, rehabilitation 
and education. Under the IPEC, 154 action programmes 
on child labour have been taken up for coverage of more 
than 90,000 children. The total assistance provided under 
IPEC is US $ 55,01,4031- for the period 1992-1999. 

Child Labour is a deep rooted socio-economic 
problem which needs sustained efforts over a long period 
of time lor its elimination. Hence, fixing a time-frame would 
not be feasible. 

Comprehensive Crop Inaurance Scheme 

1454. SHRI BIR SINGH MAHATO: 
SHRI KRISHNAMRAJU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Govemment propose to modify 
the Comprehensive Crop Insurance Scheme; 

(b) if so. the details thereof; 

(c) the progress made so far; and 

(d) the time by which the scheme is likely to be 
launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) to (d) A new scheme tilled 'National Agricultural 
Insurance Scheme (Rashtriya Krishi Bima Yojana), has 
already been introduced (in place of Comprehensive Crop 
Insurance Scheme) from Rabi 1999-2000 season. The 
new scheme envisages coverage of all farmers (Ioanee 

andnon-Ioanee), more crops, more risks, charges 
rationalised premium rate and 50% subsidy for small and 
marginal farmers on sunset basis. The sharing of costs 
between the Central and Slate Govemment is on 50:50 
basis. 

On-Golng Irrigation ProJecta 

1455. SHRI ASHOK N. MOHOL: 
SHRI C.P. RADHAKRISHNAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(iI) the details of funds provided by the Union 
Govemment and utilised by each State Govemment on 
the implementation of major and medium irrigation projects 
during the last three years, year-wise; 

(b) whether the Union Govemment have reviewed 
the progress of these projects; 

(c) if so, the details thereof; 

(d) the funds allocated by the Union Govemment 
during the Ninth Five Year Plan to complete these 
projects, State-wise; and 

(e) the time by which thaae projects are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) State-wise details of outlays 
approved by the Union Govemment & expenditure on 
major/medium Irrigation Projects during 1994-95, 1995-96 
& 1996-97 are given in the enclosed statement. 

(b) and (c) The progress of all the major & medium 
irrigallon sector Is reviewed annually by the Planning 
Commission during Annual Plan clscusslons with the State 
Govemment authorities. In addition, selected projects are 
also Inter-alia monitored at Central level. During the 
process of monitoring, bottlenecks and shortfalls are 
identified and remedial measures suggested to the Project 
Authorities. 

(d) State-wise details of outlays approved for IX Plan 
are given in the enclosed statement. 

(e) Clearance of any new pr,oject is linked with the 
promptn... with which the State Authorillaa comply with 
the observations made by Central Appraising Agenci ... 
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sr.,.",.", 

(As. in crores) 

S.No. State IX Plan 
1997-2000 

1994-95 1995-96 1996-97 
Appd. Actual Appd. Actual Appd. ACtual Agreed 
Outlay Expedi- Outlay Expendl- Outlay Expendl- Outlay 

ture ture ture 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 325.55 613.11 980.81 537.71 851.88 514.88 5027.16 

2. Arunachal Pradesh 1.00 0.50 0.50 0.48 1.00 0.94 2.30 

3. Assam 25.65 25.65 26.00 23.83 23.50 22.00 135.12 

4. Bihar 319.00 145.90 316.46 179.75 323.14 192.66 1450.00 

5. Goa 29.71 28.19 30.28 30.28 45.50 31.00 237.02 

6. Gujarat 485.98 384.38 484.13 851.96 1089.03 1063.10 7358.00 

7. Haryana 124.09 74.82 178.95 99.55 271.23 201.29 1372.43 

8. Himachal Pradesh 2.74 2.59 3.06 3.43 3.22 3.22 35.00 

9. JamhW & Kashmir 18.71 17.34 20.39 19.08 21.52 17.11 183.00 

10. Karnataka 628.92 466.61 775.50 631.26 1035.00 975.89 5500.00 

11. Kerala 104.00 113.75 113.00 146.56 130.00 130.00 650.00 

12. Madhya Pradesh 362.60 366.59 270.80 316.67 318.10 297.58 1915.70 

13. Maharashtra 618.09 904.49 622.43 1153.82 679.53 642.89 8969.08 
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2 3 4 5 6 7 8 9 

14. Manipur 32.22 28.82 38.73 33.37 32.21 32.21 222.60 

15. Meghalaya 2.70 0.46 3.00 1.86 3.00 1.50 15.00 

16. Mizoram 0.05 0.04 0.07 0.02 0.05 0.00 0.40 

17. Nagaland 0.80 0.00 0.80 0.34 0.75 0.30 9.85 

18. Orissa 209.90 152.18 186.09 195.09 338.00 327.74 3084.76 

19. Punjab 56.44 57.05 64.96 69.38 76.52 75.84 238.25 

20. Rajasthan 271.84 279.04 328.00 291.05 301.65 287.79 1355.54 

21. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

22. Tamil Nadu 65.41 83.23 76.23 52.86 186.16 186.16 1000.00 

23. Tripura 3.57 3.68 5.83 4.19 5.49 5.49 60.65 

24. Uttar Pradesh 380.76 300.80 372.01 373.00 470.01 415.86 2600.12 

25. West Bengal 101.60 84.45 1OS.00 105.80 124.00 100.00 710.93 

Total States 4261.42 4134.45 5014.43 4971.28 6135.49 5525.36 42632.37 

Total U.Ts 1.55 1.55 1.05 1.23 1.45 1.46 6.10 

Total States & UTs 4282.97 4138.00 5015.48 4972.51 6136.94 5526.82 42638.47 

Central Sector 21.99 23.05 44.50 26.51 944.33 537.71 330.12 

Grand Total 4284.96 4159.05 5059.98 4999.02 7081.27 6064.53 42968.59 

Source: Annual Plan 1994-95, 1995-96, 1996-97 & IX Five Year Plan. 
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Centrally Spon8ored Scheme In U.P. 

1456 .. SHRI ASHOK PRAOHAN: Will the Minister of 
AGRICULTURE bEt pleased to state: 

(a) the Centrally sponsored schemes being 
implemented in Uttar Pradesh to increase the agricuKurel 
production during the current year; 

(b) the details of the achievements made after the 
implementation of the.. schemes; and 

(c) the financial assistance extended to the 
Government of Uttar Pradesh during the current year for 
implementing these schemes? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SBPBK SATVANARAVANA RAO): 
(a) A list of Centrally Sponsored Schemes being 
implemented in Uttar Pradesh to increase agricultural 
production during 1999/2000 is given In enclosed 
Statement. 

(b) Advance estimates of production indicate that 
production of foodgrains has gone up to 16.46 million 
lonnes during 1999·2000 as compared to 15.42 million 
tonnes during Khartf 1998-99. 

(c) An amount of Rs. 44.22 cror. hils been released 
to Government of Uttar Predesh for the implementation 
of various Centrally Sponsored Schemes during 1999/ 
2000 upto 30.9.1999. 

A list of Centrally Sponsored Schemes being 
Implemented in Unar .Pradesh during 199912000 

S.No. Name of Schemes 

1. 

2. 

3. 

4. 

5. 

2 

Integrated Cereal Development Programme 
Rice. 

Integrated Cerea, Development Programme -
Wheat. 

Sustainable Development of Sugarcane baaed 
Cropping System. 

Intensive Cotton Development Progremme. 

Special Jute Development Programme. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

National Pulses Development Project. 

Oil8eecls Production Programme. 

Accelerated Maize Dev. Programme. 

National Waterehed Development ProJect for 
Rainfed Areas. 

Balanced and Integratad a-. of Fertiliser. 

Promotion of Agricultural Mechanisation among 
Small Farmers. . 

; 

Soil Conservation in the Catchment of River 
Valley Projects. 

Soli Conservation in the Catchments of Flood 
Prone RIVers. 

Reclamation of Alkali Soils. 

DeveloPment of Medicinal & Aromatic Plants. 

Use of Plastics in AgricuKure. 

Development of Commercial FlouricuKure. 

Development of Mushroom. 

Integrated Development of Tropical, Arid 
Temperete Zone Fruits. 

Development of Root & Tuber Crape. 

Development of Vegetables. 

Integreted Development of Spices. 

Non Overdue Cover Scheme. 

Special Scheme for SCslSTs. 

Agriculture Credit StabiNsation Fund. 

Assistance to Women's Cooperatives. 

Asalltance to Weaker Section Cooperatives. 

Improvement of Crop Statistlc8. 

Livestock Census. 
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Underground Water 

1457. COL. (RETO.) SONA RAM CHOUDHARY: 
Will the Minister of WATER RESOURCES be pleased to 

slale: 

(a) whetehr there is constant fall in Ground Wider 
level which is Hkely to effect drinking water schemes 

especially in desert districts of Weldem RejaatMn, viz. 
Barmer, Jaisalmer and Jalore; 

(b) if so, the details. thereof; and 

(c) the steps being taken by the Union Govemment 
to increase the ground water level in thase districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Long term observations 
made by the Central Ground Water Board have shown a 
decline in the level of Ground Water In lix blocks of 
Barmer and in certain parts of Jaiaalmer and Jalore 

districts, affecting drinking water schemes. 

(c) Water supply being a State. subject, It is the 
responsibility of the State Govemments to plan, execute, 

operate and maintain water supply schemes. The steps 
taken by Ihe Union Govemment to increase the ground 
water level in the country, including Rajasthan include:-

(i) Constitution of Central Ground Wider Authority 
under the Environment (Protection) Act, 1988 
for regulation and control of ground water 
management and development. 

(ii) Circulation of a Model Bill to all the Statest 
Union Territories, including Rajasthan, to enable 
them to enact suitable legislation for regulation 
and control of ground water development. 

(iii) Circulation of Manual on artificial recharge of 
ground water to the StatesfUnion Territories to 
enable them to formulate area specific artificial 
recharge schemes to check the declining trend 
in ground water levels. 

(Iv) Implementation of a Central Sector Scheme on 
studies In .uncIal nlCharge of ground water In 
some 'over-exploltecf and 'dart<' blocks of the 

country. 

Non-Payment of .... rI .. to EmplOVW. of Bihar 

1458. SHRI RAM TAHAL CHAUDHARY: Win the 
Minister of AGRICULTURE be pleased to state: 

'(a) whether the employees of the agrIcuIIunI unIwnIty 
in Bihar have not got their sal.rle. for several 
months; 

(b) If eo, the reaeons therefor; and 

(c) the efforts madey by the Govemment to pay the 
salarle. of the above employees and the extent 0' 
succees achieved by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) The agricultural unlversltl .. In Bihar are under the 
Govemment of Bihar. Salary to the employeea..of both 
the universities In Bihar (Rajendra Agricullural UnIveraIty, 
PUla and BlI1IIl Agricultural Unlveralty, RMChI) have been 
paid upto October, 1999. Salary of November Is due to 
be released .hortly. 

(b) Not applicable. 

(c) The ICAR has advised the VIc.Chancellora of 
the UnlYeraltles In Bihar to ensure payment of aalartea in 
time. 

(English) 

U.N. DI ..... M ........... T .. m 

1459. SHRI NARESH PUGLIA: 
SHRI G.S. BASAVARAJ: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a Disaster Management Team of the 
United Nations has visited Orlesa for a ..... lng the 
dMlage caused by the super cyclone ~re and identifying 
the relief measures which need to be put In place; 
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(b) if so, the observations made by this Team; 

(c) the reaction of the Government thereto; and 

(d) the details of the other international organisations 
involved in relief works in the cyclone-hit areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 

(a) Yes, Sir. 

(b) The SUmlnary aaaeument report of the Team 

covers the situation in Orissa in the aftennath of the 

cyclone, the National and International response thereto 

and the need for international assistance in the short, 

medium and long-tenn perspective. This represents the 

views of the UN. 

(c) It is the policy of the Government of India not to 

seek international assistance in view of the national 

capabilities for disaster relief and lIIhabilHation. However, 

if there are voluntary offers of assistance, the.. are 

accepted as expressions of solidarity In times of distress. 

(d) The infonnation is being collected and will be 
laid on the Table of the House. 

[Translation] 

KrI.hl Vigyan Kandra. 

1460. SHRI ASHOK KUMAA SINGH CHANDEL: 

SHRI ANIL BASU: 

SHRI RAMSHETH THAKUR: 

SHRI SURESH CHANDEL: 

SHRI MAHESHWAR SINGH: 

Will the Minister of AGRICULTURE be leased to 
state: 

(a) the number of Kriahl Vigyan Kendras set up in 

the country dtlrii'tg the last three years, State-wise with 

their locations; 

(b) the funds allocated and released for smooth 

functioning .of these Kandras during the last three years 

and current year also, State-wiae; 

(c) whether various State Governments have 

requested Union Government to set up more KrtshI VIgyan 
Kendras in the country; 

(d) if so, the details thereof; and 

(e) the time by which these Kendras are likely to be 
setup? 

THF. MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 

(a) During the last three years (1997-99), six Krishi Vigyan 

Kendras (KVKs) have been sat up. The locations of the 

KVKs are given In enclosed Statement I. 

• 
The Council has identified 53 districts in the country 

for strengthening the existing Zonal Agricultural Research 

Stations (ZARS) to take up the additional functions of 

KVK during 1999. State-wlee detaHs are given In encIoeed 

Statement II. 

(b) An amount of Rs. 35.10 lakh was released to 

theee KVKs. An amount of Rs. 60.37 lakhs has been 

allocated for the current financial year. State-wiae details 
are given In enclosed Statement III. 

An amount of RI. 12.52 crores has bHn earmarked 

for a period of four years Including the current financial 

year, for strengthening ZARS In 53 districts to take up 

the additional functions of KVKs. 

(c) and (d) 45 proposals have been received for 

establishment of new KVKs al par details given In 

enclosed Statement IV. 

(e) -The eetablishent of new KVKa will depend on 

the avaDabllity of additional financial resources. 



159 Written Answers DECEMBER 8, 1999 180 

Statement I 

Krishi Vigyan Kendras set up during the IlIst thlfl8 ,..,. (1997 to 1991} 

S.No. Name & Address of KVK 

1. 

2. 

3. 

4. 

5. 

6. 

BIHAR (2) 

Training Organiser, 
Krishi Vigyan Kendra, 
Saraiah Ham 
Muzaffarpur (Bihar) 

Training Organiser, 
Krishi Vigyan Kendra, 
Jahanabad (Bihar) 
LAKSHADWEEP ISLANDS (1) 

MADHYA PRADESH (1) 

Training Organiser, Krishi 
Vigyan Kendra, CMFRI 
Regional Centre, Minicoy 
Islands (Lakshadweep) 

Training Organiser, 
Krishi Vigyan Kendra, 
JNKVV Campus, 
Gwalior (M.P.) 

UTI AR PRADESH (2) 

Training Organiser, 
Krishi Vigyan Kandra, Hasanganj, 
Unnao 

Training Organiser, 
Krishi Vigyan Kandra, Kalakankar, 
Distt. Pratapgarh 

Estt. 
Year 

1997 

1997 

1996 

1997 

1999 

1999 

VIoe-CMnceIIor, 
Rajendra Agrll. University, 
s.m.tIpur-848 125 (BIhar) 

DIrector (AgrIcuIIu18), Govt. of 
Union Territory of Laklhadweep, 
L.MIMdweep . 

VIce-Chancellor, 
JNKW, 
Jabelpur (M.P.) 

ChIIirmIIn, 
Kunwar Ram Bwe Singh 
Educalion Society, 
C-11·A, Vlgyan Purl, 
MahMagar, 
L.ucknow 

Chairperaon, 
The Raja Avdesh Singh 
Memorial Education SocIety, 
2·AR Complex, 
Sector·13, R,K~ Puram, 
New DeIhl 
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Bfa,.".,., II 

DWrlctrJ IdenIIIted for SttengIhening of ZOIJIJI ReseatCh Stations (ZRS) to take the 
Additional Functions of Krishi Vigyan Kendra (KVK) 

SI.No. State No. of Diatricts Name of Univel8ltyl Districts 
Identified institute 

2 3 4 5 

1. Andhr. P ....... 3 ANGRAU 1. Nellore 

Hyderbad 2. Prakasam 

3. Adilabad 

2. Assam 6 AAU Jorhst 4. Naogaon (Shillongani) 

5. Karbi Anglong (Diphu) 

6. Lakhlmpur 

7. Karimganj 

8. Kamrup 

9. Tlnsukia 

3. Bihar 3 RAU, Pusa 10. Rohtas (BikraganJ) . 
11. B!lagalpur (Sabour) 

BAU, Ranchi 12. Santhal Pargana (Dumke) 

4. Himachal Pradesh 3 HPKW, Palampur 13. Lahaul & Spiti (Kumukumserl) 

14. Bilaspur 

YSPUH&P 15. Kundaghat (Solan) 

5. Kamataka 8 UAS, BangaIore 16. Shimoga 

17. Tumkur 

18. Mandya 
19. Sangalore 

20. Chitradurga (Hessarghatta) 

UAS, Dharwad 21. Gulbarga 

22. Uttar Kannada (Sil8l) 

23. Bljapur 

6. Kerala 2 KAU, Thrlaaur 24. Kottayam 

CPCRI, Kasargod 25. Allepay 

7. Madhya PradeIIh 4 JNKW, Jabalpur 26. Morena 

27. Hoshangabad 

28. West Nimar (Khargaone) 

29. Sagar 
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2 3 4 5 

8. Maharashtra 4 PKV, Akola 30. Vavatmal 

31. Chandrapur (Sindewahi) 

KKV,Oapoli 32. Raigad Roha (Karjat) 

MAU, Patbani 33. Osmanabad (Tuqapur) 

9. Orissa 2 OUAT, 34. Bhadrak 
Bhubne8hwar 35. Navarangpur 

10. Tamil Nadu 3 TNAU, Coimbatore 36. Kanyakumari 

37. Puddukkotai 

38. Ramanad 

11. Uttar Pradesh 8 GBPUAT, Pantnagar 39. Nanital (Majhera) 

CSAUA&T, 40. Mainpuri 
Kanpur 41. Mahoba (Belatal) 

42. Kanpur-Oehat (Oalipnagar) 

NOUA&T, 43. Gorakhpur 

Faizabad 44. Faizabad (Maaodha) 

45. MaJarajaganj 

46. Sonbhandra (Ti88uhil) 

12. West Bengal BCKVV, Mohanpur 47. Coochbehar 

13. Gujarat 3 GAU 48. Surat (Vyara) 

49. Rajkot (Targhadia) 

SO. Junagam 

14. Jammu & SKU&AT 51. Kargil 

Kashmir 

15. Punjab PAU, Ludhiana 52. Ropar 

16 Rajasthan RAU, Blkaner 53. Srlganganagar 
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SfIIfMtMt '" 
Funds Released and Allocated to Krlshl vrwan Kendra EstBbIIshed during the 

.t tit,.. )'88/11 (State-wise with location) 

(Rs. in lakh) 

S.No. Name & Add,... of KYK Estt. Funds Funds 
Year raleased allotted 

(1996-97 to during 1999-
1998-99) 2000 

BIHAR (2) 

1. Training Organiser. 1997 13.95 5.00 
Krishi VlQY8n Kendra. 
Sareiah Harm. Muzaffarpur (Bihar) 

2. Training Organiser. 1997 2.00 4.00 
Krishi Vl9YIln Kendra. 
Jahanabad (Bihar) 

LAKSHADWEEP ISLANDS (1) 

3. Training Organiser. 1998 14.15 29.58 
Krishi Vigyan Kendra. 
CMFRI Regional Centre. 
Minicoy Islands (Lak8hactweep) 

MADHYA PRADESH (1) 

4. Training Organiaer. 1997 5.00 3.79 

Krishi Vlgyan Kendra. 
JNKVV Campus. 
Gwalior (M.P.) 

UTTAR PRADESH 

5. Training Organiser. 1999 10.00 

Krlshi Vigyan Kendra. 
HasanganJ. 
Unnao 

6. Training Organlser. 1999 8.00 
Krishi Vigyan Kendra, 
Kalakankar, 
Distt. Pr,tapgarh 

Total 35.10 80.37 
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.. ,.,.,.", IV , 

Details of propossls for """"""'nt of KVKs inllllri0/J8 sr.,.. 

S.No. State/Union Territory No. of districts 

1. Jammu & Kashmir 2 

2. Punjab 3 

3. Madhya Pradesh 8 

4. Orissa 10 

5. Kerala 

6. Tamil Nadu 2 

.,. Gujarat 

8. Arunachal Pradesh 

9. Tripura 

10. Meghalaya 

11. Nagaland 3 

12. Bihar 7 

13. Uttar Pradesh 5 

Total: 45 

{English] 

Workers of UnorganlHCI Sector 

1461. SHRI LAKSHMAN SETH: WUI the Minister of 
LABOUR be pleased to state: 

(a) whether the Government propose to introduce a 
bill regarding workers of unorganiaed sector; and 

(0) if so. by when and the salient features thereof? 

Name of the districts 

Kupwara and Bararnulla 

Arnritsar, Mansa and Fatehgam Sahib 

Chhattarpur, Mandsaur, UjaIn, Rajnandgaon, 
Raisen, Shajapur, Damoh and Bhind. 

Nayagam, Jharsuguda. Nawapara, Sonepur, 
Sundergarh, Jeypore, Balanglr, 
Nawarangpur, Baragarh and Mayurbhanj 

Trissur 

Nagapattinum C.M. and Tiruvarur A.T. 

Bhavnagar 

Looit 

North Tripura 

East Khali 

Phek, MokokChung and Mon 

Katihar, Purnea, Klshanganj, Gopalganj, 
Saran (Chapra) Siwan and Sitamadi 

Uttar Kashi, Bhadoi, Hardoi, Almora and 
Jaunpur 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) (a) No, Sir. 

(b) Question does not arise. 

[Translation} 

World Hindi Conference held In London 

1462. SHRI VIJAY KUMAR KHA~DELWAL: Will the . 
Minister of EXTERNAL AFFAIRS be pleased to state: 
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(a) the details of delegates included in the official 
delegation for World Hindi Conference organised from 
September 14-18, 1999 in London; 

(b) the details of scholars whose papers were 
accepted/not accepted by the Govemment for participating 
in the above conference separately; 

(c) the criteria adopted by the Govemment for their 
selection in the above conference; 

(d) the details of arrangements made by the 
Govemment for their visit to attend the above conference; 
and . 

(e) the steps taken by the Govemment to ensure 
that only scholars participate in such confe~nces? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) The Indian Official Delegation 
consisting of 26 members and was headed by the then 
Minister of State for Extemal Affairs Smt. Vasundhara 
Raje. Dr. Vidya Niwas Mishra was the Deputy Leader of 
the delegation which included Hindi literateurs as well as 
journalists and publishers. The members of the Coordination 
Committee and members of the Committee constituted to 
select eminent Hindi scholars to be honoured during the 
Conference were also part of the delegation. 

(b) and (c) As per past practice, the responsibility 
for arrangements was entrusted to a local Organising 
Committee consisting of the following Organisations:-

(a) Hindi Samitl, U.K., London 

(b) Gitanajli Bahubhashiya Sahitylk Samudaya, 
Birmingham 

(c) 

(d) 

Bhartiya Bhasha Sangam, York and 

Other collaborators like the Nehru Centre, 
London; Bhartiya Vidya Bhavan, London and 
SAMPAD, Birmingham. 

Government of India actively supported and 
collaborated with the organizers. The Organising 
Committee had constituted an Academic Committee 
headed by Dr. Mahendra Verma, Professor, Unguistics 
and Hindi, Department of Language, University of York. 
The Committee reviewed about 300 abstracts received in 
advance of the Conference and selected 120 of them to 

be read out In detail. The rnain criterion adopted by the 
Academic Committee was the academic and literary quality 
of the abstracts on the list of subjects specified for 
discussions. 

(d) Govemment of India paid the air fare only for the 
official delegation as well as the 33 Scholars specially 
honoured at the Conference. However, on the advice of 
Govemment of India, Air India offered a 50% discount 
on the excursion fare on the Defhi-London-Delhi sector 
to all the scholars who wished to participate in the 
Conference. Subsidised stay was arranged for all the 
participants at the hostel facilities of the School of Oriental 
and African Studies (SOAS), London. 

(e> World Hindi Conferences are organized with a 
view to popularizing Hindi, to bring Hindi to the common 
man and to involve all Hindi lovers and organizations 
globally. These Conferences also provide an opportunity 
to have informal exchange of views among the participants 
to explore ways of propagation of Hindi. In such 
Conferences, apart from eminent scholars, many Hindi 
lovers who have an interest in the language and literature 
may also wish to participate. The Organising Committee 
and the Government of India, normally encourage 
participation at their own expanse by such enthusiasts. 

Centrel Poultry Breeding Farms 

1463. DR. BALI RAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a> the details and location of the Central Poultry 
Breeding Farms in the' country at present, State-wise; 

(b) the number of technical and non-technical 
employees working in the various Central Poultry Breeding 
Farms; 

(c> the criteria being adopted aIongwith the time-frame 
for promotion of the employees, officers working in the 
above mentioned department; 

(d) the number of posts lying vacant in the various 
categories at present; 

(e> the steps being taken to fill up the vacant posts; 
and 

(f) the time by when all the vacant posta are likely 
to be filled? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 

(a) There are at present four Central Poultry Breeding 

Farms in the country namely: 

(i) Central Poultry Breeding Farm, Aarey Milk 

Colony, Mumbai-400065. 

(ii) Central Poultry Breeding Farm, Heasarghatta, 

Bangalore North-560OSS. 

(iii) Central Poultry Breeding Farm, NayapaOI District 

Khurda. Bhubaneshwar-751 012, 

(iv) Central Poultry Breeding Farm, Industrial Area, 
Chandigarh-160002. 

(b) This information may please be seen in the 

enclosed statement I. 

(c) Besides promotional avenues wherever provided 
in the recruitment rules, the Assured career Progrwaion 

Scheme is also applicable w .•. f. 9.8.99 ~ DOPT PM 
No. 3503411197-Estt (D) dated U.99. 

(d) This information may pleue be -..en In the 
enclOHd statement II. 

(e) and (f) This information may please be seen in 
the enclosed statement III. 

Number of technlc8l and non-~ emp/oYfH18 
working in Central Poultty Breeding Fa"". (CPBF) 

CPBF at T achnical Non-Technical 

1. Mumbal 39 12 

2. Bhut.neehwar 46 11 

3. Banga/ore 52 14 

4. Chandlgarh 97 28 

StafMrMt" 

Number of posts Wlcant in Central pouIfrtj Breeding Fvms 

SI. No. Name of posts No. of Posta Scale of Pay Name of CPBF 

1. Asstt. Director 2 8000-13500 BangaJore 
& BhubMelhwar 

2. Hatchery Officer 6500-10500 Mumbal 

3. Veterinary Officer 6500-10500 BangeIore 

,.. Asstt. Manager 4500-7000 Chandlgam 

5. Mali 2610-3540 Chandigarh 

6. Poultry Attendant 2610-3540 Chandlgam 

7. Night Watchman 2610-3540 Bh~ar 

8. Poultry Attendant 2 2560-3200 8tdMIneehwar 
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Steps taken to fill vacant posts In CentrBJ Poultry Breeding Fanns and time by which likely to be filled 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of poet 

2 

Asstt. Director 

Hatchery 
Officer 

Veterinary 
Officer 

Assistant 
Manager 

Mali 

PouHry 
Attendant 

Night 
Walchman 
Poultry 
Attendants 

Name of 
Fann 

3 

CPBF 
Bangalore 
CPBF 
Bhubaneshwar 
CPBF 
Mumbai 

CPBF 
Bangalore 

CPBF 
Chandigarh 

-do-

-do-

CPBF 
Bhubaneswar 
-do-

{English] 

Software Technology Parks 

1464. SHRI RAJAIAH MAL YALA: 
SHRI SURESH CHANDEL: 
SHRt KRISHNAMRAJU: 

No. of 
Posts 

4 

2 

Will the Minister of INFORMATION TECHNOLOGY 
be pleased to state: 

Action Taken 

5 

Serials - 1 &2. The 2 posts or Assistant 
Directors could not be filled up due to 
C. A. No. 402611993 flied by this 
Department in the Supreme Court 
on the orders of CAT, Mumbai in OA No. 3071 
91, regarding the appointment of Shri S.B. Rai, 
Hatchery Officer, CPBF, Mumbai as Assistant 
Director, on regular basis as he was overaged 
at the time of application for the post. Since 
the appointment of Shri Rai on regular basis 
was .under litigation, the resuHant vacancy of 
Hatchnery Officer also could not be filled up on 
regular basis. The Supreme Court on 27.8.98 
disposed of the Civil Appeal No. 4026193. The 
action to fiU up these poets Is in hand as per 
rules. 

The post Is kept in abeyance for accommodating 
10% cut. 

Post has been advertised and is 
likely to be filled up in near future. 

Post has been advertised and Is likely to be 
filled up in near future. 

Proposed to be filled up on compaulonate 
grounds. 

Serials - 7&8. Two posts are proposed to be 
filled up by regulartsation of Temporery Status 
worker., and one post Ia likely to be filled up 
on compassionate grounds. 

(a) the location of software technology parka operating 
In various parts of the country, State-wise; 

(b) whether Central assistance is being given to such 
Techno Parks and innovation centres; 

(c) if so, the amount given or proposed to be given, 
State-wise; 
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(d) whether any proposal has been received tor 
setting up Techno parks and innovation centres; 

(e) if so, the present status of each proposal; 

(f) the details of the mechanism being adopted by 

the Govemment to communicate to all the District Head 

Quarters as well as Taluqa/Mandals all over the country 

in case of urgency; and 

(g) if not, the time by which such system would be 

developed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF INFORMATIOIN TECHNOLOGY 

(SHRI PRAMOD MAHAJAN): (a) to (c) There are 16 

Software Technology Parks (STPs) which are in operation 

in the country at Bangalore. Manipal and Mysore 

(Karnataka). Bhubaneshwar (Orissa). Chennai and 

Coimbatore (Tamil Nadu). Gandhlnagar (Gujarat). 

Hyderebed and Vishakhapatnam (Andhra Prade8h). Jaipur 
(Rajasthan), Mohali (Punjab). Navi Mumbal and Pune 

(Maharashtra). Noida (Uttar Pradesh). Thiruvanthapuram 
(Kerala), and Calcutta (West Bengal). Central assistance 

has also been provided to these STPs except Calcutta 
which has been set up by the Govemment of West 

Bengal. In addition. central assistance has been given to 

STPs at Goa and Guwahati. which are in the process of 

being established. The details of central assistanca 
provided for setting up STPs are given in enclosed 
Statement. 

(d) and (e) There is no specHic proposal for setting 
up of Techno-park and innovation centl88. However. a 
proposal has been received by the Ministry of Commerce 

from J & K SIDCO for upgradation of electronic complex 
at Srinagar to Software Technology Park. 

(f) and (g) National Informatics Cantre (NIC) has set 
up a satellite based computer-communlcation network 
called NICNET under which VASATs have been installed 
in the District Headquarters and which can be used for 

communication. The VSAT can be located anywhere. H 
required. 

....,..", 

o.w. of Central ~ pnwIded for HIting up 
following STPa 

S.No. STPa Centra Amount 
(Ra. In Iakhe) 

1. Bangalore (Kemataka) 

2. Bhubaneahwar (Oriua) 

3. Gancl1lnagar (Gujarat) 

4. Nolde (Uttar Pradesh) 3121 

5. Pune (Maharaahtra) 

6. Hyderabad (Andhra Pradesh) 

7. Thlruvanthapuram (Kerala) 

SATCOM Project 
Transfer of Assats to STPI 1954 

8. Goa (Goa)' 100 

&. Jalpur (Rajasthan) 50 

10. Mohall (Punjab) 50 

11. Navl Mumbal (Maharaahtrat 50 

12. Chennal (Tamil Nadu) 50 

13. Coimbatore (Tamil Nadu) 50 

14. Vi8halchapatnam (Andhra Pradaeh) 50 

15. Manlpal (Kemataka) 50 

16. Mysore (Kemataka) 50 

17. Guwahatl (Assam)' 200 

Total 5775 
) 

"BeIng ntIIbIIehed. 
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RevIVIII of Steel Plant 

1465. SHRI ANIL BASU: Will the Minister of STEEL 
be pleased to state: 

(a) whether any action plan has been contemplated 
for revival of loss rnaking Public Sector Steel Companies 
including Indian Iron and Steel Company; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) and (b) In order to Improve 
the financial per10rmance and its profitability, SAIL. has 
drawn up a comprehensive financial and business 
restructuring plan. The measures outlined in the plan 
include, inter-alia, a reduction in operetional costs by 
reducing input costs, reducing consumption of raw 
materials, improvement in techno-economic parameters 
such as fuel and power consumption, increased recovery 
for serviceslfacilities, right sizing manpower through a 
Voluntary Retirement Scheme (VRS), assets restructuring, 
disposal of idle assets and financial restructuring. 

As regards Rashtriya Ispat Nigam Ltd. 
(Visakhapatnam Steel Plant), a comprehensive tumaround 
rroposal for revival of the company is under consideration. 

In respect of Indian Iron & Steel Co. Ltd., a revised 
proposal has been received by SAil which Inter alis 
includes wrltin~ off of accumulated losses, use of Rupee 
debt funds to revive liSCO in a Joint Venture (JB) with 
M/s Tyazhpromexport (TPE) of Russia. The revised 
proposal envisag~s an investment of Rs. 798 crores. 
However, any scheme to be taken up for revival or 
modernisation of liSCO will have to be in accordance 
with the orders of BIFR in this regard. 

[Trans/lltion] 

Production of Kharlf Crop 

1466. SHRI KANTILALBHURIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have fixed any target 
for the production of Kharif crop during the current 
financial year in the country; 

(b) the estimated target fixed for production of Kharif 
crop; 

(c) the State which Is being provided grant-tn-aid 
during each of the last three years; and 

(d) the steps taken by the Government to ensure 
that this grant-In-aid actually reach the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) Yes, Sir. 

(b) The targets fixed for Kharlf crops in 199912000 
by Department of Agriculture and Cooperation were as 
follows:-

Million Tonnes 

Rice 74.50 

Coarse Cereals 27.00 

Pulses 8.10 

107.60 

(c) Assistance is being provided to all the States 
under various central/centrally sponsored schemes 
implemented by the Department of Agriculture and 
Cooperation, including during the last three years. 

(d) Government Insist on production of utlHsation 
certificates before further grants-In-aid are released to the 
StatelUT Governments. 

[EfIfI/ish} 

»Point Programme 

1467. SHRI DINSHA PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of performance under 20-Polnt 
Programme during the last three years, State-wile; 

(b) whether several States have not been able to 
achieve the targets during the above pertod; 

(c) H so, the details thereof; and 

(d) whether the Union Govemment propoae to reduce 
the allocation to such States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
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PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) The details regarding progl'888 made 
in the implementation of 2o-Point Programme in each 
State during 1996-97, 1997-98 and 1998-99 with reference 
to the items which are monitored on monthly basis, are 
available in the Annual Progress Reports of the 20-Point 
Programme lor the said years. In addition Monthly 
Progress Reports are also issued. These published 
documents are made available regularly to the Parliament 
Library. 

As the Reports indicate. some States have exceeded 
their targets in various items whereas some States have 
not been able to achieve the targets under Twenty Point 
Programme during the last three years. There is no 
proposal to reduce the allocation of funds to the States 
who have not achieved the targets. 

{Translation] 

Landless Labourers 

1468. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of landless labourers and labourers 
below 14 years of age, State-wise as on 30.7.99 and 
also during each 01 the last three years; 

(b) the schemes of the Union Government In 
operation to ameliorate the condition of these labourers 
and the percentage of the Gross Domestic Product 
allocated and spent on these schemes during 1998-99 
and 1999-2000; and 

(c) the steps being taken to eliminate child labour 
system and the time by which this social evil would be 
eradicated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) to (c) The information 
is being collected and will be laid on the Table of the 
House. 

Annual Production of flah 

1469. SHRI RAMSHETH THAKUR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details 01 annual production of fish during 
each of the last three years and the current year In 
Maharashtra; 

(b) the steps being taken to increase the fish 
production in the State; 

(c) whether the present fish storage capeclty Is 
sufficient in the State; and 

(d) if not, the steps being taken by the Govemment 
to increase the fish storage capacity and marketing 
facility? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) (a) to (d) The information is being collected 
from the State Government of Maharaahtra. It will be .. lei 
on the table of the House. 

{English} 

Letters from MPa 

1470. SHRI C.N. SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the State Govemments are not covered 
under the provisions of the guidelines existing under para 
122 of the Central Secretariat Manual of Office Procedure 
for replying to the letters of Members of Parliament; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to cover the 
State Governments, Public Sector Undertakings and 
Corporations under theae guidelines with a view to reply 
to the letters of M.Ps; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) The guldeUnes Ialel down In the 
Central Secretariat Manual of Office Procedure which 
include guidelines for sending replies to the letters from 
the Hon'ble Members of Parliament are meant for 
observance by the officers of all Central Minlstrlell 
Departments and their attached and subordinate offices. 
These guidelines are not applicable to the State 
Governments. However, the Minister of State for 
Personnel. Public Grievances and PensionS had requ.ted 
all the Chief Ministers of States in December, 1197 to 
iUU8 suitable guidelinealinstructiona to l1li the offices under 
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their respective Govemments on observance of proper 
procedure for replying to letters received from the Hon'ble 
Members of Parliament, on the lines of the guidelines 
contained in the Central Secretariat Manual of Office I Procedure. 

[Translation] 

Centra. A •• ,atanee 

1471. SHRI RAJO SINGH: Will the PRIME MINISTER 
be pleased to Itate: 

(a) whetHer the Govemment propoae to increase the 
Central assistance to the States during the Ninth Five 
Year Plan; 

(b) if so, the details thereof, State-wise; 

(c) the percentage of Its increase as compared to 
the Eighth Five Year Plan; and 

(d) the extent to which it is likely to be helpful to the 
economy of Bihar and other States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) Yes, Sir. The allocation of Central 
Assistance to States for their Annual Plans has been 
enhanced during the Ninth Five Year Plan. Central 
Assistance given to States includes various Area 
programmes, viz. Basic Minimum Services (BMS), Slum 
Development Programme, Accelerated Irrigation Benefit 
Programme (AIBP), Tribal Sub-Plan (TSP), etc., and 
Central Assistance for Extemally Aided Projects. Since 
these Programmes are specifically targeted towards the 
development of critical socio-economic sectors such as 
primary education, rural Infrastructure, Irrigation, tribal 
development etc., they would be helpful to the economy 
of Bihar and other States. 

The year-wise and State-wise allocation of Plan 
assistance to States duril'g Eighth and Ninth Plans Is 
given in enclosed Statement. 

Tot.1 Central Assistance to States allocated during 1992-93 to 1999-2000 

(Rs. In Cro .... ) 

States 1992-93 1993-94 1994-95 1995-98 1998-97 1997-98 1998-99 1999-2000 

2 3 4 5 8 7 8 9 

A. Specla' Category State.: 

1. Arunachal PradeWI 245.00 273.99 309.35 382.31 445.88 478.10 534.82 574.17 

2. Assam 759.81 931.16 953.56 1,032.91 1,187.05 1,308.n 1,443.13 1818.11 

3. Himachal Pradesh 350.93 405.83 383.34 453.n 500.12 845.30 915.41 809.71 

4. Jammu & Kashmir 737.50 795.05 852.26 1,395.21 1,899.49 2,254.94 2,459.24 2,831.98 

5. Manlpur 193.54 212.70 223.79 2n.85 322.15 386.81 456.27 506.08 

6. Meghalaya 172.82 220.50 249.65 228.14 284.97 327.31 376.31 421.n 
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2 3 4 5 8 7 8 9 

7. Mizoram 155.49 174.48 207.03 242.03 283.90 309.08 335.158 384.87 

8. Nagaland 183.00 180.46 207.34 247.34 288.92 360.72 347.40 394.78 

9. Sikkim 96.41 107.98 135.82 158.12 188.99 225.33 251.52 329.92 

10. Tripura 231.01 244.58 283.81 285.75 352.82 417.00 598.75 658.12 

Total (A): 3,107.51 3,540.70 3,795.55 4,703.43 5,712.07 8,703.38 7,718.41 8,325.29 

B. Non Special Cat.gory StIItM: 

1. Andhra Pradesh 883.00 1,083.01 1,374.19 2,201.88 1,522.18 2,148.58 3,075.85 3210.50 

2. Bihar 905.26 1,018.26 1,175.31 1,209.47 1,574.78 1,809.07 2,019.35 2390.27 

3. Goa 52.00 43.00 53.14 70.70 71.20 74.51 n.72 90.11 

4. Gujerst 439.87 458.87 494.82 574.41 811.02 1,175.52 1,409.14 1433.n 

5. Haryana 228.46 294.94 381.82 422.85 800.71 672.78 952.83 1022.31 

6. Kernetaka 610.85 634.52 882.88 828.95 887.59 1,078.14 l,181t.66 11112.41 

7. Kerela 457.06 5&1.06 588.05 617.20 598.80 804.57 788.30 873 30 

8. Madhya Pradesh 802.95 830.08 752.99 799.08 994.30 1,484.95 2,087.21 2184.32 

9. Maharashtra 702.51 n5.21 997.21 1,800.08 1,948.48 2,171.59 1,888.00 1501.88 

10. Orissa 698.75 688.75 846.99 783.40 658.88 1,402.88 1,805.80 2031.11 

11. Punjab 1.881.22 1,240.59 972.03 970.39 1.100.80 979.80 887.38 742.73 
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2 3 4 5 6 7 8 9 

12. Rajasthan 505.53 529.00 703.n 836.54 927.94 1,184.04 1,399.85 1848.12 

13. Tamil Nadu 932.00 1,011.42 1,425.15 1,627.19 1,682.33 1,784.83 1,899.78 1574.80 

14. Uttar Pradesh 2,321.57 2,249.05 2,387.37 2,573.05 2,801.88 3,874.46 4,334.89 6175.78 

15. West Bengal 733.26 849.25 848.83 987.59 1,839.53 2,309.72 2,734.09 3315.58 

Total (B): 11,932.26 12,047.01 13,682.53 16,280.38 17,997.96 22,893.41 25,913.54 29,807.47 

Grand Total (MB): 15,038.79 15,583.71 17,468.08 20,983.79 23,710.03 29,596.n 33,631.95 38,132.76 

Note:- Total Central Assistance Includes Normal Central Assistance, asaIstanos for extenally-alded projectl, IlSllIIIance for centrally 
sponsored schemes iransferrad to States & others. 

{English] 

Draught Animal Power 

1472. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Draught Animal Power can be 
productively utilised to overcome the dependence on 
petroleum products and thennal power; 

(b) if so, the details thereof; 

(c) the estimated animal draught power likely to be 
generated by 2000 AD; and 

(d) the steps taken/proposed to be taken to promote 
the animal draught power in the country? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) Yes, Sir. Productive use of draught 
animals will reduce the increasing dependence on 
petroleum products and thennal power by increasing the 
share of non-commercial primary energy sources in the 
total energy use in the country, in agricultural operatiOns 
and rural transportation in particular. In India, the non-
motorised transport is estimated to carry 210 billion 
paSSE:lger Kms and 43 billion tonne Krns of freight. 

(c) Very Imle data is available on utilisation of Animal 
energy. However several eatlmatee put energy output of 
draught animals as equivalent of about 40 mlHion HOIH 
Power or 30,000 Mega Watt. 

(d) Ministry of Non-conventional Energy Sourc .. 
(MNES) has been designated as the nodal agency for 
taking up animal energy programmes for which a Plan 
Outlay of Rs. 2.14 eroras is available. Indian CoLn:lI of 
Agricultural R .... rch (ICAR) institutes conduct apeciea 
spacIfic research relating to animal power. The Department 
of Animal Husbandry and Dairying (DAH&D) undertakell 
programmes and improve the nutritional and breeding 
inputs as wall as health cover of draught animals. 

Compenutlon to Indiana Evacuated from Kuwait 

1473. SHRI T. GOVINDAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the details of Indian national evacuated from 
Kuwait and applied for compensation from UN during th& 
Kuwait-Iraq War; 

(b) the number of Indiana to whom UN compensation 
was givan so far; 

(e) the total number of Indians to whom ~ 
is stili pending along with the reasons therefor; and 
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(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): (a) 
At the time 01 the Gulf War of 1990, the estimated 
population of Indian nationals in Kuwait was 1,72,000 
(One lakh and seventy two thousand). Govemment of 
India evacuated approximately 1,33,000 (One lakh and 
thirty-three thousand) Indians during this crisis. 
Go. t;lrnment 01 India have received, and have forwarded 
to the United Nations Compensation Commission (UNCC), 
Geneva, 1,05,010 claims under category "A"; 258 claims 
under category "B"; 39,435 claims under category 'C' 
and 937 claims under category "0" (a total of 1,45,640 
claims). These are all individual claims. 

Besides, the Government has also sent to UNCC 
118 "Corporate" claims, under category "E". 

(b) and (c) A total of 1,41,221 Indian claims have 
been approved in A, B & C categories. Compensation to 
183 approved category "B" claims has been received and 
paid lirst. First part of approved compensation for 1,19,243 
Indian claimants has been received from UNCC 80 far, 
lor categories "A" & "Co. A total of 60,392 claims have 
been paid. The remaining payments are being actively 
processed. First-part money for 21,978 claims approved 
in categories "A" & "C" is still to be received from UNCC. 
No payments have been received from UNCC for category 
"0" & "E" claims. 

(d) Government of India has, from time to time, 
impressed on the UNCC to expedite settlement of Indian 
claims. Government also remains in constant tCluch with 
the Commission to safeguard the Interests of our 
claimants. Once funds are received from the UNCC, 
Government ensures that they are paid quickly to the 
successlul claimants through the designated banks. 
Government also actively monitors the progress of 
payments by the designated banks, and does not pennit 
any slowing down of the process. 

Permanent Membership of Security Council 

1474. DR. V. SAROJA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government have made any efforts 
to secure a pennanen! Membership of the Security CouncH 
in UN; and 

(b) il so, the details thereof? 

THE MINISTRY OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): <a) and (b) Yes, Sir. The Govemment 
of India has continuously addressed Itself to the question 
of securing pennanent membel'llhip of the Security Council 
since India announced its candidature in the United 
Nations during the 49th UNGA In 1994. I reiterated India's 
candidature In my addreaa to the 54th UN General 
Assembly in September 1999. Due to active lobbying by 
the Government, three more countries, i.e. Russia, 
Vietnam and Laoe, made atatements at the UN In support 
of India's candidature for permanent membel'llhip of the 
UN Security Council. So far there is no consensus either 
on criteria or candidates. Dlacuaaiona are continuing at 
the UN. 

Commuted Pension 

1475. SHRI SHEESH RAM SINGH RAVI: Will the 
PRIME MINISTER be pleased to refer to the reply given 
to Unsterred Question No. 3863 on 23.12.1998 regarding 
commuted pension and state: 

(a) whether the Government have undertaken any 
study to know the Implications of increasing the 
commutation limit and restoration of commuted pension 
consequent upon the enhancement of retirement age; 

(b) If 80, the details thereof; and 

(c) the decision taken by the Govemment 80 far In 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a, to 
(c) The Government has examined the recommendations 
regarding communication limit and period of restoration 
of commuted portion of pension. Taking into view the 
financial implications, various issues involved and all 
relevant factors; Govemment has taken a decision not to 
accept the recommendations of the V Central Pay 
Commission on restoration of commuted value of pension 
after 12 yeai'll instead of 15 yeai'll as at present. However, 
Government has already implemented the recommendation 
of the Fifth Fay Commission enhanCing the rate of 
communication of pension from 33.3 Per cent to 40 per 
cent. 
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Bl'llhmaputl'll Board 

1476. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARY: Will the Minister of WATER 
RESOURCES be pleased to state the total funds provided 
and spent by the Brahmaputra Board on flood control, 
anti-soil erosion and in implementation of irrigation projects 
in Assam during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHR1MATI BIJOYA 
CHAKRAVARTY): The Government of India constituted 
Brahmaputra Board to prepare Master Plans for flood 
management works In the Brahmaputra and Barak Valleys 
and also to prepare Detailed Project Report of 
multipurpose projects and drainage schemes after carrying 
out detailed investigations. The works relating to flood 
control, anti-soil-erosion and irrigation projects are 
implemented by State Governments. Therefore, question 
of providing funds does not arise. 

Kharlf Sowing Season 

1477. SHRI G.S. BASAVARAJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have made any 
assessment in regard to the total rainfall during the 
monsoon season; 

(b) if so, whether these shorttall in rains have aHacted 
the Kharif sowing season; 

(c) whether Government have also studied the worst 
affected oilseed crop like groundnut, soyabean and Coarse 
cereals toe have been hit; 

(d) if so, what extent the shortfall in rain has affected 
the Kharif season; and 

(e) the efforts being made by the Union Government 
to bring more area under cultivation of cereals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) The overall rainfall in the country during monsoon is 
96% of Long period average, which is normal as per the 
norms of India Meteorological Department (IMD). However, 
due to uneven spatial and temporal distribution of rain, 7 
out of 35 met sub-divisions namely, Saurashtra, Kutch 
and Diu (-58%); Tamil Nadu and Pondicherry (-36%); 
Andaman and Nicobar Island (-29%); Kerala (-25%); 
Haryana, Chandigarh and Delhi (-25%); Gujarat Region 
(-24%) and West Rajasthan (-24%) received deficient 
rainfall. 

(b) to (d) Yea, Sir. Deficient rainfall & une"en spatial 
and temporal distribution of rain in Monsoon 1999 in parts 
of Northwest India, Central India & Peninsular India has 
aHeeted the groundnut crop and soyabean Crop and other 
Kharif pulses and coarse cereals. In case of groundnut 
the production Is expected to be only 4.53 million tonnes, 
as against the normal production level of 8.72 million 
tonnes, a decline of about 2.19 million tonnes. Soyabean 
production is expected to be 5.93 million tonnes as 
compared to normal production level of 6.26 million 
tonnes. Kharif Coarse cereals and total Kharif oilseeds 
production, is estimated at 22.26 million tonnes and 12.00 
million tonnes respectively against the normal production 
level of about 25.6 million tonnes and 15 million tonnas. 
This year Kharif pulses production is astimated at 5.57 
millioin tonnes against the last year record production of 
6.11 million tonnes. Also in Monsoon-l999, normal to 
excess rains took place in major Kharif rice growing areas 
and it was favourable for Kharif rice crops both in terms 
of greater area coverage and better productivity. AIJ a 
result, All India rice production, as per the advance 
estimate prepared in consultation with State Governments 
in the National Confarence on Rabi Campaign, held on 
20-21 September, 1999, stands at 74.8 million tonnes 
against normal production level of 71.5 million tonnes, 
about 3.3 million tonnas higher than the normal level. 
The likely performance of kharif rice has neutralized the 
adverse impact of Coarse Cereals production and the 
overall expected kharif foodgrains production is estimated 
at 102.70 million tonnes marginally better than that of 
last year. 

(a) To increase the production and productivity of 
cereals in the country, the Governmant is implementing 
various centrally sponsored programmes, viz., Integrated 
Cereals Development Programme in Rice, Wheat and 
Coarse Cereals Based Cropping System Areas; 
Accelerated Maize Development Programme; besides 
providing market and price support. Under these 
programmes the incentivos are provided to farmers for 
use of seeds of location specific high yielding varieties 
and improved farm implements. For eHiclent use of water, 
financial assistance is also provided to the farmers for 
promoting the use of sprinkler irrigation systems. Apart 
from this, Central sector Scheme of Minlkit programrnes 
of Rice, Wheat, Millets (except Maize) are also being 
implemented in the country in order to cover the larger 
areas under location specific high yielding varieties of 
above crops. The emphasis of ongoing schemes is to 
Increase productivity and not area. 
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Seizure 01 North Korean Ship 

1478. SHRI VILAS MUTTEMWAR: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the North Korean's special envoy visited 
India during August, 1999 to persuade the Indian 
Govemment to release their ship carrying missile-related 
cargo detained at Kandla port since June 25, 1999; 

(b) if so, the response of the Govemment thereto; 
and 

(c) the total quantum of material seized from the 
ship and the preventive measures taken to ensure that 
ports of India are not misused by other countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): (a) 
Yes, Sir. DPRK Special Envoy visited India to discuss 
matters conceming detention of their ship Ku Wol San at 
Kandla. 

(b) and (c) Our Investigations revealed that the ship 
contained 148 boxes of misdeclared cargo which attracted 
the provisions of the Customs Act, Anna Act and the 
Arms Rules. Accordingly, we informed the DPRK 
delegation that appropriate action is being taken under 
our laws. 

Govemment remains vigilant and appropriate steps 
are taken to ensure the security of our ports. 

Kelpasar Project 

1479. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Gularat has drawn 
an ambitious Rs. 300 billion Kalpasar Project for 
hamessing water of the seven rivers that flow into the 
ocean; 

(b) if so, the details of the project indicating the 
quantity of power and water expected to be avaHable 
with the implementation of the project, phase-wise; and 

(c) the details of contribution 01 the Union and State 
Governments to the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER' RESOURCES (SHRIMATI BIJOYA 

CHAKRAVARTY): (a) to (c) No such project by the name 
Kelpasar for hameasing water of the seven rivers that 
flow into the ocean has been received from the 
Government of Gujaral 

w ........ nagemen. 

1480. SHRI Y.S. VIVEKANANDA REDDY: WIll the 
Minister of WATER RESOURCES be pleased to state: 

<a) whether any study has been conducted by 
Washington-based Woltd Wa:h Institute recently, In which 
It has been stated that water shortage In many countries 
Including India is threatening to reduce the global food 
supply; 

(b) if so, the details thereof; 

(c) the reaction of the Govemment thereto; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (d) No such report has been 
received from the Washington-based World Watch 
Institute, however, the water availability In the country 
remains more or less fixed according to the natural 
hydrologiC cycle. The per capita water availability Is 
reducing progressively owing to increasing population. The 
average per capita water availability Which Is estimated 
to be' about 1900 Cu. m. In 2000 AD may come down 
to 1350 Cu. m. by 2025 AD at national level. Acoordlng 
to the United Nations' criteria any situation of water 
availability less then 1000 Cu. m. per capita is conaidered 
as scarcity condition. Therefore, even by the end of 2025 
A.D., India is not likely to face water scarcity situation at 
the national level, though uneven water availability may 
cause local water scarcity in some parts 01 the country. 
The Govemment has initiated various measures like 
Command Area Development Programme and National 
Water Management Programme Schemes to Improve 
efficiency of irrigation water use in the country. The 
National Water Policy (1987) alec provides for better water 
planning and management of the country's water 
resources. Inter-basin transfer of water Is also being 
co'ltemplated in order to use the surplus monsoon flow. 
Therefore, there is no apprehension' of reduced availability 
of water for Irrigation. 
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Production of Foodgrelne 

1481. sHRI BAJU BAN RIYAN: 
sHRI sHIVRAJ SINGH CHOUHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether an estimated quantity of 19.4 crore tonnes 
of foodgrains is required for the country's population by 
2000; 

(b) if so, whether the Govemment are formulating 
any concrete plan to meet this demand; 

(c) the time by which the plan is likely to be 
implemented; 

(d) the foodgrains produced in the country during 
each of the last three years and current year, State-wise; 
and 

(e) the steps being taken by the Govemment to boost 
the foodgrain production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (sHRI SBPBK sATYANARAYANA RAO): 

(a) to (c) Yes, Sir. According to the report of Wor1<ing 
Group on "Demand and Supply Projections of Agricultural 
Commodities and Improvement of Agricultural Statistics" 
set up for the formulation of Ninth Five Year Plan, the 
production requirement of foodgrains for the terminal year 
of Ninth Plan Is 19.4 crore tonnes, according to normative 
approach (at the rate of 182.5 kg. per capita per annum). 
During 1998-99, 20.25 crore tonnes of foodgrains 
production has already bllen achieved in the country. 

(d) A statement showing the foodgrains production 
during last 3 years and the current year, State-wise is 
enclosed. 

(e) To increase production and productivity of food 
crops, the Govemment Is implementing centrally sponsored 
Integrated Cereal Development Programmes in Ricel 
Wheat/Coarse Cereals, Based Cropping System area, 
Accelerated Maize Development Programme and the 
Pulses Development Project. Under these programmes! 
schemes incentives are provided to farmers for use of 
high yielding varieties of seeds, application of integrated 
pest management, propagation of scientific water 
management including micro irrigation, improved farm 
implements. Besides, field demonstration on farmers' 
holdings incluqing training of farmers and farm labourers 
are organised for effective transfer of technology 

Sflltement 

Foodgrains production during 1996-97 to 1999-2000 

1996-97 1997-98 

2 

Andhra Pradesh 136.8 109.4 

Assam 35.3 35.8 

Bihar 144.2 129.0 

GUjarat 52.1 57.1 

Haryana 114.5 113.3 

Production in lakh Tonnes 
Advance Estimates 

1998-99 1999-2000 
(Kharif only) 

3 4 

145.0 85.1 

34.7' 32.3 

129.2 67.9 

59.1 28.2 

121.& 31.1 
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Himachal Pradesh 12.9 

Jammu & Kashmir 13.3 

Karnataka 92.1 

Kerala 8.5 

Madhya Pradesh 194.9 

Maharashtra 146.0 

Orissa 48.3 

Punjab 215.5 

Rajasthan 128.2 

Tamil Nadu 69.3 

Uttar Pradesh 423.9 

West Bengal 137.6 

Others 21.0 

All India 1994.4 

Steel Production 

1482. SHRI T.M. SELVAGANPATHI: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI BASU DEB ACHARIA: 

Will the Minister of STEEL be pleased to state: 

(a) the total production and consumption of steel in 
the country during' each of the last three years. State-
wise; 

2 3 4 

13.3 15.2 9.9 

14.5 16.2 9.7 

88.0 88.5 60.5 

8.8 8.9 5.2 

174.1 199.0 91.0 

97.1 125.7 79.8 

66.4 57.6 53.6 

211.5 229.2 89.2 

140.3 129.1 23.2 

84.9 87.6 66.2 

418.3 409.6 164.6 

143.5 147.9 110.7 

21.0 21.0 18.8 

1924.3 2025.4 1027.0 

(b) the detaHs of quantity and value of steel Imported 
during the said period; 

(c) whether there is large gap between the production 
and supply of steel; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government to 
bridge the gap? 

THE MINISTER OF STATE OF THE MINISTR't OF 
STEEL (SHRI DILIP RAY): (a) State-wise production of 



197 AGRAHAYANA 17, 1921 (&Ilea) to OL tions 198 

crude' steel and consumption of steel during last 3 years 
iB given in enclosed statement. 

(c) There is no large gap between the production 
and supply of finished steel, aB detailed below: 

(b) The details of quantity and val .. of finished Iteel 
Imported during the last 3 years Is as below: 

Quantity '000 tonnea/Value Rs. in Crores 

Vear Quantity Value 

Year Production 

1996-97 22.72 

1997·98 23.37 

1998-99 23.82 

1996·97 

1997·98 

1998·99 

1555.1 

1545.5 

1143.7 

2693 

2525.8 

2038 (d) and (e) Do not ariBe. 

StIItemllll' 

Stste-wise PtTJduction of Crude Steel 

State 1996·97 1997·98 

IF EAF M.P. Total IF EAF M.P. Total IF 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 76.7 9.6 2252.0 2338.3 82.3 2.4 2465.0 2549.7 119.1 

Assam 15.8 15.8 17.2 17.2 26.4 

Bihar 36.7 201.0 6750.0 6987.7 33.6 188.0 6758.0 6990.6 60.4 

Chandigarh 14.3 25.9 40.2 10.8 24.1 34.9 12.9 

Deihl 15.7 5.4 19.6 

Gujara! 110.4 1170.9 1281.3 58.2 1546.6 1602.8 213.1 

Goa 85.0 85.0 40.2 40.2 

H.P. 35.3 54.8 90.1 15.0 31.5 46.5 40.7 

Supply/Availability 

22.54 

23.04 

22.75 

(In '000 tonnes) 

1998·99 

EAF M.P. Total 

11 12 13 

- 2157.0 2276.1 

28.4 

183.8 6349.0 6593.2 

22.9 35.6 

1548.0 1761.1 

44.0 44.0 

25.7 86.4 
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2 3 4 5 6 7 8 9 10 11 12 13 

Haryana 17.9 159.1 177.0 130.2 227.8 357.8 17.3 213.9 231.2 

Jammu & Kashmir 5.7 51.1 58.8 37.0 29.1 66.1 88.6 88.8 

Karnataka 34.1 110.0 89.0 233.1 33.6 40.9 70.0 144.5 52.6 21.4 83.0 187.0 

Kerata 32.7 14.3 47.0 42.2 17.3 89.5 143.8 10.4 184.2 

M.P. 87.9 166.1 4188.0 4442.0 58.4 85.4 4223.0 4344.8 . 81.4 8.9 4151.0 4241.3 

Maharashtra 70.4 1276.4 1346.8 33.8 939.9 973.5 200.2 1152.8 1352.8 

Orissa 29.1 22.6 1240.0 1291.7 28.5 24.0 1176.0 1228.5 35.7 30.3 1194.0 1280.0 

Pondicherry 48.8 48.8 42.6 38.7 81.3 37.1 37.1 

Punjab 293.1 317.1 810.2 241.2 294.8 536.0 478.9 293.9 772.8 

Rajasthan 23.7 37.8 61.5 17.0 18.5 33.5 84.8 10.0 74.6 

Tamil Nadu 333.0 108.8 439.6 337.5 30.1 387.8 378.1 376.1 

U.P. 71:3 100.7 172.0 92.4 83.5 155.9 183.8 57.5 221.3 

W.B. 65.7 59.5 1845.0 1970.2 47.8 74.3 1889.0 1991.1 78.8 52.8 1884.0 1993.4 

Total (Rep): 1369.5 4017.1 18384.0 21760.6 1380.5 3704.9 16582.0 21827.4 2291.1 3678.1 15798.0 21785.2 

Tolal (EsI): 1738.5 200.00 1938.5 2844.3 429.8 3074.1 1417.9 149.0 1886.9 

Grand Tolal: 3108.0 4217.1 18384.0 23889.1 4004.8 4134.7 18582.0 24701.5 3709.0 3825.1 15798.0 23332.1 
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State-wi.- consumption of lfOII & Steel: 199fr97 to 1998-99 (Prov.) 

('000 tonnea) 

State Year 

1996-97 1997-98 1998-99 

Andhra Pradesh 1198 1258 1407 

Assam (Incl. NE States) 224 154 184 

Bihar 1138 847 940 

Delhi 833 886 930 

Gujarat 1488 1512 1619 

Haryana 1025 1048 1112 

Jammu & Kashmir 63 87 85 

Kamataka 1366 1185 1328 

Kerela 102 103 131 

Madhya Pradesh 1237 1545 1547 

Maharashtra (Incl. Goa) 3547 3544 3883 

Orissa 565 584 576 

PunjablChandigarh (Inc!. HP) 2676 2811 2733 

Rajasthan 378 309 348 

Tamil Nadu 1882 1960 1999 

Uttar Pradesh 2217 2442 2350 

West Bengal 2288 2360 2374 

Total 22128 22634 23546 • 
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[Translation] 

Agricultural Policy 

1483. SHRI AJIT SINGH: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether in the absence of proper Agricubural 
Policy the development of agricultural sector is slowing 
down very rapidly; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to announce 
new Agricultural Policy in the country; and 

(d) the time by which it is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) The rate of growth in gross domestic product 
in agriculture (at 1993-94 prices) in recent years is given 
below: 

1994-95 5.3% 

1995-96 (-) 0.1% 

1996-97 9.6% 

1997-98 (-) 1.3% 

Variety/ States 
hybrid 

Sahana A.P., Kamataka 
& Tamil Nadu 

RS 875 Rajasthan 

Arogya Maharashtra, M.P. 
and Gujarat 

Surabhi A.P., Kamataka 
& Tamil Nadu 

LHH 144 Haryana, Punjab 
& Rajasthan 

G. cot 19 Gujarat 

AAH 1 Haryana, Punjab 
& Rajasthan 

(c) and (d) The new Agricultural Policy is In the final 
stage of drafting. 

New Variety of Cotton Seed. 

1484. SHRI RAM PAL SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a new variety of cotton eead has been 
developed in the country which requires minimum use of 
pesticides; 

(b) if so, the details thereof; and 

(c) the name of the States in the counlly, where 
these seeds are likely to be used and by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) Some new cotton varietleslhybrida have been 
developed in the country which are tolerant/resistant to 
sucking pasts and bollwonna and to diaeaa88 namely 
leaf curl virus, bacterial blight and wilts. These varletleal 
hybirda require leas pesticides as compared to susceptible 
varieties. 

(c) The new cotton varieties/hybrids which are 
resistantltolerant to different pasts and diseases aIongwIth 
their area of adaptation are as followa: 

Pleaetion to pasts and Diseases 

Resistant to sucking pasts and tolerant 
to bollworms. 

Resistant to Leaf Curl Virus diseue 

Resistant to Bacterial bHght disease 

Resistant to Verticillium wilt diaaaae 

Resistant to Leaf Curl Virus disease 

Resistant to Bacterial blight disease 

Resistant to Leaf Curl Virus disease 
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All these varieties are already in the seed production 
chain. Certified seeds of these will be available to the 
farmers in next one to two years. 

[English] 

Nucl .. r Power Generation 

1485. SHRI C. SREENIVASAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the amount spent on nuclear power sector during 
the last three years; and 

(b) the additional nuclear power generated during the 
last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING. 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and 
(b) The amount spent on nuclear power generation and 
the year-wise generation of nuclear power during the last 
three years is as under. 

Year Amount spent Generation 
(Rs. in Crores) (in Million Units) 

1996-97 744.22 9068 

1997-98 734.42 9618 

1998-99 835.54 11175 

Modernisation of Steel Plant 

1486. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister 01 STEEL be pleased to state: 

(a) whether the Government propose to involve 
private or multinationals companies in the modemisation 
and expansion of projects in steel sector; and 

(b) if so, the total expenditure likely to be incurred in 
modemisation of the steel plants In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) As per the policy in vogue. 
no prior permi88lon of the Government is required for 
private sector steel plants to modemise and expand, 
barring certain locational restrictions. There Is also no 
policy restriction for private companies to partiCipate in 
the modemlsatlon and expansion programme of private 
sector steel plants. Foreign direct investment upto 74% 
equity is also under automatic route. Public Sector Steel 
companies have no plans to take up projects for 
expansion/modemisatlon of Steel Plants. at present. 

(b) Does not arise. 

Tank Irrigation Project 

1487. SHRI S.D.N.R. WADIYAR: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the number of Tank Irrigation Projects funded by 
the Union Govemment as well as by the world Bank In 
Kamataka. separately; and 

(b) the funds spent on the repair and renovation of 
these Projects during the last three years? 

THE MINISTER OF STATE IN TI:IE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Union Govemment as well 
as World Bank has not funded any Tank Irrigation Projects 
in Kamataka during the last three years. However. the 
State Govemment has spent about Rs. 75 lakhs out of 
Slate Plan funds for the repair and renovation of lanks 
during this period. 

Durgapur Steel Plant 

1488. SHRI BASU DEB ACHARIA: Will the Minister 
of STEEL be pleased to state: 

(a) whether even aller modemisation of Durgapur 
Steel Plant. it is still incurring huge loss; and 

(b) if so. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) Yes, Sir. 

(b) The major reasons for losses of the Durgapur 
Steel Plant. intsr alia. are: 

(i) Sluggish demand for steel. 

(ii) Greater competition from imports arising due to 
lower International prices and enhancement In 
supplies in domestic market resulting in lower 
domestic prices thereby lowering the margins. 



207 Wrinen Answers DECEMBER 8, 1999 to QlHIStions 208 

(iii) The benefits of modemisation could not be 
achieved because level of production could not 
be raised to the designed capacity on account 
of market condition, although the techno-
economic parameters have been achieved. This 
has resulted in lower net sales realisation 
causing adverse impact on profits. 

(iv) Higher interest and depreciation cost because 
of capitalisation 01 modernisation and other 
capital schemes and also for maintaining higher 
inventory level. 

{Translation} 

Release of Funds to Bihar 

1489. SHRI BRAJ MOHAN RAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Central team has presented its report 
alter assessing the situation 01 the affected areas of Bihar 
due to heavy rains and hail-storms during March 1998; 

(b) il so, the details thereof; 

(c) whether the recommendations of the said group 
were considered by the National Calamity Relief 
Committee keeping in view the recommendations of the 
Inter-Ministry Group to fix the exact amount of assistance; 
and 

(d) if so, the details thereof and the amount released 
from the National Calamity Fund to the State Government 
01 Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) No Central team was deputed for aaaessment of the 
situation in the wake of heavy rains and hailstorms In 
March, 1998 in Bihar as no memorandum for assistance 
Irom the National Fund for Calamity Relief was received 
from the State Government. 

(b) to (d) Do not arise. 

{English} 

Setting of Sub-Accounts omce 

1490. SHRI P.O. ELANGOVAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Govemment have any proposal to 
start a Sub-Accounts Office for Employees Provident Fund 
and Employees Pension in Dharmapuri district of Tamil 
Nadu; 

(b) if so, the location identified for the purpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal to open a P.F. 0fIice at H08ur In 
Dharmapuri has been examined and the same has not 
been found financially viable on the basis of norma and 
parameters prescribed by the Central Board of Trustees 
of EPF in this regard. 

[Translation] 

Bilateral Issue with Pakistan and China 

1491. SHRI RAMDAS ATHAWALE: Will the Minister 
of EXTERNAL AFFAIRS be pleased to etate: 

(a) whether Indo-Pale and Indo-China relations have 
worsened; 

(b) If 80, the details thereof, separetely; and 

(c) the stepe taken to improve the relations again 
with these countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (c) India desires to build with 
Pakistan ties of peace, friendship and co-operation baaed 
on mutual-trust and confidence. It was for this purpose 
that India had taken the initiative in 1998 of putting into 
place the composite dialogue process and reinforcing It 
with the visit by Prime Minister to Lahore in February 
1999. India looks forward to building trust and confidence, 
developing a stable structure of co-operation and 
addressing outstanding issues. Pakistan's armed intrusion 
and aggression in the Kargll sector of the State of Jammu 
and Kashmir constituted a serious violation of the Una of 
Control. This demonstrated ita compulsive hostility towards 
India and represented a betrayal of trust. 

Pakistan persists with its sponsorship and instigation 
of cross-border terrorism against India in Jammu and 
Kashmir and elsewhere. Govemment have called upon 
Pakistan to abandon cross-border terrorism and have 
urged it to restore trust and create a proper envtron~ 
for good-neighbourly relations. 

We seek good relations with China. We believe that 
the Five Principles of Peaceful Co-exiatence, Jointly 
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enunciated by India and China, 8J8 of continuing relevance 
to the development of our relations. 

Exchanges between India and China at the 
Govemmental parliamentary, non-govemmental, people-to-
people and other levels have continued. The bilateral trade 
and economic ties have further expanded and diversified. 

EAM visited China on June 14-15, 1999. This was 
the first visit at an EAM level in 8 years. EAM met Prime 
Minister Zhu Rongji and Foreign Minister Tang Jiaxuan. 
Both sides agreed to jointly celebrate the forthcoming 
50th Anniversary of the establishment of diplomatic 
relations (April " 2000). There was agreement on 
promoting CBMs, starting a security dialogue and 
expanding economic and trade relations. He subsequently 
met Chinese Foreign Minister on 25 July, 1999 during 
the ASEAN Regional Forum-Post-Ministerial Conference 
(ARF-PMC). Earlier, the 11th Meeting of the Joint Working 
Group on the Boundary Question was held in Beijing on 
April 26-27, 1999. Foreign Secretary led the Indian 
delegation; Vice Foreign Minister Yang Wenchang led the 
Chinese delegation. Durillg the sessions of the JWG, 
boundary-related issues as also bilateral relations including 
the nuclear issue and other regional & international 
developments of mutual interest were discussed. The two 
sides agreed on continuation of dialogue, at various levels. 

We continue to seek a positive and forward looking 
relationship with China. We seek a relationship in which 
both sides are responsive to each other's concerns. We 
remain committed to the process of dialogue to resolve 
outstanding differences and to the development of friendly, 
co-operative, good neighbourly and mutually beneficial 
relationship with China. 

Re.erved Po.ts 

1492. SHRI RAMSHAKAL: 
SHRI PAWAN KUMAR BANSAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware that a large 
number of posts reserved for Scheduled Castes, 
Scheduled Tribes and .Other Backward Classes in various 
Departments are remaining vacant for a very long 
time; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken to clear 
such backlogs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) to 
(c) Some of the posts reserved for Scheduled Castesl 
Scheduled Tribes/Other Backward Classes in various 
Departments remain vacant due to reasons like time gap 
between dates of vacancies and actual dates of their 
filling up, non-availability of requisite number of reserved 
category candidates to fill up these posts etc. Need for 
early filling up of such posts has been stressed upon the 
appointing authorities from time to time. 

Production of Vegetable. 

1493. DR. SUSHIL KUMAR INDORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether India ranks second In the wortd in the 
production of vegetables; 

(b) if so, the details thereof; 

(c) whether there is a large scope to increase the 
production of vegetables In our country; and 

(d) if so, the steps taken to increase the production 
of vegetables? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Yes, Sir. India ranks second in vegetable 
production In the world as per FAO Year Book, 1997. 
The name of the first five producers of vegetables is 
given in the following table: 

Name of the Country Production In '000 MT 
1997 

World 595565 

China 236936 

India 72832 

USA 34965 

Turkey 21206 

Italy 14056 
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(c) and (d) The Govemment of India is implementing 
Central Sector Schemes on development of vegetables 
and root and tuber crops with an outlay of Rs. 660 lakhs 
during 1999·2000. The schemes envisage distribution of 
quality/hybrid vegetable seeds through minikits and laying 
out demonslration plots of Root & Tuber crops besides 
popularising True Potato Seed in the country. State 
Govemments are also implementing their programmes to 
increase the production of vegetables. 

[English] 

Economic Sanctions ImpoHd by 
U.S. and other CountrIH 

1494. SHRI MADHAVRAO SCINDIA: 
SHRI BIR SINGH MAHATO: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the US and other developed countries 
have since suspended the economic sanctions imposed 
by them against India and Pakistan following the May, 
1998 Nuclear Tests by these countries; 

(b) if so. the reasons for suspending and not 
withdrawing or waiving the sanctiOns by these countries, 
country· wise; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): (a) 
and (b) In October 1999, the US Congress passed the 
Defence Appropriation Act 2000, which was signed into 
law by the lJS President on 26 October 1999. The Act, 
intsr alia. authorf6ed the US President to waive certain 
restrictive economic measures which the US Govemment 
had imposed ori India and Pakistan after their nuclear 
tests in May 1998. In partial exercise of the waiver 
authority. the US President passed orders on 27 October 
1999 waiving for an indefinite period, Sl'me of the 
restrictive economic measures against India and Pakistan. 

(c) Government maintains that unilateral restrictive 
economic measures are unjustified, counter-productive, 
impede the Iree flow of trade, technology and capitsl and 
have an adverse impact on mutually beneficial economic 
interaction. While the Govemment has noted that some 
of the restrictive economic measures have been waived 
lor an indelinite period. it is of the view that all such 

measures, including those reIaIIng to lending by ·m~ 
financial institutions, should be removed pennanentIY. 

Check on Nuclear W .. pon. 

1495. SHRI ADHIR CHOWDHARY: Will the Minister 
of EXTERNAL AFFAIRS be pleased to alate: 

(a) whether India has urged the nuclear weapon 
States to undertake immediate and urgent atepe to reduce 
the risks of unintentional and accidental use of nuclear 
weapons; 

(b) if so, the reaction of the U:1ited Nations in this 
regarJ; and 

(c) the extent to which the use of nuclear weapons 
would be checked in the world? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (c) At India's initiative a new 
resolution "Reducing Nuclear Danger" was adopted by 
the UN General Assembly last year. The resolution, Int!" 
alia, calls for a review of nuclear doctrines and in that 
context, immediate and urgent steps to reduce the risks 
of unintentional and accidental use of nuclear weapons. 
The resolution was Introduced again this year. 104 
countries voted in favour of the resolution, 43 against 
and there were 17 abstentions. Govemment hopes that 
this initiative would help generate momentum towards the 
adoption of measureS that reduce the threat of nuclear 
war and promote nuclear disannament. 

Land Under Cultivation of cash Crop 

1496. SHRI SULTAN SALAH UDDIN OWAISI: Witl the 
Minister of AGRICULTURE be pleased to state: 

(a) the total area of land under cultivation for cash 
crop during each of the last three years; 

(b) whether a large area has been converted from 
food crops cultivation Into cash crops cultivation during 
the said period; 

(c) if so, the details thereof, State-wise; and 

(d) the measures being taken by the Union 
Govemment to promote the cultivation of food crops and 
prevent this conversion? 

THE MINISTER OF STATE IN'THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) A Ststement showing the area of land under cultivation 
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under major cach crops monitored by the Ministry of 
Agriculture during the last 3 years is enclosed. 

(b) to (d) During last three years, there has been no 
major conversion of area, from food crops to cash crops. 
Total area under foodgrains has gone up from 123.58 
million ha. during 1996-97 to 125.75 million ha. during 
1998-99. However, to increase production and productivity 
of food crops, the Government is implementing centrally 
sponsored Integrated Cereal Development Programmes 
in RicelWheatiCoarse Cereals Based Cropping System 
area, Accelerated Maize Development Programme and 
the Pulses Development Project. Under these 
programmes/schemes incentives are provided to farmers 
for use of high yielding varieties of seeds, application of 
integrated pest management, propegatlon of scientific 
water management including micro irrigation, improved 
farm implements. Besides, field demonstration on farmers' 
holding including training of farmers and farm labourars 
are organised for effective transfer of technology. 

Area under cash clOpS during 1996-97 to 1998-99 

(000' Hectares) 

1996-97 1997-98 1998-99 

Oilseed8 26338 26214 26733 

Cotton 9121 8904 9041 

Jute & Mesta 1102 1115 1017 

Sugarcane 4174 3967 4195 

Potato 1249 1209 1244 

Onion 404 370 460 

Total 42388 41779 42690 

Research and Development of Ollaeeds 

1497. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the amount spent for research and development 
of oilseads in the country during each of the last three 
years and current year also separately; 

(b) the details of the research presently being 
undertaken In various institutes in the country and Its 
outcome; 

(c) whether there is any long-term policy being 
formulated for rasearch and development on allseeds; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) The details of the amount spent for research and 
development on oilseeds for the period 1996-97 to 1999-
2000 are given below:-

(i) Amount (Rs. in lakhs) spent on oil seeds 
research 

Year Plan Non-Plan 

1996-97 931.48 287.37 

1997-98 1317.48 356.57 

1998-99 1803.49 577.47 

1999-2000 1122.92 331.73 

(ii) Amount (Rs. in lakhs) provided for development 
of Oilseeds under centrally sponsored scheme. 

Year Amount 

1996-97 14816 

1997-98 14930 

1998-99 12730 

1999-2000 13360 

(b) Research for development of new improved 
varietieslhybrids, production and protection technologies 
of nine annual oilseed crops (groundnut, rapeseed-
mustard, soyabean, sunflower, safflower, sesame, niger, 
linseed and castor) is being undertaken at three ICAR 
National Research Centres on groundnut, soyabean and 
rapeseed-mustard and one Project Directorate on Oilseeds 
for basic and strategic research. In addition, networks of 
All-India Coordinated Research Project Centres located 
in different State agricultural universities have been given 
the mandate for applied research and production of quality 
breeder seed. As a result, several improved varietieal 
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hybrids have been developed with higher yield potential 
and inbuiit resistance to important diseases and insect 
pests. Hybrids 01 salflower have been developed and 
released lor cuitivation in India lor the lirst time. 

Adoption of improved varieties and technologies in 
different oilseed crops have lead to an impressive Increase 
in production from 18.61 million tonnes in 1990-91 to 
25.68 million tonnes 01 oilseed In 1998-99. 

(c) and (d) As a longterm policy, the Council has 
established three National Research Centres (NRC) and 
one Directorate 01 Oilseeds' Research lor basic and 
strategic research. These are NRC, Soyabean at Indore 
(M.P.), NRC Groundnut at Junagarh (Gujarat) and NRC 
Rapeseed-Mustard at Bharatpur (Rajasthan) and the 
Directorate 01 Ollseeds Research at Hyderabad. In 
addition, a new NRC lor Oilpalm has been established at 
Elluru, (A.P.). In the IX Plan period, these centres are 
being strengthened to meet the challenges 01 new disease 
and insect pest problems, productivity enhancement and 
quality cf oil. 

Government 01 India has established National 
Oilseeds and Vegetable 011 Development Board (NOVOD) 
at Gurgaon lor promotion 01 oilseeds in the non-traditional 
areas and tree bearing oilseeds. Government 01 India 
sponsored "Technology Mission on Oilseed and Pulses" 
(TMOP) is being lurther strengthened to increase its 
effectiveness and scope lor quality seed production and 
other input supp.ly such as sprinkler irrigation, 
popularization 01 larm implements and micronutrients 
supply to farmers for increasing the production 01 oilseeds 
in the country. 

{Translation} 

Laws Regarding Cows and Buffalow Slaughter 

1498. SHRIMATI SHEELA GAUTAM: 
SHRI RAVINDRA KUMAR PANDEY: 

Will the Minister 01 AGRICULTURE be pleased to 
state: 

(a) the details of the guidellnes/laws framed to stop 
reckless slaughtering 01 cow and buffaloes; 

(b) the names of the States which have enacted 
laws lor imposing ban on cow and buffaloes slaughtering; 

(e) the reasons given by those States which have 
not enacted such laws; 

(d) whether the Union Government have lasued any 
guidelines to ensure strict compHance of the laws in this 
regard; 

(e) if so, the details thereof; and 

(f) if not, reasons therefor1 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
<a) to (c) The preservation of catlle is a matter on which 
the legislatures of the States have exctuslve powers to 
legislate. 

The States 01 Andhra Pradesh, Assam, Bihar, Goa, 
Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, 
Kamataka, Madhya Pradesh, MaharaShtra, Orissa, Punjab, 
Rajasthan, Sikklm, Tamil Nadu, Uttar Pradesh, West 
Bengal and Manipur have enected legislation to restrict 
or ban the slaughter of cow and Its progeny. 

The Statss 01 Andhra Pradesh, Assam, Bihar, Gujarat, 
Goa, Jammu & Kashmir, Kamataka, Maharashlra, Madhya 
Pradesh, Sikkim and West Bengal have Imposed some 
restrictions on slaughtering buffaloes/calves of buffaloes. 

(d) to (f) Since the State legislatures 'have exclusive 
powers 01 legislation under Article 246(3) of the 
Constitution and Laws vary In different States, the Central 
Government has not iasued any guidelines in this regard. 

{English] 

liSCO 

1499. SHRI RAJIV PRATAP RUDY: Will the Minister 
01 STEEL be pleased to state: 

<a> whether liSCO Steel Plant hes been Incurring 
huge losses for the last saveral years; 

(b) If so, the details thereof; 

(c) whether the Russian Government has ever 
expressed the desire to extend a long term credit and 
extend financial support for technological upgradation and 
modernisation of this steel plant; 

(d) if so, the reasons for not accepting the proposal; 

(e> whether the project was proposed to be financed 
from Russian Reserves aI .... dy available with the RBI; 
and 
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(f) if so, the reasons for delay? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) and (b) The details of 
losses of "SCO in the last three years are as under: 

Year Rupees in erores 

1996-97 (-)213 

1997-98 (-)395 

1998-99 (-)357 

(c) to (f) liSCO is a sick company and has been 
under reference to BIFR since June, 1994. A revised 
proposal has been received by SAIL which Inter alia 
includes writing off of accumulated losses, use of Rupee 
debt funds to revive liSCO in a Joint Venture (JV) with 
M/s. Tyazhpro"!export (TPE) of Russia. The revised 
proposal envisages an investment of Rs. 798 erores. 

However, any scheme to be taken up for revival or 
modernisation of liSCO will have to be in accordance 
with the orders of BIFR in this regard. 

MPLADS 

1500. SHRI BIR SINGH MAHATO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any monitoring cell hal been established 
to look after the progress of work under MPLADS; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) and (b) The Ministry of Statistics and 
Programme Implemantation has the nodel responsibility 
for this scheme at the Centre. There is no specific 

provi8ion for establishing any monitoring can at the Centnt. 
The guiclelinea on MPLADS ~ sufficient provision 
for monitoring the progr&18 of works under MPLADS at 
·dlfferent levels of the State Government, District AuthorItIe8 
and implementing agencies. 

DIIlry Development Prafectl 

1501. SHRI ASHOK N. MOHOL: Will the MInister of 
AGRICULTURE be pleased to atate: 

(a) the details of Dairy Development Project. 
undertaken with the assistance of National Dairy 
Development Board in the country as on 31 March, 1999, 
State-wise; 

(b) the details of assistance provided to States for 
this purpose during last three yelll'll, year-wise and Stat. 
wise; 

(c) whether NDDB propose to set up more projecla 
during current financial year; 

(d) If so, the details thereof and the locations identIIIed 
therefor; and 

(e) the expenditure likely to be incurred In each caM? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) National Dairy Development Board 
(NDDB) was implementing Operation Fiood-III (OF-III) 
project for dairy development. The project has come to a 
close on 31.12.95 but reimbul'Hment from World Bank 
for the expenditure committed upto 31.12.95 were 
available upto 30.04.96. The NDDB Is however financing 
dairy projects in States In the post Operation Flood 
projects out of ita own resources. A statement I indicating 
State-wise fund released by NOOB under OF-III/spillover 
project during the last three years Is enclosed. 

(c) to (e) Yes, Sir. The NODB will continue to set up 
more dairy' projects on the basis of reqUHIB received 
from the dairy cooperatives after these are appraised for 
ita viability. A atatemant " Indicating details of projecta 
sanctioned by NDDB during the current financial year In 
aU the States Is encIoeed. 
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..,....", , 
Statement Indlcsting sr.t.wise ReINs. of Funds Under Operation Flood III/Spe1I 

oll8r Projecfs during the ,., 3 )'MIS 

(Rs. In L.ekha) 

Sr. Institutions V .... 
No. 1996-97 1997-98 1998-99 

2 3 4 5 

1. Andaman Nicobar 0.00 0.00 0.00 

2. Andhra Pradesh 125.08 21.18 120.96 

3. Assam 0.00 0.00 0.10 

4. Bihar 134.52 0.13 7.85 

5. Delhi 948.96 798.08 1589.19 

6. Goa 3.67 0.25 0.00 

7. Gujarat 2988.03 883.28 710.55 

8. Haryana 37.54 0.43 32.47 

9. Himachal Pradesh 27.92 2.16 0.11 

10. Karnataka 707.65 • 280.15 490.83 

11. Kerala 113.84 5.99 21.89 

12. Jammu & Kashmir 0.00 0.00 0.00 
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2 3 4 5 

13. Madhya Pradesh 4.40 3.25 8.45 

14. Maharashtra 1552.45 342.63 231.22 

15. Manipur 0.00 0.00 C.OO 

16. Mizoram 0.00 0.00 0.00 

17. Nagaland 0.00 0.00 0.00 

lB. Onssa 34.66 0.00 0.09 

19. Pondicherry 13.52 0.30 ·6.90 

20. Punjab 96.18 2.60 10.22 

21. Rajasthan -459.90 5.42 ·9.01 

22. Sikkim 0.19 0.00 0.00 

" 

23. Tamil Nadu 146.52 239.67 12.63 

24. Tripura 0.00 0.00 0.00 

25. Uttar Pradesh 1406.23 397.56 461.54 

26. West Bengal 254.66 1.24 5.16 

Total Release to States 8,118.32 2,964.32 3,667.07 

Note: - Represents withdrawal of sanction letter/lellers Issued In the previous yearlyears due 10 transfer of equipment etc. 
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Statement " 

Statement Indicating Projects Approved by N.D.D.S. 
during the Current Financial Year (As on 30th 

November. 1999) 

(Rs. in Lakhs) 

Ropar Milk Union 119.79 

Hoshiarpur Milk Union 26.29 

Ludhiana Milk Union 80.84 

Faridkot Milk Union 13.23 

Mithila Milk Union 40.68 

Sabar Milk Union 369.00 

Sural Milk Union 983.49 

Ahmedabad Milk Union 46.47 

Banaskanlha Milk Union 90.51 

Mehsana Milk Union 86.62 

Gandhinagar 'Milk Union 7.29 

Panehmahal Milk Union 59.76 

Jalgaon Milk Union 68.06 

Solapur Milk Union 38.14 

Akluj Milk Union 54.57 

Sangmmer Milk Union 9.83 

Thiruvananlhpuram Milk Union 486.30 

Kerala Co-op. Milk Mktg. Fedn. 160.30 

Ernakulam Milk Union 159.00 

Bangalore Milk Union 1025.45 

Tolal 3905.62 

[Translation] 

Anervolra 

1502: SHRI ASHOK PRADHAN: WAI the Minister of 
WATER RESOURCES be pleased to state: 

(a) the number of reservior ache.".. IIUbrnItt.d by 
Govemment of Utter Pradesh to the Union Govemment 
during the last three years, year-wise; 

(b) the number of schemes unctioned during the 
above period and the number out of them at111 pencIng 
with the Union Govemment; 

(e) since when these schemes are pending and the 
reasons therefor; and 

(d) the time by which these schemes are Ukely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (d) Four ..... rvIor ac:hernea have 
been submitted by Govemment of Uttar Pradesh to the 
Central Water Commiaalon during the last three ye .... 
Stetus of their clearance is 88 given below:-

S.No. Name of the Date of Statue 
Project l'8C8ipt 

1. Kiahau Dam Project 
(Multipurpose Project) 3197 Pending 

2. Kanhar Irrigation Scheme 
(Irrigation Project) 6199 -do-

3. Lakhwar VY88i Pariyojane 
(Multipurpose Revised) 4198 -do-

4. Maneri Bhali Hydro Elactric 
Project (HE Project) 9198 -do-

The clearance of the projecta depends upon the 
promptn... with the State Govemment complies with 
observations of Central Agencies. 

Employment Exchange. 

1503. SHRI PUNNU LAL MOHALE: Will the Minister 
of LABOUR be pleased to state: 

(s) the number of persons registered with employment 
exchanges In Madhya Pradesh at present; and 
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(b) the number out of them belongs to scheduled 
castes and scheduled tribes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) The total number of 
job seekers, all of whom are not necessarily unemployed, 
registered with the different employment exchanges in 
Madhya Pradesh 118 on 30th September, 1999 was of 
the order of 26.29 lakhs. 

(b) Latest information available in respect of SC/sT 
job seekers relates to 31st December, 1997. Out of total 
23.8 lakh job seekers registered with Employment 
Exchanges in Madhya Pradesh as on 31st December, 
1997, the number of Scheduled Castes and Scheduled 
Tribes job-seekers were 3.22 & 2.42 lakhs respectively. 

{English] 

Saffron Crop Damaged due to Drought and 01 ..... 

1504. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether 75 per cent of Saffron crop In Jammu 
and Kashmir has been damaged due to drought and a 
disease in its root during the current year; 

(b) if so, whether Govemment propoae to send a 
central team to make lin assessment of the damage to 
the crop and relief to its cultivators; 

(c) if so, the details thereof; and 

(d) the steps takenlproposed to be taken by the Union 
Govemment to control the dl ..... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) to (d) The information Is being collected and will be 
laid on the Table of the House. 

NAFEO a. Nodal Agency 

1505. SHRI A. VENKATESH NAIK: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the National Agricultural Co-operative 
Marketing Federation of India Limited (NAFEO) is the 
Nodal Agency for procurement of pulses and oMseeds for 
market interventfon under Minimum Support Price scheme; 

(b) if so, whether NAFED is intervening through the 
State agencies as its sub-agents; 

(c) if so, whether NAFED has not provided any 
financial assistance to these State agencies for market 
intervention; 

(d) if so, whether State Govemment particularly 
Kamatake have requested the Union Government to 
provide specific funds to State agencies well in time for 
market intervention under MSP scheme; and 

(e) if so, the details thereof and the steps being 
taken by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Yes, Sir. NAFED Implements the Minimum 
Support Price Scheme (MPS) of the Govemment of India 
through co-operative organisations at the State level. 

(c) NAFED has placed sufficient funds at the disposal 
of State level agencies for procurement as per their 
requirement. 

(d) Yes, Sir. 

(e) Sufficient funds have been placed at the disposal 
of NAFED to handle the MSP Scheme effectivply. as 
and when required, in all States including Kamataka. 

{Translation] 

eBC Quota In Government Service. 

1506. SHRI RAM TAHAL CHAUDHARY: 
SHRI BRAHMA NAND MANDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of persons given employment under 
the quota reserved for other backward classes since 1992, 
State/Union Territory-wise and category-wise; 

(b) the total number of posts required to be created 
in each category according to the above reservation quota 
and the ,,"umber of posts created during the last two 
years and the total number of posts stili lying vacant; 

(c) the time by which these posts are likely to be 
filled up; and 

(d) the measures taken to fully implement the 
reservation policy in future for the other backward classes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUS rRIES, AGRO AND RURAL 
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INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
category-wise details of OBC's given employment upto 
30.4.1998 as furnished by the MinistrieslDepartments are 
shown in the enclosed statement. However, State/Union 
Territory-wise details are not centrally maintained. 

(b) and (c) Policy on reservation for OBCs envisages 
reservation of 27% of the total number of posts to be 
filled through direct recruitment. No posts are required to 
be created for implementation of the reservation policy 
for the OBCs. 

(d) Instructions already exists for all the appointing 
authorities to implement the reservation policy for OBCs 
in the right earnest. 

Ststement 

Statement" Showing the Total Number of Petsons 
given Employment Under Quots Reserved for OBC 

(Other Backward Classes) upto 30.4.1998 and Group-
wise Break-up thereof 

Group A Group B Group C Group D Total 

2211 510 96374 24816 123911 

"Does not include information relating to the Ministry of 
Environment & Forests. 

[English] 

Non-Aligned Movement 

1507. DR. NITISH SENGUPTA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the non-aligned movement has lost much 
of its original Significance after the end of the cold war; 

(b) if so, the reason therefor; 

(c) whether there is any proposal to merge NAM 
with the Group of 77 countries; rather than carrying It on 
as a meaningless formality; 

(d) if so, the details thereof; and 

(e) if not, the manner in which NAM obje e are 
being to be achieved? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SJNGH): (a) to (e) No Sir_ The Non-aligned 
Movement ccmtinues. to be relevant after the el'!d of the 
cold war, as it provides as useful forum for 'projecting the 
collective position oi NAM' countries on imnortant 
intemational, political, economic, sOcial, human ngllts and 
environment issues. There has been further expansion of 
membership of NAM since the end of the Cold War, and 
additional non-NAM countries have applied for observer 
and guest status. There is no proposal to merge NAM 
with the Group of 77, which have different origins and 
priorities. However, there is an institutional mechanism to 
coordinate NAM and G-77 positions. NAM countries 
promote their objectives through common positions 
articulated in the UN and other international fora through 
the NAM Coordination Bureau at New York. 

[Translstion] 

A •• '.tance to Control Insects and Pests 

1508. SHRI KANTILAL BHURIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government provides financial 
assistance to the States to control insects and pests 
causing damage to crops; 

(b) if so, the details thereof alongwith assistance 
provided to States during the last three years, State-
wise; and 

(c) the preventive steps taken by the Government to 
check the damage caused by pests to the crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Yes Sir. Government is providing financial 
assistance to the States under some important schemes 
for controlling insects and pests as under:-

(i) Financial assistance Is being extended to the 
States under various Crop production o.rlented 
Schemes on Cotton, Rice, Coarse Cereals; and 
Oilseeds Production Programme and National 
Pulses Development Project--details are given 
in enclosed Statement I and II. 

(ii) Financial assistance is also being extended for 
setting up of State Biological Control 
Laboratories for furtherance of IPM Technology 
In the StatealUT.....-detalls are give" in enclosed 
Statement 111_ . 
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(iii) Need based assistance is also provided for the 
control of insects and pests of horticuHural 
crops. 

(c) Through' the above-mentioned efforts, significant 
progress has been made in checking the damage to crops 
by the pests. Following preventive stepa are also taken 
to prevent damage by the pests to the crops: 

(i) Promotion of IMPM technology which inter. 
includes pest surveillance and monitoring wHh 
a view to forewam the farmera; 

(ii) Augmentation and conservation of biological 
control agents to control crop peats; 

(iii) Human Resource Development by organising 
IPM Farmers' Field Schools and IPM 
demonstrations since 1994-95 onwards-details 
are given in Statement IV. 

(Iv) Development of IPM Package of Practices for 
19 crops for adoption by thu StateslUTs; and 

(v) Need based and judicious use of blopesticides 
(neem and Bacillus based pesticides) and 
chemical pesticides. 

Statem.nt I 

Statement showing the Central funds a/locBted flnllllCial IISSistance for controiHng insects and pests under Crop 
Production Oriented Schemes during 1996-97, 1997-98 and 1998-99 

(Rs. in Lakh) 

SI.No. StatelUT 1996-97 1997-98 1998-99 

ICDP-R ICDP-CC ICDP ICDP-R ICDP-CC ICDP ICDP-R ICDP-CC ICOP 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 463.97 80.63 719.00 96.SO 749.74 117.75 

2. Arunachal Pradesh 5.04 36.00 20.10 

3. Assam 

4. Bihar 181.83 34.00 

5. Goa 7.00 10.00 

6. Gujarat 9.00 44.20 9.00 64.21 9.00 54.19 

7. Haryana 36.19 48.25 SO.88 

8. Himachal Pradesh 

9. Jammu & Kashmir 
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2 3 4 5 6 7 8 9 10 11 

10. Kamataka 6.66 37.00 6.24 54.42 6.6 86.81 

11. Kerala 94.96 134.00 131.00 

12. Madhya Pradesh 7.56 26.03 29.00 7.56 34.70 203.00 7.56 23.30 

13. Maharashtra 11.10 125.71 11.10 190.57 11.10 198.38 

14. Manipur 24.56 46.00 42.86 

15. Meghalaya 22.14 17.00 8.00 

16. Mizoram 13.53 36.00 28.00 

17. Nagaland 34.81 41.00 41.50 

18. Orissa 448.83 15.60 998.00 43.00 740.00 37.06 

19. Punjab 223.64 236.25 264.38 

20. Rajasthan 1.20 34.26 1.20 45.68 1.20 35.92 

21. Sikkim 0.40 0.40 0.48 

22. Tamil Nadu 750.08 88.32 628.00 105.12 651.44 85.61 

23. Tripura 22.76 30.00 22.00 

24. Uttar Pradesh 1180.89 2.71 1195.00 8.71 621.86 12.93 

25. West Bengal 144.00 60.00 

26. Pondicherry 17.00 20.00 20.00 

Total 3260.00 36.00 714.37 4114.00 35.58 927.41 3570.30 . 36.00 967.21 

A: Integrated Cereals Development Progrernme - Rice. 
CC: Integrated Cereals Development Programme - Coarse Carull. 
Intensive Collon Development Programme. 
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Stllfement " 
Statement ShoWing the AHocated FinsncW Assistsnce for Conttolllng Insects Md P".,. Under 0iINed PrDduction 

Programme (OPP) and National P .... Development Prog,.mme (NPDP) 

(As. in lakhs) 

SI. StateJUT 1996-97 1997·98 1998-99 
No. OPP NPDP OPP NPDP OPP NPDP 

2 3 4 5 6 7 8 

1. Andhra Pradesh 20.00 8.00 40.00 8.00 40.00 2.00 

2. Arunachal Pradesh 0.30 0.50 0.50 

3. Assam 3.50 0.33 3.50 1.00 3.50 1.00 

4. Bihar 9.66 2.00 8.00 2.00 8.00 

5. Gujarat 6.00 20.00 6.00 20.00 87.00 

6. Haryana 5.00 1.66 5.00 1.00 5.00 2.00 

7. Himachal Pradesh 1.00 1.00 1.50 1.50 

8. Jammu & Kashmir 2.70 1.00 3.00 1.00 3.00 1.00 

9. Kamataka 37.00 9.00 35.00 9.00 35.00 5.00 

10. Kerala 0.30 1.00 0.30 1.00 0.30 1.00 

11. Madhya Pradesh 42.00 20.00 30.00 13.00 30.00 30.00 

12. Maharashtra 43.00 12.00 25.00 12.00 25.00 12.00 

13. Manipur 0.20 0.27 0.30 2.00 

14. Meghalaya 0.12 0.20 0.20 
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2 3 4 5 6 7 8 

15. Nagaland 1.00 4.00 0.20 4.00 

16. Orissa 19.50 4.33 15.00 4.00 15.00 4.00 

17. Punjab 1.00 1.00 0.40 

18. Rajasthan 31.50 12.00 25.00 12.00 25.00 12.00 

19. Sikkim 0.22 0.30 0.30 

20. Tamil Nadu 23.00 8.00 50.00 8.00 45.00 8.00 

21. Tripura 0.13 0.20 0.20 1.00 

22. Uttar Pradesh 11.80 20.66 15.00 3.00 15.00 3.00 

23. West Bengal 42.00 1.00 10.00 10.00 

Total 283.27 117.64 281.77 92.00 2n.00 183.40 

Statement "' 

Grants·in·aid to the StatelUTs during '-st three yealS for setting up of State Biocontro/ Laboratories (SBCLs) 

(Re. in lakh) 

SI. State/UT 1996-97 1997-98 1998-99 
No. 

2 3 4 5 

1. Andhra Pradesh 17.50 17.50 

2. Assam 37.50 

3. Bihar 30.00 

4. Gujarat 10.00 
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2 3 "' 4 5 

5. Haryana 12.50 

6. Himachal Pradesh 17.50 2.50 

7. Jammu & Kashmir 

8. Karnataka 20.00 

9. Kerala 17.50 2.50 

10. Maharashtra 1.2.50 5.00 

11. Madhya Pradesh 17.50 

12. Manipur 20.00 

13. Orissa 20.00 

14. Punjab 25.00 

15. Rajasthan 25.00 

16. Tamil Nadu 

17. Uttar Pradesh 30.00 

18. West Bengal 10.00 

19. Nagaland 20.00 

20. Tripura 40.00 

21. Meghalaya 20.00 
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2 3 4 5 

::: . Mizoram 20.00 

23. Arunachal Pradesh 20.00 

24. Sikkim 20.00 

25. Goa 20.00 

26. Pondicherry 25.00 

27. Delhi 

28. Andaman & Nicobar Islands 20.00 

29. Lakshadweep 20.00 

Total 370.00 165.00 40.00 

Statement IV 

Establishment of FFSs and AEOs and FarmelS Trained During 1994-95, 1995-96, 1996-97, 
1997-98 and 1998-99 in Rice, Cotton, VegetableB, Pulses and 0iIRedtJ 

(In Nwnbera) 

SI.No. StatelUT FFSs AEOe F ...... 

2 3 4 5 

1. A&N Island 32 127 1020 

2. Andhra Pradesh 556 1705 18884 

3. Arunachal Pradesh 16 80 480 

4. Assam 302 1476 9070 

5. BIhar 284 1364 8547 
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2 3 4 5 

6. Goa 44 126 1345 

7. Gujarat 265 1179 7970 

8. Haryana 260 1190 n01 

9. Himachal Pradesh 100 259 2640 

10. Jammu & Kashmir 132 656 4030 

11. Karnataka 380 1617 12no 

12. Karala 132 556 4380 

13. Madhya Pradesh 372 1652 11146 

14. Maharashtra 720 3592 22800 

15. Manipur 32 160 960 

16. Mizoram 68 279 2057 

17. Nagaland 65 228 1930 

18. Orissa 192 935 5780 

19. Pondicherry 40 200 1200 

20. Punjab 360 1796 10810 

21. Rajasthan 264 937 7927 

22. Sikkim 24 75 730 
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2 3 

23. Tamil Nadu 229 

24. Uttar Pradesh 592 

25. West Bengal ~41 

Total 5702 

Small Scale Indu.trle. 

1509. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of SMALL SCALE INDUSTRIES, AGRO AND 
RURAL INDUSTRIES be pleased to state: 

(a) the details of Central Schemes/programmes for 
setting up Small Scale Industries and their development 
as on July 30, 1999, State-wise; 

(b) the funds allocated to each State under the 
schemes dUring 1998-99 and 1999-2000; and 

(c) the proposals to be brought in by the Union 
Govemment for the development of Small Scale Industries 
in the current year and 2000-2001 alongwith details 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and 
(b) The Integrated Infrastructure Development Scheme of 
the Central Govemment is aimed at creating necessary 
physical infrastructure for setting up Small Scale Industries. 
The scheme provides grant in aid upto Rs. 2 crore in 
general and Rs. 4 crore in the case of Northeastem 
region. The scheme does not envisage allocation of funds 
State-wise. Apart from this, the Small Industry 
Development Organill8.t.ion and other Government 
mana~ed org3nisations provide support services in the 
form of Technical Advisory Services, marketing assistance, 
Entrepreneurial Training, Common Facilities, etc. 

4 5 

984 5920 

2702 17336 

1057 6470 

25134 171683 

(c) The National Programme for Rural Industrialisation, 
which was announced in the last budget, is aimed at 
promoting 100 rural clusters during the current year 
through Small Industries Development Organisation and 
Khadi and Village Industries Commission. Govemment is 
also contemplating to set up a Credit Guarantee Scheme 
for Small Scale units. 

Fund. for Hilly A ..... 

1510. SHRI RAJO SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) the year-wise plan allocation to hilly areas 
(scheduled areas) of Bihar during the last three years; 

(b) the norms adopted for such allocations; 

(c) whether all such allocations made by Planning 
Commission have been released to Autonomous Hill 
Councils of Scheduled areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEM.ENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) Planning & Development of an 
area and allocation of funds for the purpose is primarily 
the responsibility of the concemed State Govemments. 
Planning Commission however supplpments the efforts of 
the State Governments In this regard· through the 
allocation of Special Central Assistance (SCA) under 
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Special Area programmes such as Hill Area Development 
programme (HADP). The SCA under HADP is given to 
designated hill areal as identified by a Committee 
constituted by the NDC in 1965 and the releases are 
made to the concemed State Govemments who make 
further spatial and schematic allocations. None of the 
designated hill araas as identified by this Committee are 
in Bihar. 

[English] 

Setting up of FPI In Kara .. 

1511. SHRI T. GOVINDAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any proposal for setting up of unit of 
food processing industry in Kerala is pending for clearance 
with the Union Government; and 

(b) if so, the details alongwith the latest position 
thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) No, Sir. 

(b) Does not arise. 

Launching of Satellite. 

1512. DR. V. SAROJA: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of satellites launched both from our 
own station and abroad 80 far; 

(b) the amount spent thereon; 

(c) whether the Govemment have stuliled cost benefit 
atio of those satellites; . 

(d) whether the Government proposes to launch any 
ore satellites in near future; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ALL SCALE INDUSTRIES. AGRO AND RURAL 

DUSTRIES. MINISTER OF STATE IN THE 
PARTMENT OF PERSONNEL AND TRAINING, 
PARTMENT OF PENSIONS AND. PENSIONERS 
LFARE OF THE MINISTRY OF PERSONNEL. PUBLIC 

GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
number of Indian Satellites launched so far is 30. 

(b) The amount of money spent so far on the above 
30 satellites, including the expenditure on foreign procured 
launches, is Rs. 2925.79 crorel. 

(c) Yes, Sir. Taking into account the benefits of the 
satellites in the area of communications, television 
broadcasting, meteorological services, remote sensing 
applications to natural resources survey/management like 
location of ground water, monitoring agricultural area, 
mapping forest resources, droughtnlood monitoring and 
also the technological capabilities established in this 
strategic high-tech area, the benefits derived from the 
satellites outweigh the costs. 

(d) and (e) The Department has plans to launch the 
following 9 satellites during the 9th Five Year Plan: 

Third generation Multipurpose -
Communication, Television 
broadcasting and Meteorological 
Satellites 

Experimental Communication and 
Television broadcasting technology 

INSAT-3A, 
3B, 3C & 3D 

Test Satellites - GSAT-1, 2 & 3 

Cartography and Mapping 
Satellite 

Resource Survey Satellite 

IRS-P5 

IRS-P6 

Central Council of Gauumvarclhan 

1513. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether it is a fact that Central Council of 
Gausamvardhan was set up in the year 1949; 

(b) if so, the progress and achievements of this 
Council. so far; 

(c) the budget allocation for Council for the last three 
years; 

(d) the present status of the Council and· whether 
the Govemment intend to revive the same with enlarged 
functions; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) to (e) No, Sir. The Central Gaushala Development 
Board was constituted in 1949. The Central Council of 
Gosamvardhana (CCG) was established In 1952. The 
CCG was dissolved from 1.12.1969 subsequent to 
acceptance of a resolution to that effect In a special 
meeting 01 the General Body of the Council which was 
held on 23.8.1969. 

International Terrorism 

1514. SHRI G.S. BASAVARAJ: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Germany and the other members of 
European Union have backed India's call for global efforts 
to urgently tackle the menace of intemational terrorism; 

(b) if so, the details regarding India's proposal for 
global efforts to fight terrorism alongwith the names of 
the countries supported and extended their cooperation; 

(c) whether the European Union is also concemed 
about lunding lor terrorism and to fight this problem; and 

(d) il so, the details regarding the need for 'global 
efforts' have been made in this regard during the Extemal 
Affairs Minister's recent visit to UN Assembly in September 
1999? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) end (b) Ves Sir. India's concems 
about the urgent need lor global efforts to tackle the 
menace of intemational terrorism has received strong 
support internationally, including from members of the 
European Union. During the current UN General 
Assembly, it has been agreed to begin consideration of 
the Indian draft of a comprehensive convention on 
intemational terrorism in September 2000. The Indian draft 
addresses the responsibility of States to prevent and 
reI rain from acts 01 terrorism. The Indian proposal has 
been supported by US, EU and key NAM countries. 

(c) During the ongoing 54th UN General Assembly, 
a Convention tor Suppression of Terrorist Financing was 
also adopted at the initiative of France. EU as well as 
India have supported this Convention. 

(d) In my address to the UN General Assembly on 
September 22, 1999, I had categorised terrorism as the 

global menace of our age and a grave threat to 
International peace and security. I also urged the 
strengthening of the Intematlonal consensus against 
terrorism, and called for making progress on the Indian 
proposal for a comprehensive Intematlonal convention 
against terrorism. 

Launching of INSAT 3-A 

1515. SHRI VILAS MUTTEMWAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether ISRO has finalised launching of INSAT 
3-A and other third generation satellites; 

(b) if so, details thereof; and 

(c) the reasons for delay in launching INSAT 3-A? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND ~INISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and 
(b) Yea, Sir. Contract for the launching of INSAT-3A was 
entered into with Mis Arianeapace in July 1999. Contract 
for the launching of INSAT-3B was entered into with 
MIs Arianespace In September 1998. 

(c) In view of the ueer requirements for Extended c-
band transponders on an urgent basis, INSAT-3B, which 
has more number of Extended c-band tranaponders than 
INSAT-3A, has been scheduled for launch In early 2000 
ahead of INSAir-3A. 

Trade Agreement with Bangladash 

1516. SHRI BAJU BAN RIVAN: 
SHRI MOHAN RAWALE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a> whether the Indian Govemment has signed any 
trade and credit agreements and transit treaty with the 
Govemment of Bangladesh during the recent visit of the 
Prime Minister to Dhaka; and 
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(b) the details thereof alongwith the other proposals 
to boost bilateral trade with Bangladesh? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) and (b) During the Prime 
Min.ister's visit to Dhaka in June '99, a Credit Agreement 
was signed whereby the Govemment of India will make 
available to the Government of Bangladesh a line of credit 
of Indian Rupees 2000 crores, spread over three years. 
The credit line will be available to the Govemment of 
Bangladesh for importing Indian manufactured goods 
including buses, transport equipment and engineering 
goods; this would alSC} upgrade infrastNcture and enhance 
bilateral economic cooperation and trade. During the visit 
both sides agreed to restore multi-modal communication 
links between the two countries. 

Growth of SSI 

1517. SHRI T.M. SELVAGANPATHI: Will the Minister 
of SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Government propose to create a 
separate Market Development Fund for the smailltiny 
sectors; 

(b) if so, the details thereof; 

(c) whether the Government have received 
representations from Small Scale Induatries Sector for 
retention of product reserve for SSI; 

(d) ii so, the reaction of the Government thereto; 

(e) whether the Government are considering to give 
further incentives to 551 sector such as rental schemes 
for sheds in industrial estates, automatic grant of working 
capital, etc.; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO ~D RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (5HRIMATI VA5UNDHARA RAJE): (a) No, 
Sir. 

(b) Does not arise 

(c) Yes Sir. 

(d) The Advisory Committee on Reservations set up 
by the Government under the lOR Act, takes into 
consideration all relevant issues including repreeentationa 
from the SSI sector while making any recommendation In 
respect of reservation of items for the 551 sector. 

(e) No, Sir. 

(f) Question does not arise in view of (e) above. 

Calamity Relief Fund 

1518. SHRI C.N. SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-item regarding disappointing 
performance of welfare schemes appearing In 'Dalnlk 
Jagaran' dated November 4, 1999; 

(b) if so, the facts reported therein; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) Yes, Sir. 

(b) The news item mentions about irregularltle. 
committed In implementation of Calamity Relief Fund 
(CRF) and some welfare schemes by the State 
Governments. 

(c) The information Is being collected and wII be 
laid on the Table of the House. 

[Tf8IIsiationJ 

Export of 88.rnatl Rice 

1519. SHRI RAMPAL SINGH: 
DR. ASHOK PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have formulated any new 
scheme to Improve the export quality of Bumati rice; 

(b) If 80, the salient features thereof; and 

(c) the time by which the aboveaaId scheme Ia likely 
to be implemented? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) No, Sir. 

(b) and (c) Do not arise. 

(English] 

Irrigation Projects In Kernatalul 

1520. SHRI S.D.N.R. WADIYAR: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Hemavatl Harangl, Kotcholla and Kabiri 
right bank irrigation projects of Karnataka are under 
construction; 

Name of the Latest Expenditure 
Project Estimated upto 

Cost AP 98-99 

Harangi 373.00 274.77 

Hemavathi 2100.00 1344.85 

Kabini 480.00 338.08 

[Translation] 

Auranga, Kanahar and Uttar! Koyal Dam Project. 

1521. SHRI BRAJ MOHAN RAM: Will the Minister of 
WATER RESOURCES be pleased to state: 

• 
(a) whether the Union Govemment have allocated 

any lund for Auranga, Kanahar and Uttari Koyal (Kutku 
Dam) projects of Palamu district in Bihar; 

(b) if so. the latest position thereof and the details of 
the expenditure incurred on each of these projects; 
and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) No, Sir. 

(b) if so, the details thereof with latest progress; 
and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) As per Annual Plan document 
of Govemment of Kamataka for 1999-2000, there Is no 
project by name Kotcholla; however, Hemavat!, Harangl, 
and Kabinl Irrigation Projects are under execution by the 
State under Non-Plan with Its own resources. The details 
of financial & physical prograas and likely plan of 
completion are as under:-

(Rs. In CroreslThousand Hectares) 

Ultimate Potential Likely Plan 
Potential created of 

completion 

53.54 42.68 Beyond IX 
Plan 

283.60 186.40 -do-

81.90 41.08 -do-

(b) Does not arise. 

1c) Completion of projects depends upon the priority 
attached to It by the State Government. 

{English] 

Integrated Steel Plant 

1522. SHRI P.O. ELANGOVAN: WHI the Minister of 
STEEL be pleased to state: 

(a) whether the Union Government propose to 
develop the Integrated Steel Plant at Salem In Tamil 
Nadu; 

(b) if so, the details thereof; 

(c) the details of performanc:'! of steel plant at Salem 
during the last three years; and 
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(d) whether the Union Government propose to give 
extra weightage to the DiplomalDegreellTI certificate 
holders from Dharmapuri and Salem district for jobs in 
this plant? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) No, Sir. 

(b) Does not arise. 

(c) The financial and production performance of Salem 
Steel Plant (SSP) for the last three years is given below: 

1996-97 1997-98 1998-99 

Net-Profit/Loss (-) 38 (-) 120 (-) 180 
(in crores) 

Saleable Steel 133 1n 119 
Production (in 
'000 Tonnes) 

(.) indicates loss. 

(d) No, Sir. 

{Translation] 

Economic Sanctions Prior to Nueleer Test 

1523. SHRI RAMSHAKAL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the details of countries which were providing 
financial assistance to India alongwith the areas on which 
this assistance was being provided prior to the Pokhran 
nuclear test II; 

(b) the details of countries which imposed economic 
sanctions after the nuclear tests; 

(c) the areas in which the economic sanctions caused 
losses to the economy; 

(d) the sources from which the Government mobilised 
funds to offset the said losses; and 

(e) the steps being taken by the Govemment to 
overcome this Sanction? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (d) Some developed countries 
have been providing financial assistance to India, in the 
form of loans and grants, for development projects in 

areas such as agriculture, irrigation, infrastructure, human 
resource development, rural development, health, 
transportation, forestry etc. After India's nuclear tests In 
May 1998, a number of these countries such as USA, 
Canada, Japan, Germany, Sweden, Norway, Denmark, 
Switzerland etc. imposed certain restrictive economic 
measures against India. While humanitarian and other 
ongoing projects have not been generally affected, funding 
for some other projects has been held u., as a result. It 
is not possible to quantify the :mpact because of the faat 
changing situation. 

(e) The Govemment regards all unilateral economic 
measures imposed against India as unjustified and 
counter-productive, and Is of the view that these should 
be lifted. The Government continues to be engaged in 
dialogue with the concerned countries at various levels 
on the related issues. 

Production of Coa .... Grain. 

1524. DR. SUSHIL KUMAR INDORA: 
SHRI PRAVIN RASHTRAPAL: 

Will the Minister of AGRICULTURE be pleased Jo 
state: 

(a) whether the Union Government propoae to 
decrease the target fixed for the production of coarse 
grains during the Ninth Five Year Plan; 

(b) if so, the details thereof and the extent 10 which 
it is likely to be lowered alongwith the reasons therefor; 
and 

(c) the names of other fooclgrains which are 10 be 
used as a substitute to meel the shortfall in production 
of coarse grains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) No, Sir. 

(b) and (c) Do nol arise. 

{Eng/ish] 

I.sue of Cro.. Border Terrorl.m In Afghanlalan 

1525. SHRI MADHAVRAO SCINDIA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Inpia and the US had official level talks 
on September 2, 1999 at Washington on Afghanistan 
and cross border lerrorism perpetrated by Talibans in 
Afghanistan; 
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(b) il so, the details 01 its outcome; and 

(c) the details of follow up action in pursuance 
thereol? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. The official level 
consultations between India and the US were held in 
Washington on September 2-3, 1999 on Afghanistan and 
cross-border terrorism. 

(b) These consultations resulted in a better 
understanding and appreciation of each other's concerns 
and perceptions on the evolving situation in Afghanistan 
and the problem of terrorism and their impact on India. 

(c) Mr. Michael Sheehan, Chief Coordinator on 
Counter-terrorism in the US State Department visited India 
on September 17-18, 1999. The two Governments have 
agreed to intensify cooperation in combating terrorism and 
bilateral interaction is continuing. 

Meeting of Commonwealth 

1526. SHRI Y.S. VIVEKANANDA REDDY: 
SHRI AJOY CHAKRABORTY: 
SHRI CHANDRESH PATEL: 
DR. ASHOK PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Commonwealth Heads of Govemment 
(CHOGM) Summit was held at Durban recently; 

(b) the details of the countries which have been 
participated in the summit; 

(e) the details of issues discussed and the decisions 
taken in that summit; 

(d) the names 01 participants Irom Indian side and 
the proposals put forth by them; 

(e) whether the issue to debar the membership of 
Pak was also raised in the summit; 

(I) if so, the reaction of India and other countries on 
the issues raised and the decision taken thereon; and 

(9) the measures takenlbeing taken by India to 
implement the decisions taken at the summit? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. 

(b) 52 of the 54 countries which are members of the 
Commonwealth attended the Commonwealth Heads of 
Government meeting held in Durban from 12-15 
November, 1999.47 countries were represented by Heads 
of State or Prime Ministers. 

(c) The Heads of Government discussed global 
developments, including the promotion of fundamental 
political values and a number of economic issues. They 
also deliberated in detail on "People Centred DeVelopment: 
The Challenge of Globalisation", which was the special 
theme of the Meeting. The Heads of Govemment Ieaued 
the Durban Communique and the Fancourt Declaration 
at the conclusion of the meeting which, inter-a/ia, convnIIB 
the member countries to the promotion of the 
Commonwealth's fundamental political values and to 
intemational cooperation for ensuring that the fon:es of 
globalisation are channellsed for the elimination of poverty. 

(d) The indian delegation was led by Shri A.B. 
Vapayee, Prime Minister and included Shri Jaswant Singh, 
Minister of Extemal Affairs, Shri Yashwant Sinha, Minister 
of Finance and senior officials. The Indian delegation 
raised a number of issues dealing, Int.r-alia, with 
international economic cooperation, the fight against 
international terrorism and the promotion ot fundamental 
political values. 

(e) Yes, Sir. 

(f) India and other member countries condemned the 
unconstitutional overthrow of the democratically elected 
Government in Pakistan on 12 October, 1999. The 
meeting expressed the belief that no legitimacy should 
be accorded to the military regime and called for the 
restoration of civilian democratic rule without delay. A 
decision was taken to endorse the suspension of the 
military regime in Pakistan from the Councils of the 
Commonwealth, pending the restoration of democracy in 
that country. The Meeting urged that Prime Minister 
Nawaz Sharif and other detained with him be released 
immediately and that the rule of law in Pakistan be duly 
observed. 

(g) India and other members of the Commonwealth 
have requested the Commonwealth Ministerial Action 
Group to keep the situation in Pakistan under review and 
be prepared to recommend further measures to be taken 
by the Commonwealth, If progress to democracy is not 
made speedily. 
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AvaUablllty of Water 

1527. SHRI SULTAN SALAH UDDIN OWAISI: Will the 
Minister of WATER RESOURCES be pleased to ..... : 

(a) the per capita availability of water In the country 
at present, State-wise, particularly in Andhra Pradesh; 

(b) the extent to which irrigation capacity increased 
and utHisation of water by each State during the last 
three years; and 

(c) the total expenditure incurred to increase irrigation 
potential during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Asseasment of average annual 

water resources availability in the country has been made 
river-basin-wise a river basin is regarded as a unit of 
water resources development in accordance with the 
National Water Policy. State-wise figures for per capita 
availability of water are, therefore, not maintained. 
However, a Statement I Showing per capita surface water 
availability and replenshable ground water in the major 
river basins in the country is enclosed. 

(b) As peT the· latest figures available upto the end 
of 1996-97, the State-wise details of irrigation potential 
created and utilised during 1994-95, 1995-96 and 1996-
97 are given in enclosed Statement II. 

(c) The t0J81 expenditure incurred during the period 
1994-95 to 1996-97 on creation and utilisation of irrigation 
pot8l)liaf IS Rs. 19,242.75 crore. 

Statement I 

River Basin 

Indus 

Ganga-Brahmaputra-Meghna System 
(Includes Ganga & Brahmaputra & 
Barak) 

Ganga 

Brahmaputra & Barak 

Godavari 

Krishna 

River Basin Water Availability 

Catchment Average Replenish 
Area Annual -able 

(million Surface Ground-
hectares) water water 

availability Resources 
(BCM) (BCM) 

2 3 4 

32.13 73.31 26.55 

109.76 1110.62 206.07 

86.15 525.02 171 

23.61 585.60 35.07 

31.28 110.54 40.6 

25.89 78.12 26.4 

Estimated Per Capita Per 
1991 Available Capita 

Population Surface Surface 
(millions) Water and 

(cubic Ground 
meters) Water 

(cubic 
meters) 

5 6 7 

41.90 1,749 2383.29 

392.04 18,061 3358.56 

356.80 1,471 1950.73 

35.24 16,589 17612.66 

53.98 2,048 2799.93 

60.78 1.285 1719.64 
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2 3 4 5 6 7 

Cauvery 8.12 21.36 12.3 29.33 728 1147.63 

Subemrekha 2.92 12.37 1.8 9.46 1,307 1497.89 

Brahmani-Baitami 5.18 28.46 4.05 9.77 2,911' 3329.58 

Mahanadi 14.16 66.88 16.50 26.60 2,513 3134.59 

Pennar 5.52 6.32 4.93 9.70 651 1159.79 

Mahi 3.46 11.02 10.46 1,052 1051.53 

Sabarmati 2.17 3.81 10.58 360 360.11 

Narmada 9.88 45.64 10.80 14.70 3,109 3639.46 

Tapi 6.51 14.88 8.27 14.80 1,007 1564.19 

West Flowing f.tivers 28.90 

a. Tapi to Tadri 5.59 87.41- 25.60 3,363 3367.98 

b. Tadri to Kanyakumari 5.62 113.53 32.60 3,460 3482.52 

c.· Kutch and Saurashtra incl. Luni 32.19 15.10 22.10 683 663.26 

East Rowing Rivers 16.20 

a. Mahanadi to Godavari 8.66 22.52 23.80 953 964.24 

b. Pennar to Kanyakumari 10.01 16.48 45.20 366 364.16 

Area of Inland Drainage in Rajasthan 6 7.10 

Minor Rivers draining into Bangladesh 3.63 31.00 2.10 14,623 
and Myanmar 
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SfltfMHmt R 

Statewise Details of Irrigation Potential Created and UtIlised During 1~95, 1995-96 and 1996-97 

(In thouaand hecIaree) 

51. StateslUTs Irrigation Potential Created Irrigation Potential Utilised 
No. during during 

1994·95 1995-96 1996-97 1994-95 1995-96 1996-97 

2 3 4 5 6 7 8 

1. Andhra Pradesh 6.28 5.80 29.35 8.58 7.60 29.35 

2. Arunachal Pradesh 3.90 4.00 4.27 2.00 2.15 2.20 

3. Assam 10.56 3.11 0.51 10.56 3.11 7.01 

4. Bihar 64.00 30.69 16.65 64.51 27.00 14.00 

5. Goa 0.50 0.35 0.35 0.25 0.17 0.16 

6. Gujaral 32.00 23.40 25.60 40.00 37.40 27.00 

7. Haryana 10.96 13.13 22.00 16.40 10.63 13.29 

8. Himachal Pradesh 1.87 2.41 2.65 1.27 0.66 2.11 

9. Jammu & Kashmir 2.98 2.80 2.75 2.26 3.36 3.16 

10. Karnataka 71.80 61.49 111.47 155.13 22.37 93.19 

11. Kerala 39.05 24.62 54.91 39.05 24.82 54.91 

12. Madhya Pradesh 89.30 94.60 95.00 43.65 77.35 52.15 

13. Maharashtra 81.50 103.40 101.40 80.70 97.00 95.00 
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2 3 4 5 6 7 8 

14. Manlpur 1.80 5.40 3.50 1.80 4.40 2.50 

15. Meghalaya 0.71 0.84 0.70 0.53 0.63 0.52 

16. Mlzoram 0.51 0.37 0.32 0.51 0.37 0.32 

17. Nagaland 0.32 0.36 0.36 0.30 0.35 0.35 

18. Orissa 44.31 65.59 83.53 34.97 44.31 65.59 

19. Punjab 65.86 57.57 33.60 64.73 52.76 35.69 

20. Rajasthan . 66.28 67.31 54.71 44.72 48.26 46.04 

21. Sikkim 0.66 1.15 0.86 0.53 1.02 O.SO 

22. Tamil Nadu 1.65 1.65 0.57 2.13 1.65 1.85 

23. Tripura 1.22 0.69 1.38 1.22 0.89 1.38 

24. Uttar Pradesh 1025.00 1249.00 852.00 1119.00 1282.00 809.00 

25. West Bengal 113.19 103.15 131.66 37.46 82.75 84.66 

Total-States 1736.21 1923.08 1830.10 1nO.26 1813.01 1442.05 

Total-UTs 5.89 6.54 7.20 4.47 6.06 5.40 

Grand Total 1742.10 1929.62 1637.30 1n4.73 1819.07 1447.45 
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Drip IrrigatIon 

1528. SHRI ASHOK N. MOHOL: Will the MI,... of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment have provided financial 
assistance to the States for the development of drip 
irrigation; 

(b) if so, the details thereof for the last three years 
and current year also, State-wise; 

(el whether the State Govemments have sent any 
proposals to increase the target fixed for drip irrigation 
lor the current year and to provide additional financial 
assistance lor the purpose; and 

(d) if so, the details thereof and the decision taken 
by the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Yes, Sir. Assistance for drop irrigation Ia 
being provided under the Centrally Sponsored Scheme 
on Use of Plastics in Agriculture. A statement Indicating 
the funds released under this scheme to the State 
Govemment during the last three years and the allocations 
for the current year is enclosed. 

(c) and (d) Demands have been received for 
additional allocation under the scheme from the 
Govemment of Andhra Pradesh for Re. 10 crores and 
from Government of Karnataka for Rs. 21 crores. 
Government of Maharashtra has also requested for 
providing additional funds during the current year. 
However, funds are releued to the Stete Govemments 
within the allocated funds under the scheme for the year 
after taking into consideration the unspent balance 
available with them out of the releases made during the 
previous years and expenditure incurred during the current 
year. 

sr.t.ment 

Stete-wise Assistance Provided under Plasticulture Scheme 

(Rs. in Lakh) 

S.No. State 1996·97 1997·98 1998·99 1999·2000 
(Oullay) 

2 3 4 5 6 

1. Andhra Pradesh 1460.00 1070.00 1010.75 1277.50 

2. Arunachal Pradesh 19.61 0.00 46.00 42.20 

3. Assam 0.00 0.00 0.00 14.90 

4 Bihar 50.00 0.00 0.00 34.70 

5. Goa 22.52 3.00 19.00 22.30 

6. Gujarat 0.00 100.00 141.49 230.20 

7. Haryana 100.36 44.00 155.42 96.70 

8. Himachal Pradesh 0.00 0.00 0.00 33.40 

9. Jammu & Kashmir 543.42 570.00 282.00 483.30 
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2 3 4 5 6 

10. Kamataka 1854.95 2234.00 2995.00 2372.80 

11. Kerala 242.95 304.00 415.85 366.40 

12. Madhya Pradesh 0.00 80.00 183.10 221.10 

13. Maharashtra 2011.28 2447.00 3194.13 2703.90 

14. Manipur 24.81 24.00 83.00 30.10 

15. Meghalaya 19.81 0.00 45.00 34.20 

16. Mizoram 32.33 38.00 88.00 38.10 

17. Nagaland 38.35 70.00 98.00 41.80 

18. Orissa 188.71 125.00 0.00 14.18 

19. Punjab 116.41 0.00 93.00 98.50 

20. Rajasthan 50.25 287.00 270.00 309.70 

21. Sikkim 15.00 38.00 45.32 43.20 

22. Tamil Nadu 826.94 515.00 1095.00 1052.25 

23. Tripura 19.16 0.00 0.00 26.50 

24. Uttar Pradesh 0.00 0.00 115.59 234.57 

25. West Bengal 0.00 0.00 0.00 8.40 

26. D&N Haveli 0.00 8.50 0.00 5.50 

27. Daman Diu 10.33 8.50 5.00 5.80 

28. Delhi 0.00 0.00 0.00 1.10 

29. Lakshadweep 0.00 4.50 5.00 5.80 

30. Chandigam 0.00 0.00 0.00 0.00 

31. Andaman & Nicobar 0.00 0.00 0.00 0.00 

32. Pondicherry 9.80 0.00 0.00 1.80 

Total: 7634.99 7970.50 10744.05 9850.52 
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Federation for Perishable Agrlculturel Produce 

1529. SHRI A. VENKATESH NAIK: Will the Minister 
01 AGRICULTURE be pleased to state: 

(a) whether the Govemment of Kamataka has sought 
a loan of Rs. 100 crores for setting up a State level 
Federation for the procurement of perishable agricultural 
produce from National Dairy Development Board; 

(b) if so, the present status thereof; 

(c) the time by which the amount is likely to be 
sanctioned; and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) to (d) The Govemment of Kamataka had 
sent to NO DB a project prepared by Kamataka State 
Agricultural Produce Processing and Export Corporation 
Ltd. with a financial implication of Rs. 231 crores. No 
financial and economic analysis were included in the 
project. The NDDB had suggested that If Kamataka State 
Agricultural Produce Processing and Export Corporation 
Ltd. prepare a complete proposal including analysis, it 
would be appraised and if deemed viable, financed to 
the extent of Rs. 100 crores. 

Indo-French Co-operetlon In Nuclear Field 

1530. SHRI SUSHIL KUMAR SHINDE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the France hes offered to co-operate 
with India in generation of nuclear energy; 

(b) if so, the details thereof alongwith terms of the 
oller; and 

(c) the reaction of the Govemment thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES. MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) to 
(c) Discussions have taken place between India and 
France on safety issues related to nuclear power 
production. The Atomic Energy Regulatory Board (AERB) 
of India and the Nuclear Installation Safety Directorate 
(OS IN) of France have signed a blleteral agreement on 
July 29, 1999 lor exchange of information and co-
operation in the area of nuclear safety. The scope of the 
Agreement covera, inter-alia, regulatory positions and 
practices on significant safety Issues in the areas of sitting, 
design, construction, commissioning and operation of 
nuclear power plants. The terms of the agreement are 
similar to normal bilateral agreement for mutual benellt. 

{Translation] 

Centrel Agrlculturel Farm. 

1531. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of Central Agricultural Farms functioning 
in the country, State-wise; 

(b) whether these farms are making profit; 

(c) if so, the details thereof; and 

(d) the total quantity of various foodgrains produced 
In these farms during the year 1998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) The State Farms Corporation of India is a Public 
Sector Undertaking under the Ministry of Agriculture. It 
has 12 farms situated all over the country as per the 
statement I. 

(b) and (c) No Sir. Most of these farms are not 
making profits as detailed in the statement II. 

(d) SFCI was eetabllshed mainly to produce high 
quality seeds for distribution to the farmers. Statement III 
showing quantity of foodgralns and seeds produced during 
19911-99 is enclosed. 
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sr.tement I 

Dotailed List of Central State Farms Run by sr.te Farms Corporation of India 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Particulars 

ProIItlLoas 

1994·95 

1995-96 

1996-97 

1997-98 

1998-99 

Farm Name 

Suratgarh 

Sardargarh 

Jetsar 

Hisar 

Ladhowal 

Bahraich 

Rai Bareli 

Kokilabari 

Barpeta 

Raichur 
(Jawalgere) 

Chengam 

Aralam 

Surat-
Gam 

(Raj.) 

123.81 

89.97 

13.15 

51.65 

·230.52 

sr.tement " 

District (State) 

Srlganganagar, ~ 

Srlganganagar, Rajuthan 

Srlganganagar, Rajasthan 

Hlsar, H!lryana 

LUdhlana, Pur1ab 

Bahraicll, Uttar Pradellh 

ReI Barell, U.P. 

Barpeta, Assam 

Barpeta. Auam 

Ralchur, Kamataka 

ThiNVannamalai, Tamil Nadu 

Kannur, Kerala 

Stlltement Showing the Farm-wise Pmlltll..OIIS _on 31.3.99 

(As. in lakh) 

Sardar- .leIIar Hlur Ladh- Bahra- Raeba- RaIchur Chengam ArUm KoIdIaIt 
Gam owaI Ich rell (Including 

a.rpeta) 

(Raj.) (Raj.) (Hy.) (Pub.) (U.P.) (U.P.) (Kar.) (T.N.) (Ker.) (AaMI) 

39.77 48.00 157.88 3.35 138.03 -30.09 -80.05 -101.58 -38.81 7.83 

-0.35 -2.17 183.50 14.28 23.17 -10.55 -101.18 -45.31 10.24 1.57 

-164.11 -39.35 34.34 -73.90 42.59 -22.28 -123.88 -77.59 .154.10 18.19 

-153.72 -44.38 111.69 -42.83 -288.85 -38.03 -138.78 -137.07 -43.73 -44.88 

-255.83 -109.38 165.87 -24.10 -310.12 -29.81 -185.28 -78.47 9.64 -87.81 
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Stlltement '" 

Total Quantity of Foodgrains and Seed Produced 
during 1998·99 at SFCI Fanns 

(Oty. In atIs.) 

Crop Total production Seed production 

Paddy 57906 33201 

Wheat 118917 87857 

Barley 26127 18245 

Bajra 147 110 

Maize 455 291 

Jowar 27 21 

Small Millets 29 12 

Gram 20711 14467 

Moong 2239 1041 

Urd 421 198 

Arhar 98 70 

Lentil 916 504 

Rajmash 1752 1229 

Others 8' 7 

Total:. 229753 157053 

Failure of Crop. 

1532. SHRI RAJO SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(al whether the various districts of Bihar State lOre 
passing through difficult time due to failJlre of crops; 

(b) If so, the details thereof; 

(c) whether the Govemment of Bihar have requested 
the Union Govemment to provide Immediate relief to 
compensate the failure of crops; and 

(d) if so, the response of the Govemment In this 
regrad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) The Information is being collected and will be 
laid on the Table of the House. 

(c) and (d) It is primarily the responsibility of the 
State Govemment to undertake relief and rehabilitation 
measures In the wake of natural calamities from the 
allocation under Calamity Relief Fund (CRF). Three 
quarterly instalments of Central share of CRF to the State 
for 1999-2000 amounting to Rs. 33.79 crore has been 
released to the State Government. No request for 
assistance for providing immediate relief to compensate 
the failure of crops has been received from the 
Govemment of Bihar. 

(English) 

Irrigation ProJecta In Trlpure 

1533. SHRI BAJU BAN RIYAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Maharani, Chakmaghat and Mama 
Irrigation projects are being executed in the State of 
Trlpura with Central assistance; 

(b) if so, the preaent status, revised cost and time 
schedule for their completion; and 

(c) the time by which projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) There Is no Irrigation project 
by the name Mama in Tripura. The Detail of Central 
Loan Assistance released under AIBP to Gurnli (Maharani 
Barrage), and Khowal (Near Chakmaghat) Irrigation 
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projects of Tripura Is given below. 

(Rs.· in crore) 

Gumti Khowai 

CLA release during 96-97 1.560 0.90 

CLA release during 97-98 2.200 0.90 

CLA release during 98-99 1.850 0.95 

, CLA release during 99-2000 1.945 1.465 

Physical and Financial progress of Gumti (Maharani) and 
Khowai (Chakmaghat) Irrigation projects of Tripura is given 
below: 

(Rs. CroreJTh. Ha.) 

Gumti Khowai 

Latest Estimated Cost 50.00 59.75 

Expenditure upto 3/99 32.60 43.23 

Outlay for 99-2000 5.19 3.90 

Ultimate irrigation Potential 9.80 9.32 

Potential created upto 6/99 1.00 0.45 

Percentage progress of various components of Gumti 
(Maharani) and Khowai (Chakmaghat) Irrigation Projects 
as on 31.3.99 is given below: 

S.No. Component %age progress 

Gumti Khowai 

1. Barrage including 
Installation 01 Gates 100 100 

2. Main and Branch Canal 65 27 

3. Distributory system Nil Nil 

4. Water courses Nil Nil 

(c) Completion of these projects will depend upon 
the priority sttsched to it by the State Government. 

Pa .. port Application. pending In P ... port OffIcea 

1534. SHRI T.M. SELVAGANPATHI: 
SHRI RAMPAL SINGH: 
SHRI RIZWAN ZAHIR: 
SHRI ADHIR CHOWDHARY: 
DR. ASHOK PATEL: 
SHRI G. PUTTA SWAMY GOWDA: 
SHRI NARESH PUGLIA: 
SHRI RAMESH CHENNITHALA: 

Will the Mlnl8ter Of EXTERNAL AFFAIRS be pleaHd 
to state: 

(a) the number of passports Issued by each Regional 
Passport Office during each of last three years and the 
current year; 

(b) the number of applications pending preeently with 
each Regional Passport Office during the above period; 

(c) whether the Govemment have formulated any new 
passport policy called 'Tatkal Passport Scheme' for 
passport seekers; 

(d) if so, the salient features of the above scheme; 

(e) whether there Is an acute shortage of staff and 
passport booklet in these officee; and . 

(f) If so, the steps taken to solve this problem and 
improve the functioning of paasport offices In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): (a) 
and (b) A Statement showing the number of pasaports 
issued by each Regional Passport Office as well as 
applications pending during the last three years and the 
current year upto 31 October 1999 Is enclosed. 

(e) and (d) Recognising the genuine need of some 
passport· applicants for an out-of-tum issue of passport, 
the Government Is formulating a 'Tatkaal Scheme' for 
issue of passports within seven clays of applicetion. Under 
the proposed scheme, for an additional fee, passports 
will be Issued on an out-of-tum basis to applicants who 
can be Issued passports on post-police verification baals, 
e.g. Minors upto 15 years of age; cases of re-Issue and 
duplicate passports where there Is no change in address 
of applicant; all cases where a Verification Certificate from 
an authorised official Is available; and, all employees of 
CentraVState Government, Public Sector Undertaking, 
Armed Forces and their spouse, where NOC from the 
Head of Department is available. 
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(e) The volume of wort< in P888pOrt Offices has grown 
over the years. While 15.38 lakh passports were Issued 
in 1990, irI 1998 22.23 lakh pueports were issued. The 
number of Passport Offices has also grown from 22 to 
28 during this period and Passport Collection Centres 
from two to twelve. However, the staff In the Central 
Passport Organisation has not had a corresponding 
increase. 

At present there is no shortage of passport booklets 
at any Passport Office. 

(f) Thirty-five posts w,re created in Group 'A' and 
'8', seventy-seven posts were created in Group '0' and 
thrtty-one posts were abolished in Group 'C' In the Central 
Passport Organisation in July 1999. A proposal for 

creation of more posts is under the consideration of the 
Govemment. 

Improving the functioning of paasport offices In the 
country Is an ongOing and continuous process. It hu 
bean Govemment's constant endeavour to expand and 
modemlse the network of Paasport Offices and Collection 
Centres throughout the country keeping In mind the need 
to provide prompt and efficient service to the public. 
Improvements brought about to enhance efficiency and 
effectlvenell of pal.port offlcel Include the 
computerl.ation of 18 of the 28 Pa •• port Office., 
Introduction of the tete-enqulry Iystem, launch of the 
Central Passport Organisation We" site, letting up of 
grievance redreesal mechanism In aU pueport offices, 
Initiating steps for the machine-writing of paeeport booklet 
and scanning of index cards etc. 

sr.tMIent 

S.No. PIIIpIII IIuI AAibIanI Plllplllilul AAibIanI PIIIpIII '-I AAibIanI Plllplllilul ..-. I'IIdV 
1II1II ~II 111117 ~II Ill. I'IIdV II 11 31.10.11 1131.10_ 

1II1II 1117 1. 

2 3 4 5 8 7 8 9 10 

1. Ahmedabad 12n80 18889 143886 19559 153m 19238 132919 300II7 

~. Bangalor. 105903 8800 90837 20399 98383 31895 108700 13784 

3. Bar.1l1y 33394 5497 44030 14108 44257 23831 31138 40348 

4. Bhopal 18979 3185 25607 3879 32408 3907 31889 4381 

5. Bhubaneawar 7029 3725 8898 8022 11075 4995 10n8 6339 

6. Calcutta 62367 11578 72889 7304 72940 11383 70343 10582 

7. Chandlgarh 90946 10923 96599 13382 101237 23747 94999 33557 

8. Channal 134150 18233 140411 22109 134500 38083 112532 40393 

9. Cochin 83107 7914 104522 8941 110022 7535 90595 7938 
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2 3 4 5 6 7 8 9 10 

10. Deihl 140904 19455 154652 33753 159584 25147 131511 50648 

11. Ghazlabad -Pauport OffIce opened In 1098 9741 B850 15523 51185 

12. Panaji 14279 713 17522 2200 18304 1172 13543 1843 

13. Guwahati 8169 3128 11251 2511 12859 2966 10735 !38n 

14. Hyderabad 176649 30156 236222 31383 195441 33014 148400 57054 

15. Jaipur 47441 8600 58722 14647 60076 25147 54458 33703 

16. Jalandhar 95667 11069 91627 18456 98291 32182 87450 45918 

17. Kozhikode 126400 22368 146181 14041 134133 20610 127070 '35981 

18. Luci<now 90156 24311 111291 35316 101846 23224 63417 17534 

19. Mumbai 209835 13217 271556 17044 309985 42069 236969 17534 

20. Nagpur 11792 1457 14282 1007 17689 1512 15089 8884 

21. Palna 44001 9245 53942 6145 59267 5782 41705 13037 

22. Trichy 191752 22769 180283 34378 13On5 71007 63542 79323 

23. Trivandarum 73600 11590 88409 11610 82030 13365 73952 15110 

24. Jammu 10499 13131 9600 8475 8899 7889 5073 8505 

25. Sri nagar Passport OffIce Opened In 1997 900 5017 411185 7150 7520 

26. Thane Pall8port OffIce Opened In 1997 7323 1340 9607 1859 7847 4698 

27. Visakhapatnam Passport OffIce Opened In 1997 29400 67825 5791 38000 5476 

26. Pune - Passport OffIce opened In June 199&- 4675 8562 
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[Translation] (b) if so, the details thereof; and 

Loan to Food Proceaalng Induatrle. (c) the time by which a final decision is likely to be 
taken in this regard? 

1535. SHRI RAM PAL SINGH: 
DR. ASHOK PATEL: 

Will Ihe Minister of AGRICULTURE be pleased to 
slale: 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SriRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (c) Yes Sir. The Plan 
Schemes being Implemented by the Department of Food 
Processing Industries envisage provision of loen at 
concessional rate of interest for development of processed 
food sector. Details are given in the enclosed Slalement. 

(a) whether the Union Govemment propose to provide 
loans to the food processing Industries at concessional 
rate of interest; 

Statement 

Details of loans being provided to food processing industries at concessional rates under the Plan Scheme of the 
Department of Food Processing Industries 

Beneficiaries 

Purpose 

Pattem of Assistance 

Quantum of Assistance 

Difficult Areas 

Rate of Interest 

Moratorium 

Repayment 

[English} 

Public Sector Undertakings (PSUs), Joint Sector Units and others. 

Development of Processed Food Sector. 

Varies from scheme to scheme - 50% of the cost of capital equipment and technical 
civil works generally-75% of the cost of capital equipment & technical civil works In 
special cases. 

Varies from scheme to scheme--for PSUlJoint Sector Units upto Rs. 150 lakha In 
general areas and upto Rs. 200 lakhs in "difficult areas". For Private Sector Units upto 
Rs. 50 lakhs in general areas and upto Rs. 75 lakhs In difficult araas. However, for 
meat processing projects, the limit Is upto Rs. 75 lakha In general areas and upto 
Rs. 100 lakhs in difficult areas. 

Jammu & Kashmir, Himachal Pradesh, Sikkim, North-Eastem States, Andaman & 
Nlcobar Island, Lakshadweep and Integrated Tribal Development Project (ITOP) areas. 

4% per annum 

One year 

5 years 

Centrel Sector Project. . 

(a) the details of central sector projects in Kamataka 
State which have not been completed despite the fact 
that their stipulated period of completion was Eighth Five 
Year Plan; and 

1536. SHRI S.D.N.R. WADIYAR: Will the PRIME 
MINISTER be pleased to state: (b) if so, the reasons therefor, project-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) and (b) One central sector Project, namely 
'Kaiga Atomic Power Project' comprising 2 Units of 220 
MW each is under implementation by Nuclear Power 
Corporation of India Ltd. (NPCIL) in Kamtaka. The Project 
was originally planned to be commissioned during Eighth 
Five Year Plan (1992-1997) but could not fructify due to 
delay in construction of dome for Kaiga Unit 1. Unit 2 
has attained criticality in September 1999, and Unit 1 is 
scheduled to attain criticality during 2000-2001. 

{Translation] 

Programme for the F.rm .... 

1537. SHRI RAMSHAKAL: 
DR. LAXMINARAYAN PANDEYA: 

Will the Minister of AGRICULTURE be pleased to 
sta:e: 

(a) whether the Government h.ve prep.red any 
specific programme to improve the condition of· the 
farmers; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) to (c) The Government is implementing a number of 
Central and Centrally Sponsored Schemes ~nder which 
farmers are provided various facilities covering supply of 
inputs and credit, marketing support and mechanization 
to help the farmers in increasing crop productivity and 
improve their economic condition. A list of CentraVCentral1y 
Sponsored Schemes, under which assistance Is given to 
States for the benefit of farmers, is enclosed as 
Statement. 

List of Centra' SectorlCentra/ly Sponsored Schemes 
Implemented by Depattment of Agriculture and 

C00p8l8tion In States 

S.No. 

1. 

2. 

3. 

4. 

5. 

Name of Schemes 

2 

Integrated Cereal Development Programme In 
Rice Based Cropping System Areas (ICDP· 
Rice) 

Integrated Cereal Development Programme in 
Whe.t Based Cropping System Areas (ICDP· 
Wheat) 

Integrated Cereal Development Programm.-
Coarse Cereals. 

Sustainable Development of Sugarcane based 
Cropping System. 

Inteh8lve Cotton Development Programme. 

6. Special Jute Development Pfogr8mme. 

7. National Pulaas Development Project, 

8. Oilaeeds Production Programme. 

9. Oil Palm Dev. Programme. 

10. Accelerated Maize Development Programme. 

11. 

12. 

13, 

14. 

15. 

16. 

National Watershed Development Project for 
Rainfed Areas. 

Balanced and Integrated use of Fertiliser. 

National Project on Development and use of 
Bio-fertHisers. 

Streamlining of certified Seeds production of 
Important Identified Vegetable Crops. 

Promotion of Agricultural Mech.nisatlon 
among Small Farmers. 

Strengthening Agricultural Extension in North 
Eastern States. 
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17. 

18. 

19. 

20. 

2 

Women in Agriculture. 

Farmers Scientists Interaction. 

State Land Use Board. 

Soil Conservation in the Catchment of River 
Valley Projects. 

21. Soli Conservation in the Catchments of Flood 
Prone Rivers. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

Reclamation of Alkali Soils. 

Watershed Development Project in Shifting 
Cultivation Areas. 

Development of Medicinal & Aromatic Plants. 

Use of Plastics In Agriculture. 

Development of Commercial Floriculture. 

Development of Mushroom. 

Integrated Development of Tropical, Arid 
Temperate Zone Fruits. 

Integrated Development Programme of 
Cashewnul. 

Development of Root & Tuber Crops. 

Development of Beekeeping. 

Development of Vegetables. 

Integrated Development of Cocoa. 

Integrated Development of Spices. 

Investment in Debentures of LDBs. 

Special Scheme for SCsiSTs. 

Agriculture Credit Stabilisation Fund. 

Non·overdue cover scheme. 

Assistance to Women's Cooperatives. 

40. 

41. 

42. 

43. 

44. 

45. 

2 

Assistance to Weaker Section Cooperatives. 

Timely Reporting Scheme. 

Improvement of Crop Statistics. 

Establishment of Agency for Crop Estimation 
Survey on Fruit, Vegetables and Minor Crops! 
diagnostic Study. 

Livestock Census. 

Agricultural Census. 

Sugge.tlon of ICAR 

1538. DR. SUSHIL KUMAR INDORA: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Scientists of Indian Council of 
Agricultural Research (ICAR) have suggested to the wheat 
growing farmers to grow some other crop In place of 
wheat; 

(b) H so, the details theraof; 

(c) whether the paddy growers had to face a lot of 
difficulties to sell their produce; 

(d) if so, the steps taken by the Govemment to 
alleviate their difficulties; and 

(e) whether the Govemment have taken steps to 
improve the arrangements made for the sale of agricultural 
produce? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) No, Sir. The ICAR has not made any sp8cHlc 
recommendation for replacement of wheat by any other 
crop. However, it is desirable to have diversHied cropping 
systems for sustainable crop production. Any large scale 
replacement of wheat- by other crop is also not advisable 
keeping in view the national food security. 

(b) Doss not arise. 

(c) and (d) No, Sir. 
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(e) Food Corporation 01 India (FCI) and the State 
Governments have opened 7980 purchase centres lor 
rabi crops and 5432 centres for kharif crops during the 
year 1998-99. All foodgrains 01 Fair Adverage Quality 
offered by the larmers are procured by the FCI and State 
Agencies. 

[English} 

Dialogue on Kashmir Issue with Pakistan 

1539. SHRI MADHAVRAO SCINDIA: 
SHRI GEORGE EDEN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the attention of the Govemment has been 
drawn to the Pak Premier's statement in June, 1999 that 
Pakistan was ready to go beyond its stated position on 
Kashmir, il India resumes a serious dialogue on Kashmir 
issue and cross-border terrorism; 

(b) il so, whether any clarilication about the above 
statement sought from Pakistan; 

(c) il so, the details thereof; 

(d)) whether any change in Pak's stand particulal1y 
cross-border terrorism has come to Govemment's notice 
with the take over of Pak Govemment by the Military 
Chiel; 

(e) il so, the details thereol; and 

(I) the steps taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (I) The military coup in Pakistan 
has not altered Pakistan's aggressive approach or hostile 
policies and propaganda towards India. Pakistan's 
sponsorship 01 cross-border terrorism in the State 01 
Jammu & Kashmir and elsewhere has continued 
unabated. Pakistani lorces have also continued firing 
across the LOC and the Intemational Border in Jammu 
& Kashmir. 

Government had seen the reports of the statement 
01 June 199!!, of the then Pakistan Prime Minister, to the 
effect that both sides have to go beyond stated positiOns 
regarding Jammu & Kashmir. Following the military coup, 
statements by Pakistani spokesmen indicate that 
Pakistan's assertions of territorial claims in J & K continue. 

The State of J&K is an integral part of the Indian 
Union, A part of the territory of the State is under 
Pakistan's illegal and forcible occupation. India is 
committed to resolve all outstanding issues with Pakistan 
in according with the Simla Agreement and the Lahore 
Declaration. We expect Pakistan to demonstrate Its 
adherence to these agreements through Its abandonment 
of cross-border terr:orism and hostile propaganda. 

France Welcomes India's N-Doctrlne 

1540. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the French and Chinese Govemments 
have welcomed India's nuclear doctrine proposal recently 
published at the Conference on Disarmament held at 
Geneva in September 1999; 

(b) the details of outcome of the meeting and the 
extent to which India has delended this doctrine; 

(c) the details of other countries who have now 
changed their views about Indi. nuclear doctrine; 

(d) whether USA and RUl8ia have also agreed to 
discuss this nuclear doctrine proposal with India; and 

(e) if so, the time by which the dialogue between 
India and other countries who initially opposed India's 
nuclear doctrine would take place to discuss the 
implications of this nuclear doctrine? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No proposal for a nuclear doctrine 
has been made by India at the Conference on 
Disarmament. 

(b) Does not arise. 

(c) to (e) The draft paper "Indian Nuclear Doctrine" 
prepared by the National Security Advisory Board is one 
01 the inputs submitted to the National Security Council 
lor finalisation of a nuclear doctrine. It Is not a govemment 
policy document. Some of the reactions to this document 
are thus based on misperception. The key elements of 
the Government's nuclear P9"cy have already been 
conveyed to our Interlocutors, including US and Russia, 
who have expressed a desire to understand our policies 
and positions better. This Is being addrel8ed in our 
bilateral dialogues. 
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Dlatrlbutlon of Fund 

1541. SHRI VILAS MUTIEMWAR: Will the PRIME 
MINISTER be pleAsed to state: 

(a) whether the Government propose to adopt a new 
formula for distribution of resources among the States 
under the Employment Assurance Scheme; 

(b) if so, the salient features of the new formula; 
and 

(c) the extent to which it is likely to be helpful for 
the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (c) The new formula for distribution of 
resources among the States under the Employment 
Aaaurance Scheme (EAS) has already become effective 
from 1.4.1999. As per the new formula, the cost of 
implementing the EAS is shared between the Centre and 
the States in the ratio of 75:25. In the case of Union 
Territories (UTs), the Centre provides the entire funds 
under the scheme. The Central share is allocated to the 
States/UTs on the basis of the proportion of rural poor in 
a State/UT to the total rurel poor in the country, or such 
other criteria as are decided by the Central Govemment 
from time to time. 

1542. DR. RACiHUVANSH PRASAD SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the new schemes launchedllikely to 
be launched for the development of fishery, during the 
Ninth Five Year Plan period; 

(b) the assistance providedllikely to be provided to 
each State under these schemes; 

(c) whether the Govemment have reviewed the resuHs 
of the past schemes launched during the last three years; 

(d) if so, the outcome thereof; 

(e) whether the Government have dr~wn any 
contingency plan to help the cyclone affect'3d fIshermen 
in Orissa; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) Two new Schemes, "Development 
of Capture Fishery Resources· and "Development of 
Fisheries and Aquaculture in Hill Regions" are proposed 
to be launched during the Ninth Plan. These Schemes 
are yet to be approved for implementation. The total 
allocations for these schemes during Ninth Plan are 
Rs. 40.50 crores and Rs. 15.60 crores respectively. 
Releases to various States will be made depending on 
their requirement. 

(c) No new Schemes have been launched during 
the last three years. 

(d) Does not arise. 

(e) and (f) It has been decided that for the 
rehabilitation of cyclone affected fishermen of Orissa, s 
sum of Rs. 5.00 crores will be sanctioned by the State 
Govemment out of the Rs. 500 crores released from the 
National Fund for Calamity Relief. 

Import of Second Defective Steel 

1543. SHRI SULTAN SALAHUDDIN OWAISI; Will the 
Minister of STEEL be pleased to state: 

(a) whether attention of the Union Government has 
been drawn to the news-item captioned "India fast turning 
into dumping ground for junk steel, tin plates· appearing 
in the Hindustsn Times dated November 9, 1999; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the reaction of the Government thereto and the 
steps taken to check the dumping of junk steel tin plates? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY); (a) to (c) Yes, Sir. The 
Govemment is seized of the matter and is concerned 
about the increase in import of seconds and defective 
steel items into the country. In order to restrict their 
imports the Government has notified minimum import 
prices for certain steel items including seconds and 
defective in December, 1998 on the basis of average 
export prices of these items from non-dumping sources. 
The floor prices have been revised on the basis of current 
trend of international steel prices from non-dumping 
sources with effect from 1.11.99. 
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Discussion on Kargll In U.N. A ... mbly 

1544. SHRI T. GOVINDAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(~) whether the UN General Assembly have taken 
note 01 the India-Pak conllict in Kargil and have moved 
a resolution condemning Pakistan in the meeting held 
recently; 

(b) il so, the details thereof; and 

(c) il not, the reasons lor India's failure to get UN 
support in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No, Sir. 

(b) and (c) Does not arise. 

Floor Price for Imported Steel 

1545. SHRI ASHOK N. MOHOL: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister 01 STEEL be pleased to state: 

(a) whether any representation has been received to 
withdraw the import Iloor price of steel from January 1. 
2000; 

(b) if so, the details thereof; 

(c) whether the Govemment have adequately explored 
other options lor protecting the domestic industry from 
cheap import 01 steel; 

(d) if so, the details thereof; 

(e) whether Government propose to put import of 
seconds/defective junk steel and tin plates in the banned 
list or restricted list; 

(f) if so. the details thereof; and 

(9) if not, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): (a) and (b) As per Notification 
No. 31 dated 21.11.99, floor.price of prime steel items 
are due to be withdrawn from 1.11.2000. No 
representation has recently been received by this office 
(since 1.1.99) to withdraw the floor price of these items 
from 1.1.2000. 

(c) and (d) The Working Group headed by Shri C.M. 
Vasudev, Special Secretary (Banking) had suggested 
various measures to curb cheap imports of steel such as 
conversion of ad valorem rate of duty Into fixed duties, 
combination of measure comprising levying of special 
import duty on imports of seconds and defectives 
alongwith raising the duties upto the WTO bound rates 
and removal of imports of seconds and defectives below 
a specified floor price from OGL etc. However, these 
alternatives were not found feasible and the imposition of 
floor prices was considered as the only effective alternative 
available at that time to check cheap Imports. 

(e) Import of seconds/defectives of steel and tinplates 
below the specified minimum import price is restricted as 
per Notification No. 31 dated 1.11.99. 

(f) and (g) Does not arise in view of (e) above. 

[Translation) 

Issue of Nepel Borders 

1546. SHRI RAMDAS ATHAWALE: Will the Minister 
01 EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Government have railled the 
issue of surveillance of open borders during the reoent 
visit of King of Nepal; and 

(b) if so, the details thereof? 

.THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) and (b) The State Visit of the 
King of Nepal to India on the occasion of the Republic 
Day provided the opportunity for a comprehensive review 
of our bilateral relationship. The need for more effective 
management of the open India-Nepal border was 
discussed during the visit. The King responded with 
sensitivity to our concerns on the misuse of Nepalese 
territory for actIvitIea Inimical to India's Interest. Both sides 
expressed their determination to jointly coordinate 
measures to prevent miauae of the open border between 
the two countries, while ensuring that the facility remains 
available for legitimate users. The Government have been 
following up at the relevant levels to further cooperation 
with Nepal in this regard. 

[English1 

Production of . Oranges 

1547. SHRI BAJU BAN RIYAN: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) the total production of orangea in the country 
during 'he last three years and currant year aJao, State-
wise; 

(b) whether.the orange growers in Tripura have been 
facing problems due to decline in the production of 
oranges; and 

(c) if so, the steps taken by the Union Govemment 
to help these orange growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) A statement indicating the available Information on 

the production of oranges in the country for three years 
is enclosed. 

(b) and (c) No report has been received by the 
Govemment on the decline of production of oranges in 
Tripura. However, the Government is providing assistance 
to the State Governments including Tripura for tliking up 
rejuvenation measures in senile orchards under the 
Central Sector Scheme on Development of TroDical, 
Temperate and Arid Zone Fruits. Citrus rejuvenation 
technology has been developed by the Indian Council of 
Agricultural Research (ICAR) Research Complex for North 
Eastern Hill Region, Barapani which is suitable for 
mandarin orchards in Jampui Hili areas of Tripura. 

Production of Oranges in India 

S.No. Name of the State Production in MT 

1995-96 1996-97 1997-98 

1. Assam 69787 68527 68527 

2. Himachal Pradesh 3725 -8818 7705 

3. Jammu & Kashmir 1062 1199 1289 

4. Kamataka 27000 46608 46608 

5. Madhya Pradesh 142000 149000 157000 

6. Maharashtra 712879 1222858 960817 

7. Mizoram 27728 28088 28881 

8. Nagaland NA 18458 22428 

9. Orissa NA 12240 10208 

10. Rajasthan 38397 71460 71480 

11. Sikkim 8500 9000 9500 

12. Tamil Nadu 88503 18238 21800 

13. Tripura 23100 23100 23100 

14. Uttar Pradesh (Hill) 8500 8640 7872 

15. West Bengal NA 31660 33408 

Others 14565 2200 2180 

Total 1161746 1720092 1472401 
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Food Processing Unit 

1548. SHRI S.D.N.R. WADIYAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total number of food processing units operating 
in both organised and unorganised sector in Kamataka 
State; and 

(b) the financial assistance extended by the Central 
Government for these units? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Statewise information is not 
maintained centrally. 

(b) As per information available Rs. 794 lakhs have 
been provided as soft loan/grant to various units in State! 
Cooperative/private sectors under various plan schemes 
of the Department so far. 

Innundatlon of Rive,. 

1549. DR. SUSHll KUMAR INDORA: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether every year due to innundation of rivers 
in different parts of the country and resultant increase of 
water in catchment areas there is large scale loss of 
human lives and damage to properties; 

(b) if so, the details of such rivers; and 

(c) the corrective measures taken by the Govemment 
to check the innundation of rivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Every year during monsoon 
when excess precipitation occurs in the catchment of 
major rivers it causes innundation in the river valley 
causing loss to human lives and damage to properties. 
Rivers which suffer from floods almost every year are 
the Ganga and its tributaries, Brahmaputra and its 
tributaries, Jhelum, Narmada, Tapi, Brahmanl, Ballaranl, 
Subarnrekha and Mahanadi causing innundation to the 
areas in Uttar Pradesh, Bihar, West Bengal, Assam, 
Jammu & Kashmir, Gujarat, Maharashtra and Orissa. 

(c) Plood management works is a State subject and 
are planned and executed by the States as per their 
priorities out of their own plan funds allocated by the 
Planning Commission. Central Government, as per existing 
procedure, provides technical advice and conducts 
appraisal of schemes when referred to by the States for 
their clearance. 

Government of India had constituted several 
Cornrnlssion/CommitteeITask ForceJExpert Group on Flood 
Management, whose recommendations have been sent 
to the State Governments for its implementation. 

For the severe flood prone basins of Ganga and 
Brahmaputra, the Central Organisations, namely, Ganga 
Flood Control Commission and Brahmaputra Board have 
been constituted and they have prepared comprehensive 
plans for flood management which have been sent to 
concerned State Govemments for formulating detailed 
schemes and their implementetion. 

The Central Government is operating 157 Flood 
Forecasting Stations on inter-state rivers for providing 
timely flood forecasting services to the State Govemments 
for mitigating flood damage. 

Crop Insul'llnce Scheme for Orissa Farms,. 

1550. SHRI TRllOCHAN KANUNGO: Will the 
Minister of AGRICULTURE be pleased to state : 

. (a) whether the Government propose to cover all the 
farmers of cyclone affected area of Orissa under crop 
insurance scheme; 

(bj H so, the details thereof; and 

(c) If not, any other mode of compensation propose 
to be given to these farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYAN RAO): 
(a) and (b) All farmers who availed crop loans from the 
rural financial institutions for raising notified crops In the 
notified areas are covered as per the proviSiOns of the 
scheme i.e. Comprehensive Crop Insurance Scheme which 
was in operation during Kharif 1999 season. All districts 
affected by the recent cyclone were covered under the 
scheme. The crops notified by the State for coverage 
were - Rice, Groundnut, Maize and Nigar. 

(c) In the event of occurrenca of calamities of rare 
severity financial assistance in the form of agriculture Input 
subsidy ORs. 5001- per. ha, to tlJe affected small and 
marginal farmers is also considered from ths National 
Fund for Calamity Relief (NFCR). 
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Ferry Service Plan with Sri Lanka 

1551. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Sri Lanka have started 
discussing a proposal for a ferry service between Tutlcorin 
Port and Colombo; 

(b) if so, whether these proposals were under the 
consideration of both the Govemments during the last 
one year; 

(c) if so, the final decisions arrived at; 

(d) whether any agreement in this regard has been 
reached and signed; and 

(e) if so. details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (e) At the fourth session of 
the India-Sri Lanka sub-commission on Trade, Finance 
and Investment held in New Delhi on December 14-15, 
1998. Sri Lanka proposed a passenger ferry service 
between Tuticorin and Colombo; both sides agreed to 
examine the proposal. No Agreement has been reached 
on the matter as yet. 

Issue of Tallban 

1552. SHRI VILAS MUTIEMWAR: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has demanded that the U.N. 
Security Council and the Intemational community take 
effective and meaningful measures to prevent Talilian from 
committing inhuman crimes against Afghanistan people 
and turning areas under their control into "breeding 
ground" for international terrorism; 

(b) if so. whether India's view in U.N. has been 
strongly welcomed by all; 

(c) if so, whether any steps has been worked out by 
the U.N. Security Council in this regard; 

(d) if so. the details thereof; 

(e) whether Pakistan's involvement in Afghanistan has 
also been opposed by India; and 

(f) if so, the measures U.N. has taken on this issue? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (f) During the debate on the 
situation in Afghanistan in the Security Council on August 
29, 1997. the Indian representative in his statement 
demanded that the Security Council must take meaningful 
and effective measures against the Taliban. India's view 
was also reflected in positions of many countries. Since 
then the Security Council has adopted Resolution 1267 
on October 15, 1999 proposing sanctions against the 
Taliban. These sanctions have gone into effect on 14th 
November, 1999. The sanctions include denial of 

permission for any aircraft owned, leased or operated by 
or on beha" of the TaUban to takeoff or land in the 
territory of any Member State. The sanctions also involve 
freezing of funds and other financial resources which are 
owned or controlled directly or Indirectly by the TaUban. 
India has called for cessation of interference in 
Afghanistan from across the Southem border. The Security 
Council has also called for cessation of outside 
interference in the intemal affairs of Afghanistan. 

Laners from NGOsIGeneral Public 

1553. DR. RAGHUVANSH PRASAD SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Department of Public Grievances has 
framed any rule for proper acknowledgement of letter 
from Non-Govemment Organisations and general public; 

(b) if so, the details thereof; 

(c) whether the Govemment will to ensure proper 
reply to each letter; and 

(d) if so, the action to be taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) to (d) The Central Secretariat Manual of 
Office Procedure provides guidelines vide para 60 for 
dealing with the letters received from the Hon'ble Members 
of Parliament, a member of public, a recognised 
association or a public body. As per these guideHnes 
each communication is to be replied to within 15 days. 
However, where some delay is anticipated in sending a 
final reply, or where the Information is to be collected 
from offices other than the Ministry to which the letter 
pertains, an Interim reply should be aent within a fortnight 
indicating the possible date by which a final reply can be 
given. 

2. Guidelines also exist under para 122 of the said 
Manual for keeping a special watch on speedy disposal 
of communications received from the Hon'bIa Members 
of Parliament and a separate register In this regard is 
required to be maintained In each Section of the 
Ministries/Departments of the Government of India. 
Further, 88 per these guideHnesllnstructions the disposal 
of such communications Is alao required to be closely 
monitored by the Joint SecretarylDirector of each wing of 
a MinlstrylDepartmenl. 

Subsidy for Fertilizers 

1554. SHRI SULTAN SAlAHUDDIN OWAISI: Wi. the 
Minister of AGRICULTURE be pleased to state: 



299 Written Answers DECEMBER 8, 1999 to Questions 300 

(a) the details of the top ten foodgrain producing 
States in the country during the last three years and the 
current year, State-wise; 

(b) the consumption of fertilizer by each State during 
the said period; 

(c) the total subsidy granted, State-wise; 

(d) whether the Govemment propose to Rlvise subsidy 
on fertilizer in view of the comparatively low production 
of foodgrains in these States; 

(e) if so, the details thereof; and 

(f) H not, the reasons theRlfor? 

THE MWISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) Information is given in enclosed Statement I. 

(b) Information is given in enclosed Statement II. 

(c) The subsidy on fertillsera is paid to the 

manufacturars and Importers of fertilisers and not to the 
State Govemments. A statement showing aubaidy paid 
during the last three years and the budget allocation in 
the currant year is given below: 

Subsidy Paid (Rs. crorea) 

Year Urea (Indigenous Decontrolled 
& Imported) fertilisers 

1996-97 5906.00 1671.n 
1997-98 7321.96 2596.00 

1998-99 7696.54 3789.94 

1999-2000 8750.00 4500.00 
Budget Estimates 

(d) to (f) All major fertilisers, namely, urea, 01-
Ammonium Phosphate (DAP), Muriate of Potash (MOP), 
Single Super Phosphate (SSP) and NPK Complexes aRl 
sold to farmers at subsidised rates. The Govemment bears 
the subsidy required to enable sale of these fertilisers 
at the maximum retail prices indicated by the 
Govemment. 

Statement I 

Top Ten Foodgrain f>roducing Stales with Foodgraln Production during last three yurs"" 

(in 000' tonnes) (In 000' tonnea) (in 000' tonr18s) 

State 1996-97 State 1997-98 State 1998-99· 

1. Uttar Pradesh 42,385.1 1. Uttar Pradesh 41,828.6 1. Uttar Pradesh 40,955 

2. Punjab 21,553.3 2. Punjab 21,148.9 2. Punjab 22,919 

3. Madhya Pradesh 19,487.8 3. Madhya Pradesh 17,410.5 3. Madhya Pradesh 19,899 

4. Maharashtra 14,602.4 4. West Bengal 14,351.2 4. West Bengal 14,791 

5. Bihar 14,417.6 5. Rajasthan 14,033.0 5. Anclua Pradesh 14,501 

6. West Bengal 13,758.3 6. Bihar 12,899.0 6. Bihar 12,920 

7. Andhra Pradesh 13,675.2 7. Haryana 11,334.7 7. Rajasthan 12,911 

8. Rajasthan 12,821.3 8. Andhra Pradesh 10,939.7 8. Msharashtra 12,571 

9. Haryan!l 11,448.0 9. Maharashtra 9,708.7 9. Haryana 12,187 

10. Karnataka 9,212.8 10 Kamataka 8,798.7 10. Kamataka 8,852 

• Advance Esttmate. 
-- Data for the currant year would become available In 2000-2001. 
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Statement " 
Consumption of FertiUsers in Terms of Nutrients (N+P+K) 

(In 000' tonnea) 

SI.No. State/U.T. 1996-97 1997-98 1998-99 1999-2000 
Kharlf '99 

(Estimated) (Estimated) 

2 3 4 5 6 

1. Andhra Pradesh 1,768.79 1,694.59 2,007.92 1,104.55 

2. Arunachal Pradesh 0.55 0.56 0.80 0.17 

3. Assam 55.81 71.25 78.10 64.87 

4. Bihar 785.83 880.47 894.99 497.96 

5. Delhi 23.71 23.76 15.46 8.35 

6. Goa 6.00 6.32 6.93 5.33 

7. Gujarat 813.54 1,027.89 1,019.66 656.46 

B. Haryana 761.46 835.52 838.39 362.65 

9. Himachal Pradesh 34.45 34.85 38.56 16.55 

10. Jammu & Kashmir 43.33 69.90 70.84 44.76 

11. Kamataka 825.88 1,109.23 1,148.79 731.05 

12. Kerala 187.67 219.49 181.48 119.73 

13. Madhya Pradesh 973.11 1,206.12 1,225.74 682.93 

14. Maharashtra 1,329.34 1,604.00 1,661.00 1,084.00 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 3 

Manipur 13.18 

Meghalaya 3.43 

Mizoram 0.39 

Nagaland 0.85 

Orissa 250.n 

Punjab 1,207.73 

Rajasthan 700.48 

Sikkim 0.75 

Tamil Nadu 790.99 

Tripura 8.62 

Uttar Pradesh 2,768.76 

West Bengal 896.10 

Others 56.71 

All India 14,308.13 

Suapenalon of Pakla.n from U.N. Council 
Member8hlp 

1555. SHRI T. GOVINDAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has supported the United Nation's 
move to suspend Pakistan, one of its Member from its 
Council Membership; 

4 5 6 

13.19 17.09 10.63 

3.30 4.34 2.33 

0.97 1.15 1.23 

0.57 0.80 0.56 

290.83 299.17 343.88 

1,314.44 1,375.27 651.48 

787.43 727.13 381.45 

0.83 0.92 0.48 

942.51 950.89 ·422.99 

10.43 9.76 3.84 

3,030.46 3,091.53 15,54.89 

976.11 1,On.94 513.55 

62.79 53.02 30.83 

16,187.81 16,797.47 9,304.30 

(b) H so, whether this kind of act will damage the 
relationship between the two countries; and 

(c) H so, the steps taken to normalise the situation? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (c) There has been no 
move to suspend Pakistan's membership of the United 
Nations. 
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[Translation} 

Production of Rice 

1556. SHRI RAJO SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the production of rice has been lass 
than the target fixed for the last year; 

(b) if so, the details thereof; 

(c) the actual production of rice during the current 
year; and 

(d) the steps being taken by the Govemment to 
overcome this shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) The target fixed for 1998-99 for rice was 
84.20 million tonnes. As against that the production is 
expected to be 84.74 million tonnes. Thus, the production 
is likely to be higher than the target. 

(c) and (d) According to Advance Estimates, the 
production of Kharif rice during 1999-2000 Is likely to be 
74.87 million tonnes. To increase the production and 
productivity of rice in the country, the Government Is 
implementing centrally sponsored Integrated Cereal 
Development Programmes in rice Based Cropping Syat8m 
area. Under the programme, incentives are provided to 
farmers for use of high yielding varieties of seeds, 
application of integrated pest management, propagation 
of scientific water management, improved farm implement. 
Besides, field demonstration on farmers' holding including 
training of farmers and farm labourers are organised for 
effective transfer of technology. 

(English) 

Reservation Roster 

1557. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Department of Personnel and Training 
has issued Office memorandum to all the Ministries! 
Government Organisations/Banks/PSUs/Financial 
Institutions etc. in light of the Hon'ble Supreme Court 
judgement delivered on March 17, 1997 in which the 
Court held that the reservation roster applied even to a 
Single post and Scheduled Caste candidate promoted was 

valid while disposing of the Civil Appeal No. 2238 of 
1997 between Union of India & other versus BriJ La! 
Thakur; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RA..IE): (a) and 
(b) Office memorandum dated 2.7.1997 which also took 
note of the principles anunclated In the Judgeme~t of the 
Supreme Court dated 18.9.1996 In the case of Union of 
India Vs. Madhav, Inter-alia, provided for reservation by 
rule of rotation in single post cadres. The same principles 
were reiterated in the Supreme Court Judgement in the 
Brlj La! Thakur case. 

[Translation} 

VaClint Poata of SCIST 

1558. SHRI RAJ NARAIN PASSI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether some posts of SCslSTs under various 
categories are lying vacant in various departments and 
undertakings under his Ministry; 

(b) If so, the details thereof; 

(c) whether various categories of employees working 
in these departments and uhdertakinga under his mlnlstl) 
have been given promotion and fresh recruHment were 
made during the last three years; 

(d) If so, category-wise details of fresh recruHment 
made during each of the last three years; 

(e) whether the recruHment and promotions of persons 
belong to SCstSTs categories were made as per the 
rules In thia regard; and 

(f) If not, the action taken by the Ministry to fill up 
the reserved vacant posts of various categories and I1'IIIde 
promotions of the persons belonging to the SCstSTs 81 
per the rules? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) to (I) The inlormation Is being collected and will be 
laid on the table 01 the House. 

{English} 

MPLAD Scheme 

1559. SHRI P.O. ELANGOVAN: 
SHRI AJAY SINGH CHAUTALA: 

Will the PRIME MINISTER be pleased to state: 

(a) the total funds released lor the Members of 
Parliament from Haryana under the MPLAD Scheme as 
qn 30.11.1999 lor the year 1999-2000 and the time by 
which the remaining funds are likely to be released; 

(b) the details of amount of the funds remaining 
unutilized out 01 the funds released under the above 
scheme during 1998-99; 

(c) whether the Govemment propose to enhance the 
present limit Irom Rs. 2 crores to Rs. 3 crores under the 
above scheme; 

(d) il so. the time by which It is likely to be 
implemented; 

(e) il not, whether the Govemment have any plan to 
create Goodwill Fund Irom the MPLAD amount; and 

(I) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) An amount 01 Rs. 200 lakhs has been 
released for the MPs from Haryana under the MPLAD 
Scheme as on 30.11.1999 for the year 1999-2000. Funds 
lor the year 1999-2000 will be released to those MPs in 

whose case the unsanctioned balance against the funds 
released upto 1998-99 will be reported to be below Rs. 
50 lakh by the concerned District Collector. 

(b) Upto 31.3.1999, an amount of Rs. 231540.3 lakh 
had reportedly been Incurred against an aggregate amount 
of Rs. 362838.5 lakhs released to the StateslUTs, since 
Inception of the MPLAD Scheme beginning 1993-94. 

(c) There is no proposal to enhance the present limit 
of Rs. 2 crores to Rs. 3 crores under the MPLAD 
Scheme. 

(d) Does not arise. 

(e) There Is no proposal to create a goodwill fund 
from the MPLADS amount. 

(f) Does not arise. 

Facilities for Bldl Worke ... 

1560. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of LABOUR be pleased to etate: 

(a) the total number of Bidl wol1tera, State-wIee; 

(b) whether they are covered under ESI or any other 
health Insurance scheme; 

(c) whether they are also covered under Provident 
Fund facilities; and 

(d) the other measures teken for the _Hare of these 
wortters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LAU): (a) A statement I Indicating 
the estimated number of baedl wol1ters In the country, 
State-wise, is attached. 

(b) to (d) The Government Is Implementing various 
schemes in the fields of Health, Housing, Education, 
Recreation and Social Security under ttle Baedi Wortters 
Welfare Fund, for the weHare of Beadl wortters and their 
dependants. A list of such schemes is attached as 
Statement II. The beadi wortters are also covered under 
the ESI Scheme and the Employeea' Provident Fund 
Scheme wherever the conditions apply. 
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51. 
No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

StlltemMt' 

Name of the Total No. of Beedi Workers 
State Estimated at present 

Andhra Pradesh 6,25,000 

Assam 7,725 

Bihar 3,91,500 

Gujarat 50,000 

Karnataka 3,60,000 

Kerala 1,36,416 

Madhya Pradesh 7,50,000 

Maharashtra 2,56,000 

Orissa 1,60,000 

Rajasthan 1,00,000 

Tripura 5,000 

Tamil Nadu 6,21,000 

Uttar Pradesh 4,50,000 

West Bengal 4,87,000 

Total 43,99,644 

StIJ""'ent " 

A. HEALTH: 

1. Stalic-cum-Mobile/Static Allopathic and Static 
Ayurvedic Dispensaries. 

2. Scheme for Reservation of Beds in 1'.B. Hospitals. 

3. Scheme for Domiciliary Treatment of beedi workers 
suffering from T.B. 

4. Scheme for Treatment of Beadi Workers suffering 
from Cancer. 

5. Scheme for Treatment of Beedi Workers suffering 
from Mental Diseases. 

6. Scheme for Treatment of Beedi Workers (including 
Gharkhata Workers) suffering from Leprosy. 

7. Grant of Financial Aaaistance to Beadl Workars for 
purchase of Spectacles. 

8. Maternity Benefit Scheme for Female Beedi 
Workers. 

9. Scheme for payment of Monetary Compensation for 
Sterilisation to Beedi Workers. 

10. Re-imbursement of expenditure as financial 
assistance to Beedi Workers in respect of Heart 
Diseases. 

11. Re-Imbursement of expenditure as financial 
assistance to Beedi Workers in respect of Kidney 
Transplantation. 

B_ SOCIAL SECURITY: 

1. Group Insurance Scheme. 

C. HOUSING: 

1. Build your Own House Scheme. 

2. Housing Scheme for Economically Weaker Section 
of Beedl Workers. 

3. 

4. 

Grant of subsidy to Co-operative Societies of Baedi 
Industry for construction of worksheda and godowna. 

Group Housing Scheme. 

D. EDUCAnON: 

1. Award of Scholarship to the Children of Beedl 
Workers (including Gharkhata Beedi Workers). 

2. CompOSite Scheme for Financial Assistance to the 
School going children of Beedi Workers for supply 
of one set of dress, slates, note books and text 
books. 

3. Payment of incentives on passing final University/ 
Board examinations from High School onwards. 

4. Scheme to provide incentivelfinancial assistance of 
Re. 1/- to female children of Baedl Workars, on 
the basis of attendance In achools. 

E. RECREAnON: 

1. Establishment of Audio-Visual Sets/Cinema Venal 
Exhibition of Films. 
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2. Organising sports, games, social and cultural 
activities for Beedi Wort<ers. 

3. Holiday Home Scheme for Beedi Wort<ers. 

4. Supply of T.V. Sets to the Beedi Wort<ers Industrial 
Co-operative Societies. 

5. Establishment of Community Hall in Beedi Wort<ers 
Housing Colony with colour T.V. Set. 

Employees Provident Fund 

1561. SHRI SANSUMA KHUNGGUR 
BWISMUTHIARY: Will the Minister of LABOUR be pleased 
to state: 

(a) whether Employees Provident Fund (EPF) can 
be invested as per the pattern provided for in the 
Employees Provident Fund Act, 1952 but the same is 
being invested in violation of those provisions; 

(b) if so, the reasons therefor and the steps taken 
by the Government to check the same; and 

(c) the details of the sphere in which EPF has been 
invested? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) and (b) The Employees' 
Provident Fund money is being invested as per the 
provisions 01 the Employees Provident Funds & 
Miscellaneous Provisions Act, 1952. As such the question 
of making violation of the provisions of the Act in this 
regard does not arise. 

(c) Under the prescribed pattem of investment, 40% 
01 the investible surplus of EPF money Is required to be 
invested in the CentraVState Government securities, 40% 
in the banks, public financial institutions (PFls) including 
Infrastructure Development Finance Company Ltd. (IDFC) 
and the remaining 20% has been left for investment at 
the discretion of the Board of Trustees either in 
Government securities or in the banks, PFI bonds, IDFC 
etc. 

MPLADS 

1562. SHRI BALBIR SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government propose to cut-down the 
unbridelled and arbitrary powers of District Collectors in 
selecting and implementing Projects/Schemes under the 
Members Local Area Development Scheme; and 

(b) if so, steps being taken to check the delay in 
providing funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION 
AND MINISTER OF STATE IN THE DEPARTMENT OF 
ADMINISTRATIVE REFORMS AND PUBLIC 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN 
SHOURIE): (a) Under the MPLAD Scheme, only the 
Member of Parliament can recommend works for 
implementation under the Scheme. The District Collector 
is required to implement the works recommended by the 
concemed MP, in accordance with the guidelines on 
MPLADS. 

(b) All the State Govemments have been requested 
to iasue instruction to all the District Collectors to sanction 
works expeditiously and send report to this Ministry for 
release of funds. 

{Trans/ation] 

Security Rlak from Pakistan 

1583. SHRI RATTAN LAL KATARIA: WiD the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the security risk of India has further 
increased due to army coup in Pakistan; and 

(b) the steps taken by the Govemment in view of 
this situation? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) and (b) With the recent military 
take over in Pakistan, it is now effectively under martial 
law. We are concemed about these developments and 
the direction in which they are moving. We are monitoring 
the situation closely. 

India's policy towards Pakistan has remained 
consistent and principled. We wish to develop friendly 
and cooperative ties which are based on mutual trust 
and confidence. For this purpose, we began the composite 
dialogue process which sought to establish a stable 
structure of cooperation, address all outstanding Issues 
and create trust and confidence. To reinforce this process, 
Prime Minister took the Initiative of visiting Lahore in 
February of this year. The recent aggression by Pakistan, 
in the Kargil sector of the State· of Jammu & Kashmir, 
was a violation of the trust that we sought to build. 
Pakistan needs to create a positive environment and 



" 

313 Wrinen AnswelS AGRAHAYANA 17, 1921 (Saka) to Questions 314 

rebuild this trust by stopping its sponsorship of terrorism 
and halting hostile propaganda against India. Govemment 
will continue to take all necessary steps to safeguard 
India's security. 

{Eng/ish] 

Production of Mushroom 

1564. DR. RAM KRISHNA KUSMARIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether mushroom cultivation is being encouraged 
as a part of the diversification programme; 

(b) if so, the details thereof; 

(c) the States where mushroom cultivation is being 
undertaken at present; 

(d) the details of assistance provided to each State 
to promote mushroom cultivation during each of the last 
three years; 

(e) whether any target has been fixed by the Union 
Govemment for production and export of mushroom during 
the Ninth Five Year Plan period; and 

(f) if so, the details theraof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) and (b) Yes, Sir. A Central Sector Scheme to promote 
mushroom cUltivation in India was launched during the 
VIII Five Year Plan which continued during 1997-98 and 
1998-99. For the remaining period of the IX Five Year 
Plan the scheme has been approved with focus on 

integrated development of mushroom. The approved 
scheme has the following compoments: 

(1) Integrated Mushroom Development Centre 

(a) pasteurised compost unit 

(b) spawn. production unit 

(c) training unit 

(d) processing unit 

(2) Training of farmers 

(3) Workshop 

Research programmes on mushroom are being 
conducted £.t the National Research Centre for Mushroom, 
Solan to improve the technology and to diversify the 
cultivation of other edible mushrooms. Besides this, 
Department.. of Food Processing Industry, APEDA and 
NHB also provide assistance for the development of 
mushroom under their schemes related to horticulture. 

(c) Presently, mushroom is being cultivated in almost 
all the States of India particularly in Punjab, Haryana, 
Himachal Pradesh, Andhra Pradesh, Maharashtra, U.P., 
Tamil Nadu, J&K and Kamataka. 

(d) A Statement is enclosed. 

(e) and (f) No specific target has been fixed by the 
Union Govemment for the production and export of 
mushroom during the IX Five Year Plan. However, 81 
per the estimates of the National Research Centre for 
Mushroom, Solal1 mushroom production during 1996-97 
was 40,000 MT and is expected to cross 1 lakh tonnes 
by the year 2002. 

Elmtement 

Centrally Sponsored Scheme for the Integrated Development of Mushroom 

(Rs. in lakhs) 

Name of State Releese 1997-98 Release 1998-99 Allocation 
1999-2000 

2 3 4 

Andhra Pradesh 0.00 0.00 5.00 

ArUnachal Pradesh 21.60 8.75 6.00 
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2 3 4 

Assam. 9.85 0.00 4.00 

Bihar 7.10 85.90 17.00 

Goa 0.00 0.00 42.67 

Gujara! 0.00 0.00 44.87 

Haryana 3.20 3.00 5.00 

Himachal Pradesh O.op 36.77 6.00 

Jammu & Kashmir 0.00 0.00 12.00 

Karna!aka 0.00 37.00 8.00 

Kerala 1.50 21.00 10.00 

Madhya Pradesh 0.00 1.50 5.00 

, 
Maharash!ra 1.50 0.00 5.00 

Manipur 41.60 0.00 3.00 

Meghalaya 6.50 0.00 12.00 

Mizoram 0.00 4.00 2.00 

Nagaland 13.00 4.00 39.67 

Orissa 41.00 2.00 5.00 
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2 

Punjab 40.00 

Rajasthan 0.00 

Tamil Nadu 1.00 

Tripura 6.05 

Uttar Pradesh 49.96 

West Bengal 0.00 

Sikkim 11.50 

Delhi 40.00 

Total 295.46 

Indian Fishermen In Pakilltlln Jan 

1565. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of EXTERNAL AFFAIRS be pleaaed to state: 

(a) the number of Indian Fishermen of different States 
are in Pakistan jail, State-wise; and 

(b) the steps taken/proposed to be taken by the 
Govemment for their release? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a)' As per available information, the 
State-wise figures of Indian fishermen beHaved to be under 
detention in Pakistan, are as follows: 

Daman & Diu 

Gujarat 

Tamil Nadu 

24 

24 

19 

(b) We have consistently urged Pakistan that 
fishermen held in custody should be released and 

3 4 

0.00 6.00 

0.00 3.00 

8.50 5.00 

5.50 3.00 

0.00 139.99 

0.00 3.00 

0.00 3.00 

0.00 5.00 

197.92 400.00 

repatriated without delay. During official level dlscuaslons 
held with Pakistan on 5-6 March, 1999, at our Initiative, 
it was agreed that fishermen, who inadvertently stray into 
each other's territorial waters, should be released 
expeditiously along with their boats after necessary 
investigations have been completed and on availability of 
travel documents. The matter is being pursued by the 
Govemment with Pakistan for securing the rele88e of 
these fishermen and It Is our hope and e~ation that 
these fishermen will be released by Pakistan at the 
earliest. 

[TratI8IstionJ 

0 .... on Re .. rvatlon 

1566. DR. BALIRAM: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the five letters Issued by the Department 
of Personnel and Training such as letter (1) No. 200111 
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1/99, dated 30.1.99, (2) No. 36012121/96, dated 22.7.97, 
(3) No. 36012/23196, dated 22.7.97, (4) No. 36012118195, 
dated 13.B.97 and (5) No. 3601215/97 dated 29.8.97 
respectively have given a big blow to the interest of the 
employees belonging to SCIST category; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to remove 
the resentment arisen among the people belonging to 
SCIST category due to above circulars? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and 
(b) The Office Memorandum dated 13.8.97 was meant to 
continue the then existing policy of reservation in 
promotion beyond 15.11.97 on the basis of Article 16 
(4A) of the Constitution. The remaining four oftlce 
memoranda were issued in implementation of the various 
Supreme Court judgements. 

(c) In accordance with the statement made by the 
Prime Minister in Lok Sabha on March 18, 1999, the 
reivew of these office memoranda is under-way. The 
progress, therefore, involves examination of the relevant 
issues from legal and constitutional angles. 

Varieties of Seeds 

1567. SHRI CHANDRESH PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of quantity of various varieties of seeds 
produced in various States during oach 01 the last three 
years. State-wise; 

(b) whether imported seeds are used in the country 
during the above period; 

(c) if so. the details thereof; 

(d) whether foreign companies are selling seeds 
in the country with the prior permission of the 
Government; 

(e) If so, the details thereol alongwlth the quantum, 
varieties and the price of seeds; and 

(I) if so, the measures taken by the Union 
Govemment to provide assistance for producing theee 
seads In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO): 
(a) The details of availability 01 varioul varieties of seeds 
in all the States during the year 1996-97, 1997-98 and 
1998-99 are given below: 

(Quantity in lakh QtIs.) 

Crop 1996-97 1997-98 1998-99 

Cereals 62.48 67.97 73.81 

Pulses 5.85 5.96 6.01 

Oilseeds 15.74 18.34 16.85 

Fibres & Others 6.69 7.48 7.72 

Total 90.76 99.75 104.39 

Statewise break-up is given in enclosad Statement I. 

(b) Yes Sir. 

(c) The details are enclosed es Statement II. 

(d) Yes, Sir. Foreign companies are permitted to sell 
and distribute the seed in the country alter obtaining a 
licence lrom the concemed State Govemment under 
Clause 3 of the Seed (Control) Ordor, 1983. 

(e) The quantum, varieties and the price of seeds 
are being monitored by the State GovemmentS/Union 
Territories. 

(f) The import 01 seeds is govemed by the New 
Policy on Seed Development, 1988. Under this policy, 
lor purposes 01 research and trial, small quantities of 
Oilseeds, PUlles, Fodder and Cereals are allowed to be 
imported. Bulk import of seeds of a new variety, that has 
performed satislactorily in ICAR trials, are allowed only 
for a period of two years. Within the period of two years 
the importer must make arrang9ment for commercial 
multiplication of the seed in India through parental lines 
or breeder seeds. Buik imports are not permitted beyond 
a period of two years. No ualstance is being provided 
for production of imported seed. 
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State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Others" 

Total 

AGRAHAYANA 17, 1921 (Saka) 

Sfafwnent I 

The details of avsJltlbiHty of various varieties of seeds in "" the 
States during the year 1996-97, 1997-98 & 1998-99 

1996-97 1997-98 

22.18 25.58 

1.35 1.15 

4.12 4.18 

4.51 4.93 

4.72 4.37 

0.54 0.51 

0.72 0.76 

5.71 4.60 

0.47 0.39 

6.35 6.57 

8.24 9.40 

1.88 4.92 

2.77 2.53 

4.59 4.49 

3.37 4.33 

11.80 13.71 

6.37 6.77 

1.07 0.76 

90.76 99.75 

to Questions 322 

(Oty. in lakh OtIs.) 

1998-99 

23.95 

0.99 

5.28 

5.30 

4.36 

0.60 

0.67 

5.78 

2.32 

6.85 

9:89 

7.06 

3.65 

4.64 

4.34 

14.81 

6.17 

0.73 

104.9 

- And8lTl.1n & Nicobar Islands. Arunachal Pradesh, Goa, Manipur. Meghalaya, Mlzoram, Nagaland, Pondlcherry, Slkkim end Trlpura. 
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SflItement " 

ParticulalS of seedslp/anting materials recommended by the EXIM Committee 
of the Department of Agriculture and Cooperetion 

S.No. CropNariety 1997-98 1998-99 1999-2000 

2 3 4 5 

1. Strawberry cuttings/plants 7.05 lakh Nos. 15 lakh 5 lakh 

2. Grape cuttings 55,500 Nos. 80,000 Nos. 15,400 Nos. 

3. Apple grafts 310 Nos. 519 Nos. 

4. Walnut 420 Nos. 

5. Cherry Blossam 200 Nos. 

6. Oil Palm Sprouts 26.35 lakh Nos. 16.5 lakh 5.5 lakh 

7. Orchids 6250 No. 

8. Jojoba seeds 8 Otis. 20 Otis. 

9. Sorghum 2 Otis. 

10. Hybnd Sunflower 9.23 Otis. 

11. Hybrid Rapeseed 3 Otis. 30 Otis. 

12. Hybrid Maize 4.18 Otis. 2.41 Otis. 5.83 OtIs. 

13. Peas 5 Otis. 2.5 OtIs. 

14. Cycus 0.25 Otis. 

15. Papaya 0.30 Otis. 

16. Citrus graft 1,250 Nos. 
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2 3 

17. Banana 

18. Soyabean 

19. Bajra 

20. Groundnut 

21. Avocado 

22. Jute 

23. Hybrid Rice 

24. Grasses seed 

25. Berseem 

[English] 

Japan Discuss India's Nuclear Illue 

1568. SHRI AJAY SINGH CHAUTALA: Will the 
Minister 01 EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Japan had discussed India's 
current approach to the Comprehensive Test Ban Treaty 
for the first time and the nuclear doctrine; 

(b) if so, whether the Japan Govemment has been 
convinced by India's stand on both these issues; 

(c) if so, whether there is a greater understanding 
between India and Japan on the nuclear issue; and 

(d) if so, the details of areas on which Japan has 
now agreed to lift the sanctions imposed against India 
after the nuclear explosion and provide help and 
assistance to India by providing loan for various projects? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (e) During the recent visit of 

4 5 

12,500 Nos. 

1.35 Otis. 2.5 Otis. 

0.20 Otis. 

0.20 Otis. 

150 Nos. 

3 Otis. 

0.03 Ols. 0.18 Otis. 

73.75 Otis. 

0.25 Otis. 

the External Affairs Minister to Tokyo from November 23-
26, 1999, undertaken at the invitation of his Japanese 
counterpart, discussions took place, intsr alis, regarding 
India's approach to the CTBT and the draft nuclear 
doctrine. These subjects have also been discussed earlier 
on various occasions. There is now a better appreciation 
of India's security concerns and the restraint that it has 
exercised. 

(d) The Japanese official position is that they will 
"review" the sanctions after India signs the CTBT. 

Black Marketing of OMS Milk 

1569. SHRI P.O. ELANGOVAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment propose to increase the 
price of OMS milk so that It can be sold on par with the 
milk of Mother Dairy and save the OMS from financial 
losses; 

(b) if not, the reasons therefor; and 
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(c) the number of authorised DMS milk vendors 
suspended/blacklisted for diversion of milk into 
blackmarket? 

THE M!NISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): (a) and (b) The upward revision in the selling 
price of DMS milk has been considered on several 
occasions but no decision was taken. 

(c) During the period between March, 1997 to 
November, 1999, the DMS has cancelled 171 
authorisations of Home Delivery Agents for over-charging 
from the consumers. 

~ation] 

Unemployment Insurance Scheme 

1570. SHRI RAMSHAKAL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether an Unemployment Insurance for the 
unemployed persons was started by the Union 
Govemment; 

(b) if so, the details thereof; 

(c) the number of unemployed persons benefited by 
the said scheme during 199B and whether any target 
was fixed in 1999; and 

(d) the steps taken to achieve the target for 19997 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) No Sir. 

(b) to (d) Does not arise. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): Sir. I beg to lay on the Tabl_ 

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coconut Development Board, 
Kochi. for the year 1998-99. 

(ii) A copy fo the Annual Accounts (Hindi and 
English versions) of the Coconut Development 
Board, Kochi, for the year 199B-99, together 
with Audit Report thereon. 

(iii) A copy of the note (Hindi and English versions) 
on the Developmental Activities and 
Achievements of the Coconut Development 
Board, Kochi, for the year 1998-99. 

(iv) A copy of the comments (Hindi and English 
versions) of the Coconut Development Board 
on the Audit Report on the Accounts of the 
Board for the year 1998-99. 

(v) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Coconut Development Board, Kochi, for 
the year 1998-99. 

[Placed in Library, See No. LT 514199) 

[Translation] 

THE MINISTER OF WATER RESOURCES (DR. C.P. 
THAKUR): Sir, I beg to lay on the TabI_ 

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Water and Power 
Consultancy Services (I) Ltd. and the Ministry of 
Water Resources for the year 1999-2000. 

[Placed in Library, See No. LT 515199) 

[English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): Sir, I beg to lay on the 
Tabl_ 

(1) A copy each of the follOWing papers (Hindi and 
English versions) under sub-section (1) of saction 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of 
the Kudremukh Iron Ore Company Limited, 
Bangalore, for the year 1998-99. 

(ii) Annual Report of the Kudremukh Iron Ore 
Company Limited, Bangalore, for the year 
1998-99, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. LT 516199] 

(b) (i) Review by the Government of the working of 
the Bharat Refractories Limited, Bokaro, for the 
year 1998-99. 
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(ii) Annual Report 01 the Bharat Relractories 
Limited, Bokaro, lor the year 1998-99, 
alongwith Audited Accounts and comments 01 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 517199] 

(c) (i) Review by the Govemment 01 the working 01 
the Hindustan Steelworks Construction Limited, 
Calcutta, lor the year 1998-99. 

(ii) Annual Report 01 the Hindustan Steelworks 
Construction limited, Calcutta, lor the year 
1998-99, alongwith Audited Accounts and 
comments 01 the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 518199] 

(2) A copy 01 the Memorandum 01 Understanding (Hindi 
and English versions) between the Manganese Ore 
(India) Limited and the Ministry 01 Steel lor the 
year 1999-2000. 

[Placed in Library, See No. L T 519/99] 

(3) A copy 01 the Report (Hindi and English versions) 
01 the Comptroller and Auditor General 01 India -
Union Govemment (Commercial) (No.6 01 1999) 
- Steel Authority 01 India Limited lor the year 
ended March, 1998, under article 151(1) 01 the 
Constitution. 

[Placed in Library, See No. L T 520199] 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INQUSTRIES, MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): Sir, I 
beg to lay on the Table-

(1) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Indo-Danish Tool Room, 
Jamshedpur, lor the year 1998-99 alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment 01 the working 
01 the Indo-Danish Tool Room, Jamshedpur, 
lor the year 1998-99. 

[Placed in Library, See No. L T 521199] 

(2) (i) A copy 01 Annual Report (Hindi and English 
versions) 01 the Electronics Service and 
Training Centre, Nanital, for the year 1998-99, 
alongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
of the Electronics Service and Training Centre, 
Nanital, for the year 1998-99. 

[Placed in Library, See No. L T 522199) 

(3) (i) A copy 01 the Annual Report (Hindi and English 
versions) of the Central Tool Room and 
Training Centre, Bhubaneswar, for the year 
1998-99, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government 01 the working 
01 the Central Tool Room and Training Centra, 
Bhubaneswar, for the year 1998-99. 

[Placed in Library, See No. L T 523199) 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Tool Room 
and Training Centra, Calcutta, for the year 
1998-99, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and Engilah 
versions) by the Government 01 the working 
01 the Central Tool Room and Training Centre, 
Calcutta, for the year 1998-99. 

[Placed In Library, See No. L T 524199) 

(5) (I) A copy of the Annual Report (Hindi and English 
versiona) of the Tata Memorial Centra, Mumbal, 
for the year 1998-99, alongwlth Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
01 the Tata Memorial Centre, Mumbal, for the 
year 1998-99. 

[Placed in Library, See No. L T 525199) 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mehta Rese8lCh Institute of 
Mathematics and Mathematical Physics, 
Allahabad, for the year 1998-99, alongwith 
Audited Accounts. 
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(ii) Statement regading Review (Hindi and English 
versions) by the Government of the working 
of the Mehta Research Institute of Mathematics 
and Mathematical Physics, Allahabad, for the 
year 1998-99. 

[Placed in Library, See No. L T 526199) 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Atomic Energy Education 
Society, Mumbai for the year 1998-99, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
of the Atomic Energy Education Society, 
Mumbai, for the year 1998-99. 

[Placed in Library, See No. L T 527199) 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Mathematical 
Sciences, Chennai, for the year 1998-99, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
of the Institute of Mathematical Sciences, 
Chennai, for the year 1998-99. 

[Placed in Library, See No. L T 528199) 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Saha Institute of Nuclear 
Physics, Calcutta, for the year 1998-99, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
of the Saha Institute of Nuclear Physics, 
Calcutta, lor the year 1998-99. 

[Placed in Library, See No. LT 529199) 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Indian Institute 01 Public 
Administration, New Delhi, for the year 1998-
99, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the working 
of the Indian Institute 01 Public Administration, 
New Delhi, for the year 1998-99. 

[Placed in Library, See No. LT 530199) 

{Tl8ns/ationJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, I 
beg to lay on the table -

(1) A copy each of the following statements (Hindi and 
English versions) showing action taken by the 
Government on assurances, promises and 
undertakings given by the Ministers during the 
varicus sessions of Eighth, Tenth, Eleventh and 
TweHth Lok Sabha-

EIGHTH LOK SABHA 

(i) Statement No. XXXII Seventh Seasion, 1986 

[Placed In Library, See No. L T 531199) 

(ii) Statement No. XLII Ninth Session, 1987 

[Placed In Library, See No. L T 532199) 

(iii) Statement No. XLIII Thirteenth Session, 
1989 

[Placed in Library, Sea No. L T 533/99) 

TENTH LOK SABHA 

(iv) Statament No. XXXII Fifth Seasion, 1992 

[Placed in Library, See' No. L T 534199) 

(v) Statement No. XXXV Sixth Session, 1993 

[Placed In Library, Saa No. L T 535199) 

(vi) Statament No. XXX Seventh Session, 1993 

[Placed in Library, See No. L T 536199) 

(vii) Statement No. XXX Eighth Saasion, 1993 

[Placed in Library, See No. L T 537199) 

(viii) Statement No. XXVIII Ninth Session, 1994 

[Placed in Library, See No. L T 538199) 

(ix) Statement No. XXIII Eleventh Seasion, 1994 

[Placed in Library, See No. L T 539199) 
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(x) Statement No. XXII TweHth Session, 1994 

[Placed in Library, See No. LT540/99) 

(xi) Statement No. XX 
1995 

Thirteenth Session, 

[Placed in Library, See No. LT 541/99) 

(xii) Statement No. XVII Fourteenth Session, 1995 

[Placed in Library, See No. L T 542/99) 

(xiii) Statement No. XIV 
1995 

Fifteenth Session, 

[Placed in Library, See No. L T 543/99) 

ELEVENTH LOK SABHA 

(xiv) Statement No. XII Second Session, 1996 

[Placed in Library, See No. L T 544/99) 

(xv) Statement No. XI Third Session, 1996 

[Placed in Library, See No. L T 545/99) 

(xvi) Statement No. X Fourth Session, 1997 

[Placed in Library, See No. L T 546/99) 

(xvii) Statement No. VIII Fifth Session, 1997 

[Placed in Library, See No. L T 547/99) 

(xviii) Statement No. VIII Sixth Session, 1997 

[Placed in Library, See No. L T 548/99) 

TWELFTH LOK SABHA 

(xix) Statement No. VI First Session, 1998 

[Placed in Library, See No. L T 549/99) 

(xx) Statement No. VI Second Session, 1998 

[Placed in Library, See No. LT 550199) 

(xxi) Statement No. III Third Session, 1998 

[Placed in Library, See No. LT 551/99) 

(xxii) Statement No. II Fourth Session, 1999 

[Placed in Library, See No. L T 552/99) 

(English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): Sir, 
I beg to lay on the Table a copy of the Passports 
(Amendment) Rules, 1999 (Hindi and English versions) 
published in Notification No. G.S.A. 518(E) in Gazette of 
India dated the 13th July, 1999, under sub-section (3) of 
section 24 of the Passports Act, 1967. 

[Placed in Library, See No. L T 553/99) 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): On behalf of Shri S.B.P.B.K. 
Satyanarayana Rao, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1958:-

(a) (i) Review by the Government of the working of 
the Andhra Pradesh State Agro Industries 
Development Corporation Limited, Hyderabad, 
for the year 1991-92. 

(Ii) Annual Report of the Andhra Pradesh State 
Agro Industries Development Corporation 
Limited, Hyderabad, for the year 1991-92, 
alongwlth Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed In Library, See No. L T 554199) 

(b) (i) Review by the Government of the working of 
the Andhra Pra~esh State Agrp Industries 
Development Corporation limited, Hyderabad, 
for the year 1992-93. 

(il) Annual Report of the Andhra Pradesh State 
Agro Industries Development Corporation 
limited, Hyderabad, for the year 1992-93, 
alongwlth Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in library, See No. L T 555199) 

(e) (i) Review by the Government of the working of 
the Andhra Pradesh State Agro Industries 
Development Corporation Limited, Hyderabad, 
for the year 1993-94. 

(ii) Annual Report of the Andhra Pradesh State 
Agro Industries Development Corporation 
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Limited, Hyderabad, lor the year 1993-94, 
alongwith Audited Accounts and comments 01 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 556199) 

(d) (i) Review by the Government 01 the working 01 
the Andhra Pradesh State Agro Industries 
Development Corporation Limited, Hyderabad, 
for the year 1994-95. 

(ii) Annual Report 01 the Andhra Pradesh State 
Agro Industries Development Corporation 
Limited, Hyderabad, lor the year 1994-95, 
alongwith Audited Accounts and comments 01 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 557/99) 

(e) (i) Review by the Government of the working of 
the Andhra Pradesh State Agro Industries 
Development Corporation Limited, Hyderabad, 
lor the year 1995-96. 

(ii) Annual Report 01 the Andhra Pradesh State 
Agro Industries Development Corporation 
Limited, Hyderabad, for the year 1995-96, 
alongwith Audited Accounts and comments 01 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 558199) 

(f) (i) Review by the Government 01 wor1<ing of the 
Karnataka Agro Industries Corporation Limited, 
Bangalore, for the year 1993-94. 

(ii) Annual Report 01 the Kamataka Agro Industries 
Corporation Limited, Bangalore, for the year 
1993-94, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 559199) 

(g) (i) Review by the Government 01 the working 01 
the Karnataka Agro Industries Corporation 
Limited, Bangalore, for the year 1994-95. 

(ii) Annual Report 01 the Karnataka Agro Industries 
Corporation Limited, Bangaiore, lor the year 
1994-95, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 560199) 

(h) (i) Review by the Government of the working of 
the Karnataka Agro Industries Corporation 
Limited, Bangalore, for the year 1995-96. 

(ii) Annual Report of the Karnataka Agro InclUF:tries 
Corporation Limited, Bangalore, for the year 
1995-96, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT 561199] 

(i) (i) Review by the Government of the working of 
the Karnataka Agro Industries Corporation 
Limited, Bangalore, for the year 1996-97. 

(ii) Annuai Report of the Kamataka Agro Industries 
Corporation limited, Bangalore, for the year 
1996-97, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
Generai thereon. 

[Placed in Library, See No. LT 562199) 

OJ (i) Review by the Government of the working of 
the Assam Agro Industries Development 
Corporation Limited, Guwahati, for the year 
1993-94. 

(iI) Annual Report of the Assam Agro Industries 
Development Corporation limited, Guwahatl, for 
the year 1993-94, alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 563199) 

(k) (i) Review by the Government of the working of 
the Assam Agro Industries Development 
Corporetion Limited, Guwahati, for the year 
1994-95. 

(ii) Annual Report of the Assam Agro Industries 
Development Corporation Limited, Guwahati, for 
the year 1994-95, aiongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 564199] 

(I) (i) Review by the Government of the working of 
the Himachal Pradesh Agro Industries 
Corporation Limited, Shimfa, for the year 1997-
98. 
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(ii) Annual Report of the Himachal Pradesh Agro 
Industries Corporation Limited, Shimla, for the 
year 1997·98, alongwith Audited Accounts and 
cOlT,lments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 565199) 

(m) (i) Review by the Govemment of the working of 
the Haryana Agro Industries Corporation 
Limited, Chandigarh, for the year 1997·98. 

(ii) Annual Report of the Haryana Agro Industries 
Corporation Limited, Chandigarh, for the year 
1997·98, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 566199) 

(n) (i) Review by the Govemment of the working of 
the Uttar Pradesh State Agro Industries 
Corporation Limited, Lucknow, for the year 
1996-97. 

(ii) Annual Repol1 01 the Uttar Pradesh State Agro 
Industries Corporation Limited, Lucknow, for the 
year 1996-97, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 567199) 

(0) (i) Review by the Govemment of the working of 
the Madhya Pradesh State Agro Industries 
Development Corporation Limited, Bhopal, for 
the year 1996-97. 

(ii) Annual Report of the Madhya Pradesh State 
Agro Industries Development Corporation 
Limited, Bhopal, lor the year 1996-97, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 568199) 

(p) (i) Review by the Govemment of the working 01 
the Punjab Agro Industries Corporetion Limited, 
Chandigarh, for the year 1997-98. 

(ii) Annual Report 01 the Punjab Agro Industries 
Corporation limited, Chandigarh for the yeer 
1997-98, elongwith Audited Accounts and 
comments 01 the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 569199) 

(q) (i) Review by the Government of the working of 
the TamR Nadu Agro Industries Corporetion 
Limited, Chennai, for the year 1997-98. 

(ii) Annual Report of the Tamil Nedu Agro 
Industries Corporation Limited, Chennai, for the 
year 1997-98, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T 570199) 

(r) (i) Review by the Govemment of the working of 
the Gujaret Agro Industries Corporation limited, 
Ahmedabad, for the year 1996-97. 

(ii) Annual Report of the Gujarat Agro Industries 
Corporation limited, Ahmedabad, for the year 
1996-97, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
Generel thereon. 

(2) Eighteen Statements (Hindi and English versions) 
showin" reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library, See No. LT 571199) 

[Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
Sir, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi end English 
versions) 01 the Veterinary Council of India, 
New Delhi, for the year 1997-98, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment 01 the working 
01 the Veterinary Council of India, New Deihl, 
for the year 1997-98. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L T 572199) 
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(3) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act. 1956:-

(i) Statement regarding review by the 
Government of the working of the Karnataka 
Dairy Development Corporation Limited, 
Bangalore, for the years 1992-93 to 
1995-96. 

(ii) Annual Report of the Karnataka Dairy 
Development Corporation Ltd., Bangalore, for 
the years 1992-93 to 1995-96, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (4) above. 

[Placed in Library, See No. L T 573199) 

12.02 hr •. 

MESSAGE FROM RAJYA SABHA 

{English] 

SECRETARY GENERAL: Sir, I have to report the 
lollowing message received from the Secretary General 
01 Rajya Sabha:-

"In accordance with the provisions of rule 127 of 
the Rules 01 Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to Inform the 
Lok Sabha that the Rajya Sabha at its sitting 
held on the 7th December, 1999, agreed without 
any amendment to the Insurance Regulatory and 
Development Authority Bill, 1999, which was 
passed by the Lok Sabha at its sitting held on 
the 2nd December, 1999." 

12.03 h .... 

STATEMENT BY MINISTER 

THIRD MINISTERIAL CONFERENCE 
OF WTO AT SEAnLE 

(English] 

MR. SPEAKER: Now, the statement to bit made by 
Shri Murasoli Maran. 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): Hon. Speaker, Sir, as the 
hon. Members are aware, the third Ministerial Conference 
of the World Trade Organisation was held at Seattle from 
30th November to 3rd December, 1999. This Conference 
assumed importance and attracted wide publicity and 
attention because 01 the efforts by a significant number 
of Member countries to seek an endorsement from this 
Conference for the proposal to launch a comprehensive 
round of negotiations covering a wide range of subjects 
including proposal to link trade with labour issues through 
this Conference. 

The Indian Delegation was led by me. I had the 
privilege of having hon. Members of Parliament, Thiru 
Blplab Dasgupta, Thlru Kamal Nath and Thiru Yerrannaidu 
in the Delegation. There were many demonstrations 'before 
and during the period of Conference by several interest 
groups. In fact, the inaugural function scheduled for the 
forenoon 01 30th November, 1999 had to be abandoned. 
However, under police protecton, the Plenary Session 
began in the aftemoon of 30th November, 1999, and I 
made our country statement in the Plenary Session on 
the evening of 30th November, 1999. 

As part 01 the consultation process, meeting of 
SAARC at the official level and G-15 members at the 
Ministerial level were held. On the margins of the 
Ministerial Conference, I held a number of bilateral 
meetings with the leaders of many delegations, including 
those of European Commission, United Kingdom, 
Indonesia, Sweden, Colombia, South Africa, Japan, China, 
Nepal and Bhutan. 

As part of the Conference process, wor1<ing groups 
were formed to discU88 in depth the various subjects 
including agrlcuhure, market acce88, Implementation and 
other Issues and arrive at consensus-based 
recommendations relating to negotiating mandate or 
decisions as the case may be. We participated effectively 
in the deliberations 01 all the groupa and articulated our 
position on various issuea. We effectively opposed the 
inclusion 01 non-trade issues like labour standards In the 
agenda of WTO. This was fully In line with the Prime 
Minister's statement made in the Lok Sabha on 1.12.1999. 
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As no consensus-based conclusion could be reached 
on most of the issues before the Ministerial Conference, 
no declaration was' finalised and issued. In the light of 
this, the work of the Ministerial Conference has been 
suspended. The Chairperson in her statement in the 
closing Plenary Session indicated that the director General, 
WTO, will hold consultation with Member countries and 
make a proposal for resuming the work of the Ministerial 
Conference. The Chairperson also stated: 

"During this time, the Director General can consult 
with delegations and discuss creative ways in which 
we might bridge the remaining areas in which 
consensus does not yet exist, develop and improved 
process which Is both efficient and fully inclusive, 
and prepare the way for successful conclusion. The 
Ministerial will then resume its work." 

It is, however, expected that the mandated 
negotiations under the provisions of the Agreement on 
Agriculture and the General Agreement on Trade in 
Services, will take place as scheduled with effect from 
1.1.2000. The mandated reviews under the various WTO 
Agreements are also expected to be undertaken as per 
the time schedule provided under the respective WTO 
agreements. 

MR. SPEAKER: The House will now take up the 
'Zero Hour'. 

SHRI MADHAVRAO SCINDIA (Guna): Sir, I would 
like to make a very important point. ... (Interruptions) 

[Translation] 

MR. SPEAKER: Today, I wHI cali everyone. You 
please resume your seat. ... (lnterruptions) 

12.06 hrs. 

RE QUESTION OF PRIVILEGE 

{English] 

SHRI MADHAVRAO SCINDIA (Guna): This is 
tantamount to grave impropriety on the part of the hon. 
Prime Minister. It has been reported that two Ministers, 
yesterday, resigned on the floor of the House, and their 
reSignations were in the hands of the Prime Minister 
before he made the statement, totally Sidestepping all 
issues of morality and propriety and seeking to hide 
behind the law. A few minutes later, he shared this 
information, which was available with him before he made 
the' statement, with members of the Media outside the 
House. If this sequence of events is correct, then this is 

tantamount to insulting the House, to treating the House 
in the most casual manner, and it is a contempt of the 
House. My colleague, Shri Sontosh Mohan Dev, has 
already given a notice for moving a motion of Privilege. 
We would like to know exactly what your verdict is on 
this, and how it is going to be treeted because if this is 
allowed to pass, if this sequence of events is correct, 
then I do not think anyone will treat this House very 
seriously, especially coming from the august Chair of the 
hon. Prime Minister. We would like to have your reaction 
on this. 

SHRI S. JAIPAL REDDY (Miryalguda): Sir, yesterday, 
our hon. Prime Minister has taken an astounding legalistic 
position. In his statement, he asserted that anybody 
against whom charges are filed by the police will not 
necessarily be disqualified for the office of Minister. 
Second, he went a step further, snd deliberately 80, and 
said that even when the charges are framed by the court, 
that person will not be disqualified. In other words, he is 
taking future care of the Ministers who are today under 
a cloud. I would like the hon. Prime Minister to tell us 
whether, in his knowledge, a single person facing charge-
sheet anywhere in the country was allowed to remain a 
Minister in the last 50 years Did not the Prime Minister 
set up new norms? Did he not enunciate a new 
dangerous doC'trine of public conduct or public 
misconduct? The question Is, Is It proper on the part of 
the Prime Minister? 

SHRI SONTOSH MOHAN DEV (Silchar): Sir, when 
a Member gives a privilege motion, the convention in the 
House is that It gets the first priority during the 'Zero 
Hour'. ... (Interruptions) 

[Translation] 

SHRI BRAHMANAND MANDAL (Munghyr): The same 
question is being raised for the past three days . 
... (Interruptions) We should also get a chance to speak. 
.., (Interruptions) 

{English] 

MR. SPEAKER: Please understand that they have 
given a notice. 

... (Interruptions) 

MR. SPEAKER: No. They have given a notice. Please 
understand this. 

... (Interruptions) 

[Translation] 

SHRI BRAHMANAND MANDAL: How long, the seme 
question will continued to be discussed in the House. 
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[English] 

MR. SPEAKER: Hon. Members pleue take your 
seats. They have given a notice. 

Yes, Shri Sontosh Mohan Dev. 

... (Interruptions} 

(Translation] 

MR. SPEAKER: You resume your seat, please. 

SHRI RAGHUNATH JHA: (GopaJganj): Mr. Speaker, 
Sir, the decision has been arrived at your level? 
... (Interruptions) 

[English] 

MR. SPEAKER: Nothing will go on record except 
what Shri Sontosh Mohan Dev is speaking. 

... (Interruptions)" 

SHRI SONTOSH MOHAN DEV: Sir, shall I speak on 
my Privilege Motion? I can speak tomorrow also . 
... (Interruptions} 

MR. SPEAKER: You have given a notice for a 
Privilege Motion. You can speak on It. 

... (Interruptions} 

MR. SPEAKER: He hu given a notice for Privilege 
Motion. 

... (Interruptions) 

{Translation] 

SHRI BRAHMANAND MANDAL: How long will It 
continue. It is wrong. They are wasting the time of the 
House. . .. (Interruptions) 

English] 

MR. SPEAKER: Hon. Members, please unde ... tand 
that they have given a notice for a Privilege Motion. 
Priority should be given to the Privilege Motion. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: You pleue, sit down. What is this? 
Yes, Shri Sontosh Mohan Dev. 

• Not recorded. 

[English] 

SHRI SONTOSH MOHAN DEV: Sir, I gave the notice 
for my Privilege Motion under rule 223 pertaining to the 
statement of the hon. Prime Minister made to the Preas, 
when he was going to attend a cabinet meeting, after 
the debate on the subject in the House was over . 

Sir, it wu telecast in various electronic media that 
the hon. Prime Minister told the Media that two of his 
Minlst .... had submitted their resignationa but he did not 
accept those. That is his privilege. But he has eel a 
precedent in the debate when h. said that It was his 
privilege as to wheth.r he would includ. a tainted Mlnlst.r 
or a Minist.r charg.d with criminal off.nc.s . 
.. (Interruptlons) I do not challeng. that. .. {Interruptions} 

SHRI BISHNU PADA RAY (Andaman and Nlcobar 
Islands): Sir, how is he speaking? H. is using off.nslve 
words. ..{Interruptions} 

SHRI SONTOSH MOHAN DEV: Why are you getting 
.xcIted? .. (Interruptions) 

MR. SPEAKER: Hon. M.mber, please take you seat. 

SHRI SONTOSH MOHAN DEV: Sir, my pointed 
question is, do you not think that it is the privileg. of 
this House to know from the hon. Prime Minister the fact 
that he received two resignation lette ... ? He k.pt one of 
th.m in his pocket and put another below the fiie and 
then went outside the House and disclosed It to the 
Media . 

The hon. Prime Minist.r had be.n such a succeaaful 
parliamentarian in the paat; and he was conferred the 
best parliamentarian award also. But, what is he doing? 
Please tell us. I have all respect for him. He Is a lovable 
person. He Is a respected man and he should not create 
such a precedent in the House just to protect two of his 
Ministers. He can get better people there. He can easily 
fill up the posts. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Only Shrl Sontoeh Mohan 
Dev can .. {lnterruptJons} 

SHRI SONTOSH MOHAN DEV: He can take 
anybody. The hon. Prime Mlnis!er should reply to 
this .. (/nterruptions) Hon. Prime Minister I want to 
know .. (lnterruptions) Sir, he is not listening . 
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~R. SPEAKER: Shri Sontosh Mohan Dev, please 
understand that you have not given the notice for the 
Privilege Motion to the hon. Prime Minister. You have 
given it to the Speaker. You should address the Chair. 
You are a senior Member . .. (Interruptions) 

SHRI SONTOSH MOHAN DEV: I am sorry for that, 
Sir. 

Sir, my request is that you kindly verify from the 
hon. Prime Minister as to when he received the 
resignations. Did he receive them during the debate on 
the subject yesterday? If so, why did he not divulge It in 
the House and why did he reveal It outside? This is my 
pointed question. 

MR. SPEAKER: Anything from the Prime Minister? 

.. (Interruptions) 

[Translation] 

DR. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, you have allowed to raise 'Privilege Motion'. 
What Shri Madhavrao Scindia and Shri Jalpal Reddy have 
said. .. (Interruptions) 

(English] 

MR. SPEAKER: This is a privilege matter. Please 
take your seat. 

DR. VIJAY KUMAR MALHOTRA: I want to say 
something on this, Sir . .. (Interruptions) 

MR. SPEAKER: Please understand the issue. This 
is a privilege matter and the Chair has to give its 
observation on this. Please take your seat. 

.. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, SM Sontosh 
Mohan Dev has given the privilege notice, not you. Please 
take your seat. 

As for the Chair's observation, It is well-established 
that no privilege of Parliament Is involved If statements 
on matters of public interest are not first mede In the 
House and are made outside. 

.. (Interruptions) 

SOME HON. MEMBERS: No. 

MR. SPEAKER: Please hear me first. 

.. (Interruptions) 

MR. SPEAKER: The hen. Member has asked the 
Chair for a ruling. When the Chalr Is giving Its obeeIvatIon, 
it should not be objected to. 

. .. (Interruptions) 

SHRI S. JAIPAL REDDY: Sir, the Prime Minister Is 
Sitting here. You can ask him to respond . .. (Interruptlons) 

SHRI BASU DEB ACHARIA (Bankura): Sir, let the 
Prime Minister respond In this regard. ..(Interruptions) 

MR. SPEAKER: Please understand the issue. The 
privilege notice is given to the Speaker, not to the Prime 
Minister . 

.. (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, let the Prime 
Minister reply. 

MR. SPEAKER: Shri Acharia, please take your aeat. 
This is not a good practice. 

.. (Interruptions) 

MR. SPEAKER: Shri Madhavrao Sclndla, pleasa 
understand the situation. This Is not a good practice. 
Privilege notice Is given to the Speaker. 

.. (Interruptions) 

SHRI S. JAIPAL REDDY: We are only requesting 
the Prime Minister to respond, Sir . .. (Intenupttons) 

MR. SPEAKER: Shri Jalpal Reddy, you are a sanlor 
Member. Please understand the issue. You should not 
disturb the Chair when It is making an observation . 

... (Interruptions) 

SHRI MANI SHANKAR AlYAR (Maylladutural): Sir, 
with due respect to the Chair, I would say that the Prime 
Minister should react to this. 

MR. SPEAKER: Shri Manl Shankar Alyar, this Is not 
good. Please take your seat. 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Sir, 
have you verified the facts before making your observation 
on the notice? You must find out from the Prime Minister 
H he had received the reslgnatlona or not before you 
give your ruling. 
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MR. SPEAKER: I have verified the facts in regard to 
the privilege notice given by the Member. 

SHRI MANI SHANKAR AIYAR: Sir, with due respect 
to the Chair I request you to verify the position from the 
Prime Minister. The Prime Minister is here. He should 
respond when an issue is raised on the floor of the 
House. I have been taught these lessons by Shri 
Vajpayee himself. 

MR. SPEAKER: Shri Aiyar, you are not giving due 
respect to the Chair? 

SHRI MADHAVRAO SCINDIA: Sir, the Prime Minister 
must tell us what happened actually. Had he received 
the resignations on the floor of the House, or not? He 
must tell us that. If he had received them on the floor of 
the House before making his statement, then It 
tantamounts to breach of privilege. 

MR. SPEAKER: Shri Scindia, please understand the 
situation. When the Chair is making an observation, you 
should not disturb him like this. 

.. (Interruptions) 

SHRI MANI SHANKAR AIYAR: It is against the 
conventions and rules of the House. ..(Interruptions) 

MR. SPEAKER: This is not a ruling. This is an 
observation. Please understand. 

.. (Interruptions) 

MR. SPEAKER: You are not allowing even me to 
make my observations? What is this? 

.. (Interruptions) 

MR. SPEAKER: As a matter of fact, even making of 
announcements regarding policy decisions of Govemment 
outside the House while the House is in SeSSion, does 

• not involve any breach of privilege and contempt of the 
House. I therefore, withhold my consent to the notice of 
privilege given by Shri Sontosh Mohan Dev. 

.. (Interruptions) 

MR. SPEAKER: Now, Shri K.K. Kaliappan. 

.. (Interruptions) 

12.22 hr •• 

At this stage, Shri Madhavrao Scindla and some 
other han. MfImbenJ left the HOIIN. 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. 
Speaker, Slr .. (lnterruptions) 

MR. SPEAKER: Shri Somnath Chatterjee, the matter 
is over now. 

SHRI SOMNATH CHATTERJEE: Sir, I am not 
referring to your ruling. The question that was raised 
was not of announcement of any policy decision outaide 
the House. The question was of disclosure of information 
within the posseaaion of the hon. Prime Minister. That is 
the question .. (lnterruptions) 

MR. SPEAKER: Shrl Somnath Chatterjee, It is over 
now. 

SHRI SOMNATH CHATTERJEE: Sir, I am not 
questioning your ruling. What I em seeking la a 
clarification for future, so that we can also know how to 
conduct ourselves in the House. 

MR. SPEAKER: Shrl Somnath Chatterjee, It is already 
over, please. 

.. (Interruptions) 

SHRI SOMNATH CHATTERJEE: We wa"t to know 
whether the hon. Ministers including the hon. Prime 
Minister can divulge han of the information in their 
pOS88asion •• (lnterruptions) 

MR. SPEAKER: Shri Somnath Chatterjee, please take 
your seat. It is already over. 

.•. (Interruptions) 

SHRI SOMNATH CHATTERJEE: All that information 
is relevant..(lnterruptions) Then, in future, I have to 
suspect that every Minister would be keeping haH the 
information to himeeH .. (lnterruptfons) ... This is for future 
working of Pariiament. 

MR. SPEAKER: Shri Somnath Chatt~rjee, please take 
your seat. 
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SHRI SOMNATH CHATTERJEE: Sir, I am requesting 
you to lay down norms for that. I am not questioning 
your ruling ... (lnterruptions) ... I am saying that kindly lay 
down the norms as to whether a Minister can divulge a 
part of information here and keep a part of information 
for utilization outside the House ..• (lnterruptions) ... Sir, this 
is a basic question. I am requesting you to kindly guide 
us ... (Interruptions) ... Sir, kindly give us this guidance as 
to how far we have to decide in future ... (Interruptions) ... 
In future, if any Minister does not disclose everything 
then we have nothing to catch hold of hlm ... (lnterruptions) 

MR. SPEAKER: Shri Somnath Challerjee, the ruling 
is clear. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
what Shri Shankar Prasad Jaiswal says. 

... (lntGrruptionsj* 

MR. SPEAKER: Now, Shri Shankar Prasad Jaiswal. 

... (Interruptions) 

[Translation) 

SHRI SHANKAR PRASAD JAISWAL (Varanasi): Mr. 
Speaker, Sir, the students in Palna bumt the effigy of 
the vice-Chancellor Shri Nazar Ahsan on Monday In order 
to express their resentment over giving first position in 
the M.B.B.S. examination to Meesa Bharati, the daughter 
of Lalu Yadavji and Rabri Deviji. This kind of interference 
and pressure by Shri Lalu Yadav and Rabri Devi in the 
education system and help allain the top slot for their 
daughter is improper. Therefore, I demand for its 
'investigation by the Government. Students are agitated 
there. Movement is going on in Patna University and the 
whole education system has come to a standstill there, 
hence there is a need for a judicial inquiry in 
il...(lnterruptions) Enquiry should be conducted there and 
action should be taken in this regard ..• (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: (Vaishali): Mr. 
Speaker, Sir, I walk-out from the House as disrespect 
has been shown to the House. 

12.24 hr •• 

Shri Raghuvansh Prssad Singh then left the House. 

(English) 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil): Sir, 
I would like to draw the allention of the House in respect 
of a mailer which is of vital importance. It has been 

-Not recorded, 

reported that there is a move by the Central Government 
to ban the State-run lolleries. If it is done, It would 
detrimentally affect the interests of all the States and 
especially, Kerala. In most of the States, the lolleries are 
being conducted by the respective States themselves. In 
Kerala, It was started in 1967, and there Is a separate 
Department with Directorate of State Lolleries which Ia 
dealing with It. It is giving employment to th,)usands of 
unemployed people including handicapped 
peraona .•• (lntflrruptlons) 

MR. SPEAKER: Hon. Members, please take your 
seats. Kindly allow him to make his point. 

SHRI VARKALA RADHAKRISHNAN: Sir, it has been 
reported that the Centra! Government is taking a move 
to ban all lotteries whether It is run by the State. or 
private parties. The Central Government should allow the 
State-run lotteries to continue. I do not argue for the 
lolleries run by private parties, 

Therefore, Sir, I request the Central Government that 
they should not proceed further in the mailer to ban !he 
State-run lotteries. II is a State subject and the States 
are empowered to run lolleries according to the provtslons 
of the Constitution of India. The State Government 10llertae 
are being run' in a perfect manner. 

ThE: hon. Finance Minister may kindly respond as to 
whether th,ere is any move to ban the State-run lotterlea. 
If it is so, I I'9quest that kindly do not do it beca..... It 
will be detrimental to the interests of the people. 

[Trans/ation} 

SHRI NAGMANI (Chatra): Mr. Speaker, Sir, hon'bla 
Members have been levelling allegatlol1l against Miaa 
Bharati which we will not tolerate ... (lntenuptlons) They 
start naming Lalu Yadavji, Mlsa Bharatl In every 
thing ... (Interruptions) 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Speaker, Sir, this is not right ... (lntenuptlons) 

MR. SPEAKER: YoUI' name too, will be called, first 
you resume your seat. 

'SHRI K.K. KALiAPPAN (Gobichettipalayam): Hon'bla 
Speaker Sir, at the outset I would like to thank you and 
our leader and the General Secretary of our party 
AIADMK and the former Chief Minister of Tamil Nadu 
Dr. Puratchi Thalaivi who have enabled me to speak In 
this august House. 

'Translation of \he speech originally denvared In Tamil. 
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[Shri K.K. Kaliappan) 

I would Uke to bring to the notice of this august 
House the sorry plight of the handloom weavers In Tamil 
Nadu especially in my constituency Gobichettipalayam. 

Bhavani, Sathiamangalam, Nambiyur, Bhavanisagar, 
Perundurai, Oothukkuli, Puliyangudi, Thottapalayam are 
the places in my constituency in which there live about 
one and a half lakhs of weavers and most of them are 
traditional artisans. 

In the recent times, due to the new textile policy of 
this Government, handloom weavers have been put to 
great hardship. This has resulted in the decline of this 
industry. Handloom sector has not got protection and 
adequate inecntive and hence there is recession in that 
sector. The handloom weavers who hav taken up this 
occupation generations together are at a great loss now. 
They have become debtors as their livelihood has been 
greatly affected. Their families are put to great suffering 
and even go without food. Even the co-op societies that 
they rely on suffer from financial crunch. Even the yam 
is not available to them. Powertoom sector throws an 
unequal race. Even the categories of textiles that have 
been set apart by the Supreme Court exclusively for 
handloom sector are being produced by the powertoom 
sector which make huge profits. But our traditional 
weavers who are part of the warp and web of our culture 
and tradition are left high and dry. 

I am afraid that our weavers may be driven to the 
path of suicidal deaths as it happened in Andhra Pradesh, 
where farmers committed suicide due to debt traps. More 
than one and a half lakh weavers and their families are 
worst affected deprived of their livelihood. I urge upon 
the Union Government to take adequate steps on 
humanitarian considerations and more incentives may be 
given to handloom weavers and rebate sc"emes may be 
announced to help them sell their produce. 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Speaker, 
Sir, the scheme of the vocational training being run 
through schools in all the States has suddenly been 
stopped in U.P. It has caused a severe jolt to lakhs of 
students getting professional training through inter colleges. 
A lot of assets have been created, rooms have been 
constructed and furniture has been provided under this 
scheme but recently this programme has been stopped, 
jeopardizing the future's students. It is submitted to the 
Government to interfere in this matter and continue 
this scheme of providing vocational education through 
schools. 

{English] 

DR. (SHRIMATI) C. SUGUNA KUMARI (Pecfdapalli): 
Mr. Speaker, Sir, I thank you for giving me this 
opportunity. I draw your attention and the attention of 
this august House to the precarious state and the very 
low safety status given by the international agencies for 
the Indian skies and Indian Airports. Till January this 
year, state of the art very hltech ground navigational 
equipment worth Rs. 450 crore was lying idle at the two 
busy international Airports in India while safety status 
was taking a nose dive. The Indian Airports Authority 
and its Management miserably failed to convince the Air 
Traffic Control Unit for installation of the modern 
equipment, which resulted in downgrading the status. 

After installation of the costly equipment, five aircrafts 
vanished from the radar screens at Delhi Air Ports in 
January, 1999 which led to almost very serious and fatal 
near misses. 

I draw the attention of Ministry of Civil Aviation to 
conduct a thorough inquiry about all this and evolve 
procedures to avoid vanishing of aircrafts from radar 
screens' and to order an Investigation and fix responsibility 
as to from whom they had ordered such hltech equipment 
at such high cost which cannot prevent vanishing of 
aircrafts from radar screens. 

{Trans/ation] 

SHRI SHIVRAJ SINGH CHOUHAN (Vidisha): Mr. 
Speaker, Sir, Madhya Pradesh Is the largest producer of 
Soyabean. Farmer works hard to produce this crop but 
for the list three ye,ars, he has been falling a victim to 
the vagaries of nature. Soyabean crop got damaged due 
to excess rains and floods, and remaining crop was sold 
by farmers at throwaway prtcea. Although the cost of 
production Is Increasing day by day, prtces of soyabean 
are coming down. It is ironical that though the Central 
Government had announced support price of Rs. 845 
per quintal for soyabean, the State Government neither 
made proper arrangement for Its procurement at declared 
support price nor' it opened adequate number of 
procurement centres there. That is why farmer is selling 
the soyabean crop at Rs. 600 par quintal which is below 
the support price. If some centres are opened, State 
Government like to purchase the soyabean through 
NAFED and olleeeds Federation, but they don't have 
funds. If they procure some soyabean, they do not buy 
it directly from the farmers. Traders purchase the crop 
from the farmer on low prices and sell it to the 
procurement centres on support price. Both of them are 
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making money through this practice but the farmer is not 
getting his due share. Therefore, the farmers of Madhya 
Pradesh are distressed. Through you, I would like to 
request the Central Government to Intervene In the matter 
and ensure the procurement of soyabean on support price . 
... (Interruptions) Support price and procurement price of 
soyabean should be ensured ... (lnterruptions) It is a very 
serious matter. The Central Govemment should make a 
statement in this regard. If the State Government does 
not have funds to procure soyabean, the Central 
Government should arrange for it and spotted soyabean 
should also be purchased from the farmers. 
. .. (Interruptions) 

{English} 

MR. SPEAKER: All the hon. Members can associate 
with Shri Shivraj Singh Chouhan. 

... (Interruptions) 

MR. SPEAKER: You can also associate with Shri 
Shivraj Singh Chouhan. 

... (Interruptions) 

MR. SPEAKER: This is farmers' issue. Does the 
Government want to may any response? 

[Translation} 

SHRI VIJAY KUMAR KHANDELWAL (Betul): Mr. 
Speaker, Sir, soyabean is produced in many parts of the 
country ... (Interruptions) Imports of 011 should be 
stopped ... (Interruptions) 

MR. SPEAKER: Would the Minister like to response 
regarding soyabean crop? 

{English} 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): It is not my subject. I will bring it to the notice 
of the concerned Minister so that action on the worries 
expressed here in this House by the hon. Members can 
be taken expeditiously. 

SHRI LAKSHMAN SETH (Tamluk): Mr. Speaker, Sir, 
there were heavy floods in West Bengal in the month of 
September this year. Ten districts are totally devastated. 
The Government of West Bengal had requested for 
financial assistance from the Government of India to the 
tune" of Rs. 725 crore. A Central team also visited West 
Bengal. They have made a recommendation to make 

financial assistance of Rs. 125 ciore, but not a single 
farthing has been given to West Bengal to combat this 
flood devastation. This is very very important because 
West Bengal is a flood-prone area and everywhere we 
are witnessing floods. Central assistance Is not coming. 
Hon. Finance Minister is here. We want reaction from 
him why not even a single farthing has been given to 
West Bengal Govemment to combat this devastation. This 
is very important. All the roads are flooded and all the 
houses have collapsed. The death toll Is high. It Is more 
than 5,500. No financial assistance has been given by 
the Central Government. I want reaction from the ,Ion . 
Finance Minister . .. :(lnterruptlons) 

MR. SPEAKER: You can also associate with them. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Half of my 
Constituency is seriously affected. Even during election, 
we had to face the serious problem of floods. I am sure 
the hon. Minister is aware of the extent of damage. But 
the only thing is some quick response should be made 
by the Central Government so that money is made 
available to West Bengal Government. This Is the problem . 
You know what is heppening to the citizens of this 
country. They are like sitting ducks. Unfortunately, they 
cannot float on water like ducks I They are becoming the 
targets of misery whenever floods come. There Is no 
protection, relief or rehabilitation to them. Money is a 
serious problem. 

Therefore, I request the hon. Finance Minister and 
the Govemment as a whole to render financial assistance 
to the flood victims of West Bengal. Shri Naveen Patnalk 
realises the havoc which his State Is facing. We are all 
sharing the lame concern. Urgent relief work should be 
undertaken soon to save the people and to rehabilitate 
them. 

[Translation} 

SHRI ASHOK ARGAL (Murena): We have given 
notice three days back ... (lnterruptions) 

MR. SPEAKER: You will also be called. 

{English} 

SHRI ANIL BASU (Arambagh): What is the reaction 
of the han. Finance Minister? ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Mr. Finance 
Minister, why can you not respond? .. (lnterruptions) 
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MR. SPEAKER: Hon. Finance Minister has to go to 
the other House also. If the House agrees, Item .14 
Supplementary Demands for Grants (General) may be 
taken up. 

SEVERAL HON. MEMBERS: Yes. 

... (Interruptions) 

12.391/2 hra. 

SUPPLEMENTARY DEMANDS FOR 
GRANTs-GENERAL, 1999-2000 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): I beg to present a statement (Hindi and English 
versions) showing the Supplementary Demands for Grants 
in respect of the Budget (General) for 1999-2000. 

[Placed in Library See No. LT-5751991 

[Translation] 

SHRI MULAYAM SINGH YADAV (Sambhal): Please 
speak in Hindi. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): As the hon'ble Members like to have an 
immediate response, I would like to say as all members 
are aware that the matter comes under the Ministry of 
Agriculture ... (Interruptions) Though Ministry of Finance 
is related with all Departments but this matter is connected 
with Agriculture Department. I will bring your concem to 
the notice of hon'ble Agriculture Minister and will request 
him to take further action on any proposal received from 
the Government of Weat Bengal after due Investlgatlona. 
I would like to tell you that the supplementary demands 
presented by me will ease your concern to -sorne 
extent.. (Interruptions) 

SHRIMATI JAYASHREE BANERJEE (Jabalpur): Mr. 
Speaker, Sir, railway zone has been established at 
Jabalpur. 

[English] 

SHRI S. JAIPAL REDDY (Miryalguda) Sir, what about 
my Calling Attention? .. (lnterruptions) We are jumping the 
items. 

MR. SPEAKER: Other hon. Members are also very 
particular about raising issues of Importance during the 
Zero Hour 

.. (Interruptions) 

SHRI S. JAIPAL REDDY: You have allowed the 
Minister of Finance to present the Supplementary 
Demands for Grants. ..(Interruptions) It Is not proper to 
go to item No. 14 jumping over item No. 12. 

MR. SPEAKER: Shri Jaipal Reddy, please 
understand. The hon. Minister has to go to the other 
House. 

..(Interruptions) 

SHRI S. JAIPAL REDDY: Sir, we have to go to our 
homesl 

[Translation] 

SHRIMATI JAYASHREE BANERJEE: Mr. Speaker, 
Sir, all types of railway facilities are available at Jabalpur 
station. It contributes highest income to the railway 
department every year. The Railway department will get 
additional income if following trains are introduced from 
this station: 

1. Rajkoat Express from Bhopal should be extended 
upto Jabalpur. 

2. Amarkantak Express should run daily. 

3. A direct train from Jabalpur to Jammu should be 
introduced. 

4. Jabalpur-Bhopal Inter-city train should be Introduced 
or Mahakauahal Express train can be extended, 
Gandwana Express, Mahakaushal and Rewa Shuttle be 
started from Madanmahal station. 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Sir, 
what happened to the notice given by me? 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
is It the conspiracy to cover up the Bofors ISlue? There 
is a nexus between Bharatlya Janata Party and Congress 
party to save the people who are Involved In this case. 
We have struggled a lot to expose this ISlue and you 
are not letting us to speak. 

MR. SPEAKER: After this, you will get the time to 
speak. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Speaker, Sir, Government of India enected the Forest 
Act in 1980. With this legislation all the fecHities Hke 
electricity, telephone, road, big dams 'and canaIa etc. have 
been banned for the use of tribal people. Through you, 
I would request the Union Government to lift this ban • 
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KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, 
during the tenure of the 8th Lok Sabha, Members of the 
then ruling party took big kickbacks while making 
purchases of Bofors gun. The issue was exposed by the 
then Finance Minister. Thereafter, he was sacked. A mass 
agitation took place against this corruption and a message 
went to the whole country that till the people in power 
shall continue to indulge in bribery, corruption can not be 
rooted out of the country. Youth of the country went on 
mass agitation on this issue. Not hundreds and thousands 
but lakhs of youth were sent to jails to curb this agitation. 
During the period between 8th Lok Sabha and the 13th 
Lok Sabha, while investigating this matter, CBI has flied 
the chargesheet against some people in the court. 
Mr. Speaker, Sir, I have no hesitation in saying that a 
conspiracy is being hatched by the Govemment to save 
the brokers of intemational level. Members of the ruling 
party are trying to save the people like Hlnduja and even 
the members of the opposition who are involved In this 
case. Today, the Govemment under the pressure of some 
people is in the process of deleting the names of some 
accused from this chargesheet. The Govemment are 
under the pressure of opposition. A very peculiar situation 
has arisen. Therefore, we demand that the Govemment 
should given an aseurance that it will not delete the name 
of any person accused in this case of Bofors kickbacks 
and those who have been saved in this case will be 
punished by filing fresh chargesheet. 

Mr. Speaker, Sir, why the efforts are being made to 
save the persons like Hinduja's or anyone else. It has 
appeared In the newspapers that the name of leader of 
the opposition and other supporters have also been came 
into light. However, Govemment has not responded to 
it .. (Interruptions) 

MR. SPEAKER: SM Bishnupada Ray. 

SHRI BISHNUPADA RAY (Andaman and Nlcobar 
Islands): Mr. Speaker, Sir, I come from Andaman and 
Nlcobar Islands .. (lnterruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
it will not be tolerated If the ruling party with a view to 
get the Insurance Bill and other Bills passed tries to 
suppress the bofors iseues . .. (Interruptions) 

[English] 

SHRI MANI SHANKAR AIYAR (Mayiladutural): Mr. 
Speaker, Sir, is this a debate? Kunwar Akhilesh Singh 
has mentioned what he has to say. Now what is the 
need for Shri Mulayam Singh Yadav to speak? If he 
does, then I insist that I should also speak. Are they 

trying to start a debate here? This is a mention during 
'Zero Hour'. So, it should be over with that. Why Ihoutd 
Shri Mulayam Singh Yadav speak now? .. (Interruptlonll) 

MR. SPEAKER: Shri Mulayam Singh Yadav, you 
can associate with him since he has already raised that 
matter. 

.. (Interruptions) 

MR. SPEAKER: No. You can associate with him. 

.. (Interruptions) 

SHRI MANI SHANKAR AIYAR: Mr. Sepaker, Sir, this 
is not entirely Important. If he raises the matter like this, 
in that case, we can have a debate . ... (Interruptions) 

MR. SPEAKER: Shri Mulayam Singh Yadav, you can 
associste with him. 

... (Interruptions) 

[Translation] 

SHRI BISHNU PADA RAY: Mr. Speaker, Sir, you 
have called my name and therefore, I have risen to speak 
but senior members are not letting me to speak. I request 
you to ask them to sit so that I could make my 
submiseion. ...(Interruptions) 

MR. SPEAKER: Shri Bishnupada Ray, pleaae sit 
down for a minute. 

... (Interruptions) 

[English] 

MR. SPEAKER: You can associate with him. He has 
already raised the matter. 

...{Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, what is he saying 
now? Please remove it from the records. 

[Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
both ruling party and opposition are trying to supp ..... 
the Bofors issue. Sir, permission may be given to raise 
such an Important issue in which Intematlonal brokers 
are involved. ...{Interruptions) 

[English] 

SHRI MANI SHANKAR AIYAR: Why Is he speaking 
like this? 
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(Translation] 

SHRI MULAYAM SINGH YADAV: Mr.' Speaker, Sir, 
I may be given full opportunity so that I may be able to 
clarify each and every point...(lnterruptions) 

MR. SPEAKER: Shri Mulayam Singh, a member of 
your party has raised this issue. You can associate 
yourself with him. 

[English) 

You can associate with him. What is this? No. You 
can associate with him. 

(Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
I may be given an opportunity to state my point so that 
I may be able to expose the brokers who are operating 
from other countries ... (lnterruptions) 

[English] 

MR. SPEAKER: This is not a debate. You can 
associate with him since it is on the same subject. 

[Translation] 

Shri Mulayam Singh, you may sit down. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
the people who are involved in bofors case have links 
with brokers operating from other countries ... (lnterruptions) 

[English] 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
am on a point of order. Sir, I request that the remari<s 
be expunged from the records ... (lnterruptions) 

MR. SPEAKER: Nothing should go on record except 
what Shri Bishnu Pada Ray says. 

... (Interruptions) ° 

(Translation) 

SHRI BISHNU PADA RAY: Mr. Speaker, Sir, my 
name has been called. You should ask him to sit down. 
Alongwith old members. You should also provide an 
opportunity to speak to new member ... (lnterruptions} 

°Not recorded. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
I should be given full opportunity to express my views, 
so that I may be able to tell you in detail about It. 

[English} 

MR. SPEAKER: Nothing should go on records except 
what Shri Bishnu Pada Ray says. 

... (Interruptions)" 

{Translation} 

SHRI BISHNU PADA RAY: Mr. Speaker, Sir, I hail 
from Andaman and Nlcobar Islands. Eartier also. I had 
given notice, four times to speak In the Zero Hour. Today, 
I have been given an opportunity, but hon'ble Member is 
interrupting. ... (Interruptions) 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, this 
matter relates to bofors kick-back ... (lnterruptions} The 
Government should reply In this regard ... (lnterruptions) 

SHRI SHYAM BIHARI MISHRA (Bilhaur): Mr. 
Speaker, Sir, we never get an opportunity to speak. 
... (lnterruptions) These people daily create 
pandemonium ... (Interruptions) This is not 
appropriate ... (Interruptions) 

SHRI BISHNU PADA RAY: Mr. Speaker, Sir, you 
please ask them to sit. •. (lnterruptions} I will also not let 
them apeak ... (Interruptions) You should first make them 
sit, I will speak only after that...(lnterruptions) 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, the 
conspiracy is being hatched to protect the people who 
are hiding in other countries. The conspiracy is being 
hatched to save the Quattrochl ... (lnterruptions} 

MR. SPEAKER: Therefore, I have given you an 
opportunity . 

.•. (Interruptions) 

MR. SPEAKER: What are you saying? You have 
raised this. 

... (Interruptlons) 

°Not recorded. 



361 AGRAHAYANA 17, 1921 (Sales) 362 

{English] 

MR. SPEAKER: Nothing will go on record except 
Shri Bishnu Pada Ray's speech. 

... (Interruptions)· 

(Translation] 

SHRI BISHNU PADA RAY: Mr. Speaker, Sir, the 
largest govemment saw mill of India, Chatam Saw Mill is 
situated in the capital Port Blair. For last few years, the 
costly wood is being cut in this saw mill . ... (Interruptions) 

{English] 

MR. SPEAKER: Shri Akhilesh Kunwar Singh, I have 
given you a chance to speak. Even then you are 
obstructing the proceedings of the House. Please 
understand that this Is not the proper way to speak. 
Everybody wants to obstruct the proceedings of the 
House. 

... (Interruptions) 

(Translation] 

SHRI BISHNU PADA RAY: The timber 01 short and 
medium length is lying in open, and is being destroyed 
due to sun and rain ... (lnterruptions) The costs of this 
timber is at least Rs. 4-5 crore. Same is the condition of 
timber In shed. . .. (Interruptions). The officials of Forest 
Department cut away wood from Andaman district 
... (Interruptions) For many years, wood worth crores of 
rupees is rotting on roadside and In forest .•. (lnterruptions) 
For Instance timber worth at least 10 crore rupees is In 
Pati level, on the roadside of Ramnagar, Digllpur Depot. 
The same position is of Middle Andaman, Northem 
Andaman and Southern Andaman of Andaman 
District ... (Interruptions) This loss is unbearable, in view 
of present economic condition of the country. I would like 
to demand from the Govemment that this should be 
immediately sold and the money be deposited in the 
exchequer. 

SHRI ASHOK ARGAL (Murena): The canal of Madhya 
Pradesh runs paralleled to the highway number 58 of 
Rajasthan ... (lnterruptions) The farmer's of Chambal used 
to get water from it...(lnterruptions) The Canal has got 
damaged ... (Interruptions) 

• Not Rscorded. 

{English] 

MR. SPEAKER: Nothing will go on record except. 
Shri Ashok Argal's speech . 

... (Interruptions)" 

(Translation] 

SHRI ASHOK ARGAL: Mr. Speaker, Sir, the 20 lakh 
farmers have been affected due to the breaking of the 
canal ... (Interruptions) The area of four lakh hectare is 
not getting water for irrigation ... (lnterruptions) There, the 
three thousand kilometre long canal has dried up, due to 
which the water is available nowhere ... (lnterruptions) 

Recently, the Madhya Pradesh Govemment has 
allocated some money for the repair of the canal, but 
due to corruption involved in the repair work the canal 
got damaged the very next day after the repalr. The 
farmers are not getting water. The people over there are 
distressed. . .. (Interruptions) People are 
agitating ... (lnterruptions) Recently, an agitation was held 
there. The people over there have made an 
announcement to 'gherao' me ... (lnterruptions) They have 
also said, that they will not let Member of Parliament 
enter into their constituency ... (/nterruptions) Madhya 
Pradesh Govemment is doing nothing. The Rajasthan 
Govemment have never released full quota of water to 
Madhya Pradesh. According to the Govemment of 
Rajasthan, we owe them Rs. 20 lakh. When we will give 
them entire amount, only then they will release full quota 
of water. This is a situation over there ... (lnterruptions) I 
request you to make that canal functional and special 
facility should be given to the farmers of that 
area ... (lnterruptions) Alongwith it, that area should be 
declared as famine area because it is not having water 
at all. Two dams used to be filled with water from that 
canal, but now both dams are empty. I request you that 
the Central Govemment should intervene in this matter 
and immediately take action in this regard. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, since 2nd of this month, the condition 
of Ram Manohar Lohia hospital is very pathetic. The 
medical facilities over there are very poor .•. (lnterruptions) 
My son, who is studying in Central School, was operated 
on stomach. Even before, cutting of stitches he was 
discharged by Dr. A.S. Sarma, saying that the stitches 
will be removed later on ... (lnterruptions) He said the 
hospital is not the property of the Members of Parliament, 
he should be discharged ... (Interruptions) This is very 
shameful act. When M.Ps are being treated in this way, 

• Not Rscorded. 
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then what will be the fate of common people? 
... (Interruptions) I would like to say that this was, clone, 
when Lok Sabha Session is going on .•• (lnterruptions) An 
inquiry should be conducted against the 
doctor ... (lnterruptions) the doctors over there behave in 
this manner ... (lnterruptions) The boy who is lying 
unconscious for 12 hours ... (lnterruptions) He has been 
operated on stomach. He was discharged only three days 
aiter the operation . ... (Interruptions) I am coming from 
the hospital. ... (lnterruptions) I would like to ask from the 
Govemment, what type of management is this? I would 
like to ask if an hon'ble Member is being treated in this 
way, then what treatment the common man would be 
getting? ... (Interruptions) My son was in Room Number 
20, but now he is lying in the corridor of Room Number 
20. ...(Interruptions) I am coming from there 
only ... (Interruptions) This is a very serious 
matter ... (Interruptions) That doctor should be 
suspended ... (Interruptions) 

{English] 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM): Mr. Speaker, Sir, it is unfortunate 
that this situation has arisen and the hon. Member is so 
pained by something which is so personal. I agree that 
it is unfortunate. I would bring it to the notice of the hon. 
Minister and immediate action would be taken. With regard 
to what they have said, I would like to assure you that 
I would bring it to the notice of the hon. Prime Minister 
who is actually the appropriate Minister to deal with this 
matter. The CBI comes under his jurisdiction. I am sure 
that he would respond to it. ... (Interruptions) 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
Speaker, Sir, running of the Public Distribution System is 
the joint responsibility of the State Govemments and the 
Central Govemment. It is an important tool for eradicating 
the poverty and it is also a safety net for the poor people. 
The Kerala State has got a very good Public Distribution 
System. The Targeted Public Distribution System is also 
functioning very smoothly in the State. 

According to the Press reports, the Central 
Govemment is seriously contemplating to limit the scope 
of Targeted Public Distribution System. If it is done, it 
would be a major blow to the State of Kerala's economy 
and the poor people of Kerala would be largely affected. 
One of the reasons for the human development in 
the State of Kerala, which is emphasised even by 
the developed countries, is the effective functioning 
of the PDS and the food security that exists in that 
State. The State of Kerala is a food-deficit State. 
... (Interruptions) 

MR. SPEAKER: Shri Ramesh Chennlthala, please do 
not read. You are a senior Member. You can tell the 
facts • 

... (Interruptions) 

SHRI RAMESH CHENNITHALA: Sir, we are getting 
rica from Andhra Pradesh also. The Public Distribution 
System is being managed very effectively in the State of 
Kerela. In the newspapers it is reported that the Central 
Govemment Is going to limit the scope of the PDS. If It 
Is done, It would affect our State. So, I request the hon. 
Minister, through you, to clarify the Govemment's position 
on this issue. If It is continued, lakhs and lakhs of people 
would be benefitted by this . ... (Interruptions) 

MR. SPEAKER: All the han. Members from Kerala 
can associate with what Shri Ramesh Chennithala has 
said. 

(Interruptions) 

MR. SPEAKER: Shri A.C. Jos, Shri P.C. Thomas 
and Shri Kodikunnll Suresh can associate with what Shri 
Ramesh Chennithala has said. 

... (Interruptions) 

{Translation] 

SHRI DHARAM RAJ SINGH PATEL (Phulpur): Mr. 
Speaker, Sir, Bama river in Phulpur Parliamentary 
constituency flows from Malhan to Banaras. The farmers 
at Allahabad could not cultivate their land due to water 
logging' there. At least three hundred villages are affected 
due to water logging. Movement of people has confined. 
The hon'ble Minister of Water Resources got that area 
surveyed and on the basis of the report of that survey 
it was decided that some funds will be made available 
for that area but same have not been released so far. It 
has become difficult to get boys and girls married there. 
People are on the verge of starvation. I would Oks to 
appeal to the Government that a survey may be 
conducted there and Bama river be cleaned. 

13.00 tin. 

{English] 

SHRIMATI GEETA MUKHERJEE (Panakura): Sir, 
according to the Govemment Report, there are more than 
10 lakh Anganvadi and Salvaeli workers working In the 
country. According to the non-official reports, this number 
is over 14 lakh because the Govemment do not recognise 
the NGOs engaged in this work. This Is the reason for 
this discrepancy. 
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[Translation] 

MR. SPEAKER: Shri Prabhunath Singhji, this is not 
good. 

{English] 

SHRIMATI GEETA MUKHERJEE: They get a meagre 
allowance, that is, Rs. 510 per month, if the working 
years are five. They get the financial assistance of only 
Rs. 260 per month. Some State Govemments, like West 
Bengal, Kerala, Tripura, Maharashtra and Goa, give some 
extra amount but for that the workers have to work extra. 

Anganvadis and Balvadis are supposed to work for 
four hours a day but in reality they work at least eight 
hours a day and sometimes even up to 12 hours a day. 
Their work is important and beneficial to the women and 
children of our country, particularly in rural areas. It is 
also important from the natioinal point of view. How can 
the Government give such a pittance for such a heavy 
and important work? Is it not inhumane? Is it because 
Anganvadis and Balvadis are run by women? 

I, therefore, demand that the allowances be increased 
up to the minimum wages given to the regular workers. 
It is reported that the Central Govemment is stopping 
the Anyanvadi project in the states of West Bengal and 
Punjab. In West Bengal, the stopping has already been 
effected in some districts. I demand that this move to 
stop the Anganvadi project in these two States be 
withdrawn forthwith. 

(Translation] 

SHRIMATI RENU KUMARI (Khagaria): Mr. Speaker, 
Sir, we are compelled to live the life of the Gypsy even 
after fifty two years of our independence due to 
devastating soil erosion caused by the Ganga Kosi river. 
Due to this about one lakh affected families of sixteen 
Panchayats i.e. Anarkali, Bhawanipur, Jotram Rai, Bakia 
Bishanpur, Bakia Diera, Kant Nagar, Sujapur, Bhandartal, 
Kadhagola, Bari Nagar, Gurumela, Jarlahi, Basuhar, 
Pokhara, Tindharia, Katria and Kursela of Kursela Barari 
block under the Khagaria Parliamentary Conetltuency are 
living like beggers on roadsides, on the banks of dams 
and along the railway lines. Since 1956 about two hundred 
square kilometres of fertile government land has 
submerged in the river water. due to which problems 
have cropped up in the affected area. Every year loss is 
t-eing incurred in production to the national exchequer. 
The number of displaced persons is increasing every year. 
The purchasing power of people is reducing. The problem 
of unemployment amongst the farmers, agricultural 
labourers, educated unemployed youths and women had 

taken an alarming proportion. The distance between 
Kadhagola Road Railway station and the Ganga river 
has reduced to only one kilometre which was the main 
route of traffIC for the Indian soldiers during the Indo-
China war in 1962. 

Therefore, I request that our above problem should 
be considered seriously and necessary action should be 
taken on our following demands for the permanent solution 
on priority basis. 

{English] 

MR. SPEAKER: Madam, you cannot read the 
statement in the 'Zero Hour'. 

[Translation] 

SHRIMATI RENU KUMAR I: We demand that like 
national security action should be taken on war footing 
for permanent solution to check the soli erosion. Separate 
prOvision should be made In the budget to undertake the 
work to check the soli erosion. Arrangements should be 
made for permanent rehabilitation of the families affected 
due to soil erosion. Facility of Indira Awes should be 
provided to all the displaced families. Employment Ihould 
be provided to the affected farmers, agricultural labourers, 
educated unemployed youths and women affected by soil 
erosion. We shall be grateful to you for this act. 

YOGI ADITYA NATH (Gorakhpur): Sir, I would like 
to draw the attention of this August House towards an 
Important matter. 

Cow is the heritage of Indian culture but for the lut 
some time cows are being smuggled on large scale for 
financial benefits and ara being sent to slaughter. An 
attempt is being made to destroy our culture. Through 
you, I would like to aubmlt that first freedom struggle In 
our country wu fought due to our sentiments towards 
the sacred cow. Cow is the main heritage of an 
agriculturist country like India and law should be enacted 
to ban the slaughter of cow which strengthan the social 
texture of the country 80 that this heritage of Indian culture 
could be protected. 

{English] 

MR. SPEAKER: There are still 44 Members to speak. 
The other matters will be taken up tomorrow. 

13.07 hrs. 

The Lole Sabha then adJoumed for Lunch tiR FiWl 
Minutes past Fourteen of the Clock. 
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14.10 hrs. 

The Lok Sabha re-assembled after Lunch at Ten 
Minutes past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair) 

CALLING ATIENTION TO A MATIER OF 
URGENT PUBLIC IMPORTANCE 

Sale of entire share of National Hydel Power 
Corporation to National Thermal Power Corporation 

{Eng/ish] 

SHRI S. JAIPAL REDDY (Miryalguda): Sir, I call the 
attention' of the Minister of Power to the following matter 
or urgent public importance and request that he may 
make a statement thereon: 

"The situation arising out of sale of entire share of 
National Hydel Power Corporation to National 
Thermal Power Corporation and steps taken by the 
Government in regard thereto." 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM): Mr. Deputy Speaker Sir, in the 
last 50 years, despite impressive growth of electricity 
sector from 1300 MW to 95,000 MW ... 

SHRI S. JAIPAL REDDY: Sir, I would like to make 
a point. 

We table notices for Calling Attention Motion so that 
we can get specific replies to the specific Motion. You 
may kindly go through the reply. The reply does not 
refer to the Calling Attention Motion at all. Such an 
evasive reply has never been seen in the history of 
Parliament. 

MR. DEPUTY SPEAKER: You can make your point 
when you raise your question. Now let him make his 
statement. 

SHRI S. JAIPAL REDDY: I have gone through the 
statement. He was good enough to have circulated his 
statement to us ... (lnterruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, you go 
through the Motion and the statement of the Minister. 

MR. DEPUTY SPEAKER: Shri Acharia, let him 
complete his statement and then both of you can go on 
to form your questions. You may bring these points at 
that time. 

SHRI BASU DEB ACHARIA: But we seek your 
protection. 

SHRI S. JAIPAL REDDY: You look at the nature of 
the reply. 

SHRI BASU DEB ACHARIA: Members have the right 
to get a correct and categorical reply from the Minister. 

SHRI P.R. KUMARAMANGALAM: It is categorical. 

SHRI BASU DEB ACHARIA: He has not mentioned 
anything about the Calling Motion at all. 

MR. DEPUTY SPEAKER: Shri Acharia, let him make 
his statement. 

SHRI S. JAIPAL REDDY: Sir, we wanted to know 
as to whether NTPC has taken over the entire share of 
NHPC or not...(lnterruptions) 

MR. DEPUTY SPEAKER: Let him make his statement 
as per the rules. 

SHRI S. JAIPAL REDDY: The statement relates to 
the power situation in the country. 

MR. DEPUTY SPEAKER: SM Jaipal Reddy, let him 
make his statement. After his statement, you can raise 
your point. You have got every right to raise it. 

SHRI S. JAIPAL REDDY: You are right about the 
procedure tJart ... (lnterruptions) 

SHRI BASU DEB ACHARIA: He is allowed to make 
a statement outside the House ... (lnterruptions) 

MR. DEPUTY SPEAKER: He is making a statament 
inside the House now. 

SHRI P.R. KUMARAMANGALAM: Sir, I think It will 
be appropriate to respond now. The notice deals with a 
situation which has not arisen and I had pointed It out to 
the hon. Speaker saying that the situation has not arisen. 
The notice says "the situation arising out of sale of entire 
share of Natioinal Hydel Power Corporation to National 
Thermal Power Corporation and steps taken by the 
Govemment in regard thereto·. I said that the situallon 
has not arisen and requested the Speaker to therefore 
take into consideration the facts placed before him. In 
his wisdom, the hon. Speaker decided ta admit this Calling 
Attention Motion. Now, there is no sale which has taken 
place nor has a decision been taken to make a sale. 
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SHRI S. JAIPAL REDDY: But you have not said 
that. 

SHRI P.R. KUMARAMANGALAM: But certain 
background situation exists. Since it has come up before 
the House, I have set out the whole background situation 
and said that it is this which, I am sure, the hon. Members 
were referring to. I do not see anything wrong in that. 
That is the best that I can do. 

SHRI BASU DEB ACHARIA: Except that, you have 
said everything ... (/nterruptions) 

MR. DEPUTY SPEAKER: No running commentary 
please. 

SHRI P.R. KUMARAMANGALAM: Sir, in the last 50 
years, despite impressive growth of electricity sector from 
1300 MW to 95000 MW, shortages continue to persist. 
The energy shortage and peaking deficit presently is 4.8 
per cent and 13 per cent respectively. Despite opening 
up of the power sector for investment by private sector 
in the year 1991, due to poor financial health of State 
Electricity Boards (SEBs), limited ,scrow space available, 
SEBs have not been able to sign PPAs resulting In non-
achievement of financial closure. This has resulted in 
shortfall in capacity addition by the private sector. In the 
Eighth Plan, as against the target of 30538 MW, the 
achievement was only 16422 MW. Against a target 01 
40245 MW during the Ninth Plan, the capacity addition 
estimated to be realised is 28097 MW. 

The Central Electricity Authority (CEA) has in the 
Perspective Plan lor Power Development prepared with 
the objective of meeting a peak demand of 1,76,647 MW 
by 2012 has estimated the requirement of a cumulative 
installed capacity of 2.40,000 MW. In order to meet power 
on demand by 2012, the CEA has estimated that the 
generation capacity should be augmented by at least 
1,27,806 MW during the X and the XI Plans, of which 
hydel capacity addition is likely to be 38,973 MW. 
However. this would result in hydel: thermal mix of 28:72 
and poor utilisation of some thermal plants which would 
be running due to this situation at 3 to 15 per cent PLF. 
In order to improve hydel:thermal mix, to a ratio of at 
least 34:66, which would lead to better utilisation of 
thermal power plants and stable frequency regime, it 
would be necessary to augment the hydel capacity 
addition to 51,600 MW during the X and the XI Plans. 

In order to implement a Power Development 
Programme (PDP) involving a capacity addition of 1.28 
lakh MW during the X and the XI plans and associated 

transmission and distribution systems, the requirement of 
funds would be of the order of Rs. 11 lakh crore. The 
Ninth Plan has provided for a Plan Outlay of Rs. 1.25 
lakh crore, of which the Central Sector Outlay is 
Rs. 53,229 crore and State Sector Outlay is Rs. 71,227 
crore. It WOUld, therefore, be seen that the resources 
likely to be made available in the X and the XI Plans 
would be of the order of Rs. 2.5 lakh crore and would 
have to be substantially augmented to a level of around 
Rs. 11 lakh crore by mobilising resources. The various 
options that could be considered jointly and severally are: 

Higher Plan Allocation; 

Levy of Cess on Power Generation; 

Upward revision of tariff; 

Securitisatlon to enable CPSUs to realise their dues 
from the State Electricity Boards; 

Implementation of Power Sector Reforms; 

Greater involvement of the Private Sector in 
Generation, Transmission and Distribution; and 

Financial Engineering like acquisition, amalgamations. 
mergers and/or Disinvestment. 

In order to enable Government to implement a 
massive Power Development Programme including 
improvement in the Hydel-Thermal mix by 2012 so that 
power could be made available on demand, it would be 
necessary to explore several options. In this context, 
NTPC has appointed Mis. ICICI to analyse various options 
for financial engineering and disinvestment in the Central 
Power Sector Undertakings. The final report of the ICICI 
is awaited. 

I would request hon. Members of this hon. House to 
suggest the feasibility of pursuing the various options so 
that the Govemment could pursue an accelerated Power 
Development Programme and also improve the Hydel-
Thermal mix that is so necessary during the time-frame 
upto 2012. 

I am making available some data to the· Members In 
support of the statement as annexures. 

Sir, before I take the seat with your permission, if I 
may state that actually what, I believe, should have been 
the basis for the hon. Members to raise this Calling 
Attention Is that I had, in a particular Seminar/Conference 
in Bombay when I addressed how do I plan to addreas 
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the resources for achieving a target of Power on Demand 
by 2012, said various options are there. One of the 
options is to do an acquisition, amalgamation and merger 
between the two major Public Sector Undertakings, the 
NTPC and the NHPC, for the purpose of leveraging their 
strengths to raise greater resources. I said this Is one of 
the options. It is one of these options which has been 
indicated very clearly by the term "financial engineering" 
like acquisition, amalgamation, merger andlor 
disinvestment. 

Even there, I had also said another thing which I 
must say here and that is, one other option which was 
given was disinvestment of shares of the NTPC or, maybe, 
creating subSidiaries, carving out a few power stations in 
terms of subsidiary share sales. But all these are under 
the consideration of the ICICI. We are awaiting their 
recommendations. But since this House is now seized of 
the matter. I would not like to lose this opportunity of 
getting appropriate advice from the Members before the 
Govemment takes a final decision in the matter. 

"ANNEXURES TO THE STATEMENT OF THE 
MINISTER OF POWER 

Table-I 

Table-II 

Table-III 

Table-IV 

Table-V 

Table-VI 

Table-VII 

Plan-wise capacity addition achievement 
against target. 

Pian-wise Hydro: Thermal mix of capacity 
Installed. 

Results of adverse Hydro : Thermal mix. 

Frequency Spectrum of Regional Grids 
1997-98. 

Backin~ down as % of Thermoal 
Generation. 

Capacity installation for 'Power on 
Demand' by Year 2012 based upon on 
IdentHied altee. 

Capacity installation for 'Power on 
Demand' by Year 2012 : Reworked After 
deletion of low PLF operating stations for 
addition during X & XI Plans. 

TABLE-I 

(figs. In MW) 

Plan Target Achieved % Achieved of 
Target 

2 3 4 

Vth ('74-'79) 12499.00 10202.00 81.6% 

Annual Plan ('79-'80) 2813.00 1799.00 63.9% 

Vlth ('80-'85) 19666.00 14226.00 72.3% 

Vllth ('85-'90) 22245.25 21401.64 96.2% 

Annual Plan ('90-'91) 4212.00 2n6.5O 65.8% 

Annual Plan ('91-'92) 3810.80 3026.50 79.4% 

Vilith Plan - Central 12858.00 8157.00 63.0% 

- State 14870.00 6835.20 45.9% 

·Lald on the Tabla 01 the House. 
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2 3 4 

- Private 2810.00 1430.40 50.9% 

- Total 30538.00 16422.60 53.n% 

IXth Plan' - Central 11909.0019729.00 (Rev.) 1324.60 

- State 10747.00110005.20 (Rev.) 3351.40 

- Private 17588.50/8363.00 (Rev.) 2792.50 

- Total 40245.20128097.20 (Rev.) 7468.50 (up to 03199) 18.55%126.58% (Rev.) 

TABLE-II 

Pian-wi.. Hydro : Thennal Mix of Capacity In.r.lled 

Plan Period Installed Hydro % Themal % Nuclear "" 
Capacity (MW) 

End of I Plan (March, 1956) 2695 35 65 

End of II Plan (March, 1961) 4653 41 59 

End of III Plan (MarCh, 1966) 9027 46 54 

.End of IV Plan (March, 1974) 16663 42 54 4 

End of V Plan (March 1979) 26680 41 57 2 

End of VI Plan (March 1985) 42585 34 63 3 

End of VII Plan (March, 1990) 63636 29 69· 2 

End of VIII Plan (March, 1997) 85800 25 72 2 

As at present (Oct., 1999) 94251 24 74 2 

Projected by end of Xlth Plan (2012) 

- As per Sites identified 240915 28 68 4 

- As corrected per MoP 240915 34 62 4 
Studies 
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TABLE III 

R •• un. of Adver.. Hydro : Thermal "be 

Year Power Supply Shortages Peak Demand Shortages 

1991-1992 (7.8%) (18.8%) 

1992-1993 (8.3%) (20.5%) 

1993-1994 (7.3%) (18.3%) 

1994-1995 (7.1%) (16.5%) 

1995-1996 (9.2%) (18.3%) 

1996-1997 (11.5%) (18% 

1997-1998 (8.1%) (11.3%) 

1998-1999 (5.9%) (13.9%) 

1999-2000 (upto Oct.) (5%) 13.1%) 

TABLE-IV 

Frequency Spectrum of Regional Grids ,.7-118 

Year % of Time when the frequency was: 

Below 48.5 48.5-49.0 49.0-49.5 49.5-50.2 50.2-50.5 Above 50.5 
Hz. Hz. Hz. Hz. Hz. Hz. 

NR 15.55 12.81 13.6 17.45 9.52 31.07 

WR 16.83 11.2 11.0 22.39 9.17 29.41 

ER/NER 1.54 4.61 5.73 10.13 5.86 72.33 

SR 84.85 7.14 3.52 3.09 1.26 0.14 
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TABLE·V 

Sacldng down a. " of Thermal G.".,..t/on 

1994·95 1995·96 1996-97 1997·98 1998·99 

Central Sector 1.97% 1.02% 0.81% 4.05% 9.66% 

State Sector 3.48% 2.60% 1.48% 3.47% 3.92% 

Private Sector 3.72% 2.43% 2.79% 3.74% 6.33% 

TABLE·VI 

Cllpaclty Installation for 'Powe, on Demand' by yea, 2012 btlstld upon Ident/fitId situ 

IX Plan Xth to Xlth Plan 

IX Plan (likely Central Sector State and Private Additional 
achievement) identified projects identified projects requirement for 

zero deficit 

Hydel 8399.2 18921.0 8884.3 11168.5 

CoaVLig. 8085.0 1n10.0 35191.0 13487.0 

6as11..NGlLiq. Fuel 10733.0 4950.0 9068.2 2567.3 

Nuclear 860.0 9380.0 0.0 (.) 3500.0 

Total 26097.2 50961.0 53143.5 23702.8 

These addition would lead to a Hydel: Thermal mix of 28:72. The HydeVThermal mix, based on these projects would 
lead to some thermal projects running at 3 to 15% PLF. Hence need for correction. 

TABLE·VII 

Cllpaclty Ins,."IItIon for 'Power on Demand' by yea, 2012 : R.lI/IOr/cfId a"'" daldon of 10fIf PLF ..,.,,"" 
stllt/ons for addition during Xth • Xlltt PlMs 

(FIgs. In MW) 

Central Sector State & Private Sector Total 

Hydel 42715.50 8884.30 51599.60 . 

Thermal 
-CoaVLignite 22680.00 47667.50 70327.50 
--Gas/LNG 

Nuclear 5880.00 0.00 5880.00 

Total 71255.50 56551.60 127607.30 



379 Calling attention to a matter DECEMBER 8, 1999 of Urgent Public Importance 380 

[Shri P.R. Kumaramangalam) 

These additions would lead to a Hydel:Thermal mix 
of 34:66. On a rough basis the investment required for 
these projects and for Transmission & Distribution would 
be of the order of Rs. 11 lac crores. 

If the hydel:thermal mix has to be raised to an ideal 
of 40:60, larger funds would be required. 

SHRI S. JAIPAL REDDY: Mr. Deputy Speaker, Sir, 
at the outset, I would like to, once again, record my 
strong protest against the totally diversionary reply. There 
is a design in this diversionary reply. I do not accuse 
Shri Kumaramangalam of incompetence. Therefore, I 
would not like to think that he gave the reply inadvertently. 

Sir, our Minister has developed a technique, and 
deliberately, of speaking first and seeming to think later. 
He thinks first, then speaks, to check out and prepare 
the mind of people for the shock he is going to administer. 
He made a proposal first at one business meeting that 
the was thinking of hiving off some NTPC units in favour 
of the private entrepreneurs. Later, even before people 
could absorb the propsal, he was so febrile In his 
imagination that he came forward with another proposal 
at another business meeting that the whole of NHPC 
could be taken over by the NTPC with a number of 
wonderful, multiple objectives. One was, of course, that 
he was more bothered about the fiscal deficit that poor 
Yashwant Sinha who was not in the know of it, to the 
best of my knowledge. He said that the NHPC would be 
taken over by the NTPC for Rs. 4,500 crore. 

SHRI P.R. KUMARAMANGALAM: That is the value 
of the euqity. 

SHRI S. JAIPAL REDDY: Whatever be the basis of 
the figure, he mentioned it and he also said that in the 
first year Rs. 2,500 crore would be made available from 
NTPC and in the second year the remaining amount of 
Rs. 2,000 crore would be made available. There is an 
element of deliberate casualness in all these things. I '8m 
afraid, I do not like to believe this, there is a cynical 
pattem in this persistent casualness. 

SHRI P.R. KUMARAMANGALAM: Very neatly 
bflrdering on non-offensive statementsl 

MR. DEPUTY SPEAKER: Even the Minister cannot 
interrupt. 

SHRI S. JAIPAL REDDY: Sir, what is the position of 
the NHPC and NTPC? Both are scheduled public sector 
undertakings. The Minister, with his tongue firmly planted 

In the cheek, has always been talking of autonomy of 
these PSUs. When he made this proposal, the NHPC 
and NTPC were totally in the dark. They reacted with 
loud shock; they reacted against this. The NHPC was 
not willing to be bought. The NTPC was not willing to 
buy. And the Minister made a statement. 

What is the value of NHPC? According to my 
Information, the book value of NHPC is Rs. 10,650 clOre. 
The market value of NHPC is Rs. 20,000 clOre. NHPC 
is a profit-making and dividend-paying company. In fact, 
the credibility of NHPC is so high not only in the national 
market but also In the intemational market that a C8nadJan 
finance company gave a loan of Canadian $ 189 million 
which roughly amount to Rs. 500 crore at 13 per cent 
rate of interest without any collateral securities. 

Now, Shri Kumaramangalam would like to make a 
distress sale. He will say, "To whom am I selling? I am 
selling to another public sector undertaking.' Except that, 
both of them produce power, there is nothing In common 
between NTPC and NHPC. Both of them have turbines. 
That is the reason why perhaps our Minister seems to 
think that both of them are all right. They do not mesh 
well. The technology Involved Is totally different. They 
are two different kettles of fish. Nobody can say that this 
is a wonderful example of core competence. 

Now, why is NTPC not willing to buy? It is because 
NTPC is again in profit-making company. It is a dividened-
paying compeny. It does not want to get mixed up In an 
area to which it is a stranger. NTPC has reserves of 
only Rs. 2,500 ClOre, NTPC requires this amount very 
badly. Tbe installed capacity needs to be augmented 
appears to be the burden of Minister'S long boring song 
which he presented in the form of a statement but that 
purpose would not be resold. If Rs. 2,500 crore reserves 
are taken away by Shri Yashwant Sinha due to the grace 
of SM Kumaramangaiarn, NTPC wiD be cuh strapped. 
NTPC will be left with only power bonds worth Rs. 3,500 
crore and they will have to be sold at a discounted value. 
So, NTPC Is afraid of being reduced to bankruptcy. As 
it is, NTPC from another angl&-at the macro level-is 
facing a financial crisis. More than Rs. 13,800 crore are 
owed to the NTPC by various SEBs in the country. They 
are doing nothing to get them collected. The same Is the 
case with NHPC. More than Rs. 3,000 crore are owed to 
NHPC by various SEBs In the country. They are doing 
nothing. Nobody - not even Shri Kumaramangalam-can 
say that NHPC and NTPC have not been doing well. 
May I point out that the Disinvestment Commission 
headed by Shri G.V. Ramakrishna roade a report that 
NHPC and NTPC should not be allowed to disinvest 
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because tt,ey are in the core &eCtor what it suggested 
was that it could think of strategic tie-ups. Shri 
Kumaramangalam, who is, of course, a financial wizard 
in his own right, in total defiance of this recommendation 
of the Disinvestment Commission is thinking of disinvesting 
the stock of NTPC. 

Our Govemments, I would say all Govemment -
the Congress Government, the UF Government and this 
Government - have been setting a lot of store by the 
independent power producers. How much could they 
produce during the last 7-8 years? Hardly 1500 m.w. of 
power. In anticipation of the great potential of IPPs, the 
NTPC and NHPC were not allowed to produce anything 
at all. As a consequence of this, in 1997 and 1998 
calender years, there was zero addition. But later we 
realised that the IPPs were not able to rise to the 
occasion, were not able to accept the challenge. We 
therefore, we had to fall back upon the NTPC. With the 
result in 1999, in one calendar year, we added 1556 
m.w. of power. I have mentioned all this to show how 
casually the hon. Minister is going about on this serious 
issue. 

Now, let me refer to the ridiculous nature of the 
proposal, about which the hon. Minister wanted to be 
edycated. The Minister said that he wanted to be 
educated. I do not mind that. 

MR. DEPUTY SPEAKER: You have to come to the 
question now. 

SHRI S. JAIPAL REDDY: I am coming. I think, in 
the presentation I am asking questions are inherent. 

Sir, for the first time in India the President of India, 
who owns the shares of NHPC, will sell all its shares to 
himself because he is also the owner of NTPC, NTPC 
parts with its reserves worth Rs. 2500 crore. Then, the 
NTPC will face financial difficulties. The President of India 
will ask the Finance Minister to support NTPC through 
budgetary allocation. Can there be a more ridiculous, 
preposterous arrangement than this, Sir? 

We told the Government last year that cross holding 
last year was absolutely wrong, we would say that this 
sort of arrangement is doubly wrong. This is not the way 
to reduce our fiscal deficit which is actually to exceed 
Rs. 1 lakh crore. I would request the hon. Minister that 
for that elusive objective not to kill these two organisations. 

Now, I would like to refer to the dangerous 
implications of the seemingly innocuous proposal. WHh 

one 'friednly' blow, both the organisations, that' is, NTPC 
and NHPC, would be grievously wownded, According to 
the press reports, Korba and Vlndyachal, which are highly 
profit-making power houses are on sale. That is what the 
press has speculated. The hon. Minister should kindly 
deny it. 

SHRI BASU DEB ACHARIA: He has not denhHf It. 

SHRI P.R. KUMARAMANGALAM: No. 

SHRI S. JAIPAL REDDY: And he wants to encourage 
private investment. I am not, per Be, oppoa,ed to private 
investment in power sector. From the days of Enron to 
the days of Hindujas, I have not been oppolled to It, per 
58. But I am only opposed to the opaque manner in 
which he encoura:;les and organiaes private involvement. 

Take the examples of Vizag project, NTPC setting 
up Simadri project. It is able to generate power at 
Rs. 4.80 crore, where as the projected cost of the Hinduja 
project is Rs. 5.74 crore. 

There is a difference of 40 per cent in the price, 
Both are thermal stations. Both are located in Vizag. 
Both are being set up at the same time ... (lntenuptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI (Ga/hwal): Mr. 
Deputy Speaker, Sir, I have a point of order. 

MR. DEPUTY SPEAKER: What is your point of 
order? 

MAJOR GEN. (RETD.) B.C. KHANDURI: Sir, uncler 
rule 192, I would like to know whether the hon. Speaker 
has fixed any time-limit for these speeches. 
oo' (Interruptions) 

SHRI SOMNATH CHATIERJEE (Bolpur): On an 
ir'lformal point you are aaking a question • ... (Interruptlon$) 
Shrl Jalpel Reddy, you exercisa your seH·restralnt and 
you finish when you have completed. 

MAJ. GEN. (RETD.) B.C. KHANDURI: You are giving 
the ruling on bah_H of the Deputy Speaker. 

SHRI SOMANTH CHATIERJEE: He Ie my very 
valued colleague. oo.(lnfBnuptionB} 

MR. DEPUTY SPEAKER: Shrl Jaipal Reddy, pi .... 
wind up. 

SHRI S. JAIPAL REDDY: Okey Sir, I take the hint 
from the hon. Member and the Chair and I will Iry 10· 
wind up. 
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IShri S. Jaipal Reddy) 

The Minister has cleverly set up Power Trading 
Corporation and that Power Trading Corporation will buy 
power from the mega power projects which are being 
permitted zero import duty. That Power Trading 
Corporation will get guarantees from the Govemment of 
India. In other words, the power to be produced by mega 
power projects will once again set sovereign guarantees, 
will once again get counter guarantees ... (lntenuptions) 

MR. DEPUTY SPEAKER: Shri Jaipal Reddy, you will 
have to coin your question now. 

SHRI S. JAIPAL REDDY: Therefore, my point Ie, 
please for God sake give up these totally ridiculous but 
dangerous proposals and make a statement to this effect. 
The power consumers all over the country are exercised 
over this. Please for God sake save both NHPC and 
NTPC. I hope that the Minister will take a positive look 
at this. 

SHRI BASU DEB ACHARIA (Bankura): Mr. Deputy 
Speaker, Sir, at the outset I would like to register my 
protest the way the Minister of Power has replied to the 
Calling Attention Motion submitted by us. 

Sir, there is a difference between the statement that 
he made on the floor of the House and the information 
which was given to the hon. Speaker. There, he has 
stated and I quote: 

"In order to provide the impetus for hydro power 
development it would be advantageous to use 
synergy and combined strength of both NTPC and 
NHPC. The financial strength and managerial 
capabilities of NTPC could be mobilised along with 
technical skills of NHPC for accelerated hydro 
power development. NHPC has been entrusted with 
the implementation of three hydro electric projecta 
namely .. ." 

All these he has mentioned. It further aays: 

"It is, therefore proposed to mobilise the resources 
by leveraging the financial strength of NTPC for 
hydro development.· 

But here he has avoided everything. . .. (Intenuptions) 

SHRI P.R. KUMARAMANGALAM: Shall I request you 
to yield for a minute? 

SHRI BASU DEB ACHARIA: Why not? 

SHRI P.R. KUMARAMANGALAM: Mr. Deputy 
Speaker, Sir, there Is small problem here. Firstly, if 
correspondences between the Speaker, the Office of the 
Secretariat and the Government are to be referred, I 
would like to know whether it Ie referable on the floor of 
the House. Secondly, if it is to be referred to, then the 
whole communication must be referred, not parts. 
... (Interrupfions) 

SHRI BASU DEB ACHARIA: You can inform the 
Speaker but you cannot inform the House the exact 
position in regard to the subject matter which Ie under 
discussion. ... (Intemtptions) 

SHRI P.R. KUMARAMANGALAM: That Ie not fair. 
Sir, It is a matter of rule. I would like to know whether 
it is possible. I have no problem. I will explain the 
question. 

But then he must read the whole paragraph. He 
cannot read the parts and portions to his swaatwill. 

MR. DEPUTY SPEAKER: You are referring to what 
note? Shri Baau Deb Achalia, what is It you are referring 
to? 

SHRI BASU DEB ACHARIA: It Ie a note gl98n by 
the Minister to the Speaker. 

MR. DEPUTY SPEAKER: I am asking you thle. What 
is It you are reading? Is it a statement? 

SHRI. BASU DEB ACHARIA: The note given by the 
Minister to the Speaker. 

MR. DEPUTY SPEAKER: He has given a note. 

SHRI BASU DEB ACHARIA: I have quoted from the 
note given by the Minister to the Speaker. 

MR. DEPUTY SPEAKER: SM Baau Deb Acharla, 
when you refer It, you refer It fully. 

SHRI P.R. KUMARAMANGALAM: You can quote it. 
I have no objection. If you quote It, you quota It fully and 
place It on the Table of the House. 

SHRI BASU DEB ACHARIA: I can authenticate It. 
Why should there be a difference? 

SHRI P.R. KUMARAMANGALAM: ·The point is not 
that. The point is normally ... (lntenuptions) 
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SHRI BASU DEB ACHAAIA: The information is with 
the hon. Speaker. I have no objection. But he should 
also share the same information with the House also. 
The Members have a right to know . ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia. 
you please hear me. Are you referring to the statement 
or the information provided by the hon. Minister to the 
Speaker? 

SHRI BASU DEB ACHAAIA: I am referring to the 
information provided by the hon. Minister to the Speaker. 

MR. DEPUTY SPEAKER: Whet the han. Minister's 
objection is that if you are referring to it. you refer to it 
fuHy. Am I correct? 

SHAI P.R. KUMARAMANGALAM: The question is 
this. Can he refer It? I want a ruling . ... (Interruptions) I 
will face It. There is a procedure. 

SHRI BASU DEB ACHAAIA: I have referred to the 
relevant portion of the note. 

SHAI P.R. KUMAAAMANGALAM: Can I submit? Mr. 
Deputy Speaker. Sir. I would like a ruling whether he 
can refer to this communication. If he can. I hsve no 
problem because I have been in Parflament reuenably 
long enough and I heve looked after this particular arena. 
So, I know what I am asking. I would like a ruling whether 
he can refer to It and if he can, then, let him place the 
whole document to the Table of the House. 

SHRI SOMNATH CHATTERJEE: Generally, he can. 

SHRI "P.R. KUMARAMANGALAM: I have no objection. 

SHAI BASU DEB ACHAAIA: I have referred to the 
relevant portion of the note given by the Minister to the 
hon. Speaker. My question is, if the information can be 
shared with the hon. Speaker, why cannot the ssme be 
shared with the House? ... (Interruptlons) 

SHAI P.R. KUMAAAMANGALAM: What is this? Sir, 
want a ruling. Mr. Deputy Speaker. Sir, I think the 

Houss seems to think that the discussion Is going on 
without your ruling. I want s ruling. 

MA. DEPUTY SPEAKEA: He has raised something 
which is a very relevant point. 

SHAI SOMANTH CHATTERJEE: Did he have the 
right or not? 

SHRI P.R. KUMARAMANGALAM: I am not denying 
that. I am just saying how much is ... (lnterruptions) 

SHAI SONTOSH MOHAN DEV (Silchar): It is a pdper 
signed by the hon. Minister to the Speaker which he is 
quoting It. Now, he will authenticate and lay it in the 
House. 

SHRI P.R. KUMARAMANGALM: I am willing to 
authenticate It for him. That is not the issue here. 

SHRI SONTOSH MOHAN DEV: Then what is the 
issue? 

SHAI P.R. KUMAAAMANGALAM: The issue is, can 
be quote it? 

SHRI SONTOSH MOHAN DEV: You cannot deprive 
him of that paper which you have given to the Speaker. 

SHRI P.R. KUMAAAMANGALAM: I am not denying 
that. Today fortunately it is something which is 01 use to 
me, but tomorrow ... (lnterruptions) 

SHAI SONTOSH MOHAN DEV: Will It be abuse"'? 

SHAI P.A. KUMARAMANGALAM: Yes, I want the 
whole thing to be put on record and use it. 
... (Interruptions) 

SHRI BASU DEB ACHARIA: It is not abused but it 
is used here. ...(Interruptions) 

SHRI SOMNATH CHATTERJEE: He can authenticate 
It. 

SHRI S. JAIPAL REDDY: The rule permits the 
member to produce any document provided the member 
can authenticate It. Here is a Member who will 
authenticate the document. Shri Mavalankar said that a 
Member can produce any document so long 88 he is 
prepared to lay and authenticate It. ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: The source of 
obtaining the document cannot be gone into so long as 
the document is genuine. 

SHRI P.R. KUMARAMANGALAM: No, he has 01llclaJly 
given it. 

SHRI SOMNATH CHATTERJEE: If he has officially 
given it, then ... (Interruptions) 

MR. DEPUTY SPEAKER: Let me give my 
obeervation. 

... (Interruptions) 
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SHRI S. BANGARAPPA (Shimoga): I ·would like to 
make one submission. Since the hon. Minister has agreed 
lor giving him power to make a reference to your 
document, that has gone on between yourself and also 
the Speaker on the other side, and since he has no 
objection, then the only question is can the Speaker give 
his assent or not? I am requesting you to please give 
your consent. to the benefit 01 the entire House. Let him 
make a relerence. Since he has not objection for the 
reference being made to that correspondence, what is 
wrong with that? 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Deputy Speaker, Sir, the hon'ble Member has got right 
to make reference Irom any paper. He cannot be asked 
to disclose the source. 01 information ... (Interruptions) He 
will simply autenticate it ... (lnterruptions) He is saying all 
this with lull authority that all these things are there in 
the documents. You cannot stop him. 

[English] 

SHRI P.R. KUMARAMANGALAM: I am sure you 
cannot quote it. 

MR. DEPUTY SPEAKER: May I give my observation? 
Any matter by any Member can be produced here. The 
only thing is he has to authenticate it. Now, you have to 
authenticate it. 

SHRI BASU DEB ACHARIA: I will authenticate it and 
lay it on the Table 01 the House'. There is no problem 
for me. 

My question is this: "Why is there difference"? When 
the inlormation can be shared with the hon. Speaker, 
why the same information cannot be shared· with the 
Members 01 this House? II has not been shared with us. 
But l'Ie has stated that there are various options like 
one, two, three, four or five. But outside the House, he 
is making statements on a particular subject. I quote 
different headlines which appeared in the newilpapers on 
the subject: 

'The member did not fumlsh autl'lenlicated copy of the document 
sought to be laid by him on the'Table 01 the House. As such 
the docu/pn, was nOt· treated' as laid on the Table 01 the 
House. 

1. "NTPC may get benefits for buying out NHPC" -
Press Trust of India. 

2. "NHPC prepared counter·offer to buy NTPC"-
Indian Express. 

3. "NTPC·NHPC equity proposal in preliminary stage" 
-Indian Express. 

4. "Opposition trains guns on Government lor proposal 
on NHPC sale"-The Hlndustan Times. 

5. "Move against NHPC sale, hiving off NTPC's 
assets gains mornentum."-The Economic Times. 

6. "Fils' consent essential for NHPC·NTPC dear-
Financial Express. 

7. "Rs. 8,000 crore from securitisation to heip NTPC 
pay for NHPC takeover."-The Economic Times. 

8. "Power utilities to clear merger by January-NTPC 
likely to be renamed." 

9. "Ministry moves for Cabinet nod on NTPC..NHPC 
deal by December." 

In a number of newspapers only one option is mentioned. 
Why is It that no other option is mentioned? Here, he 
has stated a number of options iike higher plan allocation, 
etc. No Press, no newspaper ever came to know of this. 
Then, on 'the levy of cess on power, why there is only 
one option, particularly, when NTPC has appOinted ICICI 
-a financial instltution--to examine as to how many 
options are there. I want to know whether It is only one 
option, the last one, financial engineering like acquisition, 
amalgamation/merger of disinvestl)'lent or other options 
also are there. What are the terms of references? Why 
did the Ministry of Power feel that lelCI should be 
appointed to examine this aspeot? When did the Ministry 
of Power feel or think that a financial institution should 
be appointed to examine thia aspect? 

Sir, both these public sector undertakings were set 
up in the same year 1975 and both are Schedule 'A' 
pubiic sector undertakings. Ali through these years both 
NHPC and NTPC are earning profits and they were not 
ioss-making companies and they were paying dividend to 
the Government of India. Only last Yjlar, in 1998, the 
Government 01 india announced a policy on 
hydro ... (Interruptions). 
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MR. DEPUTY SPEAKER: Shri Acharia, you are 
referring to the note. The Secretariat have no information 
about such a note. You have to authenticate the note 
which you are quoting. 

SHRI BASU DEB ACHARIA: Yes, Sir. 

SHRI S. JAIPAL REDDY: Sir, when Shri Acharia was 
quoting from that note, our hon. Minister was generous 
enough to admit to the authenticity of that note. 
... (Interruptions). Please go through the record. 
... (Interruptions). 

SHRI SOMNATH CHATIERJEE: If I am wrong, 
please correct me. The han. Minister wanted Shri Acharia 
to read the whole note. Therefore, he is not disputing 
the note. Therefore, you both jointly authenticate. 

MR. DEPUTY SPEAKER: I am informed that the 
Secretariat has no information about this note and, 
therefore, I have, in general, made the observation that 
any document which is referred to here, must be 
authenticated by the hon. Member. So, accordingly I asked 
Shri Basu Deb Acharia to authenticate that note. 

SHRI P.R. KUMARAMANGALAM: Sir, In this particular 
case, it does not matter. But it is highly improper for 
communications that go on with the Speaker, between 
the Govemment and the Member to be referred to by 
another Member in the House, it is normally not 
etiquette ... (Interruptions) 

SHRI SOMANTH CHATTERJEE: What is not 
etiquette ... (Interruptions) 

SHRI BASU DEB ACHARIA: Is it a secret 
document? ... (Interruptions) 

SHRI S. JAIPAL REDDY: Mr. Deputy Speaker, Sir, 
in the instant case, there is no need for authentication 
because the Minister has generously come forward to 
confirm it. 

MR. DEPUTY SPEAKER: Whatever it may be, I have 
given my wling. let him conclude now. 

SHRI BASU DEB ACHARIA: Sir, I shall authenticate 
it. 

MR. DEPUTY SPEAKER: Now form your question 
please. 

... (Interruptions) 

MR. DEPUTY SPEAKER: What is this cross-talk 
going on? 

SHRI S. JAIPAL REDDY: They are speaking In 
Bengali, Sir. 

SHRI BASU DEB ACHARIA: Sir, only last year the 
Govemment of India announced a policy on hydro power. 
I was In the Standing Committee on Energ~ and also In 
the Sub-Committee on Power. I have gone through a 
number of papers. We weI'" examining hydro-electricity, 
the hamessing and the potentiality in our country, but I 
have not seen anywhere the Government of India or the 
Ministry of Power suggesting merger or converting NHPC 
as a subsidiary 'of NTPC. But now he is making a 
statement. Sir, you will be surprised to know that he has 
stated on the floor of the House that it is only at the 
conceptual stage and the Government has not taken any 
decision yet. 

SHRI SOMNATH CHATIERJEE: They are waiting 
for this Call Attention to be over. 

SHRI BASU DEB ACHARIA: The Chairman-cum-
Managing Director of the NHPC has been asked to 
release a Press statement. What has he stated? He has 
stated: "In order to mobilise resources for hydel 
development, a proposal is under consi":sration for 
dislnvestmenr disinvestment not merger, Dr. Sengupta. 

DR. NITISH SENGUPTA (Contai): It is merger. 

SHRI BASU DEB ACHARIA: No. it is not 
merger ... (Interruptions) 

MR. DEPUTY SPEAKER: No cross-talk please, Shri 
Basu Deb Acharia. 

SHRI BASU DEB ACHARIA: Sir, Dr. Sengupta wu 
telling Shri Somanth Chatterjee that it is merger and it is 
a very simple thing. He has further stated that "NTPC 
would purchase Government shares in NHPC. The 
Government has not taken any decision but the CMD of 
NHPC is making ~ statement very categorically that NTPC 
would purchase Government shares in NHPC. WhUe 
achieving the objective of disinvestment, the leveraging 
capacity of NTPC will be utilised for promoting hyde! 
project. We have been informed by the Government that 
the management of NHPC will not be disturbed due to 
this proposal at the outset itself" 

May I know one thing from the hon. Minister? When 
this issue has been referred to ICICI and the decision of 
the ICICI Is still awaited as per the hon. Minister'a 
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statement, then how could the Chairman-cum-Managing 
Director of the NHPC make such a statement? There 
are various options. It is not the only one option, the 
option of merger, but there are other options also. 

SHRI SOMNATH CHATTERJEE: Options for 
hoodwinking. 

SHRI BASU DEB ACHARIA: There are no other 
options. There is only one objective and that is to sell 
the entire share of NHPC to the NTPC. Both the NHPC 
and NTPC which are public sector undertakings, were 
not aware of this decision of the Govemment, rather they 
were against it initially. Both the PSUs were against this. 
Neither the NHPC wanted it nor the NTPC wanted it, 
rather they were forced to accept this proposal. The only 
motive behind this is not what has been elaborately stated 
by the hon. Minister. We know it. We are all aware of 
the power situation in the country. We know what is the 
peaking gap and what is non-peaking gap. We know 
everything. We know what is the capacity generated by 
our Independent Power Producers (IPP). They could 
achieve only 50 per cent of the target. Our hon. friend, 
Shri S. Jaipal Reddy has mentioned about the generation 
cost, production cost of the power plants set up by IPPs. 
So many other things are there. 

MR. DEPUTY SPEAKER: Please come to the 
question. 

SHRI BASU DEB ACHARIA: The main intention is 
to bridge the fiscal deficit and to get Rs. 4,500 crore but 
not to strengthen either the NT PC or the NHPC. I know 
it. I have visited a number of power plants set up by 
NHPC. I know in what difficult situations they are to work 
in border areas like Uri, Dulhasti, Loktak etc. They have 
to work in adverse law and order situation. They have 
done a commendable job within 3-4 years. 

I know that the gestation period is much more for 
hydel. In the North-Eastem States we have the potentiality 
for hydel power of 66,000 m.w. We are utilising only two 
per cent or three per cent of it. He has referred to 
mismatch of the ratio of hydel and thermal. We know it. 
In 1963, it was 45 per cent and 55 per cent; and now 
it has come down to 24 per cent and 76 per cent. He 
is saying that there is no money . ... (Interruptions) Th" 
face value 01 the fund that is going to come out of the 
sale proceeds 01 this distress sale will be Rs. 4,500 crore. 
My question is that when the ICICI has not given any 
recommendation or any report, how can the Govemment 
of India come to the conclusion that its face value will 
be As. 4,500 crore? What is the total value of the assets? 

SHRI TARIT BARAN TOPDAR (Barrackpore): It is 
Rs. 40,000 crore. 

SHRI BASU DEB ACHARIA: No. The total value of 
the assets of NHPC is 20,000 crore, not Rs. 40,000 
crore. 

SHRI SOMNATH CHATTERJEE: For what purpose? 
...(Interruptions) 

SHRI BASU DEB'ACHARIA: Sir, another Intention of 
the Govemment behind this is to convert NTPC into a 
IIOndUIt for private entrepreneurs to hive off some of the 
funds. ...(Interruptions) 

1!5.oo hr.. 

SHRI P.R. KUMARAMANGALAM: Are you suggesting 
it? 

SHRI BASU DEB ACHARIA: No, I am not suggesting 
it. I am against hiving off of some of the units to the 
private entrepreneurs like Ambanis, Mittsls and Hindujas. 
... (Interruptions) I want to know from the hon. Minister 
the rationale behind taking such a decision or behind 
this proposal if the decision has not yet been taken by 
the Govemment of India and it is stili at the conceptual 
stage. The United Front Govemment had rejected this 
proposal when brought before it. 

MR. DEPUTY SPEAKER: Calling Attention takes one 
hour. 

SHRI BASU DEB ACHARIA: This is very important. 
We are only two Members who have tabled this Calling 
Attention. ...(Interruptions) 

MR. DEPUTY SPEAKER: It is very important. That 
is why, the Calling Attention was allowed. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: The Llnlted Front 
Govemment had rejected this proposel . ... (Interruptions) 
Sir, I hae never seen any issue on which all the Press, 
media and almost all the political parties are against It. 
Except the BJP, almost all the political parties, the entire 
Opposition-I do not know the views of the allies of the 
BJP-are against this move of merger or disinvestment 
In the name of merger of the Govemment of India. They 
want to disinvest. They want to privatise. I have not seen 
any issue which is opposed by the entire Press. We 
have seen the reaction of the Press. We have seen the 
reaction of the Opposition, of the poljtical parties. 

So, I demand that the Govemment should desist from 
taking such a move of merger, disinvestment, privatlsation 
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or handing over or hiving off some of the units to the 
private sector, rather I would suggest that In order to 
implement the policy which was announced by the 
Government of India only last year, the Government of 
India should take all steps to strengthen NHPC and make 
it an umbrella organisation by bringing NEPC, North-East 
Electric Power Corporation and other hydro electric power 
corporations under it in order to strengthen it. 
... (Interruptions). Nuclear Power Corporation is a separate 
organisation. We are not discussing about it here. The 
hydro electric power corporations like NEPC and other 
organisations should be brought under NHPC. It should 
be strengthened. 

Sir, all the trade unions, associations of workers and 
officers are opposing this move of the Government. I 
have not seen it before. So, the Government should desist 
from taking such a hasty decision which is not in the 
interest of the nation and the power sector of our country. 
Thank you. 

MR. DEPUTY SPEAKER: Mr. Minister. 

SHRI SUDIP BANDYOPADHYAY (Calcutta North 
West): Sir, Shri Sengupta's name was referred to during 
the deliberations. He can just explain for a minute. 

MR. DEPUTY SPEAKER: you know Shri 
Bandyopadhyay that in the case of Calling Attention, I 
am bound by the rules not to allow anyone other than 
the Member whose name is there in the list. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: He wants to give 
a personal explanation . ... (Interruptions) 

SHRI ANIL BASU (Arambagh): Sir, interruptions are 
allowed. ... (Interruptions) 

SHRI SUDIP BANDYOPADHYAY: Sir, if a reference 
is made to another Member by an hon. Member, he 
should be allowed to explain his position . ... (Interruptions) 

MR. DEPUTY SPEAKER: If the House pleads for 
that, I will ask you to straightway ask a question only 
and there will not be any precedent. That wHI be a special 
case, an exceptional case and will not form a precedent 
to this rule. 

... (Interruptions) 

MR. DEPUTY SPEAKER: he has agreed for it. 

DR. NITISH SENGUPTA (Contai): The point Is that 
since ICICI has been appointed to suggest the modalities, 
I suppose, the decision will be taken after that, and the 
whole thing is in the drawing-board now. 

SHRI SOMNATH CHATTERJEE: Since it i$ a private 
question, a private answer will be given. 

SHRI P.R. KUMARAMANGALAM: Sir, I am grateful 
tor all the compliments that a few senior han. Members 
have been so kind enough to give. Though sometimes, 
some of it bordered, if I may say, on not a vory savoury 
terminology, I still accept the compliments. 

SHRI SOMNATH CHATTERJEE: There is nothing 
personal in it. Do not take anything personally. 

SHRI P.R. KUMARAMANGALAM: But I may say that 
what is necessary for them is to have more information. 
I would have given even more Information. I did give a 
lot of information in the annexures with the statement. 

Firstly, at the outset, with regard to the letter that 
has been now referred to, which I understand is not 
normally referred to, let me say that I have made it very 
clear in the opening paragraph to the Speaker that the 
subject matter of the Calling Attention Notice is at the 
preliminary stage of consideration, which meant that we 
have not taken a decision. I said to the Speaker then 
that the same words ·preliminary stage of consideration" 
can also be put as ·conceptual". I do not think that there 
is any clash on this . 

SHRI BASU DEB ACHARIA: We wanted to raise 
this issue because the Govemment should not take such 
a decision. 

SHRI P.R. KUMARAMANGALAM: I am very grateful 
to you. You have got your viewpoint across. The objective 
behind the reference that the NTPC had made was to 
undertake an exereise to raise rear-urees for further 
deployment in the power sector with emphasis in the 
hydro sector. That is a clear reference which has been 
given. All these other options which I have given to you 
is what we picked up from ICICI and others, when we 
had a presentation from them in the initial stage of 
consideration. These options were given one by one. 
When the Press people addressed this queation to me 
as to how we are going to find the resources for this 
large problem that we are facing, I have said that one of 
the options was this, the other option was this and the 
remaining options were these, which the ICICI was 
considering. 
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SHRI BASU DEB ACHARIA: They have quoted only 
one option. 

SHRI P.A. KUMARAMANGALAM: No. you yourself 
have read oul the second option, and you yourself have 
read oul an article which said that this was preliminary. 
Let us be frank. Please do not make all papers 
" Ganashakthi". 

SHRI SOMNATH CHATTERJEE: If it is "Ganashakthr, 
then there is no question of its authenticity. 

SHRI P.R. KUMARAMANGALAM: I woud have 
accepted ils authenticity if you had written it. 

SHRI SOMNATH CHATTERJEE: Then it should be 
fully authentic. 

SHRI BASU DEB ACHARIA: I have not quoted from 
"Ganashakthi". 

SHRI P.A. KUMARAMANGALAM: But I would only 
like to say this much, Mr. Deputy Speaker, Sir. some of 
the ligures were very clear. The equity of NTPC is 
Rs. 7,700 crore, and the equity of NHPC is only 
Rs. 3,825 crore. The assets of NT PC are Rs. 30,000 
crore. This is the boo~ value of the assets. Today, the 
assets would be anywhere aroudn Rs. 60,000 crore in 
market value. NHPC's assets are only Rs. 10,000 crore, 
and its book value does not go beyond Rs. 15,000 crore. 
The outstanding loan in term:; of NTPC is Rs. 9,000 
crore; the outstanding loan in terms of NHPC is Rs. 
5.000 crare. The reserves of NTPC are not Rs. 2,500 
crore. but it is Rs. 12,000 crore; the reserves of NHPC 
are Rs. 1.272 crore. 

SHRI S. JAIPAL REDDY: How are you calculating 
the reselVes? Do they include Power Bonds? 

SHRI P.A. KUMARAMANGALAM: Yel because they 
are profits. I can sell them. I can keep my ""serves as 
Treasury Bonds, I can keep my reserves in a bank 
account, I can keep my reserves as a Power Bond. How 
I keep the money is irrelevant. This money is encashable. 

SHRI S. JAIPAL REDDY: When you want to sell 
away your Power Bonds, then you will have to sell them 
at discounted value. It is not the same as hard cash. 

SHRI P.R. KUMARAMANGALAM: No, it is not the 
Government. but the NTPC which can sell it. 
... (lnterruptions) When he is referring to you, I referred to 
that. I stand corrected. Sir. I said that I am only in 
reference to you. The point is that NT PC can keep its 
reserves in various forms. It has reserves of Rs. 12,000 
crore. Let us make it clear that it is not Rs. 2,500 crore. 
NTPC has had a profit of Rs. 2,815 crore last year. 

Sir, the NHPC has a profit of Rs. 305 crore. Let us 
get the figures clear. Do not start saying that NHPC had 
so much and NTPC had so much. otherwise I would 
have problems later on. If I may submit. I think. what Is 
important to understand is one particular option has been 
taken out of tum and out of context and raised. It is an 
option under consideration. When the ICICI gives Its 
report. we would take this into consideration. The 
Chairman and the Managing Director of NI;IPC were 
present when the presentation was made. h Is wrong to 
say that the Public Sector Chiefs did nm know about this 
at aU. On the contrary, myself. the officials of the MinistrY 
and the representatives of the Public Sector Corporation 
were together when ICICI made its presentation. They 
said that these are the various options that they were 
conSidering. In fact, consent from both of them were 
taken ... (Interruptions) 

SHRI S. JAIPAL REDDY: Mr. Minister, pleae hear 
me now ... (lnterruptions) 

SHRI P.A. KUMARAMANGALAM: Let me finish. I 
have not yielded ... (lnterruptions) 

SHRI S. JAIPAL REDDY: First the statement was 
made and then the Chiefs of the NHPC and NTPC were 
made to fall in line ... (/nterruptlons) We can 
quote ... (lnterruptions) 

MA. DEPUTY SPEAKER: Nothing will go on record. 

...(Interruptions)· 

MA. DEPUTY SPEAKER: He has already said about 
it. You mll:Y not agree with him. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir. I am larry. I 
strongly object to this. I have not yielded ... (Interruptions) 

SHRI S. JAIPAL REDDY: Sir. there could be 
disagreement in regard to the formulation but there camot 
be any disa"reement In regard to facta ... (lnterruptlons) 

SHRI P.R. KUMARAMANGALAM: Sir, I am willing to 
face privilege. Is my friend willing to face the same? Is 
he going to stand by fact which he is saying? He is 
calling me a person who is misleading the House. I am 
willing to sayan record, if necessary. under oath. Is my 
friend willing to say the same? What is this happening? 
Anytime you can always tell a Minister that you are 
misleading the House ... (lnterruptions) We had a meeting 
of the officials, and the Chairman of the 
PSU ... (lnterruptions) 

"Not recorded. 
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SHRI BASU DEB ACHARIA: Please do not lose your 
temper ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Acharia, he has stated 
the stand of the Government. You may not agree with it. 
He is not yielding. 

... (Interruptions) 

MR. DEPUTY SPEAKER: II is not a cross· 
examination session. He has stated whatevJr he had to 
say. You may not agree with him . 

... (Interruptions) 

SHRI BASU DEB ACHARIA: When did you have the 
meeting? .. (Interruptions) 

MR. DEPUTY SPEAKER: No. He is not yielding. 

... (Interruptions) 

SHRI S. JAIPAN REDDY: When did you have the 
meeting? ... (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Reddy, he is not 
yielding. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, on the fact I 
am being told that I am misleading the House. That is 
why, I said - I am a responsible Minister, standing in 
this House - that the meeting took place well before 
anything came out in the Press. We had a, meeting; we 
had a presentation by the ICICI in which both the 
Chairman, myself, the officials of the Ministry were 
present. The Minister of State for Power came a little 
later and joined the meeting. We saw the presentation 
and told the ICICI that you ·please go ahead and give 
your report and final recommendations. We can take a 
decision on that. 

Sir, what has come in the Press is in response to 
questions that the members of the business community 
posed to me during various business seminars where 
options were discussed. If you say this, then this does 
not mean that we have takan any pre·conceived decision 
but definitely the option which has been referred to in 
this Calling Attention Motion is a serious option. 

Sir, th~t is all I wish to say. I would like to thank all 
the Members, 

SHRI BASU DEB ACHARIA: Sir, he has not replied 
to our specific question as to what is the rationality behind 
taking this declsion ... (lnterruptions) 

MR. DEPUTY SPEAKER: He hes given the reply. It 
may not be up to your satisfaction. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: No, he has not replied 
to our specific question ... (lnterruptions) 

MR. DEPUTY SPEAKER: I cannot insist on that. 

...(Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, the hon. 
Speaker has admitted this motion ... (lnterruptions) 

SHRI BASU DEB ACHARIA: He has evaded the 
question .. , (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Sir, I would like to 
make it clear. I have spent given a lengthy statement 
stating the power situation and why we need to improve 
the hydel power.,1 need resources for over 1,76,000 MW 
to be added. If that is not an expla.nation for consideration, 
then I do not know what else that is ... (Interruptions) 

SHRI BASU DEB ACHARIA: You want to sell our 
power sector ... (lnterruptions) 

SHRI SOMNATH CHATIERJEE: Sir, it is a very 
important subject. I am sure, the hon. Minister does not 
dispute the importance of the subject. 

He has said t~at there was no final decision on 
what has been alleged and that it is one of the matters 
which has been discussed. Sir, certain pertinent questions 
were raised. There may be several options. Why this 
option has also been included and how does the country 
benefit by It is an Issue on which no relponse has come 
from the Minister. 

MR. DEPUTY SPEAKER: The Minister has already 
said what he wanted to say. 

SHRI SOMNATH CHATIERJEE: No, Sir, he has not 
said as to what the justification for this measure il. He 
has only said that thil also can be done. 

MR. DEPUTY SPEAKER: It Is all over now. 

SHRt BASU DEB ACHARIA: The Minister has evaded 
answering our question. 

SHRI SOMNATH CHATIERJEE: I am sorry, Sir, in 
spite of my affection to the Minister, I have to register 
our protest by walking out. 
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15.16 hours. 

At this stage, Shri Somnath Chanerjee and some 
other han. Members left the House. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, Hydro power sector is not in the interest of 
the country. In view of this we stage a walk out. 

At this stage Dr. Raghuvansh Prasad Singh and some 
other hon'ble Ministers left the House. 

[English] 

15.17 hrs. 

MOTION RE: SECOND REPORT OF 
BUSINESS ADVISORY COMMITTEE 

MR. DEPUTY SPEAKER: Now, the Minister of 
Parliamentary Affairs. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I beg to move: 

"That the House do agree with the Second Report 
of the Business Advisory Committee presented to 
the House on the 7th December, 1999.· 

[Translation] 

SHRIMATI MARGARET ALVA (Canare): Mr. Deputy 
Speaker, Sir, the Government have assured that priority 
will be accorded to the Women Bill, what is going on 
now. 

[English] 

MR. DEPUTY SPEAKER: The Minister has 
moved the motion. He mentioned the next week's 
programme. 

SHRIMATI MARGARET ALVA: The Government 
should come forward with the Women's Reservation 
Bill. 

SHRI PRAMOD MAHAJAN: Sir, this Is not 'Zero· 
Hour'. The Member cannot raise other lAun while the 
motion is being taken up. 

MR. DEPUTY SPEAKER: The question is: 

"That the House do agree with the Second Report 
of the Business Advisory Committee presented to 
the House on the 7th December, 1999.· 

The motion was adopted. 

SHRIMATI MARGARET ALVA (Canara): Sir, to 
register our protest against the Governinent for not coming 
forward with the Women's Reearvation Bill, we walk out 
of the House. 

15.18 hrs. 

At this stage, Shrlmati Margaret Alva and Some other 
hon. Members left the House. 

15.19 hrs. 

MATTERS UNDER RULE 3n 
(I) Need to ensure that Rudraprayag 

Guptakashl and Karnprayag Owaldsm 
NatIonal Highway la maintained by Border 
Roads Organisation. 

[Translation] 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): Mr. 
Deputy Speaker, Sir, Rlshikesh-Srinagar-Rudraprayag-
Kamprayag-Jshimath-Badrinath National Highway is an 
important route. Lakhs of pilgrims and tourist8 take this 
route every year. Besides this, route is very Important 
from the strategic point of view. In this region our borders 
are touching Tibet and Barahotl which is a disputed area 
with China also falls In this region. Keeping In view the 
strategic importance of this road, ita maintenance has 
been given to the Border Roads Organisation (B.R.O.). 
As far as pilgrimage and tourism are concemed, religious 
places like Badrinath and Kedarnath of Hindus and 
Hemkund Sahib of Sikhs are situated in this region. Eery 
year lakhs of domestic as weil as foreign tourists use 
this route to visit these places. 

As this road is situated in hilly area, during rainy 
season it remains closed for days together. Though the 
performance of the Border Roads Organisation is 
commendable yet it Is Imperative to keep the other 
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[Maj. Gen. (Aetd.) B.C. KhanduriJ 

altemative roads open in view of national security and 
convenience of the tourists. From this point of view two 
roads are important and useful. 1. Rudraprayag-
Guptakashi: In case of any sort of disturbance on the 
road beween Audraprayag and Chamoli an altemative 
road is available from Ukhimath to Chamoli. 

2. Kamprayag-Gwaldsm: In case of road blockade 
up to Kamprayag, the Aanikhet-Gwaldam-Kamprayag road 
can be used as bypass road. 

Both these roads are maintained by the Public Works 
Department of Uttar Pradesh. Therefore, I would request 
the hon'ble Minister of Surface Transport to handover 
these roads to the Border Aoads Organisation (B.A.O.) 
for maintenance before the year 2000. For this purpose 
the Govemment of Uttar Pradesh should be consulted 
and if necessary the Minister of Defence may also be 
consulted. 

(II) Need to denotlfy Dahanu Taluka In 
Maha,..ht,. a. Environmentally Fragile. 

[English] 

SHAI CHINTAMAN WANAGA (Dahanu): Dahanu 
Taluka in my Constituency is declared environmentally 
fragile by the Central Govemment in the year, 1991. 
Twenty five kilometre area was also declared buffer zone 
around perifery of Dahanu Taluka. There was 
representation for cancellation of declaration of 
Envir~nment fragile area and to lift the buffer zone from 
people, from various organisations and from 
representatives of the area. The Govemment has lifted 
25 k.m. buffer zone but declaration of Dahanu Taluka as 
Environmentally fragile is stili not cancelled. Due to this 
declaration, the development of Dahanu Taluka is at a 
standstill. 

Dahanu Taluka is a Adivasi taluka and remains most 
backward till today. The Advisasis of the Taluka are 
iIIiterete and jobless. They have to migrate from one place 
to another for their livelihood. If this Taluka remains 
environmentally fragile, the position of Adivasis will 
become miserable. I urge upon the Govemment to cancel 
the declaration of Dahanu Taluka as environmentally 
fragile. 

(III) Need to convert Delhl-Blkaner Metra Gauge 
Rail Une Into BrOlld Gauge. 

[Translation] 

SHAI AAM SINGH KASWAN (ChuN); Mr. Deputy 
Speaker, Sir, there is a long standing demand to convert 
the Blkaner-Rewari and Degana-Aatangarh metre-gauge 
railway line into broad gauge in my Parliamentary 
constituency ChUN, Rajasthan. Thousands of people of 
Shridungargarh, Ratangarh, SUJangarh, Ladanu, ChUN, 
Sardarshahar, Taranagar, Rajgarh, Chhapar, Vidyasagar, 
Rayaldesar of my Parliamentary Constituency live In 
different parts of the country and as they have to travel 
in connection with their business, they have to face lot 
of difficulties due to this metre gauge line. They have 
been demanding since long to convert this metre-gauge 
line into broadgauge line. Nearby areas have already been 
converted into broad gauge line. 

15.22 hrs. 

[SHRIMATI MARGARET ALVA in the Chail1 

An Important train from Deihl to Jodhpur used to Nn 
through this region, but this important train has since 
been stopped as there is no broad gauge rail line upto 
Degana in Jodhpur due to which the entire area from 
Degana to Aatangarh has been deprived of th. rail faclily. 
Earlier, petrol from Kandla was used to be transported 
through this route via Hisar. That has also been stopped. 
The Govemment are suffering loss of crores of Npe8S 
due to this also. Apart, from this it is imperative to convert 
the Delhl-Blkaner railway line into broad gauge from the 
security point of view because Bikaner Is adjacent to 
Pakistan. 

Therefore, through you, I request the hon'ble Minister 
of Aailways to kindly issue orders to convert the Delhi-
Blkaner metre gauge line into broadgauge line. 

(Iv) Need to provide financial a •• I.tance to 
Stata Government of GuJarat to overcome 
.erlous .Ituatlon of scarcity of drinking 
water In the Stata. 

[English] 

SHAI PAAVIN AASHTAAPAL (Patan): The Chief 
Minister of Gujarat came to Delhi a few days ago and 
had requested hon. Prime Minister to grant As. 100 crore 
to the State of Gujarat to meet the very serious situation 
of scarcity of drinking weter In the districts of Patan, 
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Banaskantha, Kutch, Aajkot, Surendra Nagar etc. On 
account of no rains in certain parts of Gujarat, the rural 
population and also the urban population in the cities like 
Aajkot and Surendra Nagar are getting water at the 
interval of one week or more. The Govemment of Gujarat 
is facing very serious difficuities due to no assistance 
from the Govemment to expedite the recovery of Rs. 
1,300 crore from the States of M.P., Maharashtra and 
Aajasthan on account of Narmada Tribunal Award. I am 
sorry to mention that for one reason or other, the work 
of Sardar Sarovar Project is not in progress. The State 
of Gujarat is losing approximately As. 10 crore per day 
towards interest expenditure on Narmada. It is not only 
a problem of drinking water, but also saving lives of 
human beings and cattle. I, thelfore, request the hon. 
Prime Minister to look into the request of the State 
Government and release funds without further loss of 
time. 

(v) Need to provide more railway facilities et 
Nagpur, Mai1arashtra, 

SHRI VILAS MUTTEMWAA (Nagpur): Sir, after the 
formation of Maharashtra, Nagpur has become the second 
capital of the State with a population well over 25 lakh 
and even after fifty years of Independence, the actual 
development of the township has not kept pace with the 
growth. 

A growing major city of Maharashtra does not have 
adequate railway transport infrastructure to meet the 
urgent needs of the people, particularly a large chunk of 
the urban population are looking and seeking desperately 
the cheap means of transport to cover the city for various 
purposes and requirements. 

Therefore, there was a need of having a Aing Aailway 
facility and also a need for providing direct trains to 
Mumbai, Delhi, Calcutta & Madras, as there is not a 
single superfast long-distance train to the metropolises 
that is orginating from Nagpur. The Government of 
Maharashtra have been requesting the Central 
Government to provide a Ring Railway facility, to start 
direct long-distance trains from Nagpur and to start 
construction of Railway Under Bridge in replacement of 
the hundred-years old Railway Bridge at Santra Market. 

I, therefore, urge the Railway Minister to kindly take 
a final decision and provide the facilities mentioned above 
to the people of Nagpur, who will be very happy if an 
urgent decision in this regard is taken or some provisions 
are made in the next Railway Budget. 

(vi) Need to Inc,.... the number of A-130 flights 
by Air India from callcut airport. 

SHAI K. MUAALEEDHARAN (eal/cut): Sir, joint 
operation of Indian Airlines and Air India from the Gu" 
countries to Calicut started a couple of years back since 
the runway of Celicut Airport was only 6,000 feet at that 
time and the wide bodied aircraft of Air India could not 
be operated from this airport because of this short runway 
and table-top layout. A-320 aircraft of Indian Airlines are 
being used for this joint operation and booking of tickets 
is done by Air India. The landing In various airports in 
the Gu" countries is done 0,1 the licence of Air India. 
Now that the runway of Callcut Airport has been extended, 
wide-bodied aircraft are already operating from Callcut. 
Therefore, Air India may be directed to operate their A-
130 flights on a regular basis, increasing the number of 
flights per week to meet the demands of the passengers 
from the Gulf countries. The joint operation flights do not 
take care of the convenience and comforts of the 
passengers because of the lack of understanding between 
the Airlines concemed. Many a time, joint operation flights 
are cancelled due to varioUS' problems caused by this 
lack of understanding. Once wide-bodied aircraft are used 
on a regular basis, the cargo handling facilities also will 
increase menifold. I therefore request that the Joint 
operations of Air India and Indian Airlines may be. ~opped 
forthwith and Air India and Indian Airlines may be directed 
to incraasa their number of flights from Calicut. 

(vfl) Need to Increase minimum support price for 
Copra. 

SHill! T. GOVINDAN (Kasargod): Sir, I would like to 
draw the attention of the AgricuHura Minister towards the 
representation from Kerala Govemment to fix minimum 
support price for Copra during 2000 season. 

Kerala Govemment suggested As. 4,300 per quintal 
for Ball Copra and As. 4,100 for Milling Copra. The cost 
of production of Copra during the season 2000 is nearly 
five per cent higher than that of the previous ytlar 1999. 
This includes wages and cost of fertilizers and copra 
making expenses. 

According to estimates, the cost of production per 
nut comes to nearly As. 5.38. To these are added the 
cost of making copra to arrive at Rs. 4.100 per quintal. 
Therefore, it is recommended that the minimum support 
price for milling copra be fixed at Re. 4,100 per quintal 
lor the 2000 seaaon. To these may be added the cost 
of storage and handling in respect of ball copra and ttle 
minimum support price for ball copra may ttlua be fixed 
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at Rs. 4,300 per quintal. Moveover, the coconut 011 prices 
in the State has increased by nearty 23 per cent during 
1999 as compared to the previous year indicating an 
overall increase in the demand for coconut 011 In the 
market. However, In view of the higher cost of production 
of coconut in Kerala especially due to higher wages and 
the widespread attack of mites during the current year, 
the State Government is of the opinion that a higher 
minimum support plrce be given for Kerela In December 
being the beginning of the season in Kerala. 

(vIII) Need to take suitable measures to make 
Hlndustan Shipyard Limited at 
Vlaakhapetnam, vleble. 

SHRI M.V.V.S. MURTHI (Visakhapatnam): ThE' 
Hindustan Shipyard limited at Visakhapatnam is a premier 
ship building yard with infrastructural facilities developed 
at considerable expense by Govemment of India in 1961. 
The Hindustan Shipyard Limited has been facing severe 
financial crunch and is not in a position to pay salariesl 
wages to its employees. I, therefore, request the Union 
Govemment to consider the following to make the shipyard 
viable: 

(a) Revival of the yard by passing suitable 
instructions to SCI, DCI etc. for placement of 
o:ders on nomination basis. 

(b) Reintroduction of Pari·Passu obligation which 
was eariier in vogue in order to sustain the 
ship building Industry in the country. 

(c) Provide adequate funds to meet the wagesl 
salaries immediately to avert Industrial relations 
problem in the yard. 

(d) Revise the pricing formula to attract ship-owners 
to place orders on Hindustan Shipyard Limited. 

(Ix) Need to resume drtlllng activities by ONGC 
at Bengel basin. 

DR. NITISH SENGUPTA (Contal): The ONGC hu, 
all of a sudden, stopped drilling activities In the Bengal 
basin. This is not only unfortunate at a time when we 
are Importing 70 per cent of our crude requirements, but 
Is also causing anxiety among the employees Involved 
about their job security. 

Considering the huge potential of reserves in Bengal. 
drilling operation should not be dlscountinued. 

and Development) Amendment Bill 

(x) Need for .. rty completion of Purulla Pump 
Storage Mega Hydro Project over Kista 
Bazar Rlvar In West Bengal. 

SHRI BIR SINGH MAHATO (Purulia): Purulia Pump 
Storage Mega Hydro project over Kista Bazar River In 
Ayaddhya hills In the district of Purulia (W.B.) was likely 
to start in 1993. MIs. EPDC (Japan) supplied technical 
data and came to the conclusioin that 900 M.W. power 
will be generated. The Project was scheduled to be 
completed in six years, that Is, 1999 at a cost of 
Rs. 9231 crore. But the work actually started In 1997 
and only five per cent work has been dona. Out of one 
k.m., only 400 metre tunnel of D·Shape has been 
completed. Now, work has been stopped. 

I urge upon the Central Government to monitor the 
project regularty so that work should be completed within 
six years. 

, 

(xl) Need to convert metre-gauge rail line 
batwMn Swarupaar and Srtgangenagar Into 
Broad Gauge. 

[Translation] 

SHRI NIHAL CHAND CHOUHAN (Sriganganagar): 
Madam, Chairperson, the rail line between Swarupaar and 
Sriganganagar In rny Constituency Sriganganapar was built 
before independence. It passes through Pakistan border 
and the transportation of military personnal and foodgralne 
and Import too is carried through this lina. This line III 
connected with the district headquarters. Five tehslls too 
are linked to it. This lina Is approximately 162 k1lometl'8ll 
in length. Since there Is hindrance in transportation of 
foodgrains as It is a metre gauge line, the prices of 
foodgralns fall In this area. This lina was twice Included 
In the budget but It has not been sanctioned. My 
submission Is thet the. Govemment should Issue order for 
converting the rail line between Swarupsar and 
Sriganganagar Into broad gauge and make it operational. 

15.35 hra. 

MINES AND MINERALS (REGULATION AND. 
DEVELOPMENT) AMENDMENT BILL-contd. 

[English] 

MR. CHAIRMAN: We would now take up for 
discussion the motion moved by SM Naveen Patnallt 
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[Mr. Chairman) 

When we adjourned the discussion yesterday, Shrl 
M.V.V.S. Murthi was on his legs. So, let him continue. 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Madam, 
our country is having huge minerai deposits. The minerals 
that we could tap so far is very negligible, but we are 
importing coal and other Items which is causing a lot of 
drain on foreign exchange. If we do not gear up ourselves 
to exploit the mineral resources in our country, we have 
to rely on imports. The present policy of managing the 
mines and minerals is to invest huge amount of money 
in this sector. Unless we attract foreign investments in 
this sector, it would be very difficult to augment the 
resources that are required for the development of 
minerals. 

A lot of illegal mining is taking place which causes 
a lot of damage to our country. If you provide 
opportunities to those coming from abroad, perhaps it 
would hasten the progress in this area. I would like to 
point out that relaxing the present policy would bring 
revenue to the States also. The present policy indicates 
that royalty has to be stepped up. That would benefit the 
States concemed to a large extent. The States are facing 
resources crunch. The resources thal they are getting 
out of the mineral wealth will help the States. If we 
accelerate the growth of this sector, we can export 
minerals instead of importing them. Of course, all these 
things have to be done keeping the interests of our 
country in mind. Our country is full of mineral dapoaits. 
In Andhra Pradesh and its neighbouring State, Orissa, 
bauxite is available in abdunance. We are not able to 
exploit them. I suggest that outside agencies have to be 
involved for the development of the areas where bauxite 
is available in plenty so that the area would also develop 
and the unemployment problem which is rampant in these 
areas can also be overcome. The unemployed people 
'are resorting to illegal mining. So, at this Juncture It is 
necessary and imperative to develop these places where 
minerals are available in abudance. Given an opportunity, 
many private agencies would come Into this aector. 

With these few suggestions, I would like to conclude. 

[Translation] 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): 
Madam, Chairperson, it is both the fortune and misfortune 
of this country that there is an abundant quantity of natural 
resources in our country. Among these, there Is no dearth 
of minerals and mines related resources. But an 
unplanned and unchecked exploration of these minerals 
during the last so 'many years has forced us to conclude 

that we have to amend and Improve the present system 
of mineral exploration. This demand has been raised for 
many years and a Committee under the Chalrmanahlp of 
Mines and Minerals Secretary to the Govemment of India 
was constituted in 1997. The Committee mad. Ita 
recommendations in this regard after extensively studying 
and considering the various iasues concemed with aeveraI 
states and it is owing to that recommendation of the 
Committee that this legisIatioin, incorporating all the issues 
arising out of the recommendation made by the 
Committee, has been brought forward and Is being 
considered by :.18. The intention behind bringing forward 
this Bill is definitely a we:COme step of the Intention behind 
this Bill is to regularlse the mineral exploration, drafting 
a well-planned policy and bringing under control the messy 
state of affairs in this field, then it wUl not be opposed 
by anyone. But besides it, care should also be taken 
towards not allowing the misuse of the amendment which 
we are proposing. We need to be cautious In this regard. 

Through this amendment, you have sought to curtail 
or transfer many rights of the states as amendments 
made by you In the present system of giving the Umeslone 
areas on lease by handing over the rights of Its 
assessment and final disposal to the states. It is a good 
thing and a welcome step. Since you have excluded it 
from Schedule (1) part (c) I would suggest that. there are 
big deposits of Bauxite In Andhra Pradesh, Orisaa, 
Madhya Pradesh, Bihar etc. and for the exploration of 
Bauxite all the applications are referred to the Centre 
involving wastage of a lot time In various formalities. Same 
was the condition of the Hmeatone ind~try. If you also 
simplify the procedure and appropriate the rights to the 
respective State Governments then these State 
Govemments can solve the problems related to exploration 
on the baaia of their local needs and decide accordingly. 
This Is not a mineral to be included in the category of 
very sensitive minerals. 

Provision has also been made for liberalising the 
maximum extent of the mining lease belt. Secondly, we 
had already provided the right of first renewal to the 
States but for the second renewal, applications used to 
come to the Centre and this formality Involved a lot of 
tillle. Many a times, it so happened that the period of 
Ie ... was over before the renewal proceedi., c:auaing 
a lot of discrepencles. It is a good thing that you are 
trying to do away with these discrep.nci.. and 
incongruenciea. I welcome it. But I feel it neceuary to 
draw your attention here to some points. Firltly, as some 
of my friends have also said that the states get a share 
of royalty from their mineral aasets. It is provided under 
the rules that the rates of royalty should be ..,VIMd wwy 
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three years and new revised rates should be enforced. 
As far as my knowledge goes the last revision took place 
on 11.10.94 and you did not do any revision after that. 
Before this period too, there are a number of instances 
of not revising the rates even after ten years and in this 
whole process, State Govemments are the ultimate losers. 
I agree with your proposal that we have to make two 
provisions in this regard. Firstly, the royalty should not 
be decided on the basis of the weight of the mlJllaral 
extracted but it should be so on the basis of its value. 
The Committee has also recommended likewise in its 
report. You take the example of Madhya Pradesh. 

I am just raising an issue, I will try to conclude very 
quickly, I have just started. 

MR. CHAIRMAN: You have to conclude very quickly. 
Very less time is left. 

SHRI SATYAVRAT CHATURVEDI: Please relax the 
time limit a bit. Madam, I am concluding now. 

Madhya Pradesh received Rs. 694.59 crores as 
royalty on coal in 1996-97, Rs. 664.09 crores in 1997-98 
and Rs. 674.94 crores in 1998-99. Had these rates been 
revised and increased by ten percent, then the State's 
income would have increased by Rs. 134 crores on coal 
alone. I would like to remind you that we have suffered 
these losses only on coal. Besides, our State has 
limestone, iron-ore, bauxite, lignite and so many other 
minerals which are being extracted and If we add up 
their total losses, it will amount to more than two to 
three hundred crores. Why it is happening? You take a 
short glance at it. I rate you as a competent Minister 
and the Issue I am raising Is very genuine. 

Second thing which I would like to tell you is that 
even the transfer of mining lease can be simplified. You 
have made so many provisions in regard to liberalisatlon 
but as far as transfer of mining lease Is concemed, same 
delay, due to the completion of formalities occur i.e. 
seeking permission from Delhi for this. After that transfer 
of minerals lease will be discussed. The lease-holder 
wants to transfer the mine to some other person for 
developing it. Transfer should be decided at the lower 
level. Your regional offices can supervise and monitor 
such cases. 

Third point which I wanted to raise Is that even 
though you have made provisions under the agreement 
regarding levelling, and reconstruction etc. of mines, in 
practice It does not happen in the case of mines dug at 
several places, after the termination of the duration of 

mining lease. Consequently, It is advereely affecting the 
environment besides causing a lot of problems for the 
local people. Therefore, my suggestion is that you must 
make a provision in this regard by either taking a written 
commitment and ask the lease holders to deposit an 
amount equal to the amount that would be required as 
cost of levelling the mines as security deposit. Otherwise 
these mines would remain as they are. 

Thirdly, I would like ·0 say something about the 
provision of preparing mining plan for mining work taken 
up in area upto 10 hectare. It is alright and I agree with 
the point that for big mines mining plan should be 
prepared, approved and scrutinised in advance. But for 
small areas, the mining work taken up in areas of 5 to 
10 hectare should be exempted of this provision. You 
may be aware of the fact that lot of work Is Involved In 
preparation of mining plan and It trikes too much time. 

I would conclude in a minute. Please consider this 
issue and exempt the mining work taken up In 5 to 10 
hectare area from this provision. You can make provision 
in the agreement. You can Impose conditions or take a 
written undertaking for It. 

In the end, I would like to say that under the Forest 
Conservation Act several mining projects have been 
banned or controlled and it Is also a fact that most of 
the minerai resources are found in forest areL It Is a 
very complicated procedure at present. Please consult 
the Environment and Forest Department to simplify It. 
You can convene a meeting and discuss the matter with 
them to find a way out to make it simple but at the 
same time people should not take undue advantage of It 
and ganuine cases should not suffer due to complication 
of the procedure. 

Lastly, huge deposita of Bauxite are available In 
Madhya Pradesh. Mining Corporation has reserved 
thousands of acres of land for mining of Bauxite for the 
last ten or 15 years. Same situation prevails In other 
states. Mining Corporation has reserved almost 90 percent 
area. They ant not working there and these areas are 
lying unoccupied. Neither they are working themselv .. 
nor they are allowing others to take up mining work there. 
It is violation of terms and conditions. Thay can not act 
in this manner without prior permission of the Govemment 
of India, but they are doing so. It Is my submission that 
the Govemment should find out, in which areas such 
situation prevails. As per my information Mining 
Corporations are incurring loases. Their defICit Is worth 
crores of rupees and they are unable to pay I8larles to 
their staff. It is my submlsaion that the Govemment should 
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get these areas free because thera is no justification of 
having this conservative provision in this period of 
economic liberalisation. 

With these words, I conclude and thank you for 
allowing me to speak. 

[English] 

SHRI AJOY CHAKRABORTY (Basirhat): Madam 
Chairperson, I shall be very brief. Yesterday, several 
Members pointed out different aspects of this Bill. So, I 
do not want to waste the valuable time of the House. 

Madam, the Mines and Minerals (Regulation and 
Development) Amendment Bill has got some objectives 
and reasons. One of the vital objectives of this Bill is to 
prevent illegal mining. I am sorry to say that incidents of 
illegal mining are going on increasing day-by-day. 
Rampant cases of illegal mining are increasing everyday. 
For example, I can say in this House that throughout the 
banks of the river side of my area, brick trade or brick 
manufacturing factories are increasing everyday. In and 
around the city of Calcutta, big multi-storeyed buildings 
are being erected due to which the villagers are paying 
penalty. These brick manufacturing structures are situated 
t~roughout the river banks and brick manufacturing 
business is carried out without any quarry permit, or 
sanction or licence or lease of the Govemment. They 
are not paying any royalty to the Govemment. They are 
doing this mischievous work with the connivance of a 
section of the Government employees who are working 
in the Land Reforms Department and police personnel. It 
is not only this. This brick manufacturing business is 
polluting the environment. These factories are causing 
pollution and because they are situated in the village 
areas, green trees are destroyed and paddy fields are 
damaged by these brick manufacturing factories. It is not 
only that. They are engaging child labour violating the 
Child Labour Act. They are engaging people coming from 
Bangladesh with minimum wages. They are also creating 
many hazards affecting the health of the villagers. 

Yesterday, some Members apprehended that there 
will be a possibility 01 usurping the rights and functions 
of the State Governments by this Bill. I draw the attention 
of the House as well as the han. Minister to see that the 
land belongs to the State Govemment as also the powers 
to dig the underground earth. So, we should not pass 
such a Bill which \·,iII usurp the functions and rights 01 
the State Governments. We should seriously look into 
the "1atter. I again urge upon the Govemment and the 
concerned hon. Minister on this point. Everyday, we are 

passing so many laws and regulations with some cogent 
reasons and good objectiVes. 

But those laws are being frustrated by the 
Implementing Authority. The persons who are to look after 
and who are vested with the power to Implement the 
laws are not doing their job well. Due to their acts of 
omiaaions and commissions, the intentions of the laws 
are being frustrated. So, I urge upon the Govemment 
that the Govemment should take care to see that the 
laws are strictly and properly implemented by the 
Implementing Authority. Otherwise, everything will be 
spoiled and the law will be frustrated. 

With these words, I conclude. 

{Translation] 

SHRIMATI ABHA MAHTO (Jamshedpur): Madam, 
Chairperson, I support the Mines and Minerals (Regulation 
and Development) Amendment Bill, 1999 brought by 
hon'ble Minister and would like to raise some specific 
points regarding minerals available in my area. A unit of 
Hlndustan Copper Limited, the Indian Copper Complex, 
Ghatahlla in Vananchal region Is an important public 
organisation. This area has a population of 3 lakh and 
most of them are trlbals and people ·belenglng to 
backward castes. 

Surda, Pathargoda, Kendadlh and Rakha are the 
prominent mines under I.C.C. Besides copper, aeveral 
other metals like gold, sliver, aelenium, Telurium and 
Sulphuric acid etc. are also mined from these mines. 
I.C.C.' was nationalised in 1972 and Khetari Malajhkhand 
and Taloja units were set up but I.C.C. was totally ignored. 
No attention was paid towards Its development and 
expansion and as result of it, mines of this organisation 
are being closed down one after another. In 1997 the 
management of Hindustan Copper limited had closed 
down two mines namely Banalopa and Badia on pretext 
of higher cost of production. Three thousand workers of 
this mine opted lor voluntary retirement. Now the 
management has again asked for permission of Labour 
Ministry of the Govemment of India for closing its two 
more mines namely Pathargoda and Kendadlh which will 
render 1099 workers jobless. According to the 
management higher cost of production is the main reason 
for It. 

The management of Hlndustan Copper Limited has 
stated that these mines have been closed down on the 
basis of the recommendations made by Raja Chelliah 
Commission report whereas fact is that Management has 



413 Mines and Minerals AGRAHAYANA 17, 1921 (Saka) (Regulation and Development) 
Amendment Bill 

414 

partially accepted the suggestions of the commission. It 
has been clearly suggested in the recommendations that 
Hlndustan Copper Limited can come out of its economic 
crisis in one or two years if wasteful expenditure is 
controlled and cost of production is brought down. 

Ours is a mixed economy. Mines should not be 
closed down here on the basis of London Metal 
Exchange. Today when London Metal Exchange is 1750 
dollar per tonne and it is increasing continuously in such 
a situation closure of these mines cannot be considered 
proper. The Management of Hindustan Copper Limited 
has not taken any concrete steps to stop closure of these 
mines in future. I feel that if productivity of mines under 
Indian Copper complex is increased, copper grede is 
improved, full mining capacity is utilised, percentage of 
indirect labour force is decreased, over-all cost and cost 
of production is reduced, unnecessary expenditure is cut 
down, then I.C.C. could be made economically viable 
and closure of mines be stopped. 

Apart from it, I would like to draw your attention 
towards Uranium Corporation of India Limited set up In 
Jadugoda region of eastem Singhbhoom district of Bihar. 
Uranium is being mined from it for the last 30-35 years. 
For the last 6 or 7 yeas local tribals of the area have 
launched an agitation against carelessness and land 
gr.tlbing by UCIL management. Though local people and 
tribals are struggling for getting comPensation and their 
rehabilitation but who will compensate them for the ill 
affects of uranium ore which has been kept there in 
open. Unfortunately UCIL management does not consider 
the keeping of this radioactive ore which Is kept In open, 
dangerous at all. 

16.00 hrl. 

As It is kept in open, It is polluting the nearby areas 
for years through air and water. In rainy season, this 
radioactive ore flows in fields and goes to Swamarekha 
river through drains. It is clear that radioactivity is 
increasing jn fields and rivers of the area. T.B. has 
become a common disease in villages situated near the 
mines. The Number of patients of lung cancer Is 
increaSing. Handicapped and mentally handicapped 
children are being bom. Its ill effects are also seen In 
cattle who graze from fields affected of radiOactivity. 

According to the law relating to Atomic Energy, 
Uranium ore should be stored In a very protected way. 
But in Jadugoda, after the primary purification of uranium 
ore the remaining portion of ore is collected in a place 
called 'tailing pond' where sometimes children play or 

cattle graze. According to rules tailing pond should have 
atleast one feet deep water but In Jadugoda tailing pond 
remains dry and the dust of ore can be seen flying. I, 
therefore, demand that Govemment should take neceaaary 
action to improve the situation to stop radiation. 

[English] 

SHRI AMAR ROY PRADHAN (Coochbehar): Madam 
Chairperson, I rise not to oPPOStl the Bill, but I am sorry 
to say that I cannot support the Bill wholeheart8dty. I 
have gone through the Statement of Objects and Reasone 
and found that it is confusing. The land belongs· to the 
State and according to what has been stated there, It 
seems to me that it will create a confusion with regard 
to delegation of powers. Of course, I welcome the 
Minister's initiative to prevent illegal mining and alao to 
stop corruption. There is a Bengali proverb which says: 
·Sarsher Madhye Shoof which means, 'one does not 
know whether the ghost will be in the com or not'. If that 
is so, it is very much difficult to stop corruption. 

In this connection, I would like to draw the attention 
of the hon. Minister, through you that when his father 
was the Steel and Mines Minister in 19n, in reply to my 
question at that time, he said that there Is a huge depoe" 
of copper In Sikkim and In the Darjeeling district of Weat 
Bengal. I akled him al to why the· Govemment II not 
taking up mining in those areas and he said that our 
science and technology hal not developed much 10 as 
to segregate the ore from copper. I do not know whether 
our science and technology has developed now In the 
past 22 years so as to segregate copper from other 
materials. I do not know whether the non-development of 
technology is preventing us from taking up mining or 
some lobby is standing in the way of exploring the 
possibilities of segregating copper from other materials. It 
is very sad to S88 that our technology has not yet been 
developed to undertake this work in all these years when 
science and technology has developed so much In other 
places. 

With regard to corruption, I have got so many papers 
with me and I shall write to the Minister. So, I do not 
want to refer to all them here. I would like to cite here 
only one inBtance. It reletH to his State. I think, It Is 
NALCO, Bhubaneswar and very well known to him. It Is 
under the Department of MinH also. 

Regarding the dust suppression power plant, ne had 
invited tenders. These were opened in Angul. The 
participants were BHEL, Andrew-Yule, ABB and ACC. 
Please find it out. Out of these, his choice at present, 
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the manner it is going on, is in favour of ABB or ACC. 
Why should there be the private parties? I should not 
say anything about BHEL. Shri Sontosh Mohan Dev is 
there. He also dealt with BHEL earlier. We are proud of 
BHEL. It is one of the 'Navratnas. Then, why have BHEL 
or ABB not got the lender? That is my question to him. 
At this moment, I request the hon. Minister of please go 
through it and try to save this public sector undertaking. 
Do not go to private companies. Do not go to the 
multinationals. When firms like BHEL are available in our 
country-we are proud of BHEL being one of the 
'Navratnas'_hy would they not get the tender? Why 
should the other organisation-Andrew-Yule-not get the 
tender? Why would they not get all these things? That is 
my question. I would like to place it before the hon. 
Minister. I hope that he will go through it and ultimately 
BHEL or Andrew-Yule will get the tender. 

(Translation] 

·SHRI A.K.S. VIJAYAN (Nagappattinam): Hon'ble 
Chairperson, I thank you for giving me this opportunity. 
I fondly recall our leader Kalaignar, cherished as their 
own leader by all the Tamils world-over. He is also 
ensuring a clean and transparent Govemment in Tamil 
Nadu and I take this opportunity to thank him a10ngwith 
the electorate of my Nagappattinam constituency who 
have enabled me to be a member of this august House. 
Let me continue with my maiden speech In this House. 

As far as this Bill that has been introduced in this 
House, our party Dravida Munnetra Kazhagam welcomes 
and extends its wholehearted support to this motion. The 
salient feature of this Bill is that it provides for more 
powers to the States in the mining sector. It is 
commendable. This translates into action the cherished 
dream of our great leader Anna who advoccated 
federalism at the Centre and autonomy to the States. 
The National Democratic Alliance's coalition Govemment 
at the Centre devolves more power to the States as it 
firmly believes in ensuring federalism and we welcome 
this move. 

In the mining sector, as far as Tamil Nadu is 
concemed, those who resorted to loot and corruption are 
facing corruption charges in the trial courts on a dally 
basis now. 

In the earlier regime there was enormous conupUon. 
JayalaUtha and her accomplice Sasikala are facing trial 
almost everyday charged with corruption·· ... (lnterruptions) 

• Translation 01 the speech originally delivered In Tamil. 
•• Expunged as ordered by the Chair. 

The Minas & Minerals Department of Tamil Nadu 
had witnessed corruption on a large scale. 
Shrl Dhyaneswaran, an lAS Officer, was there. One of 
the officials of that Department facing charges before the 
Court was said to be carrying everyday several cases of 
currency to the then Chief Minister of Tamil Nadu and 
no one can deny that such charges are tried by the 
Courts now. . .. (Interruptions) 

Such corrupt people used such money to even topple 
a Govemment at the Centre. Such of those politicians 
and officials who have been charged by the Courts are 
facing trial before Special Courts on a day to day buls. 
... (Interruptlons) 

SHRI MANI SHANKAR AIYAR (Maylladuturai): I do 
not know why he wants to bring out all these 
things .. ;-(Interruptions) This is completely 
unethical. .. (lnterruptions) This is completely wrong and 
unacceptable ... (lnterruptions) This is not fair ... (lnterruptlons) 
No Madam, please remove it from the 
records ... (lnterruptions) 

SHRI T.M. SELVAGANPATHI (Salem): The matter Is 
totally Irrelevant. .. (lnterruptlons) You should not allow 
It •.• (Interruptions) He goes on with an Irrelevant 
matter ... (Interruptions) 

SHRI A.K.S. VIJAYAN: Through this Bill the Centre 
shares with States more of Its powers. While exercising 
such powers officials should abide by the rules and 
regulations. Whoever it may be who resort to corrupt 
practices must be brought to book and must be punished. 
We hope this coalition Govemment at the Centre would 
ensure this while Implementing thla after passing it in 
this House. Extending our total support to this Bill, let 
me conclude. Thank you. 

SHRI S.S. PALANIMANICKAM (Thanjavur): When you 
were making allegations, was It pleasing you? 
... (Interruptions) 

MR. CHAIRMAN: He has finished his 
speech ... (Interrupt/ons) 

Just a minute please. If there Is anything objectionable 
or unparliamentary In what he has said, It will be looked 
at later and It will be removed. Ple&se do not raise a 
controYflrsy . 
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SHRI T.M. SElVAGANPATHI: Madam, the hon. 
Member's speech is highly motivated knowing full well 
that this has no relevance at all to the Bill about which 
he wanted to speak. 

This has no relevance at all to this 
issue ... (Inte'"'!.ptions) 

MR. CHAIRMAN: You cannot decide what is relevant 
or what is not. 

... (Interruptions) 

MR. CHAIRMAN: Please sit down. You cannot dictate 
what a Member should say. If there is something 
unparliamentary or objectionable, we will remove it. 

... (Interruptions) 

MR. CHAIRMAN: The speech is over. Please take 
your seat. 

... (Interruptions) 

SHRI T.M. SELVAGANPATHI: Madam, we want a 
ruling from the Chair ... (lnterruptions) He has spoken about 
a person who is not in the House ... 

MR. CHAIRMAN: Please listen to me. The Member 
has said something. We· will go through the record and 
if there Is anything unparliamentary or objectionable, It 
will be removed. I cannot remove something just now. 

... (Interruptions) 

SHRI T.M. SELVAGANPATHI: Madam, my 
respectable submission is that this is the manner in which 
they behave in this House; he spoke for three minutes 
on the Bill. That shows their concem about the nation, 
that shows their callous attitude towards the Bill, which is 
a very important BiII ... (lnterruptions) 

MR. CHAIRMAN: I am sorry, this was his maiden 
speech. Please do not disturb. 

... (Interruptions) 

SHRI T.M. SELVAGANPATHI: Madam, he accused 
somebody who is not In the House. This should be 
condemned. Thi$ should be prevented In future. 

MR. CHAIRMAN: All right. 

[Translation) 

SHRI RAMDAS ATHAWALE (Pandhalpur): Madam, 
Govemment has brought this Bill to make amendment In 
the Mines and Minerals (Regulation and Development) 
Amendment Bill, 1957. It has been proposed in this Bill 
to provide more powers to the States. Some issues have 
been raised in this bill to put restriction on the Illegal 
works in the mining sector. It is ironical that when an 
amendment is made to a bill and an act is enacted in 
that regard, concemed officers get more chances to 
involve in corrupt practices. However, if the Govemment 
want to make amendment it should seriously ponder over 
it. There Is no corruption in the mining activity but it is 
rampant In the transporIBtlon of minerals. Minerals are 
being stolen In connivance with the officers. Govemment 
do not keep any record of it. Therefore, it is necessary 
to make amendments in this act. 

Secondly, royalty given to the States should be given 
on the basis of value rather on weight. Hon'ble Minister 
is required to seriously consider the report which has 
been submitted in this regard. While replying to this bill, 
hon'ble Minister should tell the issues which have been 
taken up in this report. We do not want to OppOSO this 
bill but at the same we are not Inclined to sup!'(·'1 it. Mv 
suggestion is that Govemment should senC'l.5Iy think to 
make proper amendments in this bill. Shri Nuecn Patnaik 
who is our Minister has introduced a 'Naveen' new biD. 
Therefore, proper amendment is needed In this regard. 

SHRI BHERULAL MEENA (Salumber): Madam, 
Chairperson, the Govemment has introduced the Minas 
and Minerals (Regulation and Development) Amendment 
Bill which would be Implemented in my ('onstituency also . 
Mining of Zinc. Lead, Soft stone, phosphate etc. is done 
in my area. 

As the time is short, I will say something about 
marble. Small time owner of mines are engaged in mining 
work In my area and with the advent of economic 
liberalisatlon, It will be exported to other countries. 
However, only the rich mine owners will be able to export 
the marble and can do the mining with the help of 
machines. My concem is that about at least one lakh 
labourers are engaged in IT!!lrble mines. Govemment has 
put a ban on marble mining as it is not eco-friendly . 
Marble mining is allowed only alter complying to a 
formulae fixed by the Govemment. They are asked to 
get the lease renewed every year. Those who have got 
enouch money get it renewed easily but a poor miner 
can not affol'd to get it renewed which results i., the 
closure of the mine. This reveals that the mines of amaH 
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miners are getting closed and labourors are rendered 
jobless. My suggestion is that the small miners should 
not be put to hard restrictions leading to the closure of 
their mines. Their mines are closed for the sake of 
environment. 

My submission is that a sufficient are.a on lease 
should be given to grow trees and it should be made 
mandatory so that the environment should not get polluted. 
At the same time mines do not get closed and labourers 
would not be rendered homeless. My area is hilly one 
and there is no other industry or any other job 
opportunities except mining. The area is unsuitable for 
cultivation. Labourers eam their livelihood only by working 
In mines. When a mine is closed, labourers get only 
Rs. 15-20 as their eaming and they are exploited. 
Gov!'rnment should ensure that the small minerals should 
not be harassed in the name of the enivironment and 
labourers may get their wages regularly. 

There are so many mines in our country like 
Hindustan Zinc, R.S.M. etc. but hon'ble Minister should 
imlement the suggestions given by me regarding soft 
stone and marble and small miner should not be harassed 
and the labourers should not be randered Jobless. With 
these words, I conclude my speech. 

[Eng/iSh} 

SHRI SURESH RAMRAO JADHAV (Parbhani): 
Madam, kindly allow me to speak. 

MR. CHAIRMAN: Your name is not in the list which 
has come to me. Now you are sending the name when 
we have already exhausted the time. 

[Translation} 

SHRI SURESH RAMRAO JADHAV: No one from Shiv 
Sena Party has given his name to speak. 

MR. CHAIRMAN: O.K. , please speak. 

[Translation} 

SHRI SURESH RAMRAO JADHAV: Madam 
Chairperson. I would like to putforth my views on Mines 
and Minerals Amendment Bill presented In the House. 
The issue of Illegal mines and lease transfer have been 
discussed. Discussion took place regarding the steps to 
be taken to curb the corruption prevailing in this industry. 
The biggest loophole in this industry is that there is no 
provision f~r the labourers working in mines. What will 
be the fate of these workers who work day and night. 

Through this bill we should consider to make some 
provisions for the workers In case some accident or any 
other miahappening lakes place. While transferlng a land, 
the prices of land should be fixed at market rate. With 
these words while making one more point, I would like to 
conclude my speech. 

The condition of the. mine workers especially those 
working in coal mines of Maharashtra is not very good. 
There should have been a provision in this regard In the 
bill. However, It Is not there, I tell you a story of a mine 
worker who works for the whole day in coal mine and 
when on reaching home with some of his relatives he 
BIlka his wife to prepare tea for them, his wife says that 
tea leaves and sugar is there in the house but coal is 
not available. This is the condition of a coal mine workers 
in our country. Therefore, their economic concfllion should 
also be considered. This is what I want to bring to the 
notice of hon'ble Minister. With these words, I conclude 
my speech. 

{English] 

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): I will just raise only one legal point. Madam, 
actually the Constitution gives the powers. 

MR. CHAIRMAN: We cannot have this debate go on 
till six 0' clock. We have a lot of bUsiness before us. 
Names are being added from the floor now. It is not an 
open-edged debate that you can Just go on and on and 
on. We must stop somewhere. 

[Translation} 

DR. RAM KRISHNA KUSMARIA (Damoh): Mr. 
Chairman, Sir, I come from the area where diamond 
mines are situated. 

{English} 

MR. CHAIRMAN: It Is up to you all. Yoy sit and 
conclude the business of the day. You take only two 
minutes. 

SHRI E.M. SUDARSANA NATCHIAPPAN: Madam, 
actually the Constitution of India has given the powers to 
the Central Government under List-I for regulation of 
mines and minerals development to the extent to which 
such regulation and development under the control of 
the Union is deelared by Parliament by laws to be 
expedited In the public Interest. Therefore, the main 
reason is only for regulation of mines and then only there 
will be development. But clause 3 actually wants to put 
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the cart before the horse. They want to put first the 
development and then regulation. That power is not given 
in the List-I, List-II and in the State List also.· 

In the Statement of Objects and Reasons also, there 
is no reason given. why there is topsy-turvy, why the 
development comes earlier and regulation comes latter. 
Regulation is only relating to the power because it is a 
natural 'esset; it is a gift given by the nature to the 
country. The Americans and Western countries are not 
utilizing the mines but they are exploiting the mines of 
Asian countries. That is why, the framers of the 
Constitution have made it that we should regulate and 
then develop it. Now you want to develop it and then 
regulate it. That is a topsy-turvy work which is against 
the Constitutional powers also. If anything happens before 
the court, this may be set aside as it is unconstitutional 
because the powers are not given in both the Lists. That 
is my main objection. 

My second submission is regarding my constituency. 
There is a graphite mine. As it is, the Central Govemment 
has not got the power to regulate the mines but for the 
30 years, graphite has been taken up and nothing has 
been developed. The Government was taking up all these 
graphites, spending money but nothing Is coming up. Such 
things should be looked into by the Ministry so that 
development can be brought properly. 

MR. CHAIRMAN: You said you had only one point 
to make. You have completed two and you are going for 
the third. 

SHRI E.M. SUDARSANA NATCHIAPPAN: I have one 
more point to make. Now there is a three-tier system. 
Under article 243G of the Constitution of India, you are 
devolving the powers and authority to the State. When 
you are gracefully giving the powers to the States, the 
States should give them to the Panchayats also. 
Panchayats are managing the property. They are looking 
after the property. They are developing the property but 
nothing is going to them. All the royalties, seigniorage, 
fee and dead rent charges, everything goes only to the 
State Government. Nothing is going to the Panchayal8. 
Therefore, when the Central Govemment Is making laws, 
the three-tier system of the Constitutional amendment 
should also be taken into consideration and Panchayats 
should be given the power to look into It, develop It and 
the taxes should be shared with them becauae the 
amendment is not giving any tax benefits under the three-
tier system. Therefore, the Panchayal8 ahould also get 
the powers. ... (Interruptions) 

[Translation] 

MR. CHAIRMAN: Your name was called out earlier 
but YOJ.& were not present in the house. Therefore, Shrlmatl 
Abha Mehto was given the opportunity to speak. 

DR. RAMKRISHNA KUSMARIA: Madam, Chairperson, 
am grateful to you for giving me an opportunity to 

speak. My Parliamentary Constituency is Panna District 
of Bundelkhand area where diamond mines are situated. 
With the implementation 01 Forest Act, diamond rrhning 
has been banned. Besides, the area rich in precioUli 
metals comes under the jurisdiction of State Governmant 
not the forest department but diamond mining is not 
allowed there. My demand is that while relaxing the Forest 
Act, permission should be granted for diamond mining 
there. 

Madam, Chairperson, the second thing which I would 
like to mention is that besides diamond mines, stone 
mines are also there. There is no other occupation except 
working in mines. As many mines have been closed under 
Forest Act, about 80 thousand labourers have been 
rendered jobless. My submission is that the ban on the 
mining should be lifted SO that process of mining 
diamonds should be restarted which would help In 
removing unemployment. Plantation work should be started 
on the vacant land. 

Madam, Chairperson, my third submission is that the 
situation of bauxile and granite is also not very good. 
Granite and bauxite should also be deleted from the list 
as has been done in the case of cement so that thesa 
industries could also flourish. 

Madam Chairperson, my fourth pOint Is that a 
Diamond Cement Factory is situated In Damoh and 
Narsinghgarh area of Madhya Pradesh. Factory people 
dig out the stone for manufacturing cement due to which 
lot of pits have been created. During rainy se88on, water 
is filled in these pile, which pOS88 danger to the villagea. 
I would therefore, request that the cement company should 
undertake the work of levelling the land. A provision 
should be made In this regard. 

Madam Chairperson, with these words, I support this 
bill. 

[Eng/ish] 

THE MINISTER OF MINES AND MINERALS (SHRI 
NAVEEN PATNAIK): Madam Chairperson, I have been 
listening carefully to the valuable suggestions made by 
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the hon. Members regarding the amendments proposed 
to the Mihes and Minerals (Regulation and Development) 
Act. 1957. I have also noted the apprehensions of several 
Members and I will deal with those in my statement which 
I am now giving. 

As the hon. Members are aware, the Act lays down 
the legal framework for development of minerals that our 
country is richly endowed with. For a very brief and recent 
history, we first should go to the beginning of liberalisation, 
which began almost a decade ago, in 1991 to be exact. 
In 1993, a National Mineral Policy was evolved which 
wished to give more powers to the States and also to 
open certain minerals for the private sector. Taking this 
into account, the Mines and Minerals (Regulation and 
Development) Act was amended in 1994. Later, in 1996, 
under the Chairmanship of the then Minister of Mines, a 
Conference was held with all the relevant State Ministers 
and State Secretaries of Mines and Geology to formulate 
further liberal measures in the mining sector. 

In 1957, the then Secretary of the Department of 
Mines was made Chairman of a Committee to look Into 
further liberalization in the mining sector and also giving 
even more power to the States. Today those suggestions 
from that Committee have come as the present proposed 
Amendments to the Act. 

This Bill wishes to categories, as is done according 
to international standards, the reconnaissance permits, the 
prospecting licences and mining le~ses according to the 
appropriate category. The proposed amendments to this 
Act formally deal with it. 

As far as area limits for prospecting and mining is 
concemed, these restrictions were nation-wise. Now these 
area restrictions are proposed to be done State-wise. As 
far as the States are concemed, more authority is being 
delegated to them. A long-standing demand of many 
States has been to permit them to do the Hcensing of 
the mineral limestone. This is now going to the States. 

Secondly, the Mining Plan which was approved by 
the Centre, will now be allowed to be approved by the 
States. 

Thirdly, mining in non-contiguous areas and non-
compact areas was permitted by the Centre. Now this 
will be done by the States. 

The first renewal is presently approved by the State 
Governments. Now all renewals will be done by State 
Governments. 

Now I come to ...... 

SHRI MANI SHANKAR AIYAR (Maylladutural): Hon. 
Minister, may I ask a question? 

Parliament passed in December, 1996 the Extension 
01 the Panchayats to the Scheduled Areas Act. That 
contains a number 01 provisions relating to mining with 
respect to Fifth Schedule areas. In the recitation that the 
hon. Minister has given, there has been no reference to 
tilat Act passed by the Parliament. I just seek an 
assurance from the hon. Minister that in implementing 
these delegated powers to the States, it will be ensured 
by the Central Government that the States will observe 
the provisions of the Extension of Panchayats to the 
Scheduled Areas Act, 1996. Thank you. 

SHRI NAVEEN PATNAIK: Madam, II the hon. 
Member, Shri Mani Shankar Aiyar permits, I could come 
to the point that he made later. 

Now, as far as the laws regarding curbing Illegal 
mining is concemed, new provisions to the law are being 
made to strengthen the laws against illegally mined 
minerals being transported. Also, the confiscation of 
equipment which is used for illegal mining and the seizure 
of illegally mined minerals which were stored are there. 

I would like now to come to some of the points 
made by the hon. Members. 

[Translation1 

DR: RAGHUVANSH PRASAD SINGH (Valshali): Now, 
you should speak something on ad valorem. 

[English1 

SHRI NAVEEN PATNAIK: Yes. I will come to that. 

Hon. Members need not be needlessly exercised that 
the Bill favours multinational compenles. I want to clarHy 
that the Bill is neutral with regard to Indian companiee 
and subsidiaries of multinational companies. As the 
Members are aware, we need capital as well as stete of 
the art technology for exploration of minerals. 

AIao, I want to point out here that in 1998, our 
nation's equivalent cost of exploration of minerai. was to 
the tune of around $ 10 million. In the same year 1998, 
exploration of minerals allover the world was to the tuw 
of something like $ 4,000 million. so, I just want to say 
that 80me of the new amendments are to make an 
investor-friendly environment 80 that more Investment Ie . 
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made in our country. 01 course, with that, more of our 
people will get jobs etc. 

If Indian subsidiaries of multinational companies do 
reconnaissance and identify mineral occurrence, they are 
in no way depriving the country of its mineral wealth. I 
may make a point that it may not be possible to physically 
take away minerals in their raw form. For example, gold 
deposits having 20 grams per tonhe are very good 
deposits. But if someone is to take this 20 grams of gold 
out of India, he will have to carry a muck of one tonne 
which may not be economically viable. Consequently, the 
value addition will have to take place in India. Hence, It 
would not be correct to assume that investment in the 
mineral sector would result in flight of mineral wealth 
from this country. So far 64 prospecting licences for aerial 
surveys have approved for an area of around 90,000 
square kilometres in favour of companies registered in 
India. As of now, only Indian nationals or companies 
registered in India can hold a licence. 

I also want to clarfy, for the first hon. Member who 
spoke, that the last amendment to the Act was done in 
1994 and not 40 years back. As far as environment 
protection is concerned, no mining can take place without 
the approval of the Mining Plan which should effectively 
takes care of environment. Moreover, for all mining leases 
above five hectares, approval of the Ministry of 
Environment and Forests is required. Similarly, for all 
prospecting cases above 500 hectares, environment 
clearance from the Ministry of Environment and Forests 
is required. Hence, environment aspects are taken care 
of under the present scheme of mining. 

Now, I come to another point. As per section 2 of 
the Forest (Conservation) Act, 1980, no mining can take 
place in forest areas. Under section 4A(4) of the Act, if 
a mine is in disuse for more than two years, the lease 
shall lapse. 

As regards royalty enhancement, it can be done only 
after three years. The next revision of royalty Is due after 
11th of March, 2000. 

SHRI TRILOCHAN KANUNGO (Jagatslnghpur): What 
about coal? 

SHRI NAVE EN PATNAIK: If the hon. Member shows 
some patience, I will come to this point also. 

As regards the scope of nature of work for 
reconnaissance and surveys, aerial surveys is totally 
different from that of the prospecting operations, as 
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defined in the Act. Reconnaissance operatlcns broadly 
include the operations undertaken for preliminary 
prospecting through regional surveys, aerial surveys, 
geophysical and geological mappings. Reconnaissance 
does not include pitting, trenching, drilling and sub-surface 
excavation, test drilling of boreholes etc. In mineral-rich 
countries, reconnaissance is a stage different from 
prospecting and this provides more leverage and time to 
the potential investors to establish the occurrence of 
minerals. India is consequently adopting the established 
practice through recognising reconnaissance as a distinct 
stage of operation. 

"First come, first served" is a well-recognised principle 
in mining throughout the world. Even under our mining 
law, this has been recognised since 1957. 

State mining officers and police can seize the vehicle 
involved in transportation of illegally mined minerals. 
Detailed rules can be notified by the States In this regerd. 
Scientific and systematic mining is ensured by the Mining 
Plan which is approved. I would like to assure the hon. 
Members that this is a very progressive legislation. 

Hon. Members have noted that, at present, the 
emphasis in the Act is on regulation, and development 
takes a back seat. It is now proposed that the strees 
should be on development. This is the underfylng object 
of the Bill. Even under the Industrial arena, the law is 
Industrial Developn..m and Regulation Act. 

Uniform rates and royalty are required for uniformity 
throughout the country. Hence for major minerals, only 
the Central Government is empowered to revise the 
royalty. For minor minerals like stone, und, etc., which 
are low value, State specific minerals, States have the 
power to revise the royalty. 

I would also like to emphasise !hilt !his is not a 
colourable legislation, but a very progl'88llve legislation,. 
Under Entry 54 of the Union Ust, the Act has been 
promulgated and is being amended. 

After adequate consideration by tha Government, 
limestone is being deleted to delegate more powers to 
State Governments, and Members should not be 
apprehensive on this account. 

Granite is a minor mineral and the Central 
Government is not concerned with the grant of IrinIng 
1_ tor granite. It comes under the Stllte Govell1lMllla. 

The Tandon Committ08 has not recommended ad 
valorem fixation of royalty on an rnineraJa. In cue of low 
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value minerals involving large numbers of leases, 
introducing ad valorem system is not practicable. In case 
of 17 categories of minerals, out of 66, ad valorem system 
is already being followed. 

One hon. Member asked about bauxite, and I would 
like to clarify this to him. Bauxite needs to be retained 
in the First Schedule of the Act because of the following 
reasons. 

Some of the major players in aluminium sector like 
NALCO, BALCO, are public sector undertakings of the 
Government of India and, therefore, the Central 
Govemment should continue to have a decisive say in 
the grant, renewal of these licences. Many multinational 
joint ventures and private companies are likely to enter 
the aluminium sector either to meet the domestic 
requirement or for export purposes. Some of them are 
framing proposals for setting up port-based export oriented 
alumina plants. It will not be always possible to have the 
source of bauxite and port-based export oriented units 
located in the same State, and hence delegation of 
powers to States for grant of mining leases may be 
countar-productive. India has one of the largest deposits 
of bauxite and a national level planning and decision is 
required for the best mineral development of bauxite. 
Bauxite and aluminium industry has a vital role to play in 
the national economy, and hence th&re is a need to 
retain the powers of grant of prospecting licences and 
mining leases by the Govemment of India in the wider 
national interest. 

The distribution of resources of bauxite are lopsided 
and mostly concentrated in three or four States, for 
example, Orissa, Andhra Pradesh, Gujarat and Madhya 
Pradesh. Such an unequal distribution of resources 
necessitates centralised decision-making and overall 
strategy of development and exploitation of bauxite, 
basically to be guided by long-term national goals and 
perspectives. 

Resources of refractory grade bauxite suitable for 
manufacturing high alumina refractories is relatively limited. 
This being finite, best use and judicious exploitation of 
this grade of bauxite is all the more important. 

Madam, if you could be patient with me for a few 
minutes, I shall complete my submission. I would just 
like to clarify a few more points that have been made by 
the hon. Members. The royalty of minerals is collected 
and retained by the State Govemments. I have already 
spoken about the deletion of bauxite. I have also stated 
that tha royalty enhancement period is a minimum three 

years,. Transfer of lease is permitted under rule 37 of 
MCR, 1960. The power to permIt the transfer is also 
being delegated to the States. Rules would be amended 
accordingly. 

Sir, brick earth is a minor mineraI. Grant of quarry 
licence, regulation etc. of brick earth is totally under the 
purview of the State Govemments. For the point raised 
by Shri Mani Shankar Aiyar, I would like to state that the 
amendment proposed will have nothing to do with the 
Act formulated in pursuance of 1996 Constitutioinal 
amendment relating to local bodies and hence there 
should be no apprehension on this ground. 

SHRI MANI SHANKAR AIYAR: The Constitutional 
amendment was not in 1996. The Constitutional 
amendment was in 1992 in terms of which the Parliament 
has passed an Act, a piece of legislation which is a law 
that contains provisions for the protection of tribal rights 
with respect to minerals found in the Fifth Schedule areas. 
Therefore, I have the apprehension that since several 
States have not been implementing the provisions of the 
Central Act in Scheduled areas lying within that State, 
thera is a danger that unless the Central Govemment 
takes this into account, there would be a grave danger 
that In the process of delegating your powers to the 
Statas, you ara depriving yourself of the ability to ensure 
that the States respect the rights of the tribals in the 
Fifth Schedule areas in composite States which contain 
such areas. 

SHRI ~AVEEN PATNAIK: Thank you very much. 

Madam, to sum up I would like to state that this Bill 
seeks to usher in an investor-friendly environment to 
evolve a hassle free regime and delegate further powers 
to the State Govemments. Therefore, I suggest that the 
Bill be passed. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Madam, 
I would like to seek a clarification from the hon. Minister. 

It has been said that Bauxite mining would be in 
Schedule-I which means that the control of the Centre 
would be on Bauxite mining. Therefore, here I would like 
to plead with the hon. Minister, through you, Madam, 
that Bauxite mining at Bafalimali which has been granted 
to Indal is in the Kalahandi district, on ttle border of 
Kalahandi and Koraput districts, which Is just on the edge 
of the reservoir of the Indravati project. Mining there would 
lead to silting thereby affecting the lo!"gevity of the upper 
Indravati project which is meant to irrigate the drought 
prone areas of the Kalahandl district. Everyone knows 
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that Kalahandi is one 01 the poorest diatlict& in the countty 
and is also drought-prone. Therefore, this project was 
meant to irrigate this area. This project has now been 
completed. Therefore, it Bauxite mining is allowed at Indal 
in Bafalimali, then it would adversely affect the reservoir 
of the upper Indravati project. 

Madam, therefore, I would like to request the hon. 
Minister that an alternative mining area, known as the 
Kodingamali may be identified. Its catchment is in the 
Nagavah river which directly flows Into the Bay of Bengal. 

MR. CHAIRMAN: The hon. Minister comes from your 
State only and he is aware of all these things. 

{Translation] 

Everybody knows that, Minister comes from yours 
state only. 

SHRI BIKRAM KESHARI DEO: I would like to tell 
him, I would like to remind him. 

{English] 

Madam, I would like the hon. Minister that when he 
takes a decision, he may kindly scrap the mining lease 
for Bafalimali at Indal and instead allow mining at 
Kodingamali which also has got enough of Bauxite for 
mining and enough to sustain alumina plants in that area. 

SHRI NAVEEN PATNAIK: Madam, what the hon. 
Member has said has nothing to do with the Bill, hence 
it is outside the scope of the discussion. But I would 
certainly take note of what he has said. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH: Sir, I had 
raised the matter related with royalty on coal. The high-
level Committee of the Government have stated in its 
report that the State should get royalty according to the 
value. In the absence of it, the states are facing losses 
worth crores of rupees. The finances of the States are in 
bad shape. Why the Govemment is not taking action on 
the Committee's report for the last two years? Why is it 
not implementing the recommendations? The han. Minister 
has not clarified it. 

[English] 

SHRI NAVE EN PATNAIK: In reply to the hon. 
Member, Madam, this is under consideration of the 
Government. 

MR. CH"IRM"N: He sa'f' that it has been under 
consideration for two years. 

SHRI NAVEEN PATNAIK: Well, we will I" what 
can be done 

SHRI K.P. SINGH DEO (Dhenkanal): Madam, 
Chairperson, I had asked two specific questions and the 
hon. Minister in his reply did not touch on those points. 

Whenever there Is mining activity or development of 
mines, the first people to be thrown out are the tribals 
and people belonging to weaker sections. Therefore, I 
wanted to know. whether there is a rehabilitation and 
resettlement plan with the Govemment. Secondly, what 
about the environmental hazards. 

MR. CHAIRMAN: The Minister mentioned it. 

SHRI K.P. SINGH DEO: No, he did not. He only 
mentioned about the Forest Conservation Act. That Forest 
Conservation Act was partially done for Bafalimall because 
I had raised a half-an-hour discussion two years back to 
which Prof. Soz had replied. Madam, these environmental 
hazards lead to Alzhemeirs disease where the patlenfs 
thinking process goes haywire, his knees buckle and his 
brain does not control his nervous system. There Ie 
fluorosis and fluoride poisoning In Angul, in NALCO. 
NALCO is a Government company. As he says tha 
Govemment has to take steps to prevent It. More than 
5,000 people have suffered In Angul. 

MR. CHAIRMAN: Hon. Minister, since the .. are 
issues concerning Orissa, why do you not call all 
Members of Partiament from Orissa and sort out all the 
problems? You come from that State. I think you should 
call all of them for a cup of tea and dlscU88 It. That wII 
be the easiest thing. 

SHAI K.P. SINGH DEO: Madam, the Minl*r did 
not mention anything about NALCO purchaaing a linking 
company. It is scandalous. 

SHRI NAVE EN PATNAIK: Madam, I will be very 
happy and feel honoured to call all my colleaguee from 
Orissa at any time. They all know that I am available. 
. .. (Interruptions) 

{Translation} 

MR. CHAIRMAN: Otherwise, this debate will become 
debate on Orissa. 
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[English} 

SHAI K.P. SINGH DEO: No, Madam, the point which 
made during my speech is the property of the House 

now. I am not going to meet the hon. Minister in his 
chamber and discuss Ihese things. We are going to pay 
As. 350 crore for a factory which is only worth Rs. 30 
crore. This is criminal, Madam, and I want a clarification 
from the Minister on this. I do not want to talk about 
these Ihings in his chamber. Let the House know about 
il. Let there be some transparency . ... (Interruptions) 

[Translation} 

MR. CHAIRMAN: If you raise this type of questions, 
then the discussion on this subject will continue the whole 
nighl. 

SHRI SATYAVRAT CHATURVEDI: Madam, I will 
conclude after making one more poinl...(lnterruptions) 

[English] 

MR. CHAIRMAN: You have all spoken ill the 
discussion. 

... (Interruptions) 

[Translation} 

SHRI SATYAVRAT CHATURVEDI: I had requested 
you 10 exclude bauxite. You said that you were concemed 
because a public sector undertaking was doing the mining 
of Aluminium. I have got a suggestion, you may consider 
it and get il examined. You should work out Ihe 
consumption of bauxite and aluminum by public sector 
undertakings. You can reserve as much as you wanl for 
it, nobody is stopping you. Different states of the country 
are having large deposits of il. I understand, It ia not 
appropriate 10 stop it for a few public sector undertakings. 
You should again get it examined afresh. 

MR. CHAIRMAN: You should get It examined, and 
should note it. 

'" (Interruptions) 

[English] 

MR. CHAIAMAN: The question is: 

"That the Bill further to amend the Mines and 
Minerals (Regulation and Development) Act, 1957, 
be taken into consideration." 

The motion wes adopted. 

MR. CHAIRMAN: The House shall now take up 
clause-by-clauee consideration of the Bill. 

The question is: 

"That clauses 2 to 24 stand part of the Bill." 

Clauses 2 to 24 we", added to the Bm. 

CIIJUSII 1, the Enacting 'annula and the Tille were 
added to the Bill. 

MR. CHAIRMAN: The Minister may now move that 
the Bill be passed. 

SHRI NAVEEN PATNAIK: Madam, I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question Is: 

"That the Bill be passed." 

The motion wes adopted . 

16.55 hrs. 

SPECIAL PROTECTION GROUP 
(AMENDMENT) BILL 

[English/ 

MR. CHAIRMAN: We will now take up the Special 
Protection Group (Amendment) Bill, 1999. 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): I beg to move: 

"That the Bill further to amend the Special Protection 
Group Act, 1988, as passed by Rajya Sabha, be 
taken Into consideration." 

This ia a Bill which seeks to replace an Ordinance 
which waa issued last month by the President. The 
beckground of this Bill Is that we have an elite Force 
known as the Special Protection Group which attends to 
the security of the Prime Minister and members of his 
immediate family, es also former Prime Ministers and 
Members of their families. This Group was formed shortly 
after Mrs. Indira Gandhi's aaaaulnation In 1984. It came 
into being in 1985, but It received statutory status In 
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1988 when Parliament enacted the Special Protection 
Group Act. This Act was amended twice later on, firstly 
because the original Act provided that in case of fonner 
Prime Ministers it would be operative for five years after 
they cease to be Prime Ministers. Subsequently, It was 
amended and five years was made ten years. Lately, the 
Govemment considered this matter because In the case 
of the family of Shri Rajiv Gandhi namely, Mrs. Sonia 
Gandhi and her children, the SPG cover was only up to 
the 1st December, 1999, ten years were due to expire. 
So, the Govemment had two options either to amend the 
Act and make ten as 15, or to change what has boan 
done in the Act namely, we have not changed the period 
for which SPG cover would be provided to fonner Prime 
Ministers and their families. That remains to be done. 
But it has been provided that on the basis of the 
assessment of the threat to fonner Prime Minister or his 
or her families, SPG cover can be continued. But it can 
be continued under certain circumstances when the threat 
is continuing, when the threat is from terrorist 
organisations and on that basis, the amendment was 
made in the SPG Act and because Parliament was due 
to meet on the 29th November and between 29th 
November and the 1 st December, there were just two 
days and, therefore, Govemment thought it necessary 
that Ordinance be issued and today I have brought this 
Bill to the House for replacing the Ordinance and making 
it into a penn anent statute. 

17.00 hrs. 

Since this is a short Bill with very limited provisions, 
the other House passed it unanimous/yo On that occasion, 
I availed of the opportunity to rafer to a matter which 
has been bothering me ever since I assumed office last 
year. That issue is related to the kind of security that we 
provide to people in public life, the so-called VIPs. 

There was a time when there was no such provision. 
I remember, the first time that I was In Govemment, 
thera was hardly any security even with the Prime 
Minister. Shri Morarjibhai Desai was the Prime Minister 
at that time. I have gone through the earlier records and 
found that the first time this question of security being 
provided to Ministers being talked about in a fonnal 
notification from the Ministry of Home Affairs was around 
1971-72. That was the first time. During the time of Pandit 
Nehru or earlier, there may have been nothing 
whatsoever. Subsequently, due to various changas In the 
intemal security environment, changes have come about. 
Some- of them are imperative; some of them are 
necessary. 

The State has a responsibility in that regard. But 
what has happened since 1971 gradually is that this 
particular VIP security has been proliferating in a manner 
as to detract from the basic duty the State has towards 
its common citizens. The other day, when I was talking 
with some of the police officials In Delhi, I asked what 
the total strength of police personnel in Delhi, In the 
capital was. They told me that it was around 57,000 or 
so. I asked them what the estimated number of policemen 
who are entrusted with VIP security duty would be. I was 
shocked to hear that out of 57,000 personnel, 7,000 
policemen were entrusted with the responsibility of VIP 
security. These figures are telling figures. Here is a city 
with a population of one crore or more and for that one 
crore poupulation, 57,000 police personnel Is a small 
number. And, out of this 57,000 personnel, 7,000 are to 
be entrusted with the duty to safeguard VIPs. 

I have Just secured figures of the number of BO-

called VIPs who are guarded and the number Is 359 In 
Deihl. Some of them are positional, that is, because of 
the position that they have, they are supposed to be 
under certain threats and on t:'e basis of the threat 
perception, the VIP security is provided. Of course, it II 
done by a small group of officers within the Mlnlslf) of 
Home Affairs, who make a periodical assessment of the 
threat perception. I have mentioned this because It is my 
view that there is a need to drastically curtail this level 
of VIP security. 

During the last one and a half years, the attempts 
that have been made in this direction have met with 
resistance and at every point of time there is difficulty. 
Actually, when it is sought to be done, the Ministry Itself 
has to listen to them. It is not merely people in public 
life but even officials who are in threat. I am in a position 
to tell the House that I have with me certain figures of 
the officials who used to have security some time back. 
In 1997, there were 118 Govemment officials who were 
provided with security guards, etc. That number had been 
brought down to 90 In 1998 and today It is 33. Thll II 
the direction In which I would like to continue and that 
too not merely in respect of officials but in respect of all 
those who have sought official security, Govemmental 
security. 

As I said, today, the number of such persona who 
have security is 359. For ~me of them, it is purely a 
positional one; they happen to be occupying certain 
positions and therefore, they have them. Even In that 
regard, perhaps, certain changes can be made, but It 
has to be done with their consent. But in the other cases, 
I do think that a lot needs to be done. 
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My own experience is that during the last one-and-
half years or two years, the moment the Home Ministry 
decides that in a particular case there was a threat five 
years ago, but today that threat no longer exists and so, 
security should be withdrawn or that security should be 
cut down to a lower level, there is a reaction; and that 
rsaction is that that decision has been taken wrongly 
and say that either they do not know the kind of threat 
that I am under or there is some prejudice, etc. it is 
because of that that I have mentioned this matter in the 
House. 

I am sharing no secret - ever since a provision 
was made that those under threat from any militant 
organisation can even be provided accommodation or 
house. this problem of VIP security has acquired a new 
dimension. I have had people approaching me saying 
that kindly put me on Z plus category list of security 
since that would entitle him to get a house and otherwise 
it ill not possible for him to live in Delhi, kindly do this 
or kindly do that. 

Now, I am of the view that this particular dimension 
needs to be eliminated altogether. If the House agrees, 
we can do 50 because presently the Home Ministry is 
engaged in drawing up fresh guidelines in the matter of 
VIP security. In that regard, one proposal that is under 
consideration is that under no circumstances, even though 
a person is threatened and that threat perception may 
entitle him to certain security from the Govemment, he 
will be entitled to any accommodation or allotment of a 
house. 

SOME HON. MEME'ERS: Yes. 

SHRI SONTOSH MOHAN DEV (Slichar): Some of 
them are having accommodation of that ground now, it 
should nUllify that also. 

SHRI L.K. ADVANI: Yes, It will. It will apply to 
everyone. Therefore, I have placed it before the House. 
It does cause inconvenience. Something has happened 
ten years ago or seven years ago as a result of which 
a facility is given to a Member. He may be a former MP 
or he may be a former Minister or he may be a senior 
public man in life. But it is on that account, that is given 
to him. But if a decision of this kind is taken, it has to 
be uniformly applied to all. The consequences are there. 

SOME HON. MEMBERS: Yes. 

DR. . NITISH SENGUPTA (Contai): Those people can 
pay for their security. 

SHRI L.K. ADVANI: That is a different matter. 

As I said, in the case of officials what has bean 
done is commendable. Already we have succeeded in 
bringing down the number of officers who were having 
security from 118 to 33 in these two years. In the case 
of political leaders, this is not the figures. In the case of 
political leaders, there has bean a slight difference. 

DR. NITISH SENGUPTA: I did not ask for any 
security when I was the Revenue Secretary. 

SHRI L.K. ADVANI: It is all right. It is very good. 

Therefore, I have placed this matter before the House. 
Similarly, SPG of course is an elite group which has 
been developed for the sake of the Prime Minister and 
the members of his immediate family. But when the 
National Security Guard, NSG was constltuted,-the black 
cat commandos-the concept was that they would operata 
prinCipally In the areas afflicted by terrorism. They were 
to be a strong, a well-trained commando-force which will 
deal with terrorists. They were not conceived for VIP 
sacurlty. 

But it was a decillion taken within the NSG and 
within the Govemment that they would be given- the NSG. 
Today, having the NSG or the black cats has become a 
status symbol. 

[Translation] 

~at I have got NSG protection, Commandos waaring 
black dress and holding stenguns more around with me. 

{Eng/Ish] 

Therefore, we have a proposal according to which 
the NSG may not be used for the VIP security. If such 
decision is taken, I .know, many people would question 
that decision. There would ·be some kind of resistance 
saying that excaptions shou~ be made in this case or In 
that case. So, If It has to . be done, then I need the 
support of the entire House. Since there are only three 
clauses In this Bill, I am SlJre, that the House would 
readily agree to pasa this B" unanimously. I would also 
need the sunport of the HOIISS for the other proposals 
that the Govemment has in mind. 

SHRIMATI SHYAMA $INGH (Aurangabad): Mr. 
Chairman, Sir, we are discu~g a very Important subject 
regarding the security provided, to no less a person than 
the Prime Minister and to his. family ,members. As the 
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hon. Minister has rightly mentioned, the SPG which was 
initiated and promulgated in 1988 was further amended 
in 1989-91. An Ordinance was promulgated last month 
for which the Bill has to be passed today. I fully support 
the Bill on various accounts. As the hon. Minister has 
stated, this Bill as basically enacted to provide security 
to the Prime Minister which is of utmost Importance to 
this country. As we all know, the Prime Minister takes 
important decisions far-reaching consequences. Many 
people feel that the security cover given to the VIPs is 
only a facade and that they have no right to inherit such 
a protection. That may not be always correct because 
the threat perception of some of the people in high places 
is so actual that they need it, especially for leaders like 
Rajiv Gandhi, the fall-out of which we saw later on. I 
definitely feel that the SPG must be given to all these 
people and to their family members as they are under 
constant threat from various quarters. 

At the same time, I would like to say that there are 
people who do not deserve any security cover. As the 
hon. Minister has rightly mentioned, there are some people 
who ask for security just because It has become a status 
symbol. This Govemment has been in power for more 
than a year. I personally know a case where one person 
has been given security cover who is neither a Member 
of Lok Sabha nor of Rajya Sabha. I would not like to 
mention his name. He was the Member of the Ralya 
Sabha many years ago. Even after he laid down office, 
he continued to enjoy the privilege or having a house 
which has been dismantled and demolished. I can 
earmark that house which is situated in the NOMC zone. 
The ex-MP has demolished the entire house from the 
roots. I do not know how was it done. He was given the 
permission to build a house in almost a record time of 
two months. The property dealer or the officers in-charge 
demolished the entire house and it was done for vastu 
reasons. He dismantled the house which was property 
erected by the Government. After that he says to the 
public that he ,is the recipient of the NSG cover. ~e 
brandishes it around to everybody concerned that he IS 

the recipient from no less a person than the highest 
office of this country. 

What kind of a situation is this? Is It at all fair on 
the public or on the people who watched this show? So, 
I would like to bring it to your notice that for the last 16 
months and now for the last 13 months this perticular 
Member of the Rajya Sabha, without being a Member In 
either Houses, without occupying any public office, Is not 
only misusing the Government accommodation but also 
in the name of threat perception using the NSG cover. 
I would like to bring this to the notice of the Home 

Minister that if action can be instituted against at least a 
couple of people in this country, the rest will follow in 
line. 

If at all the SPG cover has been discussed, the 
main thing is that it was created for Shri Rajiv Gandhi. 
It is a very unfortunate thing that because of the 
Inadequacy of the security that was provided to our very 
dear Prime Minister, we lost him. The country 'Iost a very 
dynamic leader. Today, the persons who are coming to 
high offices are the beneficiaries of the so-called cover 
and security. 

Hon. Home Minister has been very greclous In saying 
that he is keen to pass this Bill, as we are all in this 
House because we are concerned about the people in 
high offices who take decisions of very extreme nature. 
I am happy that this Bill is going to be passed. I fully 
endorse the Bill. Thereafter, I am sure, the Members will 
have nothing to dispute about. The rest of II my 
colleagues will be extending in their speeches. 

SHRI P. RAJENORAN (Ouilon): Hon. Chairman, Sir, 
this legislation has been brought with the intentton to 
extend the SPG facility available to VIPs at present. We 
should pass this legislation without any dissent. I heve 
some reservations In the system as such. 

It is the order of the day to give more and mOre 
protection to the political leaders. I would say that It Is 
a sign of the disorder prevailing In the country. More and 
more instances of violence and sabotage are being 
reported in our country. We are proud of being the largest 
democracy in the world. How can we be proud of this 
disorder and agony prevailing in our country? A good 
democratic system is one which gives every citizen a 
feeling that he Is being govemed and has a role In the 
govemance of the country. Not only the VIPs, all the 
citizens should feel that they are secured. In the prevailing 
situation necessitated by the insurgency, nobody can 
hestiate to provide ample security to VIPs but in the long 
run we have to review it because disorder cannot be 
protected or supported beyond a certain .Ilmlt. With these 
words, on behaH of my Party, I would, say that this 
legislation should be passed. 

SHRI T.M. SELVAGANPATHI (Salem): Hon. 
Chairman, Sir, thank you very much for giving me this 
opportunity. I rise to strongly support this Bin and endorse 
that this Bill be passed. This Bill is concerninQ the SPG 
cover. We have absolutely no reservation on this. 
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This country has witnessed many cold-blooded 
assassinations. Therefore, the time-limit prescribed ,now 
has to be extended. I think, the whole House would be 
unanimous on this particular issue. 

But as far as the NSG cover is concerned, the hon. 
Minister, in his introductory remark, said that it has to be 
given up and to substitute that, other forms of protection 
could be arranged depending on the cases. Sir, in my 
opinion, the perception of the intemal security has totally 
changed now. We cannot take a unilateral decision 
regarding removal of NSG cover for the simple reason 
that the State security-any State for that matter--is not 
well equipped to combat certain modern terrorist 
techniques which some (lrganisations like Liberation Tiger 
of Tamil Eelam and some anti-national forces in the name 
of minority possess. Even our hon. Home Minister was 
targeted in Coimbatore. The hon. Home Minister 
fortunately escaped because his flight was delayed by 
an hour. A bomb blasted very near the stage where he 
was supposed to appear in the public. So, the things 
have changed now. 

Therefore, as far as the NSG cover is concemed, I 
request the hon. Minister to review his opinion or even 
change his opinion. A specific case of our beloved and 
dynamic leader, Dr. J. Jayalalitha is there. She has been 
given the NSG cover. Today, she faces a security threat 
both from outside the country and within the country. I 
suspect that this remark is even aimed at removing the 
security, especially of the AIADMK leader, Dr. J. 
Jayalalitha. Therefore, I urge upon the Minister that it 
should be considered on case to case basis keeping in 
view the security perception, security threat and Its 
magnitude. All such things have to be taken Into 
consideration instead of taking a unilateral decision on 
the removal of the NSG. I welcome this Bill and I call 
upon the Govemment to continue the NSG protection to 
the leader of AIADMK, Dr. J. JayaJaJitha. I also reiterate 
thaI any move to remove the security cover to her will 
result in a dastardly situation and we will oppose it tooth 
and nail. 

SHRI MAN I SHANKAR AIYAR (Mayiladutural): Mr. 
Chairman, Sir, I would like to begin by exprelling my 
deep gratitude to the hon. Home Minister for having 
shown, In this case, deep sensitivity to the security 
requirement of Shrimati Sonia Gandhi and her family. 
While the legislation before us is not designed for the 
protection of only one person or only one family, the fact 
Is that it immediately applies to that person and her family 
and generically speaking to all those who fall Into this 
category of threat. I am, therefore, wishing to bring on 

record my appreciation of what the hon. Home Minlater 
hlmseH could perhaps not be able to bring on record 
that It Is a gracious act on hie part to have extended the 
protection that Is required by the Leader of the OppositIon 
and her family. In doing so, he expressed his awareness 
of the fact that the firat two or three days of this current 
Session of Parliament might not have been adequate to 
bring the legislation before the House and therefore, the 
recourse was to have an Ordinance which is now sought 
to be converted into legislation. 

We are really deeply beholden to him. At the same 
time, I feel that although I know that this piece of 
legislation is going to be unanimously enacted, It Is not 
possible for us to proceed without comment to the sta98 
of voting, for the whole issue of security has been 
triviaJised in the public perception. It was in consequence 
of such trivialisation of serious issues that we had to 
suffer the martyrdom of Shri Rajiv Gandhi. Therefore, I 
would like to avail of this opportunity to seek the 
indulgence of the House to explain at perhaps a little 
greater length than might otherwise have been required 
why we need to distinguish the SPG legislation from the 
executive acts of the Govemmant with regard to other 
forms of security. In that light, I regrat that the Home 
Minister has seen fit to expatiate at length o!" matters 
that are not directly relevant to this BiD. this Bill deals 
only with SPG security. While my sympathies are entirely 
with him on the other points that he raised, I do wish to 
underline that we must not club matters relating to SPG 
security with other matters. For, to do this Is fo trlviaJlae 
both things. 

As hon. Members of this House are aware, I was a 
Civil servant before I become a Member of Parliameot. 
My last assignment as a Civil Servant was to work in 
the Prime Minister's Office from 1985 to 1989, the period 
when Shri Rajiv Gandhi was the Prime Mln.ter. While I 
was given a certain number of other duties to perform In 
the PMO, my single most important duty was to organise 
the Prime Minister's tours and to accompany him on these 
tours. As it happened, I got an opportunity literally unique 
to myseH - there is nobody else in India who has had 
that experience - of being, with Prime Minister RajlY 
Gandhi on tour before the SPG was formed, of being 
with him on tour after the SPG was formed but before 
the SPG Act was passed, of being with him on tour after 
the SPG' Act was passed, of being with him on tour after 
he ceased to be the Prime Minister but before the SPG 
cover was wlthdrewn from him a'!d then being on tour 
with him after the SPG cover had been withdrawn from 
him and altematlve security arrangements were made. 
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There is not even an SPG Officer who can claim this 
because by definition, an SPG Officer came into the 
picture only after the formation 01 the SPG. The SPG 
Officer ceased to be in the picture when the SPG cover 
was withdrawn from this former Prime Minister. It is in 
the light of this experience that I would urge in the context 
01 this discussion so that, God forbid, we need to revert 
to it, these matters are brought on record that there have 
been two important debates in this House. One, on the 
10th of May 1988 when the SPG Act was sought to be 
passed and the other on the 13th May 01 1993 when the 
Verma Commission's findings were re-examined in this 
House, if when the importance of the SPG and its 
distinction from other forms of security was highlighted, It 
needs to be highlighted in today's context for us to 
properly appreciate what is it that we are passing today. 

Proximate security, which is referred to in the text of • 
. the Act contains an important component, that has been 
explicitly referred to by the Minister who piloted the original 
1988 Act, in the expression "advance liaison." I think it 
is this advance liaison which distinguishes the form of 
proximate security provided by the SPG from all other 
lorms of proximate security because it involves sending 
a team out in advance to ensure proper security 
arrangements before the person covered by the SPG 
reaches the spot. Therefore, you have, within the SPG, 
an officer disignated as the Additional Director (Functions) 
whose job it is to visit the spot in advance and ensure 
that there are no breaches of security by the local police 
or by any other local authority which could endanger the 
person arriving on the spot. This is not ~vailable to 
anybody else. When the Advance Security Uaison Officer 
goes to a spot, he is virtually endowed with dictatorial 
powers in respect of security arrangements. He is 
authorised by the law to overrule any other officer of any 
service, even if that person be senior to him, In respect 
of these security arrangements. He is indeed authorised 
to overrule the Chief Minister where the Chief Minister, 
for his own political ,"aasons, wishes not to observe the 
regulations prescribed in what is called the Blue Book. 
This kind of authority ... 

[Translation] 

MR. CHAIRMAN: Stili 'HaH-an-Hour Discussion' has 
to take place. How much time will you take? 

SHRI MANI SHANKAR AIY AR: I will take another 
15-20 minutes. 

MR. CHAIRMAN: You can continue later on. 

SHRI MANI SHANKAR AIYAR: Should I ait down? 

MR. CHAIRMAN: Yes 

SHRI MANI SHANKAR AIYAR: All right. 

SHRI RAJIV PRATAP RUDY (Chhapra): The tfme Is 
for Ha"-an-Hour discussion. 

MR. CHAIRMAN: That is what we are taking up. 

(English] 

SHRI RAJIV PRATAP RUDY: Sir, we can haw the 
Ha"-an-Hour Discussion next day ... (lnterruptfons) 

SHRI MANI SHANKAR AIYAR: The Advance Security 
Liaison Officer is, as I was saying, endowed with auch 
significant powers ... 

MR. CHAIRMAN: You can continue tomorrow. PI_ 
take your seat now. 

SHRI MANI SHANKAR AIYAR: All right, Sir. 

17.33 hrL 

HALF-AN-HOUR DISCUSSION 

RE : REDUCTION IN IMPORT PRICES 
OF STEEL ITEMS 

{English] 

SHRI SUNIL KHAN (Durgapur): At the ouI8et, I would 
like to say that with reference to the earlier Starred 
Question No. 44, dated 1.12.99, the Minister admits In 
his written and oral aswers that the minimum Import price 
has been reduced and the reduction of Import duty h_ 
not affected the steel industry. It is a contradictory al1llW8l'. 
Then, what was the necessity for fixing the floor prlce8? 

In December 1998, the floor pricas were announced. 
The average International export prlcea of certain 
categories of finlahed ateel Itema were reported In the 
reputed and impartial intematlonal trade joumal, the 
London Metal Bulletin. The prices as Indicated In the 
LMB during the period May to July 1998 were UIed for 
computing the fair intemational export prices of European 
and the Japanese Steel Mills. Prices prevailing about six 
months earlier were used as import conalgnrnenta and 
they usually take four to six months to antve In India 
from tho.. source •. 
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[Shri Sunil Khan) 

Now I come to revision of floor prices. The Ministry 
of Com~erce vide Notification No. 31 (RE-99) 97-2002 
dated 01.11.99 had reduced the reference price of a few 
flat items-both for prime, and second and the defectives. 
For example, in respect of the H.R. Coils the reference 
price prior to the Notification was US$ 302 per tonne. 
The reference price in the current rate is US$ 254 per 
tonne. The reduction is 16 per cent. 

The reference price of steel of HR Sheets prior to 
Notification is US$ 317 per tonne and the current 
reference price is US$ 269 per tonne which amounts to 
a reduction of 15 per cent. The reference price of CR 
Coils prior to Notification is US$ 392 per tonne and the 
current reference price is US$ 351 per tonne, which Is a 
reduction of 10 per cent. In the case of Alloy Bar and 
Rods the reference price prior to Notification is US$ 740 
and the curent reference price is US$ 580 which is a 
reduction of 22 per cent. The basis of the reference 
price has been the average FOB price from non-dumping 
sources, namely European Mills and Japanese Mills during 
the ~ast three months with an addition of 20 US dollars 
per tonne to arrive at C & F prices. However, the prices 
of HR Coils has been rising in the international mari<et 
from April, 1999 to August, 1999, at the rate of 22 per 
cent, on a average. When the international prices of HR 
Coils has gone up by, at least, 22 per cent in the last 
quarter over the price level in December, 1998, the current 
reference prices for prime varieties have been brought 
down by 16 per cent. 

Sir, as a result of the Advance Licence Scheme, the 
Government is allowing export. That is why, the buyers 
are taking the advantage of lowering the import duty, 
then, I understand that when they are exporting Salem 
stainless steel bars and sheets by ship, they are showing 
the standard quality as rejected, they get the shipment 
transferred to another ship In mid-sea and the same 
goods come back to India as second quality items. As a 
result of this, there is a loss to the exchequer. If It is 
found that they have not exported, you have the law to 
pflnalise them. But they can earn more money, by taking 
advantage of the Advance Licence Scheme, than the 
amount by which you penalise them for not exporting the 
goods. So, I would suggest that the Government should 
increase the import duty. 

17.40 hr •. 

[DR. RAGHUVANSH PRASAD 'SINGH in the Chair] 

In the case of SAIL. you are allowing the floor prices. 
Why are you allowing floor prices In the case of long 
products like joists, angles and Ts. There Is a heavy 

demand in the mari<et. I think, SAIL has a monopoly in 
the mari<et. In the case of such types of Items, allOwing 
floor price should be stopped. In the case of flat products, 
it can be reduced to some extent. 

I would like to raise one or two pOints with regard to 
restructuring of SAIL which is pending for one year. You 
have given a bail-out package to steel producers like 
ESSAR and ISPAT and others to the extent of Rs. 5,200 
crore. But why are you not restructuring SAIL? II you 
restructure SAIL, then they will produce more products 
by modernising the plant and will also export their 
products. 

SAIL has already lost Rs. 1,574 crore. You have 
allowed Rs. 1,200 crore through the rebate system. II 
you reduce Rs. 1,200 crore from Rs. 1,574 crore, It will 
come to Rs. 374 crore. Why have you allowed rebate in 
the prices? I can give the figures. The landed cost in 
September, 1999 in the case of 12 mm. rod was Rs. 
22,009 per tonne. In the case of HR coils, It was Rs. 
14,923 per tonne. The landed price is higher than the 
domestic price. 

I have a question to ask. It is widely complained 
that our stockyards are reluctant to sell small quantities 
of steel directly to the parties and allow middlemen to 
avail of discount on pruchases through the blackmari<et. 
What is the problem in direct seiling of any quantity to 
any party on any day of the month? SAIL can make 
some trials by stopping billets with rebate from all plants 
for the next two months. They can examine the 
movements in the market and the cost of financial 
hardship for two months consecutively by keeping huge 
stocks at _plant stockyards and also by grounding the 
stocks of SAIL. Why is SAIL not making any effort to 
pick up a particular product and offer it for sale for two 
months, watch the market and then determine the 
strategies? So, please increase the import duty. 

SHRI BASU DEB ACHARIA (Bankura): Sir, a question 
was asked on 1 st December about lowering the floor 
price and the customs duty In the case of imports of 
steel. An anxiety was expressed by the Members because 
for a number of times, the floor prices are being reduced. 
The customs duty is also being reduced. 

As a result of this, our domestic steel industry is 
adveraely affected. But the Govemment is not admitting 
that our indigenous steel industry has been adversely 
affected. This was not the situation two years back. Why 
there is recession in the steel industry and this recession 
is not overiooked? Our per capita availability of steel is 
lower even when we compare with- the developing 
countries also. 
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Another problem Is that second rated steel Is being 
dumped or being allowed to dump in our country. Although 
there is a law, no action is being taken by the Ministry 
of Commerce to prevent the dumping of steel in order to 
protect your indigenous steel industry. 

Sir, regarding fixing of the floor price, I have said 
that there is no system and there Is no transparency 
also. They do not know what is needed and what is 
necessary. Like the BICP, if there is an independent body 
which can look into all aspects of the industry in regard 
to fixing of floor prices of different qualities of steel, it 
would be better. 

MA. CHAIRMAN: Please put your question. 

SHRI BASU DEB ACHARIA: I know that only one 
question is allowed to ask. 

May I know from the hon. Minister whether the 
Govemment consider a proposal 10 set up a body like 
BICP to determine the floor price of different qualities of 
steel? (b) In order to protect our steel industry, both 
public and private sector ... (lnterruptions) 

DR. NITISH SENGUPTA (Contai): There is a joint 
plan committee to fix the prices. 

SHRI BASU DEB ACHARIA: That he will tell us. 
There was also an expert committee which has also 
recommended. I do not know whether ~ose 

recommendations have been implemented or not or 
whether the Steel Ministry is aware of that or not. 

In order to protect our indigenous steel industry, both 
public and private, some concrete measures have to be 
taken. The patent answer that we get since the policy of 
liberalisation, which has been adopted by the Govemment 
of India since 1991, is that we will have to consider the 
international stancl~rd while fixing the custom duty. But 
that also should not hamper or harm our indigenous 
Industry also. I would like to know whether some 
transparent system the Ministry will adopt while fixing the 
floor price and whether the Ministry will also lake into 
consideration all the aspects relating to the problems of 
industry, the recession in the industry, the losses that 
have been incurred by the industry. 

In order to protect our indigenous steel industry and 
also to prevent dumping of second' rated steel from the 
advanced industrialised countries to our country, I want 
to know whether the Ministry of Steel is proposing or 
contemplating to take concrete measures. 

[Translation] 

SHAI AAJIV PRATAP AUDY: Mr. Chairman, I am 
on a point of order. The point Is that Question number 
41 should be seen. 

MR. SPEAKEA: You may apeak It out. 

SHAI RAJIV PRATAP AUDY: Sub-Nle 19 aeya: 

{English] 

"It shall not relate to a matter witt, which a Minister 
is not officially concerned.· 

[Trans/sJion] 

You may ask the hon'ble Minister you .... " that the 
Issue of import-export and fixation of floor price Is ... lated 
to the Ministry of C"mmerce. You may get It examined 
from anybody. This question relstes to the Ministry of 
Commerce, it has been sent to wrong Ministry. 

MR. CHAIRMAN: It is not a point of order. Your 
name Is a/ao In it, you may take your seat. 

SHAI RAJIV PRATAP RUDY: The laaue being raised 
by me is 100% correct. You may ask the hon'bla Mlnlater. 
It is a question of wrong-admissibility. 

MA. CHAIRMAN: This is not a pOint of order, you 
may sit down. 

SHAI KIAIT SOMAIYA (Mumbal North-East): Mr. 
Chairman, Sir, I would like to draw the attention of the 
hon'ble Minister towards a very different Rue. In last 
few yea ... due to reduction In floor-prices and duty, the 
losses Incurred by all steel companies whether It Is 
Mukand Iron, Lloyd Steel or S.A. Steel have increBll8d. 
The financial Institutions, majority of whom a ... government 
finance institution, have financed them. The loan-
repayment of all of them i~ being delayed. Not only Public 
industries, public steel manufacturing companla., but 
private companies are also facing heavy losses due to 
which financial institutes are also Incurring 10..... Will 
the Government reconsider its pclicy on steel In which at 
present floor-price and duty are decided on adhoc baals, 
and will replace it by declaring an action plan of 5-10 
years on how to reduce import duty every year. 

{English] 

SHAI ANIL BASU (Arambagh): Sir, the main problem 
is because of slow growth of economy and the demand 
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of steel inside the country is also declining. But the fact 
remains that the import of seeleable steel and steel scrap. 
... (Interruptions) 

[Translation] 

MR. CHAIRMAN: You have to ask your question 
without giving background. 

(English] 

SHRI ANIL BASU: Sir, it is very much related. 

The fact remains that the value of the· Import of 
saleable steel and steel scrap is continuously Increasing. 
In 1994-95, we imported 19.36 lakh tonnes of saleable 
steel at a price of Rs. 2,536 crore. The steel scrap was 
imported to the tune of 14.17 lakh tonnes and the value 
was Rs. 758 crore. In the same year, we exported total 
saleable and other steel commodities to the tune of 24.52 
lakh tonnes and the value was Rs. 1,718 crore. That 
means, we have paid more for the import of saleable 
steel and steel scrap. 

In the years 1997 and 1998, we imported 18.15 Iakh 
tonnes of saleable 'lteel at a price of As. 2,900 crore. 
Steel was imported to the tune of 8.17 lakh tonnes for 
Rs. 1J97 crore. That means, the total import was to the 
tune of Rs. 3,400 crore and the export was As. 2937 
crore. So, there is a wide gap. We are Importing at a 
larger pace. More money is paid for importing saleable 
steel and steel scrap and the export value is remaining 
at the same level though it has marginally increased. 

[Translation] 

MR. CHAIRMAN: Your time Is over. Now, Shri Rajiv 
Pratap Rudy may speak. 

... (Interruptions) 

{English} 

SHRI ANIL BASU: Now, the question arises, why 
the domestic steel Industry is facing such competition? 

[Translation] 

SHRI RAJIV PRATAP RUDY: In my view, this subject 
should be related to the Ministry of Commerce. 
... {lnterruptions) I am a very disciplined 
person ... (lnterruptions) Since you have called my name 
that is why I have risen to speak ... (lnterruptlons) 

MR. CHAIRMAN: Your time 18 over. You lTIay 
conclude now ... 

{Engish} 

SHRI ANIL BASU: Sir, In reply to the Starred 
Question No. 44, dated 1-12-99, the Mlnlater of Steel 
has said that the Govemment of India has notified 
minimum Import price for certain steel Items In December, 
1998. The prices so fixed were based on the average 
export price of these items from European Union and 
Japan, as reported in Metal Bulletin. 

[Translation} 

SHRI RAJIV PRATAP RUDY: Mr .. Chairman, Sir, they 
have Intervened In my time. This way my participation 
hes been reduced ... (lnterruptlons) 

[English] 

SHRI ANIL BASU: Now, I am coming to my question. 
My question Is that when a floor price was fixed after 
taking Into conslderetion the London Metal Bulletin Price, 
why the standard has been changed now? Because of 
the change of standard, If the current LMB price of 
$ 260 per tonne Is taken Into account, then the minimum 
price should be S 280. But It has been fixed at $ 254. 
Why? 

[Translation] 

MR. CHAIRMAN: Your time is over. You should 
. conclude. 

{Eng/ish} 

SHRI ANIL BASU: It 18 pert (b) of my question. What 
action the Commerce Ministry and the Finance Ministry 
took on the recommendation of the Steel Ministry to 
reduce the excise duty? 

[Translation] 

SHRI RAJIV PRATAP RUDY: Mr. Chairman, Sir, the 
Govemmenfs polley on this Issue has been changing 
from time to time. It Is the responsibility of the Government 
to give protection to the industries In the country. It Is 
our endeavour to encourage any effort connected with 
Industry. Alongwith It is our responsibility that more and 
more quality products should come in the country. If we 
import them, their quality should be. good. If steel of low 
price is used in other Industries, then it gives benefit at 
some point. Today, a number of units of SAIL are sick. 
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On the other hand there are steel units in privata sector 
also. When America began import of producl8 from Rusaia 
and India, they too had imposed anti-dumping duty. A 
question has come up in our country too. We have made 
huge investrnents in public undertakings, but during the 
last fifty years, we have not got Its benefit. We are trying 
to move towards the over-protected economy. On one 
hand the entire world is moving towards llberallsatlon, 
and on other hand, It becomes our compulsion to protect 
our core industries. This is a policy matter which Is 
decided by the Government, therefore I would not like to 
say much on this issue, but I would certainly like to say 
that It is essential in this competitive world that industries 
in which a lot of capital is Invested should make progress 
to an extent, and the Government should bring down the 
cost of its product to the international lavel by checking 
the wasteful expenditure by the administration, so that 
industry could be revived through its own resources. 

18.00 hr •. 

You should try to understand this issue after making 
some analysiS. I would like to say that the Issue raised 
by me actually belongs to them only. 

MR. CHAIRMAN: You can give suggestions to the 
hon'ble Minister in writing. 

SHRI RAJIV PRATAP RUDY: Sir, my basic point is 
that it is the responsibility of the Government to give 
protection to the industry in present time. But at the same 
lime, it is the responsibility of the Government to incllt8S8 
productivity in days to come ... 

MR. CHAIRMAN: You have to ask the question, not 
to make a speech. 

SHRI RAJ IV PRATAP RUDY: I want that our 
industries should be strengthened by increasing production 
and establishing competitive spirit so that we could 
establish our credibility all over the world at large scale. 
I want to ask three questions from the hon'ble Minister. 

MR. CHAIRMAN: You please ask one question. 

SHRI RAJ IV PRATAP RUDY: Mr. Chalnnan, Sir, my 
question has three dimensions. I want to ask three 
questions. 

(Eng/ish/ 

Why was the floor price fixed? Secondly, how does 
it benefit the domestic Industry and to what extent? 

Thirdly, has any other country taken such a step to protect 
the industry? 

[Translation1 

I would like to have answer from the hon'bla Minister 
by clubing these three subjects. Besides I would also 
like to know from him as to what action Is being taken 
by him on his own behalf to make our industries 
competitive? 

MR. CHAIRMAN: There is no time available to the 
hon'ble Minister to give his reply on behalf of the 
Government and there are precedents of rulings given 
by the earlier speaker that due to paucity of time the 
minister will ley the written answer on the Table of the 
House. Problem of the farmers Is important, hence 
problem of farmers Is taken up now for discussion. It Is 
already six o'Clock now. 

{English} 

SHRI BASU DEB ACHARIA: The hon. Minister will 
complete his reply within five mlnutes ... (lntenuptions) 

{Translation} 

MR. CHAIRMAN: The hon'ble Minister will lay the 
answers to the questions asked by the hon'ble Members 
on the Table of the House. We have no time for the 
answers. Problems of the fanners may now be taken up 
for discussion. 

{English1 

_THE MINISTER OF STATE OF THE MINISTRY Of 
STEEL (SHRI DILIP RAY): Sir, I lay my reply on the 
Table of the House. 

• Written Reply to Half-An-Hour Ol.cu •• lon 

Indian iron and steel industry has been passing 
through a difficult phase in the last two years. The 
difficulties were caused by slow down in the growth of 
domestic demand, cheap imports from CIS and other 
countries due to fall In international price and Increase In 
input costs. As a result of the above, capacity utilisation 
come down and most of the products reported Ioeses or 
decrease in profits. 

Government took various steps for revival of the steel 
Industry. To provide level plaving field to the Indian iron 
and steel industry and to restrict the cheap irnports of 
steel items in to the country, minimum Import prices were 

"laid on the Table 01 the House. 
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fixed for prime as well as seconds and defectives of 
seven steel products. 

The floor prices were fixed on the basis of a very 
transparent mechanism. Japan and European countries 
as exporters of steel did not resort to dumping and their 
prices were considered 'fair'. Export prices from those 
sources are reported regularly in the London Metal 
Bulletin. Average export prices from Europe and Japan 
lor the months of May, June and July 1998 were the 
basis for the floor prices, that were declared in December, 
199B. 

The floor prices were revised in November l'l99 on 
the basis of export prices from Europe and Japan in the 
preceding six months that were reported In the Metal 
Bulletin. The Indian Iron and Steel Industry will not be 
adversely affected because of reduction in the floor prices. 
As the floor prices are based on export prices from 
Europe and Japan it is above the prices of countries that 
resort to dumping. 

The Indian industry has taken various steps towards 
cost reduction, technical upgradatlon and product 
improvement. As a result of this, the production of steel 
has shown an increase 01 11 % and exports an increase 
01 about 30%, in the last eight months of the current 
financial year compared to the same period in the 
previous year. 

Before the declaration of the floor prices, the Indian 
producers were giving substantial rebates due to slow 
growth in domestic demand. The rebates are decided by 
the individual companies and there is no policy or 
instructions by the Government in this regard. The steel 
producers both in the private and public sector take their 
own decisions depending on the market situation. The 
lloor prices declared helped the steel producers to reduce 
rebates and thereby reduce losses. 

II is matter of comfort that international steel prices 
are showing signs of recovery. There are indications of 
increase in domestic demand as well. Government has 
announced various steps to boost infrastructure projects 
and construction activity, which will further increase 
demand for steel. It is expected that as a result of these 
steps the Indian steel industry will achieve faster growth. 

18.03 hr •• 

DISCUSSION UNDER RULE 193 

Ra: Problem. being faced by farma,. In varlou. 
parte of the country-Contd. 

[Translation] 

MR. CHAIRMAN: Now under Rule 193 the problems 
of farmers will be taken up for discus8i0n. Shri Prabhunath 
Singh was speaking, he may continue his speech. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Chairman, Sir. sufferings and agony of farmers are being 
discussed in the House since yesterday I was speaking 
on the situation prevailing in Bihar. As I was telling that 
farmers ara being exploited in two ways due to canal 
failure. I would like to tell you about the problems being 
faced by the farmers due to flood, drought and water 
logging. 

Mr. Chairman, Sir, flood and water logging can be 
explained only in one sentence but the agony of farmers 
cannot be narrated in one sentence farmers work hard 
on their fields for six months but their hopes are s.hattered 
by the flood which hit ovemight. Similarly, the farmers 
are facing the problems of water logging. As far as the 
problem of drought is concerned, no arrangement has 
been made in Bihar to check it. Particularly about the 
tubewells installed by the State Government. I have to 
say that not even one percent pumpsets are functioning. 
The first' reason for it is shortage of electricity and the 
second reason is poor maintenance. This is the reason 
that all the tubewells installed by the government have 
failed. Therefore, I would request the Minister of 
Agriculture to send a Central Team to Bihar to provide 
relief with regard to problem of flood, drought and water 
logging and to conduct a review in this regard. It is our 
good fortune that this time 11-12 Union Ministers hall 
from Bihar and incidentally Minister of Agrlculture and 
Minister of Finance both are from Bihar. Like me he is 
also well aware of the problem of Bihar. It is Bihar which 
is at the centre of discussion at present. Therefore, I 
request that this matter should be reviewed by sending 
a Central Team there and relief should be provided to 
the people of Bihar. Second thing I want to say about 
the electrlcity crisis. You had been the Minister of power 
in Bihar. Shri Kumaramangalam has asked the C.B.I. to 
carry out investigation in regard to 117 villages. I do not 
know whether this matter pertainS' to your period or 
anybody else's period, only inquiry will tell. In Bihar 
electrification work has been done on paper only and 
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vHlages have been electrified on paper. As such you can 
imagine electricity is not available to tubewells to irrigate 
the fields. Similarly the sufferings of farmers have 
increased due to hike in price of diesel. When price of 
diesel was hiked at that time also. I had requested the 
hon'ble Prime Minister and the Government that increase 
of rupees four is a big burden on farmers and I want 
that the Government should give subsidy on this and if 
subsidy is given we think it will be a great relief to the 
farmers. Earlier seeds and fertilizers used to be made 
available to the farmers through the block headquarters 
in our State. Now these two inputs are not available to 
the farmers there and I do not know whether it is the 
failure of the State Government or the Union Government 
have issued any such directive. 

0!le thing more which I want to say to the Minister 
of Agriculture is that chemical fertilizers are quite useful 
in getting higher yields of crops for five to seven years 
in the beginning but a fertilizer should be developed which 
may contain less quantity of chemicals. We are of the 
view and particularly the farmers in the villages also have 
the same view that continuous use of chemical fertilizers 
for five to seven years results in degradation of fertility of 
soil. Therefore, the govemment should direct Its agrlcuhure 
scientists to produce such chemical fertilizers which may 
have lower content of chemicals and which may keep 
the fertility of the soil intact. 

Sir, I would like to remind the hon'ble Minister of 
Agriculture that earlier also he had been the Minister of 
Agriculture and during his tenure as Minister of Agricuhure 
he had announced setting up of an Agricuhure Research 
Centre at Chhapra. At that time I was not a Member of 
this House and now he has been given Ministerial berth 
in the Union Cabinet but the agriculture research centre 
announced by him has not been set up at oChhapra so 
far. The said centre was to be set up In JaJalpur village. 
Land and all other facilities are available there. The hon. 
Minister had given an assurance when he was the 
Minister of State and the assurance could be fulfilled 
now. We want that assurance should be fulfilled as he is 
a Cabinet Minister in the Union Cabinet. 

Several types of crops are cultivated 1'1 Bihar. Fruits 
are grown in abundance. Muzaflarpur is known for several 
variety of fruits. Hajlpur is known for Banana. Vegetables 
are grow in abundance in Bihar. Potato, onion, rice, wheat 
and sugarcane are grown here but cold storage facility Is 
not avaHabie in proportion to production to store potato 
and onion. The owners of private cold storages start to 
sey in advance that they have no space and that their 
storage Is full to the capacity. As such the farmers suffer 

loss. We are of the view that opening of cold storage by 
the Govemment would be beneficial for the farmers and 
it will be a great achievement. The farmer have been 
getting subsidy on several Items. Earlier subsidy was 
being given for pump-sets and boring pipes on the one 
hand farmers are harassed by the middleman and on 
the other hand they are harassed a Ie! by the banks 
regarding subsidy. Land Development Banks are 
functioning in our State. You as well as the hon'ble 
M!nister are aware that this bank used to provide loan to 
the farmers for pump-sets and other equipment but 
according to our information the farmers are going to 
pillar to poat to say that they had not taken any loan but 
in spite of that warrant of Rs. 25,000 had been issued 
against them. 

Bungling has taken place In the bank. The 
government was talking about providing relief to the 
farmers through bank loans. But as a result of these 
frauds In bank loans, in some cases the farmers remain 
in hiding for fear of police warrant. Even their cattles are 
being taken to the police stations for auction. Their land 
is being attached. All these things should be investigated 
thoroughly and we wish that necessary action should be 
taken after going through all these things. I would also 
like to mantion that the farmers are growing several cash 
crops to earn money. But such crops are Infested by a 
mysterious disease which cannot be identified in villages 
and countryside. Sheesham trees worth crores of rupees 
have dried up in Bihar. It is stili a myslry as to how they 
are drying up. The agriculture department of the State is 
not able to tell us to which disease has infested these 
trees. The farmers grow Sheesham trees to earn money. 
They are of the view that they can earn money by 
growing Sheesham trees on unlrrigated land. But their 
entire cost and labour has gone waste and the disease 
has not been Identified so far. 

Mr. Chairman, Sir, the farmers have been facing lot 
of problems over two points due to the wrong poliCies of 
the Govemment. The consolidation 01 land was started 
in Bihar. Populatio'l has been increasing continuously but 
the land area Is not increasing. Th& fields are being 
divided Into further smaller portione due to Increase In 
population and the farmers too have to face a lot of 
problems in cultivation due to very small size of their 
fields. The scheme of consolidation of land holdings has 
proved a failure. Therefore, we want that you instruct the 
State Governments to make arrangements 'I)r the 
consolidation of land holdings. We feel that consolidation 
would lead to an increase in the production of foodgrains. 
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Mr. Chairman, one more problem 01 the larmers is 
01 land ceiling. The larmers have been lacing a lot 01 
agony and problems due to land ceiling. I would like to 
tell you that the ceiling 01 land is done on the basis 01 
measurement 01 the land which, in my view, is not right 
from any side. There is several type of land in the country 
at various places. On one hand there :s urban land, on 
the other there is irrigated, unirrigated and 'Diara' kind of 
land which is very cheap. We want that ceiling of land 
should be based, not on the measrement of the land but 
on its value. If it is to be done on the basis of the 
measurement, then I will make available two hundred 
acres of 'Diara' level lor you and you, in tum grant us 
that much of land is Chandni Chowk area. You will In no 
way, accept it. Therefore, the land ceiling should definitely 
be based, not on the measurement of land but on its 
value. 

Mr. Chairman, I would like to tell about the grievances 
of the sugarcane growers. Sugarcane is abudantly 
cultivated in Bihar and Uttar Pradesh. But I have to admit 
it with great sorrw that the intention of the Ministry of 
Finance and the Ministry of Commerce of Government of 
India is not very clear. When seven lakh tonnes of sugar 
is available in our country, even after that we import 
sugar from a countrylike Pakistan which, we do not know, 
is either a friendly country or an enemy country. It has 
become clear after Kargil war. But we still import. sugar 
from that country. We should understand the intention of 
Pakistan behind exporting sugar at a lower price than its 
cost. We say that we are importing sugar from outside 
because we have to stabilise the prices of sugar. But 
the ill-effect of stabilising the prices of sugar is going to 
hamper our economy, our sugar industry and the 
cultivation of sugarcane. Pakistan wants to export its sugar 
at cheaper rates to India, so that the farmers may not 
be able to cultivate sugarcane at large scale, which will 
result in the closure of sugar industry. Therefore, I would 
like to say that the import of sugar is neither beneficial 
from our economy paint of view nor for our farmers and 
nor for the sugar industry. Therefore such a system should 
not exist, which we assume, will only cause IOSS8S to 
the country. 

Mr. Chairman, I would like to tell it specifically that 
there existed a sugar mill of Kanpur Sugar Mills in 
Madhwara that mill owes several crores of rupees to the 
farmers for the past seven years. Sometimes farmers go 
on strike and sometimes stage dhama over this iasue. 
Rudyji is sitting here. Due to the strike of the farmers, 
Rudyji had to skip one Lok Sabha. But still the farmers 
have not been paid any amount. I have recently got this 
information that the kanpur Sugar Mill has beer. sold by 
the assistance of a Minister of Uttar Pradesh and even 

the Minister do not think in terms of running the sugar 
mills. 

Mr. Chairman, Sir, the machinery of that Mill is being 
removed and sold In the market. What will happen to the 
amount of rupees six crore which is due to be paid to 
the farmers. The exploitation of 'Dana' farmers is no secret 
to anyone. All the sugar mills in Bihar are getting closed. 
Same thing Is happening In U.P. therefore, I would urge 
to make arrangements to run these sugar mills. Sugarcane 
farmers should be encouraged more and more. 
Government should try to encourage the farmers through 
providing subsidy and by other means. An amount of 
rupees six crores of farmers Is due against Madhwara 
Sugar Mill. If your laws have any relevance and urgency 
then find a solution for this problem and the outstanding 
amount due to the farmers, should be paid. 

Mr. Chairman, here one or two suggestions which I 
want to give is that firstly, the interest rate on the loan 
provided to the farmers is very high. That is not in favour 
of the farmers. The rate of interest should be minmum 
and if the farmer wishes to run an industry. Out of his 
agricultural income he should be allowed to do so. Like, 
if a farmer wants to set an oil extracting business for his 
oil seeds crop, he should be allowed to do so. Similarly 
if farmer plans to set up a fruit juice business he should 
be provided loans at the minimum rate as is provided in 
the case of industrialists. It will solve the problem of 
unemployment as well as increase the income of the 
farmers. The country will only strengthen if the farmers 
become economically sound. Merely stating that a strong 
economy will ensure a powerful country, will not do. 
Unless the condition of the farmers is improved, country 
can not become strong. 

Mr. Chairman, through you, I demand that the 
agriculture be given the status of an Industry. It will boost 
the income as well as the moral of the farmers. Now I 
would like to say something about the support price of 
the farmer's crop. The prices of crops are being fixed by 
the people who sit in airconditioned rooms in Delhi and 
have nothing to do with the farmers, those who know 
nothing either about the farmer or field or watering the 
crop. I am of the view that the production In each State 
is done differently and similarly Its prices are also different. 
The expenditure involved in raiSing a crop also differ 
from place to place. Therefore, I demand that the 
representatives of the farmers should be Included every 
year in the Price Commission so that the prices of a 
crop could be fixed according to the hardwork, the cost 
of production involved in relsing a crop at a particular 
place and the prices should be fixed. Keeping in view 
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the cost of production and the profits It will entail, as has 
been done in case of Industries. I thank you for giving 
me time to speak. 

SHRI SUBODH ROY (BhagaJpur): I am extremely 
thankful to you for giving me time to speak over the 
various problems which are being faced by the farmers 
in various parts of the country. Sir, today, our country is 
celebrating the new millennium and quite ready to enter 
in the twenty first century and have celebrated the 50th 
anniversary of our independence and have been saying 
a lot about progress. 

But the condition of our farmers, as has been 
mentioned by our friends, whether they are in Uttar 
Pradesh, Bihar or at any other place, whether they are 
cultivating sugarcane, jute, foodgrains or any other crop, 
is extremely painful a:1d disgusting. Today, the most 
serious question, is as to what pOlicies should be in the 
favour of farmers. The farmer of our country is the mark 
of the unity, integrity, freedom, universality, existence and 
identity of whole of India by taking over the entire burden 
of the country over his shoulders. 

18.21 hr •. 

[SHRI BAsu DEe ACHARIA in the Chair) 

But it is a matter of regret that the efforts which 
shou'd have been made in this direction, have not been 
made. The information received and the incidents occurred 
so far as the States of Andhra Pradesh, Karnataka, 
Maharashtra and Punjab indicate large acaJe suicides by 
our farmers. The suicide by the cotton farmers 
... (Interruptions) 

MR. CHAIRMAN: Please stop for a minute because 
the Minister of Parliamentary Affairs has to say something. 

[English] 

THE MINISTER OF PARLlAME~ITARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I want to make a 
submission. As It was decided in the BAC, we have to 
complete this subject today. There are many Members 
who want to speak, and we do not mind sitting late, 
whatever time it takes. So, if the Members wish, then we 
can extend the tima. We will make arrangements for 
dinner around 8.00 p.m. or 8.30 p.m. 

MR. CHAIRMAN: So, is it the senae of the House 
that we should sit till this subject is over? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: Thank you. 

[Translation] 

SHRI SUBODH ROY (BhagaJpur): Sir, many inhuman 
incidents have taken place in our country. Many of our 
farmers have committed suicide due to deep despondency 
and frustration. What are these reasons? The reason Is 
that they are heavily indebted, their crops have been 
destroyed, they have not been able to get remunerative 
price of their produce, there is no storage facility for their 
crops and after the failure of the crope, the farmers have 
been compelled to take loans from the usurers and 
money-lenders. There are large number of medium, 
marginal and poor farmers in the country and they have 
become victim of It. 

I would like to tell the Minister of Agriculture in this 
regard that while giving reply, he should announce such 
a policy so that in future the farmers of this country are 
not compelled to commit the suicide due to the problema 
which I have mentioned. The policy framed should be 
such that the farmers trapped in the debt could come 
out of it. The Ministry of Agriculture should make such 
arrangements that the Centre and State Govemments 
should cooperate with each other to enable our farmers 
to face the natural calamities lika flood, drought and 
hailstorm etc. Our agriculture will not be affected in future. 
The Govemment should tell what measures It Is going to 
take with the cooperation of the Governments of Nepal 
and Bhutan to provide permanent solution to that problem 
of floods, which causes havoc every year in Bihar. Assam, 
Bengal and other eastern states. I have heard that the 
hon'ble Minister of Agriculture and other colleagues of 
ruling party had been making such demand in the put. 
Today, they are in government, there should be no 
difference between their saying and doing, which was 
the practice in the past. What measures are being taken 
by the Government to handle the situation in Orissa, 
where number of people have met untimely death in Bihar 
and Madhya Pradesh where many farmers are ruined 
due to hailstorm? The condition of government agencies 
and banks is not a secret. This fact has been mentioned 
by earlier speakers also. We are aware that our farmers 
run from pillar to post to get loan from bank, he is 
exploited every where, but even then he do not get full 
amount of loans. sanctioned to him. I would like to know 
from the Government that what percent of marginal, poor 
and medium farmers have been benefited through 
Govenvnent agencies and banks, and what are the future 
plana of Government in this regard? Tin now, the funds 
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have been made available to only prosperous people and 
big landlords. The poor and middle farmers get no 
advantage of it. If under the pressure of globalisation 
and liberalisation the policy of Govemment will be based 
on export and import, it is obvious that only exporters 
and importers can get benefit of it. The farmers cannot 
get its benefit. Recently, we have seen that the onions 
were salt at the rate of Rs. 40 per kg. and the whole 
country was affected by it. Onion and salt become out of 
reach of the poor people. All the problems which I have 
mentioned are the result of Governments new found 
fascination for liberalisation, globalisation, World Trade 
Organisation, GATT and Duncal. Therefore, tianger is 
looming over agriculture. What is the result of 
Govemment's policy on W.T.O. and liberalisation. Land 
Reform Programme, was the biggest issue, at the time 
of freedom struggle, which was the struggle of crores of 
tarmers against the imperialism the people were united 
to break the shackles of slavery. For this Swami 
Sahajanand Saraswati, Pandhit Kachinand any many 
others had set up organisation in the States, to awaken 
the people. The people from Kanyakumari to Kashmir 
get united under the leadership of Mahatma Gandhi and 
other leaders to attain freedom. And today, why those 
people are disappointed? Today, they are troubled by 
the terrorism, the farmers of Kashmir are troubled by 
various problems. They are being ruined due to 
unemployment. Therefore, I woudl like to request the 
Minister of Agriculture, that they should be mentally 
prepared, so that land reform programme could be 
implemented effectively because today, the farmers of 
Haryana and Punjab are facing the ill consequences of 
Green Revolution. Today, the farmers of Punjab are ruined 
because of Green Revolution. The farmers of Punjab have 
also committed suicides. Today, they are compelled to 
give their land on lease. The farmers of Haryana are 
ruined, where as the West Bengal, which is Left Party 
ruled State has proved that how rural economy could be 
strengthened by implementing land reform, and what work 
could be done to remove poverty and inequality to remove 
social tensions and to bring social equality. But in the 
absence ot land reform the condition of different States 
is very poor whether it is Kamataka, Andhra Pradesh, 
Tamil Nadu, Madhya Pradesh, Uttar Pradesh or Bihar. 
Every week or fortnight, we hear heart rending incidents. 
What is the reason behind it? The land reform is one of 
major reason. What is the present condition? In last 50 
years, whichever party was in power, it has spent billions 
ot rupees on the beutification ot cities, but the poverty in 
the villages has been increasing. Today, globalisation and 
privatisation are being discussed on large scale, but the 
problem ~s that these are being experimented on our 

agriculture. Multinational companies are being Invited. The 
Agriculture is being destroyed by the terminator eeeda of 
multinational companies like Munaanto. Therefore, It is 
essential, that Govemment should pay full attention in 
this regard. I would like that Cooperative Banke should 
be made effactive to help the farmers In every poaaIbIe 
way. Today, poverty of farmers is Increasing. In rural 
area, poverty Is increasing. The emphasis should be on 
the Land Reform programme and such central legislation 
should be enacted for agriculture labourers, which may 
ensure job opportunities for them in their own area through 
out the year. They should be provided housing and other. 
facilities, and along with it exploitation of wornen should 
be checked. In different stat .. , large acaJe migration of 
agriculture labourers should also be checked. The Issue 
of giving statehood status to Aadivasl areas of Vananchal, 
Ultaranchal and Chhattisgarh is under discuSsion. Todday, 
Aadivasi people are being exploited, their condition is 
worst and the Govemment should make efforts to Improve 
their condition, to free them from the trap of usurer and 
money lenders and to protact their right. A policy should 
be framed exclusively for agrlcultura and farmers. Through 
you, I would like to request the Minister of Agriculture 
who himseH has been very progressive farmer and is a 
leamed Minister of Agriculture that he should make 
arrangement for the national level research. In Sabor 
Agriculture College of Bhagalpur for the development of 
agriculture In Bihar. The Government should announce a 
big package for the development of Bihar. The condition 
of farmers in Bihar and other States Is deteriorating 
whether they are sugarcane producers, Jute producers 
or coconut producers. In Kamataka, the condition of grape 
producers is getting ·worst. 

With these words, while thanking you, I would like to 
request the hon'ble Minister to give his reply after 
conaidering all these points. 

DR. lAXMINARAYAN PANDEYA (Mandaaur): Mr. 
Chairman, Sir, the problem of farmers which has been 
raised In this resolution haa been dIacuased In the House 
many a times. Though there are many Issues regarding 
the farmers In this resolution which can be discuaaed In 

. detail but I will confine myself to some of these Issuee. 
It Is true that the previous agricultural policy waa not 88 
it should have been. Due to which farmers are dlatreaaed 
and grieved. They want their rights but not the charity. It 
is also true that 70% of our population Is dependent on 
agriculture. Other means of occupation are YeIY few. 
Agriculture is the prime souroa of employment and It 
should be considered with thlil pofnt of view. Recently, 
the hon'ble Agriculture Minister had mentioned that he Is 
going to bring an integrated agricultural policy. I would 
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like the Government to bring it immediately, Farmers have 
to face natural calamities like floods, droughts etc, and 
at such times, they feel helpless, Farmer has to rely on 
fate. Sometime he does not get adequate water and 
electricity and sometimes he has to face the natural 
calamities. .Hence they have to face lot of problems. I 
would like the Govemment to consider all these problems 
and bring such an integrated policy which could take 
care of all these problems. Recent cyclone in Orissa 
destroyed thousands of acres of land. Farmer is distressed 
and in dilemma. The similar situations is prevailing in 
other States also. The second big problem before the 
farmer is related to fixing appropriate cost of production 
and getting appropriate prices of their produce. My friend 
h'as rightly pointed out that the cost of production should 
be fixed after due consideration as It is not done property. 

Sir, you are aware of the condition of the farmers 
today. Sometimes, lhey are compelled to launch agitation 
or commit suicide on the issue of prices of tobacco in 
Andhra Pradesh, or sometimes the farmers of Maharashtra 
or Punjab are forced to commit suicide on the issue of 
prices of sugarcane. However, there is no one to listen 
them. I have cited some examples. Farmers should get 
adequate prices for their produce whether it is tomato, 
potato, onion or tobacco, jute etc. However, prices are 
not fixed in a proper manner. Sometimes the committee 
which determines the cost of production ignores the fact 
that a part of the cultivable land is irrigated through rivers 
and other are irrigated through private means of irrigation, 
which leads to the difference in cost of production. That 
is why farmers do not get remunerative price of their 
produce. Prices keep on increasing in the market. Prices 
of fertilizers, iron, cement, diesel, pumpset and other 
inputs have increased but for the farmer, the prices of 
wheat never increased. Government should have 
increased the support price to provide benefit to the 
farmers. But sometimes support price does not work 
because of intervention of State Governments. 
Arrangements made by the State Governments are 
improper. Just in the morning one of our hon'ble Member 
has raised the issue regarding the soyabean cultivation. 
When there was bumper crop of soyabean, its prices 
started falling down. Central Govemment fixed its support 
price at Rs. 845 per quintal. However, procure/Tl8nt is 
not done on support price. It is being alleged that the 
soyabean is of inferior quality, therefore, it will fetch only 
on Rs. 700/- qt. Besides, Govemment committees should 
made adequate arrangements for storage and procurement 
but the seme is not being done properly. There should 
be good and adequate number of godowns. 

Sir, hon'ble Minister is stating that the Govemment 
will construct godowns and made adequate arrangements 
for the procurement. However, continuous efforts are not 
being made in this direction. Even primary co-operative 
societies also state that they do not have adequate funds 
for procurement. Marketing agencies of State Government 
are also unable to procure the farmers' produce. Central 
Government raised the support price of wheat very 
liberally but procurement is not being made on that price. 
Traders used to work as middle men and farmer is not 
getting the benefit. Now the Government should ensure 
that the procurement should be made on support price. 
Recently, ttle issue of procurement of cotton was in news. 
Cotton, tobacco and sugarcane growers are compelled to 
commit suicide. I would like to submit you that today the 
farmer is living in pitiable condition. He is not getting 
good quality seeds and fertilizers. Recently the problem 
of seed was discussed. Due to unavailability of good 
quality seed, the cotton production was not of very good 
quality. A case was registered against the company which 
supplied the cotton seeds. Various fertilizer companies 
are there which are producing fertilizers on a large scale 
but still it is not up to the mark. They take subsidy for 
100-1000 bags, however, they produce only 25-50 bags. 
Tl)e benefit is going to traders not to farmers. Except 
one or two States, farmer's condition is deteriorating 
everywhere. 

Today, the water level is going down. Farmer get 
water at 400-500 feet through tubewell. It is causing 
hardships to the farmers. Benefit of various schemes is 
not reaching farmers. Funds allocated for some purpose 
are used for something else. 

Some members were mentioning about terminator 
seed. This seed can not be reused after sowing once. 
We are being influenced by the foreign countries. Farmer 
used to sow the crops like wheat, gartic, groundnut and 
onion etc. and he was getting good quality seeds due to 
which there was no reduction in the crop production. 
However, the use of terminator seed is also not resulting 
in good quantum of crop production. Besides, the farmer 
is facing problems due to the use of chemical fertilizers 
as it reduces the fertility of the land. If the farmers are 
not made aware of it, they will suffer a huge loss. The 
farmer is facing the loss of livestock and his agriculture 
is being affected. Small and marginal farmers are worst 
affected. 

There are skilled, unskilled, educated, uneducated 
unemployed in the country. Even at present, agriculture 
can generate more job opportunities than the big 
industries. Multi-national companies are grinding their own 
axe through big industries. 
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Without going into detail, I would Uke to draw your 
attention towards some points. Farmers are getting 
adequate supply 01 electricity. The Govemment of Madhya 
Pradesh claim to supply electricity lor 18 hours but 
actually the power is not supplied even lor two hours. 
The supply of power is very erratic. The motors of 
farmers get burnt and they are helpless to do anything. 
I have mentioned this problem earlier also. After getting 
the motor repaired, it again get bumt due to low voltage. 
Today, almost all the State Electricity Boards are in bad 
shape whether it is Rajasthan or any other state. Crores 
of rupees are due on them as arrears. These boards are 
not working properly. Power generation in the states is 
not up to the mark. Guide lines should be laid down for 
this purpose. Proper irrigation facilities should be provided 
to the farmers. Farmers are facing problems in the 
absence of adequate means of Irrigation. Agriculture 
Credit schemes launched by the Centre should be 
implemented immediately. Shri Ram Nagina has 
mentioned about sugarcane growers. Two sugar mills are 
there in my constituency also. Rupess one and a half 
crores are due to them. It had been stated that if any 
arrear is due to farmers, it will be paid duly with the 
interest. If not interest, principal amount should be given 
at least. However, even half of the amount is not being 
paid to the farmers which increase their problems. 
Sugarcane growers, cotton growers and groundnut 
growers are lacing hardships due to it. I would like an 
appropriate policy to be formulated in this regard. An 
assurance should be given to the farmers that 
remunerative price will be given to them for their produce. 
If in a year, prices of garlic goes to Rs. 3000-4000 per 
quintal, the very next year these crash to Rs. 300-4001- qt. 
Due to bumper crop of tomatos, if it is sold at 
Rs. 6-7/- kg. in a year the next year, it goes down to 
Re. 1/- kg. Farmers sowed grapes but they had to bear 
the loss. Farmers in Maharashtra sowed grapes on a 
large scale but did not get the remunerative rice for that. 
Therefore, Crop insurance scheme should be implemented 
properly. 

In the end, I would like to state that the policy of 
the State Govemments, that compensation to the farmers 
as flood relief will be provided only if 40-50 per cent 
area of the village is affected by the flood, is not 
appropriate. A comprehensive policy should be formulated. 
State Govemment should issue directions regarding the 
matters which come under their jurisdiction so that the 
farmers could get relief. An appropriate agricultural policy 
should be Iramed. India is an agriculturist country. 
Agriculture is the basis of its economy. Proper attention 
should be paid to it. I want to say this much only. 

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad): 
Hon'ble Mr. Chairman, Sir, today I have been given an 
opportunity to speak about the farmers. Being an M.Sc. 
in agriculture I want to tell something special. Even today 
after independence, 70 percent of our Population is 
engaged in agricultural work. Right from the beginning, 
such a system was developed which has been putting 
the agricultural sector under pressure even today. The 
only reason behind this is that no attention was paid to 
the cottage industries from the starting period. Had 
attention been paid towards this, agricultural sector would 
not have been under such pressure. 

Secondly, in deveioped countries about 2 to 3 percent 
of their GOP is spent on research and development 
sector. But it is the misfortune of India that only 0.7 
percent of its GOP is spent on research and development 
activities. What is its result? You have to import seeds 
from the foreign countries through multinationals. The 
seeds from foreign countries are brought here but what 
else comes alongwith it? All the diseases in the world 
are brought in the country through these seeds. Eartier 
there was no problem of weeds before us but new kinds 
of weeds have started to develop after importing the 
seeds from America and Australia. These have been 
causing a great problem to the farmers. One more thing 
which I would like to tell is that the latest information is 
provided to the farmers by the Govemment employees 
but the matter of grief is that our farmers are not 
educated. They make use of whatavar fertilizer they get 
from the middiemen. I would like to cite an example of 
fertilizers. In some state, less fertilizer is used and in 
some other more fertilizers we use, less will be the 
production. Till there Is a deficiency of organic manure 
and the farmers are bereft of technical points in this 
regard, production will not increase. Until the farmers are 
aquainted with all these facts, the structure and the texture 
of their soil will go on deteriorating resulting in the gradual 
decrease in production. Alongwith it, I would also like to 
tell that 40 to 45 percent of Indian economy depends 
upon the farmers but they are subjected to loot and 
explOitation here. Whatever products he use, are 
adulterated. Whether it is seed, fertilizers or other things. 
Even the diesel he gets is adulterated. Pesticides are 
also adulteraied. If he uses two quintals of urea in one 
acre land, he does not know as to whether or not does 
it contain 46 percent of the nitrogen. Big indu8trlalists, in 
collusion with the Government are responsible for the 
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production of sub-standard fertilizers. It happens that they 
say that we are yet to finish the deal but the sampling 
is done from the dealer and he is the one who has to 
bear the brunt. There are sub-centres at the block level 
which distribute seeds and fertilizers. But the seed which 
is effective in Punjab, Tamil Nadu, does not necessarily 
grow well in uttar Pradesh and Bihar. The Govemment 
should make such an arrangement that the farmers get 
the seeds according to the climate of the area. This is 
essential to increase the production. Today, it is a 
mechanical age. Wages are increasing. The farmer wants 
to spend minimum on labour and use more and more 
Implements. Keeing in view the requirements of big 
farmers, tractors of 50 HP or 80 HP along with suitable 
combination and equipments are manufactured which are 
not suitable in view of small size of holdings in India 
which is less as compared to the per capita holding of 
the world. I feel that machinery which may suit the 
requirements of the small farmers, is not manufactured 
here. To ensure that small farmers may benefit from such 
equipments etc. and may use them the way they are 
being used by cultivators in gapan, such equipments etc. 
should be manufactured. It will help them increase their 
production. 

19.00 hrs. 

Improved tractors of 50 or 80 horsepower are 
manufactured here but it is advantageous for only big 
farmers owning 1500 or 2000 acrfls of land. Hence the 
Govemment thought to arrange these facilities for those 
farmers who 10 not have even an acre of land. It is my 
submission 10 the Govemment and hon'ble Minister of 
Agriculture that such arrangement should be made for 
them. 

There are severel areas where the ground water level 
has gone very low due to which the centrifugal pumps 
have stopped working. Thereover centrifugal pumps have 
been installed, they are consuming more diesel and the 
life of pump set is also very short. The result is that the 
whole burden falls on the farmers. I would like that an 
agricultural policy should be drafted that the far:mers cou~d 
be provided with the submersible pumps which can lift 
water from low level. 

Bes!des, it would not be out of place to mention that 
the Government officials ask the farmers to cultivate 
particular cash crop but most of the cash crops are 
perishable. That can not be preserved for long. I clearty 
remember that last year, blue grapes were produced. in 
the vicinity of Poona. Last year, its prices were very high 
and this year the farmer is ready to sell them at throw 
away prices. Same is the case of tomatoes. Once so 
much tomato was produced in Maharashtra that n~ one 
was ready to buy 50 kgs of it for a rupee. What IS the 
reason behind it? Why do not the Govemment draft such 

a policy that the production of perishable commodity may 
take lace according to Its consumption. 

As regards crop Insurance scheme, Crop insurance 
scheme was implemented In some areu around Poona. 
The farmer bears the catastrophe of all the natural 
calamities whether It Is frost, hallstorm or flood. But the 
process of insuring his crop has not yet started. The 
crop of the farmer should be Insured as he Is not 
educated. The insurance companies do the documentation 
of his crop insurance In such a manner that he Ie not 
able to get the full claim for his damaged crop. I would 
request the Govemment to Implement It properly. Allowing 
foreign companies to enter in our country can not be 
called a good step. " you keep on doing globallsatlon 
and liberalisatlon, the country can not make progress. It 
is my firm belief that the country can make progresa only 
when we blend the new technology with the our ancient 
traditions. Now I come to the main point. 

The district from which I hail, produces one-third of 
the total potatoes produced in Uttar Pradesh. The farmers 
have not been abe to recover even the cost of potatoes 
for the past four years. Surely the Govemment did one 
good thing that It put a ben on the export of potato to 
Nepal and East Pakistan which resulted In the faU of 
potato price from Rs. 1200 per quintal to As. 400 per 
quintal but what happened last year or what Is happening 
this year? The potato is seiling at a throwaway price. 
Nobody is prepared to buy It even at Rs. 150 per quintal. 
But no attention is being paid towards this potato crisis. 
Today the ban on import of potato has not been lifted. 
The ensuring crop of potato Is expected to be bumper. 
Climatic conditions are quite favourable and a bumper 
crop Is expected. I would submit the Government to 
immediately draft a policy In this regard because the 
new crop will arrive in the month of January. Therefore, 
I would request you to make arrangements for exporting 
the crop. I know that you provide subsidy to the cold 
storage but as the subsidy is granted from Delhi no cold 
storage owner has been able to avail that subsidy. There 
are at least 150 cold storages in my Janpada Farrukhabad 
but none of the owner of cold storages has been able to 
make use of the subsidy. I submit to the Govemment 
that if you are Interested in increasing the number of 
cold storages then try to provide the subsidy at State 
level, so that more and more cold storages could be 
built. 

MR. CHAIRMAN: Now you conclude. 

SHRI CHANDRA BHUSHAN SINGH: Mr. Chairman, 
Sir, I am concluding within a minute. I will not take more 
than a minute. I submit that you should make 
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arrangements for transportation and export and set up 
new procurement centres for the forthcoming potato crop. 
With these words, I conclude. 

YOGI ADITYA NATH (Gorakhpur): Mr. Chairman, Sir, 
my name was also listed alongwith Shri Ram Nagina 
Mishra. I had submitted my notice yesterday. My name 
was on second number in the Agenda. You are calling 
others, you should also give me a chance to speak. 

MR. CHAIRMAN: You, please sit down. 

YOGI ADITVA NATH: Sir, my name' was there In 
the Agenda. 

MR. CHAIRMAN: Your name is not here. 

YOGI ADITVA NATH: My name was in the Agenda, 

MR. CHAIRMAN: You name is not in the list, you sit 
down. 

VOGI ADITVA NATH: Sir, my name was In the 
Agenda alongwith SM Ram Nagina Mishra for initiating 
the debate, 

MR. CHAIRMAN: Shri Ram Nagina Mishraji has 
initiated the debate. 

YOGI ADITVA NATH: Sir, my name is also there 
alongwith his. I should be given a chance to speak. 

MR. CHAIRMAN: " does not count even if your name 
was included alongwith his name. 

YOGI ADITVA NATH: The notices we have submitted 
lor initiating the debate ... (/nterrutpions) 

MR. CHAIRMAN: Had Mishraji not been here, had 
he gone then you would have got a chance to speak. 
Mishraji was present here and has spoken, now you will 
not get a chance. You sit down. 

YOGI ADITYA NATH: Mr. Chairman, I had given my 
name separately too, 

MR. CHAIRMAN: Do not waste the time of the 
House. s!t down, 

SHRIMATI JAYASHREE BANERJEE (Jabalpur): Mr. 
Chairman. whether my name is in the list or not. If it is 
there. then I will sit otherwise I will leave the House. 

MR. CHAIRMAN: If your name Is Included in the list, 
will surely call you. If the party has forwarded your 

name, I will surely call you. Then you have to sit. You 
sit down and listen the discussion of the House. Whether 
only speakers will sit in the House and not the listeners? 
The listeners too should be present In the House. 

(English] 

,~OF. UIATAREDDY VENKATESWARLU (Tenali): 
Mr.' Chairman, Sir, I am thenkful to you for having given 
me this opportunity to speak on the agricultural situation 
in the country end aiso the problems being faced by the 
farming community in various parts of the country. Sir, 
there is no doubt that tremendous progress has been 
made as far as agricultural production In the counlrf Is 
concerned. But at the same time, we are not actually out 
of the critical situation with respect to agricultural 
production. One'paradoxlcal lasue is that In 1951 the per 
capita foodgraln availability per day wu around 467 grams 
and now, In 1998, that has just risen to 484 grams per 
day per head. 

This speaks volumes to show whether we have 
tremendously achieved on the agriculture front or not. 
When it comas to the question of nutrition, It is not merely 
the accessibility to the food which is to be cODsidered. 
The country now should pay attention to the accessibility 
to nutrition. So), as far as nutrition Is concerned, the per 
capita avellability of nutritious food in the country is around 
2,200 calories per day per head as against the 
requirement of 2,600 calories. For a man to keep his, 
body and soul together, the average calorific value should 
be around 2,600 calories. '30, this certainly speaks that 
there is a tremendous gap between the requirament of 
the calorie and the supply of the calories to the people 
in the country. Here, if we just analyse that whether 
India is surplus in food production or not- very often we 
claim that India is surplus in food production _here is 
the surplus? Even today, about 39 per cent people are 
below the poverty line. What does it mean when about 
39 per cent people in the country are not having adequate 
accessibility to food? They are unable to take two meals 
a day. People who cannot afford to take two meals a 
day are below the poverty line. So, when 39 per cent of 
the people are below the poverty line, whatever that is 
deprived to this section of the people is what we are 
claiming as surplus food. So, this Is what we are claiming 
as buffer-stock. Instead of calling it as a surplus stock, 
we can very conveniently call it as the deprivation Block 
of foodgrains. It is the starvation stock of the foodgralns. 
So, whatever we above the poverty line, if they have got 
accessibility to food, I think today there is no surplus in 
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the food production. So, we have to march still a long 
way to really achieve the surplus food production in the 
country. When this is the scenario, what exactly are the 
characteristics 'of the agricultural production in the country? 
It is still the low productivity. The main reason. The low 
productivity has got several reasons-rlght from the seed, 
right from the soil nutrients, right from the insecticides, 
fertilizers, the credit which are required for the crop 
growth, proper technologies which are required for the 
farmer during the crop growth, and also after harvest, 
the facilities that are provided during the post-harvest 
tech'nology as also for storage of foodgralns for a proper 
distnbution of foodgrains, the equitable distribution and 
the special distribution of foodgralns throughout the 
country. So, when this is the situation, as far as the 
Investment in agriculture is concerned, the public 
investment has gradually come down right from the First 
Plan Period to the Ninth Plan Period. During the First 
Plan Period, agriculture along with Its allied subjects has 
been allotted from the Plan Funds to the extent of 34.5 
per cent of the country's fund. 

Gradually, by the Eighth Plan period, It has come 
down to 18.5 per cent. During the Ninth Plan period, it 
has still come down. Around 11 per cent or so Is going 
to the agriculture sector. If you can just analyse, all private 
investment in agriculture should be preceded by public 
investment. If public investment is trippled, there will no 
scope for any private investment also In agriculture sector. 
This is rather very agonising to say that If at all there is 
any sector that has been neglected In the country, It Is 
only the agriculture sector. My friend has just now 
mentioned that 0.7 per cent is being Invested in 
agricultural research and education. I think, It is stili more. 
Last year, it was only 0.54 per cent. When 0.54 per cent 
of the agricultural scientists in the country and what kind 
of agricultural technologies can be generated, 
... (Interrutpions) 

We must be proud in this country that we have got 
the biggest and competent contingent of the agricultural 
scientists. The best type of technologies have been 
generated. We are the donors. India Is a 54 countries as 
far as agricultural technology is concerned. We are second 
to none in the world as far as agricultural scientists are 
concemed. But the encouragement that is being given to 
agricultural research and education is really very meagre. 
Very often, we have been mentioning that there should 
be tremendous improvement in funds that are being 
allocated for agricultural research and education. Unless 
some autonomy is given to agricultural scientists, 
agricltural technology cannot be generated to the extent 

required. Today, even the agricultural technology that is 
being generated is not location-specific. A strain that has 
been released in Punjab might be suitable only for a 
particular district. Its productivity can be sustained only in 
a particular pocket. In the next district, Its performance 
wi" be very low. 

Nowadays, the agricultural technologies have also 
been highly location specific. As the research used to be 
multiplied, the locations are also to be increased. 
Otherwise, the same strain will not hold good throughout 
the country or throughout the State. As far as this is 
concemed, there is very little ellCouragement for the 
agricultural scientists. I know very well the Intricacies and 
the inner aspects of the Indian agricultural research and 
education. There Is very nominal encouragement for 
agricultural research. I will take this opportunity to point 
out one aspect. Now, 52 years have passed since India 
achieved her Independence. There are very competent 
agricultural scientists In this country. Show me an instance 
whera the National Award like 'Bharat Ratna' has been 
given even to one agricult:.rral scientist. Thera Is none. 
Dr. M.S. Swamlnathan is a renowned scientist allover 
the world. The entire country Is looking at him for food 
security. Can he not be considered for the highest national 
award? Is it not an incentive to the entire agricultural 
scientist community in this country, if one person Is 
rewarded with this award? So, somehow a stepmotherly 
attitude is there towards agriculture in this country. That 
is where we are really sorry to point out that there Is a 
lot to be improved as far as this is concemed. 

Sir, as regards fertilizers, though India Is one of the 
biggest countries where 70 per cent of the population 
depends on agriculture, the per capita, per hectare 
application of fertilizer Is almost the lowest in this country. 
When compared to Japan, we are applying only one-
third of the total nutrient value. The NPK which we are 
applying Is hardly one-third. Even If you correlate the 
productivity with the nutrient application, we are just one-
fourth with regard to productivity level when compared to 
Japan. The more you apply, the more will be the 
productlvlly and the per hectare yield in the country, but 
we are not doing so. 

Even in the recent past we have been hearing 
whatever the nominal subsidy of Rs. 8,000 crore that Is 
being provided to the fertilizer - I do not know whether 
it is a fact or not the hon. Minister will clarify later---ilven 
that is likely to be withdnlwn. If It is so, then It Is going 
to be quite disastrous. 
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Now, the net area sown is not going to be increased 
in this country. There are several limitations. The only 
solution for this country is to increase the productivity, 
the per hectare yield which requires good seed, good 
fertilizer, the highest nutrient value as far as fertilizer is 
concerned ... (Interrutpions) 

SHRI S. BANGARAPPA (Shimoga): Pesticides also. 

PROF. UMMAREDDY VENKATESWARLU: I am 
coming to that. The pesticides are really in a very bad 
shape. These are some of the areas where we have to 
improve. 

As far as pesticides are concemed, as the senior 
Member Shri Bangarappa has pointed out, it is one of 
the worst areas as far as Indian agriculture is concemed. 
The spurious pesticides are coming into the market. 
Though, several cases have been booked, not one trader 
has been punished for that. There are several lacunae in 
the Pesticides Act of 1961!. That is why, the Chief Minister 
of Andhra Pradesh has written several times to the Central 
Government that amendments have to be brought in in 
this Pesticides Act. In fact, we have been requeatlng the 
hon. Minister of Agriculture to bring suitable amendment 
in this regard. 

MR. CHAIRMAN: Please wind up now. 

PROF. UMMAREDDY VENKATESWARLU: Sir, I am 
the only person who will be speaking on behaH of the 
TDP on this llisue. which is the fourth largest contingent 
as far as this Lok Sabha is concemed. Let me a take 
few more minutes. My friend, who spoke just now, had 
mentioned that he was a Post-Graduate in Agriculture. 
Sir, I would like to inform the House that : have done 
Ph.D. in Agriculture having served for 26 years in this 
field. 

MR. CHAIRMAN: You have made very valid points. 

PROF. UMMAREDDY VENKATESWARLU:, Sir, this 
Pesticides Act is to be amended. 

In the Act. there are several lacunae. We are not 
able to punish even one trader, though we catch hold of 
them normally. That is why, it has to be examined 
thoroughly. Amendments have to be brought. If any 
adulteration is there in the agricultural products, they 
should be treated as economic offenders because the 
result of adulteration is realised by the farmers only at 
the end of the crop sea!'lon. 

The poor farmer will not be in a position to know 
whether he is purchasing the adulterated seed or the 
adulterated fertiliser or the adulterated pesticides. Its 
benefits are otherwise realised at the end of the crop 
season after Investing all his fortunes. That is the reason 
why, many farmers are preferring suicide in view of the 
crop failure and also in view of the mounting debts. 

The other field is credit, which is really alarming. 
What is the institutional credit arrangement that is being 
given to the agricultural farming community? Now, If you 
take the total requirement of the agricultural credit to the 
farmers, 92 per cent of the farmers, who are doing the 
agriculture, is depending oilly on credit and only 8 per 
cent of the farmers is pursuing agriculture with their own 
Investment. So, 92 per cent of the farmers iii depending 
on agricultural credit. About 38 to 39 per cent of the 
credit requirements is being provided by the institutional 
agencies and the remaining 61 to 62 per cent of the 
credit requirements is being provided by other agencies 
with usurious rate of interest. We are not out of this 
peculiar situation. 

Sir, you are quite aware about the RBI guidelines. 
The nationalisation of banks took place In 1969 for the 
first time. That Is, the State Bank of India and its branches 
had been nationalised in 1969. Twenty banks were 
nationalised In 1969. Another six banks had been 
nationalised in 1980. Aiter the nationalisation, the 
guidelines that had been given by the RBI were that the 
minimum 18 per cent of the net credit funds should go 
to the agricultural sector. Now, the situation is that only 
11 per cent of the funds from all the nationalised banks 
and the cooperative sector goes to agriculture. Who is 
questioning it? The RBI had given the guidelines. The 
Reserve Bank of India is not punishing any nationalised 
bank. It has not pointed out to any nationalised bank as 
to why they are not able to meet the stipulations laid 
down by the Reserve Bank of India; nor any Govemment 
agency is pursuing it. I would like to know whether any 
Govemment agency is taking a review of the nationalised 
banks and also whether the credit requirement is being 
flown into the agricultural sector. It Is not so. This is the 
reason why the farming community is now starving for 
investment. That is the reason why there is a low 
productivity in all the crops. This i8 the major reason. 

MR. CHAIRMAN: Please conclude now. 

PROF. UMMAREDDY VENKATESWARLU: Sir, I will 
take another five to six minutes. I will just touch a few 
more points and then conclude. 
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Sir, I will just deal with the National Agricultural Policy 
and the Credit Insurance together. Fortunately or 
unfortunately, this country became Independent in 1947. 
Immediately in the next year, 1948, there was a National 
Industrial Policy. The National Industrial Policy was 
formulated in 1948. Now we are in 1999. After 52 years 
of our Independence, the country is still waiting for the 
National Agricultural Policy, where certain securities would 
be provided to the agriculturel sector. It has not yet come 
up. There were recommendations of Bhanu Pratap 
Committee and C.H. Hanumanth Rao Committee. They 
recommended to treat agriculture at par with industry. 
None of these recommendations has been examined and 
no action has been taken. 

Now. I have been hearing that the hon. Minister. 
Shri Nitish Kumar is very serious in bringing the National 
Agricultural Policy. It should come. While bringing this 
Natioinal Agricultural Policy, I may make a mention at 
this juncture that there should be adequate protection for 
the farmers. When the industry becomes sick, It will be 
referred to the BIFR. When the industry becomes sick, 
all its loans that have ileen raised will be waived. That 
provision should also be there as far as the agricultural 
sector and the farmers are concemed. 

Similarly, agriculturel insurance. This Is a long-felt 
need that a village should be treated as a unit while 
computing the losses in agriculture and crop insuranc!' 
should be extended to all the crops, to all the regions. 
At the minimum. the village should be treated as a unit. 
A comprehensive crop insurance scheme has to be 
brought forth. 

MR. CHAIRMAN: Please conclude now. There are a 
large number of speakers. We will have to conclude it 
today. 

PROF. UMMAREDDY VENKATESWARLU: As 
regards agricultural prices, rt:'y friend has mentioned 
something about computing agricultural prices. Who are 
the Mmebers in the Commission on Agricultural Costs 
and Prices? How many representatives from the farmers 
are there? How many regions are being represented? 
Agriculture is not unique in this vast country. There are 
several disparities from one region to the other region, 
from one State to the other State. from one crop to the 
other crop. How many farmers are represented on this 
Agricultural Prices Commission? I suggest, let Ihere be a 
regional Prices Commission so that the prices will not be 
uniform throughout the country. The prices that are spelt 
out lor Punjab may not hold good lor Tamil Nadu or 
Karala or Andhra Pradesh. Let there be a raglonal Prices 

Commission so that the intarests of the fanning comrruIIly 
and the crops can be taken up. 

SHRI S. BANGARAPPA: How many farmers' 
representatives are there on this Commi88ion? 

PROF. UMMAREDDY VENKATESWARLU: I have 
asked that question. I have just now mentioned about It. 

MR. C~AIRMAN: He has already referred to tl''1I. 

PROF. UMMAREDDY VENKATESWARLU: How 
many Members are there? That Is why, the number of 
farmers' representatives on the Agricultural Costs and 
Prices Commission should be Increased. The regional 
representation should be there. Otherwise, the real picture 
will not get reflected In the computation of the eosts. 
While computing the costs, even the risk the managerial 
costs are to be taken. Otherwise, the agricultural prtcee 
will nol get reflected. 

MR. CHAIRMAN: Please conclude. 

PROF. UMMAREDDY VENKATESWARLU: am 
concluding. This Is the lasl point. Sir, regarding the 
transfer of technology and extension sarvlces, at the 
highest level, the scientists are generating the 
technologies. Who Is the actual contact person to hand 
over this technology to the fanner? It Is an 8Blistant or 
somebody who will be transmitting this total technology 
to the farmer. By the time It is handed over to the farmer, 
do you know what would be the amount of transmission 
losses of technolgy from the scientists to the farmers? It 
is as much as 65 per cent to 70 per cent. 

MR. CHAIRMAN: Prof. Ummareddy Vankateawartu, 
please take your seat. The,. are a large number of 
speakers. We will have to conclude today. 

PROF. UMMAREDDY VENKATESWARLU: Lastly, as 
far as Andhra Pradesh is concemed, thera are two iIsuee. 

MR. CHAIRMAN: Please "Ive this in writing to the 
Minister. You pass on this point to tha Mlnlnr. 

PROF. UMMAREDDY VENKATESWARLU: I wIH just 
mention It In a minute. Last year, as far as paddy is 
concerned, 1OO1-Graln was claselfiad as the fine variety. 
Now, for reasons not known, It Is being converted as a 
common variety and the farmers ara on hatfll/. That has 

) .. 
to be looked Into. ,. p" 
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The Government of India has encouraged palm 
plantation. All the farmers in the coastal area, not only in 

Andhrs Pradesh but also in Tamil Nadu and KamatakB 
have taken up this palm plantation. Now, you have been 

giving concession for a/l the Imported pa/mo/ein all 
because of that these farmers are now finished. Palm 
farming communities are on the verge of destlUction. 

SHRI ANIL BASU (Arambagh): I would like to tell 
this for your information. All kinds of edible oils, from 
groundnut to palmolein, etc., ara going to uproot this 
farming community. 

MR. CHAIRMAN: You have made your point. Please 
conclude. 

PROF. UMMAREDDY VENKATESWARLU: My last 
point is that even sugar import is also taking place. Sir, 
with this, I am thankful to you for giving me a few more 
minutes to speak. Thank you. 

MR. CHAIRMAN: You have made very valid points. 

MR. CHAIRMAN: I request the han. Members to be 
brief because we have to finish the discussion today 
including the Minister's reply. 

fT:ans/ation] 

SHRI AVTAR SINGH BHADANA (Meerut): Mr. 
Chairman, Sir, today discussion is going on agriculture in 
the House and many hon'ble Members have participated 
in it. Power and irrigation are connected with agriculture. 
The Minister of Agriculture is preeent In the House but 
the Ministers of Power and Water-Resources or farmers; 
repreMldallves are not here which is not good. Agriculture 
is the core lasue for the farmers. Sugarcane Is grown in 
abundance in Westem Uttar Pradesh but the condition of 
the farmers there is not good. The condition of the farmers 
is the same whether it is Bihar, Uttar Pradesh or Haryana. 
We should think about the entire country. 

Sir all the hon'ble Members have said that 70-75 
percent farT1"ers live in villages and do farming, but when 
any issue related to farmers comes before us for 
discussion I do not think that we pay due attention to 
that. There are very few policy planners who have village 
background. Similarly there are very few well wishers of 
farmers in the press also. Which is responsible for present 
condition of the farmers. I do not think the persons who 
are responsible for fixing the price of produce of the 
farmers and formulating agricultural policy take Into 
account the plight of the farmers. If prices of agricultural 

produces are fixed by such persons who are well awa" 
of the plight ot the 'armet8, I think the condition of the 
tanners would be much better. The condition of the 
tanners have become so miserable that they were 
compelled to commit suicide. 

The han'ble Minister Shrl Nltish Kumar ;s present in 
the House If he worlal In the Interest of the fa"".,. by 
paying SpecIal attention towards agriculture the farmet8 
of this country will always ,.member him. It you talk 
about the farmers by riling above party polita then it 
will be for the good of the farmers. It water and electricity 
are made ayallable to the farmet8 they can earn IheIr 
livelihood. If the farmers who are producing foodgraIne 
for the entire country are hungry themselves then It Is a 
matter of shame for the people sitting In the House. 

The B.J.P. Is In power In Uttar Pradesh but mills a,. 
closed in the State. Situation Is not different in my 
constituency, Meerut. This Is the area whe,. histOry of 
Hastlnapur of Mahabharata was c,.ated. The farmers In 
Uttar Pradesh a,. unhappy and worried today but they 
haye not committed suicide. The farmer of my 
constituency will not commit suicide, The Maliyana sugar 
mill Is closed there. One mill of D.C.M. group Is operating 
the,. and another one is operating only on paper8 for 
the last two-three years. If that min had been In operation, 
the farmers would have taken their sugarcane to the 
said mill and they would not have to wander here and 
the,.. I would like to remind the House and the hon'ble 
Minister that B.J.P. is in power both at the Centre and 
in Uttar Pradesh. Despite this why the farmera a,. being 
subjected to Injustice? Either the D.C.M. min should be 
made operational or time limit be fixed for that or either 
the Govemment should take oyer that mill or these mills 
shoufd be handed over to any agency to operate them. 
The problems of the farmers a,. m.merous and these 
should be redressed by the Govemment. 

I was bom in Haryana. Today price of sugarcane Is 
dHferent In Haryana and Uttar Pradesh. My Parliamentary 
conatltuency Meerut Is adjacent to Haryana. The farmers 
in Haryana are getting rupees one hundred per quintal 
for sugarcane but rupees 75 per quintal re-paid In the 
area In U.P. which Is only five kilometres away from 
Haryana. It Is a gross Injustice to the farmers of my 
Constituency. 

I would Uke to mention one or two more problema In 
the House and requeat the members to contribute their 
mite to solve these problems. We should rise above perty 
politlca while formulating agrlcultu,. policy and solving 
their problems. Non-payment of sugarcane price is very 
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painful to the farmers as he can deposit the school fee 
of his children only when payment is made to him. The 
farmer gels his daughter married when he gets the 
payment of his sugarcane. A judgement was given by 
the court that if amount of the farmers is outstanding 
against the banks or Mills for more than fifteen days he 
should be paid 14 percent interest on the amount 
outstanding. Crores of rupees of the farmers are 
outstanding for the last several years. In Uttar Pradesh 
atrocities are committed on the farmers. If he owes rupees 
five thousand of electricity bill his tractor or buffalo is 
taken away in lieu of that. Lakhs of rupees are 
outstanding against big industries but there Is no such 
law for them. What else is this If It Is not injustice? 

I am well aware of the feelings of the people of my 
constituency. The Government have not taken any step 
lor the welfare of the farmers. If sugar mills are not 
started the larmers of Meerut and Western Uttar Pradeeh 
are not going to commit suicide. They are so courageous 
that· they will fight for the cause of the farmers by 
launching a new agitation against the Government. The 
closed sugar mills should be reopened and the mills 
running only on papers should be acrutiniled. 

KUMARI MAYAWATI (Akbarpur): Hon'bla Chairman, 
Sir, the discussion regarding the problems of farmers is 
going on in the House. The problems of farmers are not 
related to Ministry of Agriculture alone instead these are 
related to some other Ministries also. I will not go into 
details. Prior to me, many other Members have also 
expressed their views regarding problems of farmers. 
While associating myself with them and considering the 
interest of farmers, I would like to give few suggestions 
to Hon'ble Minister of Agriculture. A lot of amendment 
need to be effected in the agricultural policy. 

If we bring about improvement in the agricultural 
policy while considering various problems of farmers then 
I feel that we could provide lot of relief to them. The 
problems of farmers are not wide ranging. The discussion 
over their main problems had already been held in detail. 
The farmer should get electricity, fertilizer and water in 
time and should get ail inputs at reasonable price. In 
1995, when I was the Chief Minister of Uttar Pradesh, I 
remember that farmers contacted me in connection with 
their problem of electricity and water. At that time, I had 
realized that unless Govemment takes interest In their 
problems and take strict action against the officers the 
problems of farmers cannot be solved. In order to solve 
the problem of electricity of farmers directions should be 
issued to State Govemment by Union Government that 

farmers should get electricity atleast two hounI ddy 80 

that they could irrigate their alnd in time. I want that 
some time should be fixed for farms ... When I WM the 
Chief Minister of Uttar Pradesh time wu fixed for 
providing electricity to farmera, Unle.. the Union 
Govemment interfere, the State Govemment will not take 
interest in this. The Hon'bIa Mlnleter of Agriculture in 
consultation with Ministry of Power ehould give directions 
to the State Governments that farmers should get 
electricity atieast for 2 hours dally otherwise they wUl not 
be able to dispose off their other works related wfth 
electricity . ... (Interruptions) Instead of providing electricity 
for eight hours even If you provide electricity for two 
hours, that will be good. I would rather demand that they 
should get electricity for 24 hours. Our party do not want 
on papers only instead it practicelly wantB that they shOuld 
get electricity for atlaast 2-3 hours. I feel that even that 
will also do. Even if we provide electricity regularfy for 
two hours that will be good, but what happens In reality 
is that if electricity is available In one .... at the aame 
time electricity is not available In other area. Therefore, 
I want that farmers should get elecIrtcIty for 24 hours. 

DR. RAGHUVANSH PRASAD SINGH (Vaishall): It 
will be appropriate because it will benefit farmers. 

KUMAR I MAYAWATI: Alongwith this, the farmers 
have to face problema of seeds. I do agree on this point. 
One of my colleague had expreued hie viewa In ttu. 
regard. It Is not essential that the seeds which we make 
available to farmers is suitable for their land because the 
land of one state is different from the land of another 
state. We should provide seeds to them accordingly on 
behalf of Government. Particularfy the system of giving 
loans to farmers by Govemment Is faulty. Today the 
situation is that farmers feel shy of taking loan from 
Government. Suppose the farmer Is granted Rs. 10,000/ 
• loan, he will have to part wfth half the amount of the 
loan to the middle man to gel the loan disbursed to him. 
Whal will he do with the remaining Rs. 50001-. He wHl 
spend that amount in his family and become Indebted. 
Therefore, we should solve their problem by formulating 
new agricultural policy. Similar is the case of dluel. The 
price of dleMl "'81 hiked with the new ~ t.Idng 
over. But when the prices were being incre •• d, Hon'ble 
Minilter had said that coneIdering .counIry's eGOIlOINc 
problems they are increasing the prlcl of dIeIeI. In thII 
situation, the. Minister of Agriculture should liiio have been 
cautious because wfth the hike In the price of diesel, 
consumers as well 81 farmers are to be eftectad directly. 
At that time it wu 8IIII8I1t1al for Minister of AgrIculture 
tMI he should have. been cautious. Hike In dIIIeI price 
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has direct effect on farmers. Now the farmers have to 
purchase every item at increased rate but they are not 
getting remunerative price for their produce. It is a sad 
state of affairs. On the one hand he hlmseN Is suffering 
and on the other hand the labourers who are engaged 
in their fields have to face lot of problems. The farmers 
have their own problems. When they do not get 
remunerative price for their crop, they are not in a position 
to pay wages to those labourers who are engaged in 
their fields. 

I want to mention about consolidation of holdings. 
Though the laws relating to consolidation of holding are 
in force in Uttar Pradesh but they are seldom 
implemented. The work of consolidation is taken up for 
2-3 months in a year and the works remains incomplete. 
For example in Uttar Pradesh bumper crop of sugarcane 
is produced but when sugarcane growers take their crop 
to sugar mills. they do not get remunerative price for 
their produce. Not only this, also they do not get payment 
in time. As a result sugarcane growers are feeling 
harassed. The condition of sugar mills Is not good and 
the Government of Uttar Pradesh are disposing off these 
mills one by one. In such a situation when mills are 
being sold one by one where the people, who are 
engaged in these mills, will go. On the one hand they 
will become unemployed and on the other hand sugarcane 
growers will suffer loss because in Uttar Pradesh 
sugarcane is produced in abundance. Hence, I request 
the Hon'ble Minister 01 Agriculture to put a restraint on 
the State Government to sell these mills. Otherwise the 
sugarcane growers will have to face a lot of difficulties. 

Finally, while not taking much time, I once again 
request Minister of Agriculture that a lot of improvement 
is needed in the present agriculture policy. The Hon'ble 
Minister is requested to pay attention towards them and 
should take necessary steps to solve the problems 01 
larmers. I had asked lor supply 01 electricity for a few 
hours. If you could provide electricity to farmers lor 24 
hours then they will be gratelul to you. With these words, 
I conclude my speech. 

20.00 hr •. 

SHRI SURESH RAMRAO JADHAV (Parbhanl): Mr. 
Chairman, Sir, today we are discussing the problems 01 
farmers under Rule 193. The condition of farmer and 
agriculture is a very big Question before us and belore 
this House. Today we are heading towards the 21st 
century. 50 years have passed since we achieved our 
independence. India is a very big country In the world. In 
the country perticularly in the rural regions larmers are 

residing. In viNagas 70 to 80% people are farmers.Today 
what is the condition of farmers. 

20.01 hra. 

(DR. lAxMINARAYAN PANOEYA in the Chait! 

The House wiH aleo accept that their condition Is not 
good. What kind of Agricultural Policy we have adopted 
that small farmers are becoming poorer for the last 50 
years. Due to our Agricultural policy, the marginal farmers 
are becoming poorer day by day. The marginal farmers 
living in villages are not In a position to marry off their 
children. What rype of agricultural policy we have adopted 
in these 50 years due to which the conditions of farmers 
have becorns pitiable. 

Mr. Chairman. Sir, ours is an agricultural country. 
The farmers are responsible for making this country 
agricultural country. We have become seN-reliant in the 
field of foodgrains. Whether the farmers who made this 
country seN-reliant In foodgrains are themseH seH·reliant, 
is a question before this House. During last 50 years the 
agricultural policy has not provided anything to farmers. 
We have not been able to provide them even three times 
meal. The cotton producing farmer has no cloth to cover 
his body. We could not provide him education, housing, 
medical facilities and respect. What sort of agricultural 
policy is this. The Agricultural policy of Hon'bl8 Minister 
of Agriculture has progreesed during the last 50 years 
but it is a bitter truth that the farmer of this country has 
become poorer. We could not provide them food, shelter, 
education and medical facilities. 

M~. Chairman, Sir, today farmers are committing 
suicide. Why they are doing so? There Is no such state 
whether it is Maharashtra. Andhra Pradesh or Punjab 
where farmers are not compelled to commit suicide. Is it 
the result of our Agricultural policy. The Minister of 
Agriculture should mention In his reply 88 to what step 
Govemment propoee to take to prevent these incidents 
of suicides. In our Maharashtra State cotton is produced 
In abundence. Maharashtra Is the largest producer of 
cotton. In Maharashtra, sugarcane Is also produced. 
Grapes and onions are also produced In abundance In 
Maharashtra but only thOle farmers who produce cotton, 
are compelled to commit suicide. 

20.06 hr •• 

[MR. DEPUTY SPEAKER In the Chafrl) 

How this agricultural policy will be helpful in 
preventing suicides, should also be- considered. I would 
like to give some s'uggestions to the Minister of 
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Agriculture. II is imperative to provide the status of industry 
to agriculture. The Rules of trade should be made 
applicable on agriculture also. Our fore-fathers used to 
say that "Utlam Kheti, madyam Vyapar, Kanisht naukrl, 
Kanisht Chakri" but Sir, today the situation has reversed 
totally. Therefore, if we want to make agriculture a good 
job then agriculture should be given the status of Industry. 
The facilities which we give to industrialists, should be 
given to the farmers. 

MR. DEPUTY SPEAKER: Sureshji, now you please 
conclude. 

SHRI SURESH RAMRAO JADHAV: Mr. Deputy 
Speaker, Sir; I have just started giving suggestions. The 
main requirement of farmer is that of financial assistance. 
This is their main problem. They should get credit and 
that too in an appropriate and effective manner. The 
present condition is not effective. Financial assistance 
should be given in a more effective manner. 

Mr. Deputy Speaker, Sir, the supply of electricity 
should be streamlined to give a boost to agriculture. They 
should be provided with new technology, good quality of 
seeds, chemicals and fertilizers at appropriate price. They 
should also be .provided the facility of storage and cold 
storage and the most important issue Is that the 
procurement price of crop should be above the cost of 
production. The crop should be provided the transportation 
facilities and subsidy should be increased. 

The farmers should also be provided market price in 
case of land acquisition. There is a need to increase the 
budget allocated for agriculture in 9th Five Vear Plan. 
Similarly, water should be made available In drought prone 
areas and where there is flood It should be controlled. 
The Land Reform Programme should be encouraged. The 
agricultural policy should be in the interest of farmers. 
The agro-based industries whether II is dairy or poultry 
farming or all other small industries, should be 
encouraged. 

Similarly, the agricultural universities should be 
strengthened. The Govemment has stopped giving funds 
to research centres. I want to say that it should be 
increased. Farmers should get subsidy on fertilizers 
directly. Natural farming should be encouraged. Similarly, 
the spurious inputs which are being supplied whether it 
is fertilizer or seeds, should be checked. There is also a 
need for Crop Insurance Scheme. Finally, there is also a 
need to boost the morale and sell-respect of farmers. 
Unless the farmer of this country is happy we can naver 
be happy. With these words, I conclude my speech. 

{English] 

MR. DEPUTY SPEAKER: Hon. Members, the hon. 
Speaker has just mentioned to me that as there are a 
large number of speakers to participate In this debate, I 
should give not more than 10 minutes to each speaker. 
After 8 minutes of every speech, the caution bell will be 
rung. So, kindly slick to 10 minutes each. 

[Translation] 

·SHRI K. K. KALiAPPAN (GobIchetIipalayam): Hon'bIa 
Deputy Speaker Sir, I who hall from e Gobichattipalayam 
an agricultural area and I who hall from a farmer's family 
is now here in this august House to speak on the 
problems faced by the farming community in whole of 
this country. I thank the Chair and also our leader 
Dr. Puratchi Thalaivi who has made It possible for me, 
an agriculturist, to place before this highest forum the 
issues concerning farmers of the country. 

The sugarcane procurement price announced by our 
Hon. Minister Is not adequate. Even at a time when sugar 
production In Tamil Nadu and other places has increased 
during the last two years, our country is stili liberal in 
importing sugar from other countries. This kind of lopsided 
approach deprive the farmers of their labo'or's worth and 
drive them to poverty. Most of the members in this august 
House hail from agricultural families and as they all know 
it is needless to stress the point that the hundred crore 
population of this entire nation is dependent on all the 
agriculturist of the country. 

As far as sugar price is concemed, Rs. 14/- per 
tonne is levied on it and it has accrued to several crores 
of rupees. When there is abundant production the 
Government resorts to 'Buffer stocking' using those funds 
but never pass on the benefits to the farmers. The money 
paid by the farmers is used for purposes that go against 
the interests of the sugar cane growers. The Govemment 
has miserably paid in this. 

The Govemment has also allowed liberal import of 
sugar even when there is abundant production in this 
country. Import duties have also been reduced. This Is a 
measure that punishes the farmers who have increased 
the production for the welfare of the country. 

Evan after 52 years of Indian independence, aD our 
farmers have not been oriented towards scientific 
cultivation methods. Much desires to be done. on this 
front. The farmers have not progressed as they ought to 
have. 

"Translation of ths speech orIgInsIIy delivered In Tamil. 
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I seek the members to have an introspection about 
the plight of the farmers. There is a proverb that if an 
agriculturist takes stock of his lot nothing would be left 
behind. This age long saying is very much true even 
today. Many of the farmers' household jewellery even 
the minimal are in the lockers of banks where they have 
been pledged. 

Agriculture should be accorded an industry status. 
Several tax relief incentives are extended to entrepreneurs 
who set up industrial units. I am rather pained to point 
out that both the Centre and the States are ignoring the 
need to encourage the farmers who toil and moil in the 
soil. 

would like to impress upon the Government that 
those who work in the fields should also be treated on 
par with the industrial workers. Agriculture should be 
treated like industry. Same status must be accorded. 
Efforts must be made to enhance farmer's standard of 
living. 

There is abundant growth of turmeric in my 
constituency. If we could explore export markets 
Government could earn more revenue. But there is 
hesitation on the part of the Government to come forward 
to promote the export of agricultural produce. At the same 
time the Government do not hesitate to import. For 
instance, we have a huge stock of sugar that would 
suffice for the next 2 years. But we allow imports.' 

I would like to recall how our Puratchi Thalaivar 
(revolutionary leader) celebrated the farming community. 
"A farmer is a God's labour and he is God's own find. 
Due to his labour the nation is enriched. When all the 
wealth is here in this country, why should we look forward 
to get things from other countries?" was his assel1ion 
while enthusing farmers. Our leader Dr. MGR glorified 
farmers like this 35 years ago. But what is happening 
today? Have any of the Union Govemments evolved a 
comprehensive plan to improve the conditions of the 
farmers? The answer will be a disapointlng 'No'. 

AgricultUrists toil a lot day in and day out. There are 
many agriculturists who could not provide education to 
their children. They could not procure even basic things 
for their families. Agricultural labourers also face hardships 
and there sufferings are more than the farmers'. Such 
labourers must have social security and the Govemment 
must provide funds to institute an exclusive insurance 
scheme for the agricultural labourers. 

I urge upon the Government to accord industry status 
to agriculture and I want the hon. Minister to make an 
announcement in this regard. 

Agriculture is such an occupation where farmers and 
farm labourers have to work in fields even during night 
hours. On such occaalons If they die bitten by snakes, 
no help comes to their families either from the Centre or 
from the States. Such of those farming claaa who die of 
snake-bites should be extended with ex-gratia payments. 
One Iakh rupees aa a compensation for such deaths 
cannot be a huge. burden to the Government. Hence, I 
urge upon the Government to announce this ex-gratla 
payment to farming people who die of snake-bltes. 

The labour Involved in sugar cane harvesting need 
to have insurance cover. They should benefit from 
exclusive Insurance schemes. They must have social 
security bec;a. they have several occupational hazards 
while working for increasing country's wealth. I urge upon 
the Government to seriously consider and announce this 
scheme without fail. 

*HON. DEPUTY SPEAKER: Hon. Member, you may 
kindly note you have just two more minutes. 

*SHRI K.K. KALiAPPAN: Both the Union Government 
and the State Government must announce a procurement 
price of Rs. 1000 per tonne for sugar cane. When there 
is plenty of sugar cane growth, middlemen thrive by way 
of forcing the sugar cane growers to part with the produce 
at a lower price. Both the Union Government and the 
State 'Govemment must take adequate steps to ensure 
remunerative prices to sugar cane cultivators. The 
Government agencies may be directed to procure them 
directly from farmers to build up 'buffer stock'. 

Government must allocate several crores of rupee. 
more to agriculturists who feed hundred crores of people 
of this country. More funds must be allocated to seve 
and to improve the lot of the farming community. Our 
State Government promised to give Rs. 1000 per tonne 
while procuring sugar cane but they have not implemented 
It. I urge upon the Union as well as the State Government 
to enhance the procurement price and to make it a 
remunerative price at leut during the next season in the 
coming year. 

The standard of living of the farming claaa needs to 
be improved. The Government must uplift them and 
accord them equal status with inUustry. Israeli farmers 

• Translation of the Ipsech originally dsllvered In Tamil. 
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successfully cultivate through optimal utilization of meagre 
water resources. available there. In our country we have 
better water resources but atill we have Irrlgational 
problems galore. Our agricultural scientists must strive to 
achieve more to help our farmers adopt scientific 
cultivation methods throughout the ·country. 

Urging upon the Govemment to enable the farmers 
overcome their problems and m.ting upon my demand 
to accord comparable status with industry, let me 
conclude. Thank you: Vanakkam. 

"HON. DEPUTV SPEAKER: Hon. Member Shri 
Kaliappan, 88 you have completed your speech well within 
ten mlnUlea. let me also thank you. 

{English} 

SHRI A. KRISHNASWAMV (Sriperumbudur): Hon. 
Speaker, Sir, I am delivering my maiden speech. I am 
very much thankful and grateful to you, to the respected 
leader Dr. Kalaignar and the people of my Sriperumbudur 
constituency for gMng me an opportunny to speak in this 
House. 

Even though our country is based on agrlcunure, our 
farmers are not well off after fifty years of Independence. 
The main problem of our farmers is that they do not 
have a regular income. Most of the landless farmers are 
shifting from the villages to the towns bec4use they do 
not get employment in the villages. They are mlglatlng to 
the towns. Some of the farmers stay in the villages without 
any employment. The small farmers who are employed 
in the villages do not get sufficient wages from the 
landlords. So, they are not able to plan their family life 
properly. For this raason, nobody is interested in the 
agricultural profession and in this situation, the landlords 
face difficulties in finding agrlcunural workers. Due to Iac:k 
of agricultural labourers in our country, cultivation is 
coming down. It is one of the reasons why productivity 
of foodgrains has decreased this year compared to the 
previous years. 

The vagaries of nature continue to play havoc with 
the life of farmers; and, whenever crope have been 
bountiful due to shortage of storage and food proce88ing 
facilitlas, they have faced a slump in agricultural prices. 
In terms of supply shortfalls, it is not they but the 
middlemen who have been active in making huge profIIs. 
To avoid profits being made by the middlemen, our 
reepectable lsader and Chief Minister of TamU Nadu has 

" Trsnallltlon of the speech orIgIn8IIy cllllftrMt In Tamil. 

introduced a new scheme called 'Uzhavar Chandhai'. a 
farmers' market scheme. Through this scheme, the 
farmers can sell their produce directly, without the help 
of middlemen and obtain more profits. It Ie appreciated 
by all the farmers In Tamil Nadu. I request this 
Govemment to establish this scheme allover the country. 

The hon. Member who spoke before me, Shri 
Kaliappan, said that when farmers sustain snake bites, 
the Central and the State Govemments do not give any 
relief to them but in our State, our Tamil Nadu 
Government led by Dr. Kalalgnar Karunanidhi gives 
Rs. 15,000 when a farmer dies of snake bite. 

Vet another problem faced by the farmer is the lack 
of adequate credit facility. The Government has to 
increase the credit facilities and extend easy way credH 
facilities at low percentages of interest. Credit card facilities 
should also be extended. 

For higher productivity, a greater use of fertilizer Is 
also important. Fertilizer consumption has gradually 
increased over the Eighth Plan period because of the 
subsidy provided by the Governmel.. and low prices. 

As such, the Government has to take steps to 
eradicate the unemployment problem of the farmers and 
part-time employment opportunities should be introduced 
In villages. 

The Govemment has to give security to their lives. 
Due to natursl calamny, sometimes, they are facing hea~' 
damages and losses to their crops. To compensate them 
for their 10000S, the crop insurance scheme should be 
established properly. 

I feel that irrigation facilities should be increased. 
The Ganga-Cavery rivers mining scheme will be a 
permanent eolution to the problems of the farmers. In 
Tamil Nadu, the State Govemment desiited all the rivers 
and lakes during the years 1996-97 and 1997-98, to help 
farmers. In Tamil Nadu, we supply free electricity to 
farmers and this is in existence now to help irrigation. 

Lastly, farmers in most of tt,e areas look dull and 
airnle88 with mental agony due to unemployment and 
lack of Income. To encourage them and to bring them to 
happy mood, the Government should implement a scheme 
in vllagee, to open recreation centres and other facilities 
which are available in towns. This will bring happineaa to 
them. If thIa Is done, the farmers will not migrate to the 
towns and they will concentrate on agriculture. 
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I only expect that this Govemment will successfully 
solve the problems of the farmers and wipe out their 
tears. Thank you. 

MR. DEPUTY SPEAKER: 

Shri P.C. Thomas Not present 

Shri Anil Basu Not present 

Shri Kishan Singh Sangwan Not present 

Shri Ramchander Bainda Not present 

Shri Bir Singh Mahato Not present 

Shri Ramesh Chennithala Not present 

Now, Shri Sukdeo Paswan. 

(Translation] 

SHRI SUKDEO PASWAN (Araria): Mr. Deputy 
Speaker, Sir, today the House is discussing the problems 
of the farmers. Agriculture occupies prestigious place in 
the economy of the country. Today approximately 70% 
of labourers get their livelihood from agriculture. Agriculture 
contributes 35% to the Net National Product. Agriculture 
provides raw material to the industry. Even after the 52 
years of independence, the problems of farmers remain 
unsolved. In 1990 there was a proposal to Implement 
Crop Insurance Scheme in the entire country. Under 
which, it was suggested that the rate of premium to be 
given by the farmers should be reduced, and Central 
Govemment and State Govemment should bear SO% 
premium. But even after lapse of so many years after 
independence, the Crop Insurance Scheme has not been 
implemented in the whole country. Our country is 
dependent on agriculture, despite this proper attention 
has not been paid to the problems of farmers. The 
farmers are being harmed in every way. As far as the 
question of providing fertilizer to the farmers is concemed, 
all the industrialists, who are the producer of fertilizers 
indulge in adulteration. The unadulterated fertilizers should 
be made available to the farmers, but in practice it does 
not happen. The farmers are treated unfairly, but there is 
no record of it. Most of the big businessmen of the 
country provide adulterated fertilizer and seeds to the 
farmers. I would like to know the number of cases that 
have been filed against the businessmen who indulge in 
adulterallon of fertilizers, seeds and insecticides. I want 
that the hon. Minister should specifically reply to It while 
replying to the debate. 

Sir, 90 State Seed Testing Laboratories are 
functioning In the entire country. In 13 States of country, 
there are Seed Corporations and 19 Seed Certification 
agencies and 88 State Seed Corporation Testing 
Laboratories. Despite all this, the farmers are not getting 
seeds of good quality. The Ministry of Agriculture should 
frame such policy, so that farmers may get good quality 
seeds, fertilizers and insecticides and adulteration In these 
agricultural inputs should be checked. 

In 1989, when Janata Dal Government was in power, 
the, then Prime Minister and former Prime Minister had 
announced to waive bank loans upto Rs. 10,000 in case 
of small and marginal farmers, but the debt on farmers 
is increasing day by day. Crores of rupees are waived in 
respect of big industria/ists but if the small and marginal 
farmer is unable to repay the loan of Rs. SOO, 1000 or 
2000, his property and cattle are attached. What type of 
system Is this in this country, on the one hand crores of 
rupees of Industrialists are waived off, but on the other 
hand, the Govemment do not waive off small loan of 
Rs. 1000, or 2000 01 the small and marginal farmers. 

Sir, in India, every year, one or the other state is 
inundated with flood waters and it mainly' affects the 
farmers. Recently, Orissa was affected with floods, the 
farmers were the worst affected by it, but Central 
Govemment or State Govemment is not doing enough to 
provide relief to the farmers. I haU from northem Bihar, 
which is on the Indo-Nepal border. All rivers coming from 
Nepal get flooded in rainy season, and floods inundate 
the houses and cause damage to the crops. Farmers 
raise their crops after taking loan from the bank and the 
crops get damaged by floods and their cattle too perish. 
They do not get the benefit of loans which they have 
taken from banks. The warrants are issued against them. 
They get entrapped and in that condition they repay their 
loan after selling their property. The Central Govemment 
or State Govemment do not have any provision to provide 
solution to the problem. All big cities have got electricity, 
but even after so many years, they have not been able 
to provide proper electric supply to the villages. I 
personally know the Minister of Agriculture. He belongs 
to a family of farmers. And today eyes of all farmers are 
on him to see as to what measures he takes for the 
benefit of farmers. This Govemment should establish a 
precedent so that coming generations may say, that 80 
and so CabInet Minister and Minister of State were the 
well-wishers of thd farmers. You should take such 
measures for the welfare of th& farmers, which may 
definitely benefit them. 
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In our area, the farming of jute is done. It requires 
more labour as compared to other crops. The farmers 
are compelled to sell it at the rate of As. 400-500 whereas 
its actual cost price is As. 1000-1200. The farmer cannot 
even manage to recover the cost of cultivation. Two years 
ago, the people of northem Bihar began cultivation of 
sunflower, instead of jute. At that time the rate of 
sunflower was Rs. 1400·1500 per qUintal, but later on it 
came down to As. 600·700 per quintal. Therefore, an 
arrangement should be made whereby Govemment gives 
attention to agriculture, which is backbone of the country 
and farmer should be able to do farming In proper way 
thereby taking the country towards progress. 

SHRI SHYAM BIHARI MISHAA (Bilhaur): Mr. Deputy 
Speaker, Sir, a healthy discussion is going on here about 
the problems of the farmers. The economy of the country 
can be strengthened only when the economic condition 
of the farmers is good. 75 percent of our population stili 
lives in villages. Hardwork of farmers and their families 
have produced foodgrains in abudance in the country. 
They have increased production of vegetables, fruits, 
sugarcane, sugar and Jaggery etc. considerably. Today 
we no longer need imports of wheat from America, we 
are exporting wheat ourselves. But the condition of 
farmers has not changed. There is a saying in Uttar 
Pradesh "Nagar Vasante Devanam, Gaon Vasante 
Bhootanam." This saying is true today also. Houses, 
schools, medicines and hospitals are not available to the 
farmers of the country. Agricultural Inputs are not being 
made available to the farmers. All political parties have 
played pOlitics in the name of farmers. They have not 
done any good for the farmers instead they have done 
urea scam and fodder scam ... (lnterruptions) 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): 
Your Government have increased even price of 
diesel .... (Interruptions) 

SHRI SHYAM BIHAR I MISHRA: Traders are not 
plundering. You are plundering him. Urea scam and fodder 
scam have taken place ... (lnterruptions) The condition of 
the farmers have not changed in villages. Late Prime 
Minister Shri Lal Bahadur Shastri gave the Slogan 'Jai 
Jawan, Jai Kisan'. Now our present Prime Minister 
Shri Atal Bihari Vajpayee has given us a new slogan 'Jai 
Jawan, Jai Kisan, Jai Vigyan'. 

DR. RAGHUVANSH PRASAD SINGH: Dr. Lohia gave 
the slogan "Labourers and farmers should be the owners.· 

SHRI SHYAM BIHARI MISHFtA: In view of the 
farmers problems Shri Atal Bihari Vajpayee has 

implemanted the Credit Card Scheme. A diacuaslon was 
going on since long on the Crop Insurance Scheme. 
Hon'ble Vajpayeeji has started the Crop Insurallee 
Scheme. It has not been started all over the country. It 
has been implemented at some selective places. It will 
be extended further In future. The Prime Minister has 
announced a scheme for construction of roads in villages. 
Just now our colleague was speaking about Uttar 
Pradesh. It is being said that In Uttar Pradesh villages 
having population of one thousand are being linked by 
road and primary schools are being opened In every 
village. Need of the hour Is that the farmer shoull1 Impart 
education to his children but he Is not able to do 10. 
The farmer is not getting remunerative price of his 
produce. He should get remunerative price of his produce. 
Today different crops are grown in different states. In 
different States, crop viz. potato, cotton, sugarcane, wheat, 
oilseeds, soyabean and spices are produced but 
remunerative price is not being paid to the farmer. In our 
area large quantity of potatoes is produced. One of my 
colleagues was saying that price of potato changed the 
govemments in three states when it was selling at Rs. 
30 to 40 per kilogram. Today there is no buyer for potato 
even at Rs. 2 per kilogram. Last year potatoes were 
stored in cold storage but that potato could not fetch 
even the cost of bags and rent of cold storage. 

Just now an hon'ble lady Member was saying that 
they did a lot for the farmers during their rule. The 
restriction imposed on rent charges of cold storage was 
done away with by issuing an ordinance. It resulted In 
the owners of cold storages in Uttar Pradesh charging 
more and exploiting the farmers. 

KUNWAR AKHILESH SINGH: They did it with your 
cooperation. 

SHAI SHYAM BIHARI MISHRA: It was done with 
your cooperation also .... (lnlel1Uptions) 

MR. DEPUTY SPEAKER: Why are you lOOking that 
side? I will control them. It will cause confrontation. 

SHRI SHYAM BIHAR I MISHRA: Today farmer Is on 
the verge of starvation. Vajpayeeji has decided that 
telephones will be provided in every village by 2002. If 
communication facility is available in villages, the farmers 
will be able to have information about his produce from 
time to time and they will be able to get remunerative 
price for his produce. 

Support price of paddy was announced in Uttar 
Pradesh and other parts of the country but Paddy Is not 
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being procured even at the fixed support price. Some 
Members .have made a good demand that the support 
price should be fixed in consultation with the 
representatives of the farmers. i request the Minister of 
Agriculture that the produce of the farmers should be 
definitely procured at the support price. It is very important 
and this too should be noted down. I would like to give 
some suggestions in this regard. 

Arrangements should be made to provide water to 
the farmers for irrigation. Time slot for supply of electricity 
to the farmers should be fixed so that the farmers could 
have the information that electricity will be available from 
this hour to that hour. They should get electricity at least 
for six hours and for ten hours at the maximum. Supply 
of electricity for two hours is not sufficient. 

Mr. Deputy Speaker, Sir, diesel is required by the 
farmers for the pumpsets and tractors. Though price of 
diesel has been increased due to some intemational 
reasons I request the hon'ble Minister of Agriculture to 
provide diesel to the famers for their pumpsets and 
tractors at concessional rates so that they are not affected 
by increase in price of diesel. As Employee State 
Insurance scheme hilS been implemented, similarly 
Agricultural Insurance Scheme should be implemented for 
the farmers and agricultural labourers. The farmers are 
fully dependent on agriculture but· I request that 
employment should be provided to the sons of the farmers 
so that the farmers could have additional income. 
Preference should be given to them in jobs. The farmers 
above sixty years of age should be sanctioned pension. 
Arrangements for drainage should be made in villages. 

MR. DEPUTY SPEAKER: You have taken more than 
ten minutes. 

SHRI SHYAM BIHARI MISHRA: Mr. Deputy Speaker, 
Sir, my time was wasted by creating distrubance, so I 
may be given two minutes more. 

MR. DEPUTY SPEAKER: Ten minutes have been 
allotted to each Member, you cannot be given twelve 
minutes. 

SHRI SHYAM BIHARI MISHRA: Mr. Deputy Speaker, 
Sir, I want to give a suggestion that the farmers are not 
in a position to repay their loans in lumpsum and hence 
they should be allowed to repay the same in two 
instalments. Penalty on interest should be waived so that 
their houses and fields could be saved from being 
auctioned. (Interruptions) I want to make two more points. 

The farmers whose per hectare yield Is more IIhould be 
honoured at state and national level. I hope that the 
hon'ble Minister of Agriculture will accept the 8uggeAOII8 
given by me. I conclude my speech with the words that 
today there is a need to encourage the farmers, to 
formulate the National Agriculture Policy and. to bring 
improvement In it. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker, Sir, you have been kind enough to aUow 
an important discussion of the problems of the farmers 
which are related not only with the Ministry of Agriculture 
but also with the Ministry of Power and the department 
of Irrigation. The Mlnlater of Power and Minister of Water 
Resources are not present In the House. They should 
intervene in this debate. They ahould aak them to come 
to the HoWIe otherwise It will prove to be a futile exercise. 
It would be better to close this discussion. Merely making 
speeches will not help. The Minister of Power and the 
Minister of Water Resources ahould be present here. 

MR. DEPUTY SPEAKER: You please sit down. 

KUNWAR AKHILESH SINGH: The matter raised by 
Shrl Prabhunath Singh is a serious one. 

MR. DEPUTY SPEAKER: Please sit down. Mr. Bhan 
Singh Bhaura. 

SHRI BHAN SINGH BHAURA (Bhatinda): Mr. Deputy 
Speaker, Sir, today many hon'ble Members have 
expresspd their views on the problems of the farmers in 
the House. The list of their problems is so lOng that they 
cannot be discussed in ten minutes. Everybody Is aware 
of the problems of the farmers, India Is a big colJ!llrY 
where 70% of people are engaged in agriculture. II is 
very sad if farmers are compelled to commit auicide. The 
reason behind the suicide of farmers Is that now they do 
not trust any Government, they no longer believe In 
policies, it means that their faith Is shaken. Therefore, 
they are committing suicide. Will the Government pay 
attention to the happenings in the country? Punjab is the 
grain bowl of the country. Punjab provides 70% of wheat 
and 60% of rice to entire India, but what is happening In 
Punjab? What is the state of water, electricity and 
pesticide in Punjab? A mention was made about 
sugarcane here. The mills owe crores of rupees to the 
farmers, but till today they have not made pyament of It. 
The Government has closed the mills in Punjab. The mUI 
at Palda was eoIcI at throw away price, the Chief Minister 
had ahifted the mill, situated at Bucllada to his own area, 
and the Mill at Jagraon Is on_ the verge of closure. The 
same is the case of wheat. The wheat Is rotting In our 
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godowns, but the Govemment is talking of importing it. 
Similarly, the sugar production has gone up in India but 
the Govemment is thinking to import it. The farmer is 
severely hit, when he does not get the price of his crop. 
Take the case of paddy, the farmer goes to the market 
for many days, but nobody pruchases it from him at the 
rate of Rs. 470 per quintal and later on he was compelled 
to sell it at the rate of Rs. 300 to the traders and they 
sold it at the rate of Rs. 470. The same is the case of 
wheat. The farmer goes to the market for 10-20 days, 
but nobody purchase it from him and iater on traders sell 
it at higher rates. What steps the Govemment of Punjab 
is taking in this direction? The Govemment of Punjab is 
the Government of landlords. Ita goal is to eam money. 

The question of irrigation is very important. You might 
have read that five engineers were held on charge of 
corruption. the funds allocated by Wor1d Bank have been 
embezzled by engineers in collusion with the Ministers 
and officers of Punjab Government, but oniy engineers 
have been held, and no action has been taken against 
the other people involved. 

In case of pesticide-the Punjab has incurred a loss 
of Rs. 2000 crore in the crop in one year, because the 
pestiCide was supplied from the factory of son-in-law of 
the Chief Minister, and it proved to be ineffective. The 
farmers of Punjab had to incur a loss of Rs. 2000 crore. 
The Government had announced that it would give 
As. 300 crore to compensate the lose suffered in paddy. 
The Chief Minister said that he would meet Shri Vajpayee 
and he would allocate Rs. 300 crore. But not even a 
penny hs been given to the farmers. 

There are many other problems also. The Minister of 
Agriculture should see that the policy which he is going 
to frame is meant for the farmers and labourers or for 
the landlords. The credit for increase in the production 
goes to the farmers, but the biggest credit g08S to the 
agricultural labourers. The agricultural labourers from Bihar, 
Rajasthan and U.P. migrate to Punjab for work. Nobody 
has ever given thought to them. Nobody has given 
attention to their plight. The Central Government had 
prepared a comprehensive legislation for agriculture 
labourers, and the former Government had assured that 
it would get it passed. But Vajpayee Govemment have 
shelved this comprehensive legislation, and is not paying 
any attention in this regard. 

My colleagues have mentioned many things. One of 
them has mentioned about land reforms. Another Member 
has made a mention about setting up of agro-ba8ed 

industries. This is most important. The crop of farmer 
can be properly utilised by setting up agro-based 
industries. I give you an example. The potato is rotting 
It Is not being sold, but factory of Pepsi Cola manufacture 
potato chips and sens it at the rate of Rs. 15 per 100 
grams. It is sold in trains. Cannot the Government set up 
these type of industries or processing units, the 
Government should do so. If he wants to do the weHare 
of the farmers, the Minister of Agriculture should think In 
this direction, and should pay attention to the things 
mentioned over here. The hon. Minister has said that he 
will announce agricultural policy. But the Agriculture policy 
should be in favour of farmers. The Agriculture policy 
should not be for the benefit of influential multinational 
companies. II should be In the Interest of farmers and 
farmers should get full benefit of it. It can only happen, 
when you are in favour of farmers. The farmers can be 
saved from the expioitation which is going on in the 
'mandis'. The legislations which are against the farmers, 
should be changed. The insurance of crop is mOlt 
eseential. Everybody makes announcement, but till date 
nobody has enacted a legislation in this regard. Many 
small legislations are being enacted. Therefora, I would 
request you to pay propar consideration in this regard 
and views of agricultural experts should also be taken 
into consideration. It is most important that your policy 
should be for the weHare of farmers. With these words, 
I thank you. 

[English) 

MR. DEPUTY SPEAKER: Col. (Retd.) Sona Ram 
Choudhary - Not present. 

Shri Satyavrat Chaturvedi - Not prasent 

Dr. Ramkrishna Kusmaria - Not prelant 

Shrimati Jayashree Banerjee - Not present. 

Now, Shri S. Bangarappa. 

SHRI S. BANGARAPPA (Shimoga): Mr. Speaker, Sir, 
the subject under discussion Is very very important In the 
sanse that it relates to the Plan or the subject matter 
that comea under the core sector or the priority sector of 
the Planning Commission. 

Sir, I want to tell one thing that within a short Ipan 
of time, no hon. Member, to whichever party he may 
belong to, can devote his ideas based upon the facta 
and figures in this august House while speaking. 
Therefore, I am also trying to attempt to touch certain 
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important and salient aspects of the subject, which is 
under very serious discussion. 

Sir, if I just look at the agro climatic conditions that 
are prevailing in our country, it is highly suitable for more 
production depending upon the availability of the water 
resources. You will have to just give the support and 
attention to certain problems relating to support price of 
the agricultural commodities and also make use of the 
available water resources including major, medium and 
rninor irrigation. Let me just go through the Plan periods 
after we attained our Independence. 

21.00 hrs. 

Starting from the first Plan period of 1951-56 to 1996-
97, the Plan allocation for this sector has been maintained 
constantly. These are all facts and figures supplied by 
the Planning Commission only. I am just giving out the 
percentage of agriculture and allied activities In toto. 
Starting from 1951-56, the Plan outlay including the Plan 
expenditure has stood at 14.9 per cent. That is the Plan 
outlay. The expenditure has stood at 14.8 per cent. What 
was the Annual Plan of 1996-977 It was stood at 13.5 
per cent. If we just go through the percentage of Plan 
allocation of 1951-56, it was 14.9 per cent. In 1996-97, 
it was 13.5 per cent. I am just giving, through you, Sir, 
to the Minister of Agriculture only one suggestion. What 
,xactly is your case that you have made out for the 
coming financial year? It is because the Budget is going 
to be presented in the coming month of February. Will 
you kindly just make out your strong case before the 
Planning Commission to cross or go nearer to 20 per 
cent of the Plan allocation? 

Regarding your ability to spend well within the Plan 
oullay which is going to be fixed by the Planning 
Commission, I think you are capable of spending more if 
it is approved by the Planning Commission. I know that 
you are capable. It means your Department is capable. 
Therefore, I am giving you this suggestion. Belore this 
Budget that is going to be presented by the Rnance 
Minister, you please make out your case before the 
Planning Commission and also before the Financa Ministry 
to go nearer to 20 per cent or cross 20 per cent of the 
total allocation. Unless you do this, I do not think you 
are going to achieve your targets 01 alleviating poverty or 
giving more impetus to the rural folk so as to give them 
a decent livelihood and cross the level 01 poverty that 
you want to achieve. It is only a suggestion because I 
do not have much time to go Into the details. 

What exactly are the areas that are to be 
concentrated upon now? The first one Is production. Yes, 
it is depending upon the availability of fertilizers including 
chemical fertilizers. I want to suggest one thing. On the 
production front, you cannot depend only upon the 
chemical fertilizers for getting more production or more 
food output. 

Now, I suggest even the national fertilizers also wHl 
have to be taken into account. You give more priority to 
the other areas of the fertilizers also along with the 
chemical fertilizers. Along with these things, this Plan 
outlay must touch upon animal husbandry, dairy research, 
plantation, agricultural marketing, rural godowns, 
warehousing, food storage Including cold storage for your 
floricuHure or fruit culture and something like that. The 
concept that we have thought of Is not the one which 
Mahatma Gandhi has given to us. Now, we are seeing 
that It is dwindling year by year or Plan by Plan. I should 
say It is going down. Actually, why was the charldla 
thought of by our Father of Nation, Mahatma Gandhi? 
He laid more emphasis on the rural way of thinking of 
getting more income by poor families living In the rural 
areas. But I am yet to understand why actually this 
concept Is given a clean go by. 

Therefore, I suggest you to give more Importance for 
rural economy by giving more Impetus to these areas. 

Then, as far as irrigation Is concemed, I felt one 
thing. There are lakhs of tanks in each of the State. 
Desiltiftg of tanks will go a long way to give more water 
resources for the food output. 

During late Pandit Jawaharlal Nehru's time, the 
Industrial sector got a lot of Importance. During lata 
Shrlmati Indira Gandhi's time, green revolution got a lot 
01 impetus also. II you go through the Plan size and 
Plan outlay, you wHl find that the green revolution was 
also achieved. So, what I suggest Is that It has got to be 
maintained. 

You had made one statement that before tne start 
01 the Winter Session you would be bringing one Bill 
relating to plant protection and protection of fermers' rights, 
Now, the Winter Session is going on. Heve you thought 
01 brinlng that Bill or not? We are yet to know about It. 
So, while replying, please touch upon this aspects also. 

Sir, due to vagaries of nature,ll farmer is unable to 
produca more. The marketing facilities are also not good 
and the nites given for the loodgralns are not maintained. 
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As far as Price Fixation Policy is concemed, you call 
a meeting at the national level wherein the farmers should 
be represented by the representatives along with the 
elected Members of both the Houses. Please also call 
the scientists who are working in research areas so that 
you will be able to make up your mind before you 
present the Budget of your Ministry in this august House. 

Sir, as far as taxing the agricultural sector is 
concemed, it is better that you give up the idea. If you 
start taxing this sector, then it is going to give a lot of 
things on the other side rather than giving impetus to 
this area. 

As far as trade facilities are concemed, some hon. 
Members have already spoken. There are two areas. One 
is cooperative sector and another is banking sector. As 
far as giving credit facilities to this sector is concemed, 
you please strengthen them. 

The last point I would like to touch upon is about 
the Indian Council of Agricultural Research. You please 
give all the strength to the Indian Council of Agricultural 
Research because research is going to help us a lot in 
the future. Crop Insurance sector will have to be covered 
because the farmers are badly hit in this sector. 

As far as subsidies are concemed, please do not 
withdraw any of these subsidies given to this sector. 
Please continue to extend your support as far as subsidies 
are concemed. 

These are the few suggestions which I wanted to 
make. 

Sir, with these few -words, I thank you for giving me 
an opportunity to speak. 

[Translation] 

SHRI PRAKASH MANI TRIPATHI (Deoria): Mr. 
Deputy Speaker, Sir, it has been told that 70 percent 
population of this country consists of farmers, and 75 
percent Members of this House are from rural areas. In 
view of this, I am disappointed to see that Parliament 
and Members of Parliament are not giving as much 
importance to the farmers, as they should get. This is 
our shortcoming. Something Is wrong in our thinking, that 
whenever an officer or any body else get distanced from 
them, he overlooks their problems. Whatever be the 
reason behind it, the result of it is that during the last 10 
years, the agriculture production is not rising, it is falling. 

Many reasons have been attributed to it. I will not 
go in the detail of these reasons. I will stress on two-
three points only. Rrst of all, the farmer community Is 
unorganlsed. This is well reflected in the Ministry of 
Agriculture. Here, everybdoy is talking about policy. The 
policy could be framed, but until it is executed at the 
district level and block level, that policy will remain on 
paper only. Instead of improving those areas, who are 
already doing well in the agriculture sector, attention 
should be given to the areas which are backward In 
agriculture. If agriculture wiD make progress in those areas, 
then India will prosper at very fast pace. Therefore, I 
would like to congratulate the Govemment for what was 
said about agriculture, small and cottage industries In 
President's address. The Sugar mills were being discussed 
here. There is a direct war between industrialists and 
farmers. The only difference is that the farmer sells the 
sugar mills according to the fixed price and guidelines of 
the Govemment and Sugar mills also work on the 
directions Issued by the Govemment. And If in private 
sector, the Sugar Mill of Sardar Nagar owe Rs. 27 crore 
to the farmers, the Sugar mill of Gauri Bazar Is closed 
for last five years, and B.I.F.R. says that the paymant to 
the farmer will begin from year 2002, and will be 
completed In next six years, and if the mill of Kathkulan 
and Padrauna owe As. 20 crore to farmers and B.I.F.R. 
says It will be done in six years, then I think the 
Govemment Is helpless, and It neither wants to do 
anything, nor Is dOing It, I am expressing my resentment 
because one crore farmers are affected by It. The Sugar 
Mills from Mandaura to Gauri Bazar owe Rs. 100 crore 
to farmers. 

There should not be any problem to Union 
Govemment for announcing a package of hundred crores 
for the benefit of farmers. It can realize this amount from 
the big industrialists In six or sixteen years.We have 
struggled at various placas. We have conveyed our 
problem to the Chief Minister and also to the Prime 
Minister. Actually, the fight is betwen the farmer and the 
industrialist and the Government is shirking its 
responsibility. A package of Rs. 100 crores is required to 
be announced for the welfare of the farmers and an 
amount of Rs. 200 crores should be spend on the 
modemisation and expansion of agriculture sector. This 
will help the farmer to prosper. Many new technlquea 
have been developed in agriculture sector. We are talking 
about electricity. Sugar mills set-up with big boiler can 
help in electrification of 100 villages and U.P. State 
Electricity Board will not be required to supply electricity 
to those villages for 6 months. I again want to submit to 
the hon'bla Minister that we have gone from pillar to 
post to get the payment of arrears due to the sugarcane 
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growers of eastern part of the state. Such complaints 
have been raised in the House time and again. 
Government is not short of Rs. one hundred crores. All 
the farmers, right from Mandaura to Dearia should be 
made direct payments and a package should be 
announced for them. Mills of Betalpur, Dearia, Gauri 
Bazar, Kanthkuian and Mandaura should be expanded. 
Government should not shirk its responsibilHy. This matter 
concerns the farmers and not the businessmen as atleast 
10 Parliamentary Constituencies are being affected by It, 
I would request the hon'ble Minister that while taking 
this matter seriously a package should be announced so 
that farmers could be given payments directly. The 
decision given by the B.I.F.R. Is In favour of the I.D.B.I., 
I.C.I.C.1. and Govemment of Uttar Pradesh and Union 
Govemment. Farmer comes last In the list. Why is it so? 
It will be construed as anti-farmer. It has been stated 
time and again that why the U.P. farmers are not being 
paid their dues when your Govemment is in power both 
in the Centre and in the State. Farmers have sold their 
produce. If you sell your goods worth Rs. 500 to a person 
and if the amount is not paid to you by him, you call 
him accused. Here, mill owners have to pay As. 22 cro,.. 
as arrears to farmers but they are not making payments 
to them. I request you to take urgent steps In this regard. 

KUNWAR AKHILESH SINGH: Hon'ble Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me an 
opportunity to take part in the discussion conceming 
farmers. 

52 years have passed since we achieved 
independence. During these 52 years, farmers with their 
hard work and dedication and honesty not only made 
this country self-reliant in the field of foodgrains production 
but we have also started exporting foodgralns. However, 
they did not get any reward for productlng food grains 
on such a large scale. Rather the farmer has been 
penalised for it. Even after 52 years of independence, he 
is still not able to provide education to his children and 
to arrange medical help to his sick mother and children. 
He is not getting remunerative rice of his produr.e. I am 
not hesitant to say that the farmers of our country have 
never been rewarded for their priceless contribution in 
the upliftment of this country in the post independence 
era. Today, the biggest problem before the farmer Is 
related to fixation of cost of production. I have no 
hesitation to say that reasonable prices are not being 
given to farmers for their produce. When we talk about 
the support price, we tend to forget the basis thereof. 

Union Government has been fixing the support price 
for wheat and paddy from time to time. If the Government 
fix the cost of pr6duction of farmer's produce on the 

basis of the flguras collected from Ita own agr!clAlral 
farms, I think the support price fixed by the Government 
wlH certainly increase by 50-75%. Today, the fanners have 
not only become economically weak but their social 
condition has also deteriorated, 

An eminent agricultural expert Shrl 'Ghagh' has said 
about agriculture that 'Uttam Kheti, Madhyam Ban, 
Nlshldh Chakrl, Bhlkh Nidan", 'Bhiksha' which was 
considered as a very Inferior work earlier Is now 
considered as a best work to do. Somehow or the other 
we all are engaged in this task today. All Including 
bureaucrats, traders or service class people are intarested 
In politics. The job work which was at nI.:mber three has 
come at number two and has become our top priority. 
Agriculture which was considered as a best occupation 
eartier has been degraded now. How did it happen? All 
of us should think about It with full slncertty. Farmer'S 
social status has deteriorated to such an extent that a 
farmer owning 100 acree of land cannot marry his son to 
a girt of a decent family. These days agriculture Is not 
considered as statue symbol for a trader or bureaucrat to 
marry off his daughter. There was a time before 
Independence when ..,tcuIture was considered as a prime 
criteria to tie the nupltal knots between two famillee. 
Farmer's social as well as economic condition have 
deteriorated. He is not getting adequate price of their 
produce and even, his produce Is not being purcha8ed 
on support price due to which he Is facing lot of problems 
which compel him to commit suicide. 

Government has fixed minimum support price of 
paddy at Rs. 4901- per quintal. I am not aware of the 
situation in other parts of the country, but If you collect 
the figures of Gorakhpur, Maharajganj, Deoria, Basti, 
Siddharth Nagar districts of eastern Uttar Pradesh, you 
will come to know that the traders and middlemen are 
buying paddy from the farmers at Rs. 400-420 per quintal. 
On every quintal of paddy. As. 70 are being pocketed by 
the traders and middlemen. If in a village, peddy is BOwed 
on 500 areas of land and 10 quintal of peddy is produced 
from one acre of land, then the total production of paddy 
in that village is about 5000 quintals. Out of this If the 
farmer sells 3000 quintals of paddy in the market and, 
thus, Rs. 2 lakh 10 thousand are being pocketed by the 
traders and middlemen just from one village. It is 
exploitation of the villages and farmers. 

Sir, a lot has been said about development. Farmer 
is being looted in the matter of support price but no 
development is done by Central or State Government in 
the village. This loot should be stopped. During the last 
session, the hon'ble Minister of Rnance had stated that 
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5000 mt. toMes of paddy haa been procured on support 
price. I would like to know the figURIII regarding the 
quantum of paddy procured In Uttar Pradesh by the 
Government agencies till date on support price, • the 
House would like to know the same. When farmere 
approach the Govemment agencies with their paddy, they 
say that paddy is not of standard quality. But when the 
same rice is purchased from the mills and is supplied to 
us under the PDS scheme, then it becomes standard 
rice. I want to tell you that the sugarcane farmers of 
eastern Uttar Pradesh are facing many hardships. I want 
to cite an 1Ixample in this regard. The State Govemment 
of Uttar Pradesh has fixed the price of sugarcane at Rs. 
85 per quintal but in Haryana, the State Govemment has 
fixed, its prices as Rs. 110 per quintal. However, there 
is no difference between the quality of sugarcane grown 
in both the States. One can test the quality of sugarcane 
of Saharanpur and Ambala. The quality is the same. 
Both the districts are adjacent to each other, why such 
an anomaly is there that the sugarcane grower of 
Saharanpur in Uttar Pradash gets Rs. 85 for his produce 
but the farmer of Haryana is getting Rs. 110 for the 
same quality of sugarcane. Central Govemment should 
take initiative to remove this anomaly. I want to submit 
that 11 sugar mills have been closed In Uttar Pradesh. 
Not only the mills which '.:ome under the State 
Govemment that have been closed, but the mills which 
come under the Central Government have also been 
closed. I want to cite an example of Farenda (Anand 
Nagar) Sugar mill of Maharajganj. This mill was 
established in 1932 by the Jaipuria Foundation. The sugar 
mill was making profit until the Govemment took over it. 
It was eaming profit even after the take over by the 
Govemment. Sir, I am speaking on the subject, I should 
be allowed to speak. 

MR. DEPUTY SPEAKER: You are the second 
Member of Your party who is speaking on this subject. 
You have already spoken for eight minutes. Please wind 
up in two minutes. 

KUr.lWAR AKHILESH SINGH: I am concluding my 
speech in five minutes. 

MR. DEPUTY SPEAKER: You please conclude your 
speech in two minutes, otherwise it will not go on record. 

KUNWAR AKHILESH SINGH: Sir, that mill was 
acquired In 1990. TIll 1992-93 it was making profit but In 
1994 this mill was closed down. This sugar mill owns a 
farm measuring 713 acres. But. the Central Govemment 
is not making efforts to run this mill. Recently, the 
Govemment of Uttar Pradesh has sold four sugar mills 

to the Miniller connected with Mafia on depositing a 
security of As. one crorea only for each mill. Today, tMy 
are selling acrabs of these mills and In this way they are 
squandering the Government and public funds. 

I want to submit that the farmer is facing the problem 
01 water for Irrigation. The water table Is going down day 
by day. The need of the hour is that we should adopt 
acIentIfIc methods to collect the rein and 'Iood water to 
,.... the ground water level. Today, not only In eastem 
Uttar Pradeah but In West Bengal allO, the water table 
18 going down. We should take new Initiative to Improve 
the ground water level. From eastem Uttar Pradesh to 
West Bengal and Bihar, 'armer 18 distressed due to flood 
and water logging problem. Lalchs 0' acres 0' land Is 
being destroyed by floods and water logging. Govemment 
should take meaningful steps to use this land. Through 
you, I demand that 'armers should be associated at the 
time of fixing the support price 0' their produce 10 that 
they could get appropriate price 'or their crop. I want to 
submit that water 'or Irrigation should be guaranted to 
'armers and they should be ensured reasonable support 
price 'or their produce. 

In Eastem Uttar Pradesh and Bihar, Govemment 
should take Initiative to use new technology in fishery 
sector. Government should provide incentives to the 
people belonging to fisherman community. 

Sir, regarding Employment Assurance scheme, I 
would like to mention that the 'unds provided 'or the 
development of the scheme are being misused. Thla 
misutiUzatlon of funds should be checked ... (Interruptlo".) 
Implementation 0' Crop Insurance Scheme should be 
made compulsory in order to ensure that 'armer gets 
appropriate price of his crop. Agriculture should be given 
the status 0' an Indstry. 

{English} 

SHRI ANADI SAHU (Berhampur): Mr. Deputy 
Speaker, Sir, the plight of the 'armers has been agitating 
the minds of the representatives of the people. and It Ia 
quite evident today. Vagaries of nature, successive and 
repeated 'allure of crops, distresa sale of agricultural 
produce and mounting debts hed compelled or driven 
the small end marginal farmers to commit suicide. That 
is because of the lackadaisical approach to the agriculture 
sector by successive Govemments, right from the days 
of Independence. Perhaps. the successive Govemments 
sre following the dictum "Vanijya basate Lakshml, 
Tadsrthayam Krlahi Karmene." They did not give much 
importance to agriculture and, perhaps. they gave more 
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importance to commerce and industry. That is why, we 
have had all these difficulties over the years. In order to 
rectily this defect, the National Democratic Alliance, in its 
agenda lor governance, has clearly indicated that they 
would earmark 60 per cent 01 the Plan lunds for public 
investment in agricultural, rural development, irrigation etc. 

Hon. Member, Shri Bangarappa, is not here. He has 
raised this point. It would be quite interesting for .you to 
know that 60 per cent 01 the Plan outlay would be 
earmarked for agriculture. Last year, 58 per cent had 
been allocated in the Budget for dillerent agricultural 
works. 

Due to time constraint, I would like to confine myself 
to Orissa. We have had two successive cyclones. What 
is the plight 01 the farmers there, before and alter the 
cyclone? I would only stress upon that. We have had 
distress sales earlier in potato, cabbage, tomatoes etc. 
Last year, the Government 01 India had allocated funds 
lor setting up small cold storages and godowns and funds 
had been given to the State Govemment, but till now no 
action has been taken. Last year, the Government of 
India had allocated As. 150 crore out of As. 450 crore, 
over a period of three years, for sinking shallow tube 
wells and for giving credit to the primary agriculture 
cooperative, But I am sorry to say, maybe, I am treading 
upon the toes 01 the State Govemment and my friends 
there would take it amisti, that nothing has been done. 
Now, after the cyclone, it may be seen that the bovine 
species have almost wiped out of the Eastem sector. Till 
now. no steps have been taken to provide livestock to 
the farmers in the Eastern sector as a result of which it 
will be very difficult for them to revive the agricultural 
sector. Take the case of the betel vine where drip 
irrigation is most important. 

No lift irrigation has started yet because more than 
70 per cent of the lift irrigation points have not been 
energised. Whatever we may say, it would create 
problems for the farmers in Orissa. Added to it, there is 
shrinkage of arable land because of rapid urt>anisation 
and industrialisation. 

Sir, I would just give one example where the TATAs 
were given 7,000 acres of best agricultural land in my 
constituency for setting up of a steel plant. Out of that 
7,000 acres, 4,000 acres have already been taken over 
by the TATAs and the TATA project is a still born project. 
No work has been done. My submission here now is 
that the Central Government may give a directive to the 
State Government to retrive the land and the land which 
had been given for setting up of a steel plant should not 

be allowed to be uaed for any other purposes. The 
Government may resurne the land and set up a 
cooperative In the farming sector so that all those people 
who have lost their land could be asked to go in for 
agricultural produce again in that area. The distressed 
conditions are such that people require more land for 
producing more food. 

Sir, the minor irrigation projects have been a failure. 
It is only because there is no work along the tail-end 
gets no supply of water to the land and whatever money 
is being given that is going down the drain. Water cess 
Is being taken but sullicient water is not being provided 
as a result of which the farmers are facing a lot of 
difficulty. We may say many things. We may say that we 
have set up minor Irrigation projects; we may say tnat 
sufficient ayacuts have been provided but auacuts do not 
get water and that is most important. 

Sir, my friends have said about seed procureme"t, 
prices, distress sale and all those things. I would not like 
to dilate on that. The most important aspect of my telling 
these things is that Government of India has been thinking 
of many dillerent plans. Since agriculture is a State 
subject I do not know how the Government of India can 
impose itself on the States to take up a particular work 
by the States. in my case in Orissa, the Government 
divert the funds. 

Sir, I gave the example of the TATAs. As. sixty 
three crores were given last year for 21 ITDA districts 
there are tribal blocks. Out of that As. sixty three crore 
the Government of Orissa has sent only As. 21 crore to 
the ?1 districts till date before the cyclones. I came to 
know that the rest amount has not yet been sent to 
different districts for taking up different work for the tribals. 
This is just one instance. There are many other instances 
where funds provided by the Central Government are not 
being properly utilised for amelioration of the conditions 
of the farmers. 

So, my request now is that the Government of India 
may think of giving more funds for Irrigation facilities in 
the post-cyclone conditions to Orissa and may supply 
different types of saplings for the Cash crop like coconuts 
from Koehl. The Govemment of India could send sufficient 
number of saplings and sufficient number of coconut 
plants to Orissa so that something could be done. High 
breed variety plants and seeds should also be given. 

Sir, earlier also I have made a request that the 
Government of india may give Aabi crop seeds free of 
cost to the farmers of Orissa. The Orissa Government is 
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charging 50 per cent of the money from the farmers for 
providing Rabi crop seeds. What is the necessity for it? 
Why is this niggardly attitude of the State Govemment? 
In this particular aspect I would like to appeal to the 
han. Agriculture Minister to give sufficient seeds free of 
cost to those people who have been ravaged by the 
cyclone. Since the bell has already rung. I conclude my 
speech here. 

MR. DEPUTY SPEAKER: All those people whose 
names were called but were absent. they would now be 
getting their chances at the end. 

[Translation] 

SHRI J.S. BRAR (Faridkot): Hon'ble Mr. Deputy. 
Speaker. Sir. I thank you for having given me the 
opportunity to speak. I would like to state that the 
problems faced by farmers are not restricted to your 
constituencies. rather the farmers from Jammu to Kanya-
Kumari and from Amritsar to Pondicherry are facing similar 
problems. The second important point is that the 
attendance in the House is vary thin. both from the ruling 
side as well as the oppositiun. I feel concemed that the 
Govemment and the third pillar of democracy have Ignored 
this matter. I would like to submit with regret and a 
heavy heart that there Is paucity of time and hence I can 
bring only a few points to the notice of Hon'ble Minister 
of Agriculture and Shri Kumaramangalam. Instead of 
quoting figures. if a few good points are made which 
may touch the right chord. it is possible that it may be 
beneficial for all concemed. 

First of all. I would like to comment upon the World 
Bank Report wherein it has been stated that since 
independence. the country has shown unanimity on this 
issue that the hardworking farmers of this country who 
provide footigrains for 100 crore people. have been to it 
that there is no starvation deeth in the country. This is 
a matter of great pride. I am reminded of a poem by an 
Urdu Poet: 

Unki tubat mein nahin ek bhi diya. 

jinke khoon se jalte the chirage watan. 
Ab timtima rahe hain unke maqbare par. 
jo bechare becha karte the shaheedon ke qafan. 

The present Govemment has bowed to the pressure 
of the multinational companies. The patenting of Basrnati 
rice. turmeric as well as other things is going on which 
will be a big blow to the farmers. I am proud of the fact 
that even though the farmers of Punjab own ona and a 

half percent of the land. their contribution towards National 
pool exceeds 70%. 

[English] 

... 1.5 percent of the area but we are contributing 
more than 65 percent of the foodgrains In this country. 

[Translation] 

However. today the fanners of Punjab are committing 
suicide. So far 500 farmers have committed su:clde. We 
were proud of Punjab. the land of flv", rlvera-Ravl. 
Chenab. Jhelum. Sindh and Satluj. These rivers have 
helped us in getting more yield from the fertile land of 
Punjab. About five rivers of Punjab a poet has said that 
in the modem times the names of the rivers of Punjab 
have been substituted as violence. fear. helplessn .... 
injustice and grief which provide 65% foodgrowth. I want 
to ask a question from the hon'ble Minister of Agriculture 
asto why he has imposed restrictions on farmers of 
Punjab with regard to purchase of land In Rajaathan. 
Himachal Pradesh and Jammu and Kashmir. I want to 
say that. 

[English] 

It is written in our Constitution that any person can 
have property anywhere in the country. 

[Translation] 

But Constitution is being violated and the fanner of 
Punjab is not being given the right to purchaee land 
anywhere which is a dengerous trend: Special status has 
been accorded to Jammu and Kashmir. but restrictions 
have al80 been Imposed with regard to Rajasthan and 
Himachal Pradesh which are our neighbouring states. 

Shri Kumaramangalam should pay attention to the 
points I am going to make. The state which enjoyed firat 
position in terms of per capita income 01 fanners has 
slipped to fourth position. Your Government and the Prime 
Minister have talked about taking hard declliona. You 
are a dynamic Minister of Power. I would like to teU you 
that the Punjab State Electricity Board suffered a foes of 
Rs. 2000 crores because the Chief Mln~ter of Akail Dal 
and the BJP Govemment has made an announcement 
regarding providing electricity and water frae of cost. 

[English] 

It Is a political gimmick. 
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(Trans/ation] 

This is a good slogan. Giving such slogans can fetch 
me more votes but you will have to admit the fact that 
Punjab was at top with regard to plant load factor, whether 
it was Thermal Power or Hydel Power but today the 
State Electricity Board is suffering heavy losses. You 
please atleast tell our Chief Minister that. 

{Eng/ish] 

We want more power. We do not want free power. 

(Trans/ation] 

Today It Is the demand of the farmers of Punjab that 
it would be better to charge them for electricity Instead 
of supplying them eleotricity free of cost for two hours 
daily. They should get electricity dally. If you want to 
safeguard the interests of the farmers you will have to 
change your decision. It is essential and you know It. 
You may say something else, but you understand It. I 
will wind up my speech by adding two Important points. 

Initially when the question of land reform come up 
we were also in favour of land reforms In the country 
an~ it should be implemented and surplus land should 
be, distributed. But from the experience of Punjab which 
is the top most state from the production point of view 
today even ten acre of land holding is not feasible. The 
farmers have taken loan from the banks to purchase 
tractors. 

{Eng/ish] 

Ninety percent of the land of Punjab has been 
mortgaged. 

(Trans/alion] 

If any N.R.I. wants to purchase 105 lakh acre land 
in Punjab there is no restriction in this regard but there 
is restriction on the farmers of Punjab with regard to 
purchasing land anywhere out of Punjab. I would like to 
tell you that there Is a great need to review the question 
of land ceiling and so long as land celHng Is not made 
feasible it would not be in the interes! of the farmers. 

{Eng/ish] 

If we compare our per capita production with Japan 
and other countries. 

(Translation] 

You will find that our f* capita production Ia far 
below, In fact we are at the bottom ·and there 18 no 
scope for Increasing our per hectant agricultural yield. 
Nltlshji under your leadership the farmers have marched 
forward and that way we are your admirers. Though you 
are sitting in treasury benches but you do not represent 
communalism and you are a great leader of the farmers 
as well. I would like to requeat you to do something 
about land ceiling. I have talked to you about the crop 
insurance scheme. I do not want to create any controversy 
over that issue. I have two more points to make. 

My first point Is that the Inter-state water dlapute 
between States Is lingering since long. Kaverl water 
dispute in south and Satluj-Yamuna link canal dispute In 
our State are the instances. We are farmers. We would 
like to give water to Rajasthan and Haryana to Increase 
production. But we cannot do 80 as we have no surplus 
water to give. 

[English] 

We have no surplus water to share. Eighty percent 
of our water Is going to Rajasthan anal Haryana. We 
have no further water to share. 

(TransllJtion] 

You please settle the cases of inter-state dispute. I 
have gone through the statement Issued by the 
Govemment of Punjab In which It hu been stated that 
5400 employees are engaged on Satluj-Yamu .. link cm1aI 
and they are getting salaries but work on the project " 
at stendstlit The Govemment 18 unable to make any 
progress In this regard. Hon'ble Deputy Speaker, Sir, I 
would like to bring one more Important point to your 
notice. But hon'ble Minister Is busy In conversation, both 
are not listening to me. 

{English] 

We have struggled together and we have fought 
together on many Iasues. This Is a very important lasue. 

[Translation] 

I want to bring this lsaue to' your notice that .. per 
Information availible to me. 
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[English] 
"\ 

550 million people of this country are on ration carel. 

[Translation] 

The issue of Ration card is related to farming 
because the subsidy being given to P.D.S. should react1 
the poor. Ration cards should be issued to the persons 
living below poverty line. Ration cards should not be 
issued to the well to do people. Therefore, I would like 
to state that at present Ration cards have been Issued 
to 55 crore people instead Ration Cards should be issued 
only to these people who are living below poverty line so 
that the farmers could not remunerative price for their 
produce and they are not compelled to" commit suicide 
infrustratlon ... (lntelTlJptions) At this moment only those 
hon'ble Members are present in the House who are 
concerned about the farmers. I am thankful to you for 
listening to our views attentively and for allowing to 
continue this discussion upto 10 PM so that every member 
could get an opportunity to speak on the problems of the 
farmers. I am reminded of a couplet by the great poet of 
East Alama Iqbal about farmers ·Jab Lahu ki Zaroorat 
Padi, to garden sabse pahle hamari kati, Ab ye kahte 
hain ahle watan ye chaman hamara hai tumhara nahin, 
baat guion tak hoti to sah lete hum, Ab to Kanton per 
bhi haque hamara nahin. 

SHRI ASHOK PRADHAN (Khurja): Mr. Deputy 
Speaker, Sir, thank you very much for giving me an 
opportunity to speak. I appreCiate Shri Ram Nagina 
Mishraji for choosing this topic for discussion to deb~te 
the serious problems of the farmers. Just now a mention 
was made here that fifty years have paaaed sinee our 
country attained Independence and during th.- fifty years. 
What the Government which remained In power all these 
years have done for the farmers Is before us. All members 
are speaking ... (lntelTlJptions) We era doing it. We are 
taking action in this direction, is it not visible to you? 
See what action our Govemment is taking. Mr. Deputy 
Speaker, Sir, I wuuld like to point out as to what has 
been "done to the farmers during these fifty years. What 
sort of policies have been framed for farmers and to 
what extent their condition has deteriorated. Entire ~untry 
is aware of this. Today farmers are in great dHficulty. 
Today there are lot of problems before th~ farme.~. We 
have been unable to improve the economIC condition of 
the farmers we have not been able to educate the 
farmers we have not been able to provide drinking water 
to Ihe farmers, we have nol been able to ~~ farmers, 
we have nol been able to provide eleclnclty to the 

ide the basic farmers, we have not been able to prov m 
amenities of life. 

Mr. Deputy Speaker, Sir, there Is no respect for the 
farmer. His condition is such that If he takes a loan of 
Rs. 5000 and faUs to repay the loan, his cattle are taken 
away. His house Is attached. We are also aware of the 
treatment meted out to the farmera by the S.D.M's 
Tehslldar's and Ameen's. Even after fifty years of 
independence this is the condition of the farmers. 

Mr. Deputy Speaker, Sir, Just now Shrl Srar w .. 
saying that depleted strength of the members in the 
House and empty Press Gallery reflecta that there are 
very few people who are concerned about the farmers. 
Had there been a discussion on any scam, the Press 
Gallery would have been full to the capacity. 

MR. DEPUTY SPEAKER: Shrl PradhanJl, please 
speak on the issues otherwise it wiN be a wastage of 
time. 

SHRI ASHOK PRADHAN: Mr. Deputy Speaker, Sir, 
today the situation is, that farmers are not getting 
electricity supply. I hall from Uttar Pradesh and my 
parliamentary constituency is near the capital of the 
country, but the condition of farmers Is very pathetic over 
there. The area does not get proper electricity supply. It 
get electricity supply for just one hour in the day. Even 
in the month 01 December, If the electric lupply fa I8IIonId 
at 2 a.m. In the morning, the farmer hu to get up at 
that time to water his cropa. The farmers are not getting 
electricity, water and education facilities. The fink road 
.get blocked In rslny se .. on, and farmer fa unable to 
take his III children to the city for treatment. The farmers 
have 10 lake loan. Whal Is his slale? He Is often sHeeted 
by natural calamities, sometimes by hailstorms, sometime 
by droughts, sometime by flood, and sometime by water 
logging. 

Mr. Deputy Speaker, Sir, hon'ble Mr. 
Kumaramangalam Is preHnt here. N.T.P.C. hu Ht up a 
MAPP plant in my area. Thousands of IICI'88 01 land fa 
water logged over there, due to which farmers are 
distressed. Water logging is happening every year. The 
power generation plant hu been set up on the land 
which wu acquired, but fie1d8 and hou888 of the farmers 
are not getting electricity luppty. The power generated In 
that plant fa being given to other pIacea. 

I had drawn the attention of the Minister 01 Power 
towards this feel I would like to say, it appeara that the 
Government which has come to power will do 8OII'IIIIhIng 
to Improve the lot 01 farme... The provialons are bektg 
made for the benefit of the farmers. The country fa 
entering the 21st century. In the next oentruy the ~ 
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Govemment will give such message so that the farmer 
could make progress and work for the progress of the 
country. On this occasion, I would like to say, something 
about sugarcane. It is true that in Uttar Pradesh, the 
B.J.P. has recently come to power, but if you see previous 
records, you will find that the closure of sugar mills and 
the loss of Rs. 1200 crore incurred, by Sugar Corporation 
has not happened during our tenure. 

KUNWAR AKHILESH SINGH: You can ask for 
records and check it. ... (Interruptions) 

SHRI ASHOK PRADHAN: Now, the Sugar mills do 
not owe as m'lch money to the farmer, as they owed 
earlier, but still they owe billions of rupees to the farmers. 
There are no won opinious about it. But there are some 
arrears which are outstanding for last many years. Our 
Govemment has made some payments ... (Interruptlons) 
It is not appropriate the way sugar mills are being shut 
down. In Jahangirpur of my parliamentary constituency, 
the sugar mill was set up in 1990, with the investment 
of crores of rupees. That mill is not in operation. Due to 
this reason, crores of rupees have been wasted. Had 
that mill become operational, it would have been very 
beneficial for the farmers. I hail from the district 
headquarter of Bulandsahar. The milk production over 
there is highest. You may see that area is not having 
any policy. I would like to say that a policy should be 
formulated for agriculture and cattle, so that the farmer 
may get an opportunity to make progress. Not taking 
much time, I would like to say only that the farmer is not 
having manure. He does not get manure, even if he is 
having money. He is in a troubled state because of non-
availability of the good seed. What should I say about 
the farmer? How can farmer get good harvest, until he 
gets good seeds? 

MR. DEPUTY SPEAKER: You should give 
suggestions. ' 

SHRI ASHOK PRADHAN: I am giving suggestions 
only. My suggestion is that farmer's meeting centres 
should be opened in villages where students of agriculture 
universities should come for six months. They should 
examine the suitability of water and soil. Besides this 
they should also guide the farmers that which crop 
vegetable and flower could give them maximum benefit. 
The system should provide knowledge to the farmers, so 
that they may be able to decide the quantity of chemical 
fertilizer required for a particular crop. Similarly, rural 
technology should be modernised. The research should 
be conducted keeping in view the economic, social 
cultural, psychological and geographical state of the 
farmer, so that it may benefit the farmers. There are 
many '1mallfarmers In our country. The modem technique, 
and equipments, like small tractors should be developed 
for them, I went abroad, there I observed that farmer 
who Is having ten bigha of land Is owning a small tractor. 
Similarly, we should also provide good techl'!Ology and 
equipments to our farmers because small farmer cannot 

purchase big tractor. Even if he buys It, he Is unable to 
recovet the cost ... (lnterruptions) I would like to give one 
more suggestion that when a farmer takee loan for buying 
tractor for agriculture, and he pays interest equivalent to 
the amount of tractor his loan should be waived 
off ... (lnterruptlons) II hon'ble Minister Is saying it, then it 
Is all right. The modem equipment should be made 
available to them. I would like to repeat that speciaJ 
attention should be paid to the problems of the farmers 
and the matter related to the Interest charged on the 
loans taken by farmers Is very serious. You should give 
attention in this regard. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, the senior Member, Shrl Ram Naglna Mishra 
has done very commendable task by Initiating the debate 
on the problema of the farmers. There Is no end to the 
agony of the farmer and today, we are clecaulng their 
problems. 

20.00 hr. 

I would like to, bagin with slogan of Dr. Lohla-, 
'Dr. Lohia Ka Arman, Malik, ho majdoor-klsan' and 

'jo iamean par pore boye 
Vahi Zameen ka malik hove 
ann dan ka ghaln.-barn. 
Arre Bar ke ander ho 
Har karkhanla mail kI klmat 
Lagat Se der guniya hoy'. 

I have been chanting this slogan of Dr. Lohla since 
my childhood. The weilare of farmer could be only done 
with implementation of this slogan ... (lnterruptlon$) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
You have have missed one line- 'Bin lagan ki kheti-
barrl, Us per lage na maalguzarl'. 

DR. RAGHUVANSH PRASAD SINGH: Approximately, 
75 crore population of this country Is engaged In 
agriculture. The agriculture contributes about 30-31% to 
the G.D.P. The Minister of Agriculture time and again 
announce that they will formulate national agriculture 
policy. For the last six years, we have been hearing 
statements only, but what about the agriculture policy. 
We expect from the Govemment that agriculture policy 
should be immediately announced and discussion on this 
should be held in Parliament and farmer should get some 
benefit of it. I would also like to say that In this country, 
problems of farmers could not be solved without according 
top propierity to the agriculture. Ten minutes are not 
enough to narrate the agony of the farmers. The 
Government was not serious towards the problems of 
the farmers. Two-three Ministers have entered the House, 
Nhen I raised this Issue again and again but two-three 
more Ministers have yet to come. The Minister of 
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Petroleum has raised the price of diesel. But it appears 
that he is again going to raise the price of diesel. It 
shows their affection towards the farmers. If he again 
hiked the price of diesel, he will be taught a 
lesson ... (InterrtJptions) 

The question of water logging was raised. Due to 
water logging the crops of farmers were destroyed. The 
farmers are paying land revenue though no crop is being 
grown there. Not only that saline matter emerges on the 
surface and cause salinity due to which soil gets affected. 
The scientists are looking into it. The wasteland 
Development Scheme is already there but the scheme of 
Bihar is pending for a year. I was telling Shri Nitishji that 
the proposal with regard to the Wasteland Development 
Scheme has been received from there, which should be 
cleared. The problem of water logging is not being solved 
due to which farmers are facing difficulty. The proposal 
pertaining to that state is pending. I would like to know 
about that in writing. I will raise this question as to what 
happened to that proposal. Why the proposal regarding 
Wasteland Development Scheme relating to Bihar and 
Uttar Pradesh is not being cleared. Nine lakh hectares of 
land of Ullar Pradesh an.:! lakhs of acres of land in 
Mokama Tall area falling in the constituency of Hon'ble 
Minister of Agriculture is affected due to water logging. 
His Department is responsible for solving the problem of 
water logging. The Department of Irrigation can also solve 
this problem. Why this problem is being neglected? The 
water logging problem can be solved under the Special 
Agriculture Programme also. I will tell where that proposal 
is pending and how much mess is being created? In 
Bihar, there is shortage of fertilizer ... (lnterrtJptions) I would 
like to mention in brief. When farmers require fertilizer 
they do not get it as there is shortage of fertilizer. At 
present, there is shortage of hybrid seeds of wheat. I 
don't know whether the Minister of Agriculture is aware 
of this shortage or not but farmers are facing great 
difficulty there. The farmers are not gelling hybrid seeds 
of wheat. Wherever there is the need of urea, he would 
get It in black market or he would not get It at all or 
would get spurious fertilizer. This is the plight of farmers 
and I would like to draw the allention of Govemment 
towards this. As regards fertilizer, seeds and small 
irrigation projects Shri Prabhunath Singhji was saying that 
tubewalls installed by Govemment ara not working. The 
Worid Bank was funding that project but the project was 
closed. The scheme of State Govemment is pending with 
the Union Govemment. The Union Govemment used to 
provide assistance for pumping sets and private boring 
scheme which has also been stopped. Why that 
assistance has been stopped? At present what percentage 
of land is being irrigated? Therefore, the Govemment 
should assist the State Govemment to install tubewells 
and the subsidy which was used to be provided for setting 
up of private tubewells and pumping sets should be 
restored. Therefore, the problems of farmers are never 

ending. The farmers are bearing the brunt of floods, 
drought, natural calamities, W.T.O., multinationals and 
traders. Therefore, the farmer alone cannot do anything 
because he Is being attacked from all sides. 

The Minister of Power Is present here. In Bihar AEC 
has sanctioned rural electrification prcject worth AI. 40 
crore. I would like to mention specifically as to why the 
execution of thil project is withheld when It was already 
sanctioned? If that scheme is viable then why it is not 
being executed. AEC had already sanctioned Ihat project 
about a year ago but even then the work of that project 
has not been started on one pretext or the other. The 
farmers are making hue and cry and are demanding 
electricity. 

[English) 

THE MINISTEA OF POWEA (SHAI P.A. 
KUMAAAMANGAlAM): Sir, situation limply is that I would 
love to see that every village In Bihar is electrified and 
AEC is the most willing to cooperate. But It is the only 
State in India where we have coined a new term called 
'de-electrification of villages', that is the villages which 
are given electricity again land up without electricity after 
some time. We have found that almost 12,000 villages . 
have come into this classHlcation. So, I have ordered a 
CBI inquiry to check it up. 

[Translation) 

SHAI PAABHUNATH SINGH (Bihar): Again, another 
Minister will be jailed, there is no escape ... (lnterrtJptions) 

DA. AAGHUVANSH PAASAD SINGH: An 
Investigation should be conducted regarding the bungling 
that has taken place in the AEC. There is no objection 
in that. But we had given them an opportunity. The project 
amounting As. 40 crore has already been sanctioned then 
why that project is being withheld. Why funds are not 
being released? I have raised this question to know this 
but as such how there can be any good for the farmers? 
He should reply as to whether the project worth As. 40 
crore has been sanctioned by AEC or not and why they 
have withheld the release of funds, why they are not 
releasing the funds, this is my question? 

[English) 

SHAI P.R. KUMAAAMANGALAM: Sir, I assure •. the 
former Minister and the senior Member of Pariiament that 
H he gives a guarantee that those works will be ~one
personally, I am not talking on a political basis ""'"" I will 
see that the money reaches the Bihar State Electricity 
Board. My fear is that any monoy we give tl1em - goes 
into a deep well. You cannot see the end of it. "he can 
assure me that he can see that money would be spell! 
property, I would be the first one to see that the money 
reaches there. 
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(Translation] 

KlJNWAR AKHILESH SINGH: Hon'ble Minister, Sir, 
il you call lor the records 01 rural electrification of Uttar 
Pradesh then you will lind irregularities there also . 
... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: This irregularity 
was committed 10-15 years ago. It will not be appropriate 
to stop the development due to these 
irregularities ... (lnterruptions) 

SHRI P.R. KUMARAMANGALAM: No development 
work is being done there ... (lnterruptions) 

{English] 

SHRI ANIL BASU (Arambagh): Sir, this is a very 
serious thing. The Minister is misleading the House. What 
happens is that whenever some allocation is made from 
REt, that amount is adjusted against the oustanding 
amount 01 the State. 

MR. DEPUTY SPEAKER: I do not want any 
discussion on this. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM: Dr. _ghuvansh 
Prasad Singh, will you say that it is done 
properly? ... (Interruptions) Will you face the privilege 
motion ... (Interruptions) 

MR. DEPUTY SPEAKER: Shrl Anil Basu, when you 
get the chance, you can speak. 

{TranslationJ 

DR. RAGHUVANSH PR6eAD SINGH: Those projects 
should be sanctioned. The Hon'ble Minister had visited 
20 areas of our state through helicopter. Therefore, It Is 
his responsibility to provide electricity also. Electricity 
should also reach the areas where he has made his 
speeches. Therefore, it is his responsibility to release 
funds for the projects worth Rs. 40 crore which are lying 
pending. 

As far as the question of cold-storage is concemed, 
our country produces 2 crore 40 lakh tonnes 01 potetoes. 
Keeping it in view, we should have 50% cold-storege 
capacity but we have capacity for only 1 crore tonnes. 
Considering this situation, I demand from Hon'ble Minister 
that Government should give priority to Increase the 
capacity of cold storage. In our state fruita and vegetables 

are also produced in abundance, hence arrangement 
should be made for that also. The marketing facility should 
be provided. As regards Crop Insurance Sector, I demand 
that villages should be treated as unit and all farmers 
should be covered under the Crop Insurance Scheme. 

[English] 

MR. DEPUTY SPEAKER: Lat him conclude now. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: 15 sugar milia 
are lying closed and the Government should do something 
lor their revival. The hon'ble Minister Is also requasted to 
do something for the revival of Cooperative Banks. 
Artilicial insemination centres are lying closed. These were 
proposed to be restarted through the Technology Mission 
but I don't know why it has also been stopped. The 
Minister 01 Agriculture, should make a statement in this 
regard also. The Operation Flood echeme should also be 
started immediately. 

[English] 

MR. DEPUTY SPEAKER: Nothing will go on record 
now. 

... (Interruptionsr 

MR. DEPUTY SPEAKER: Dr. Raghuvansh Prasad 
Singh, nothing is going on record now. 

... (Interruptionsr 

{Translation] 

MR. DEPUTY SPEAKER: There Is no point in 
continuing now. We are sitting here. There should be 
some discipline. You have been speaking for the last 15 
minutes. 

DR. RAGHUVANSH PRASAD SINGH: SIr, I lay theee 
written points on the Table of the House. 

[English} 

MR. DEPUTY SPEAKER: You can write to the 
Minister. 

• Not recorded. 
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[TrwrslationJ 

DR. RAGHUVANSH PRASAD SINGH: Will the 
hon'ble Minister reply to those questions? 

MR. DEPUTY SPEAKER: Yes, he will give reply. 

SHRI ARUN KUMAR (Jahanabad): Mr. Deputy 
Speaker, Sir, hon'ble Member Shri Mishra has raised a 
very important issue for discussion. We have been taught 
Iince childhood that India is a country of farmers. We 
kept on reading about farmers in books but actually no 
development took place in villages and their condition 
deteriorated continuously. It Is correct that farmers of India 
have created a record'in the field of foocIgrains production 
through they lost everything In the bargain. this is the 
reason that farmers are compelled to commit suicide 
today. Swami Sahajanand Saraswatl who had been leader 
of farmers movement, and an hon'ble Member of this 
House Prof. N.G. Ranga also worked with him, had given 
direction to the farmers' movement. But even so many 
years after independence we could not Improve the 
economic condition of farmers. Paucity of time is one of 
the main reasons for it. This Issue should have been 
discussed comprehensively but this House also has not 
paid due attention towards this problem and thus farmers 
are in such a miserable condition today. 80 percent 
population of our country consists of farmers and It can 
be considered as symbol of strength for the country. Our 
economic structure is responsible for their plight. We 
cannot improve the economic condition of farmers until 
the economic structure of tha country is made farmer-
oriented. Just now an hon'ble Member was saying that 
farmers who grow potato get Rs. 2 per kg for potato but 
the same potato il sold at a rate of Rs. 150 per kg in 
the form of 'uncle chips'. The cost of production of potato 
is about Rs. 2 per kg and farmers get Rs. 2 for one kg 
of potato and sometimes he has to sell It even at lower 
rate. But after adding some spices and with little 
mechanism of food processing the same potato Is sold 
at a rate of Rs. 150 per kg. It does not involve any 
special mechanism but ratio of profit is more than hundred 
percent. Today farmers are in such a condition that they 
are alive on the mercy of God. They do not get 
remunerative price for their produce and sometimes they 
are compelled to sell their produce even at loss, As I 
have stated earlier also that our economic structure Is 
responsible for it, which is not farmer-oriented. This is 
the reason that villages could not be provided electricity 
and irrigation facility properly. Central Bihar is in the grip 
ot terrorism. Mr. Deputy Speaker, Sir, even after 50 years 
of Independence, the untamed rivers of the area could 
not be harnessed properly. Our traditional method of 

Irrigation Is also vanishing gradually. Corruption Is rampant 
In the country and farmers have become target of 
exploitation. Eighty percent funds of schemes Uke JRY 
and Gaon Smrldhi Yojana are pocketed. Hundreds of 
villages have been ruined as embankments of the rivers 
have been breached and nothing has been done in this 
regard. No attention Is being paid towards basic problema 
of farmers. Punpun-Dargha-Murhar Project II aimed to 
benefit three districts. It is not a big project. Hon'ble 
Mlnllter of Water Resources and hon'ble Minister of 
Agriculture Is present here and they are well aware of 
the problems of villages. Crores of rupees are being spent 
to maintain law and order in Central Bihar. Arrangements 
should be made to provide employment to unemployed 
youth of that region. They go to other states to work as 
rikshawpuHers and cart-pullers but they are not able to 
contribute their labour for their own areas due to lack of 
resources. In such a difficult situation we should think 
about their problem. We cannot solve the problems of 
farmers til the economic structure Is made farmer-orlented. 
If capital-oriented society is strengthened, which ever party 
may come to power, redrelsel of this problem Is not 
possible. 

Just now an hon'ble Member was saying that situation 
cannot be improved without changing the capital oriented 
economic structure Into labour oriented structure. Presenlly 
our economic structure Is supporting the products of 
industry and In such a lituation support price witl remain 
helple .. and will not benefit tha farmers as it is pocketed 
by middleman. 

The issue of diesel has aleo been raised. Diesel Is 
used by farmers. It will be a matter of happiness if on 
calculating we find that farmers have earned a little 
amount as profit. Though farmer grows paddy and maize 
but he gets only stalks. There is paucity of time. I would 
like to draw the attention of the House towards an 
important issue. If the economic structure is not made 
farmer-oriented, the multinational companies are bound 
to exploit the farmers and labourers by means of their 
capital invastment in the field of agriculture, which will 
totally change the concept of Lohlajl, Sahaianand 
Saraswatljl and Prof. N.G. Ranga who have been 
considered pioneers of farmers' movement. The 
multinational companies will grow tomato here and we 
keep on lamanting on sufferings of farmers. I would like 
to make a submission that economic structure should ba 
made farmer-oriented and national policy should be made 
for protecting the interests of farmers and agriculture 
should be accorded the status of industry. Ministries of 
Water Resources, Finance, Energy and Agriculture and 
Department of Planning should collectively think for 
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improving the financial position of farmers. A national 
policy should be formulated to protect the Interests of 
farmers, who are considered builders of the nation and 
backbone of the country and their exploitation should be 
stopped. I hope that this Govemment will formulate a 
comprehensive policy for it so that we may enter the 
21st Century with a positive attitude. It is a sensitive 
issue and all these issues should be discussed 
dispassionately and what we have read in books about 
farmers should be made a reality. 

With these words, I conclude. 

SHRI SUNDER LAL TIWARI (Rewa): Mr. Deputy 
Speaker, Sir, through you I would like to make a 
submission to hon'ble Minister of Agriculture. He has a 
socialist background and I hope that he will think over 
the problems of farmers and try to improve their lot. 

Today the main problem of the farmers is that no 
need is being paid towards them. Its main reason is that 
they are unorganised and there is no union of farmers 
which could organise them to struggle for their demands. 
Several Members of this apex body has suggested to 
consider this issue. 213 members of this House have 
been elected by the votes of farmers. Though farmers 
are unorganised but it is our duty to raise their problems 
in this House. Our Senior colleagues have given some 
suggestions in this regard to improve their condition. I 
would like to say that efforts being made for the welfare 
of farmers should be strengthened further and if Ministers 
of Agriculture, Power and Irrigation could show some 
favour then there will be a dramatic change In present 
pOSition of farmers. 

Mr. Deputy Speaker, Sir, electriCity Is the main 
problem of farmers today. Farmers are facing lot of 
pro!:>'1ms due to shortage of power throughout the country, 
especially in Madhya Pradesh. In brief I would like to 
make a submission that if there is shortage of power, 
they can be given power on the basis of percentage. We 
provide power for A.C., five Star hotels and luxurious life 
of city, for them too, power be given on the basis of 
percentage. Requirement of power by farmers should be 
given top priority and then it should be given to cities for 
using A.C. This percentage should be fixed essentially 
because the people living in cities are influential and 
consume more than their share. No heed is paid towards 
the voice of villagers. The senior officers like Chief 
engineers assure us for supplying power but sufficient 
power is not supplied. 

Therefore, I request you to decide the percentage of 
electriCity. Earlier, I had requested the hon'ble Minister 
that if the incomplete irrigation schemes were completed, 
they would not only provide water to the farmers, but 
electriCity also. The Bansagar Scheme, which was possibly 
started in 1973, in Reewa district of Madhya Pradesh 
has not been completed till now. Some of the work 
regarding the scheme is left, but due to unstability of the 
Govemment or any other reason, that scheme is lying 
pending. That scheme not only provides irrigation facility 
to the farmers, but that water will also be used for power 
generation. According to the official figures, if Bansagar 
scheme is implemented we can eam Rs. 200 crore per 
month from power generation only. The farmers will get 
electric supply from it, and the farmers of Bihar, Uttar 
Pradesh and Madhya Pradesh will also get enough water 
for irrigation. But why is it lying pending, the Central 
Government is not showing any concern in this regard. 
The clearance of this scherne is lying pending due to 
these three State Governments. The ratio of patnershlp 
in the scheme is 2:1 :1. The Madhya Pradesh has got 2 
percent, Uttar Pradesh has 1 percent and Bihar has one 
percent. Uttar Prad08h has contributed its' share. Madhya 
Pradesh has also contributed its share, but Bihar has not 
given its contribution. This scheme will not only benefit 
the farmers of Madhya Pradesh and consumers of 
electricity of this State, but the farmers and consumers 
of electricity of Bihar and Uttar Pradesh will also be 
benefited. But I do not know the reasons for which the 
Government of Bihar is not giving its contribution. The 
Government had invested Crores of rupees in this scheme, 
this scheme is lying pending for many years and has not 
been completed. I would like to request the Minister of 
Irrigation to pay some attention in this regard. According 
to my )nformation, another scheme' named Accelerated 
Irrigation Benefit Programme has been launched by the 
Centre. Under this scheme you can given some amount, 
that is share of Bihar to the Madhya Pradesh Government 
so that at least this scheme could be completed and this 
country could get power worth more than Rs. 200 crore 
and the farmers of Bihar, Uttar Pradesh could get 
electricity and their fields could also be irrigated. This is 
very important scheme. There is no use of making tall 
claims, that we will do this and that. You should pay 
attention to such schemes which are incomplete and 
which could benefit the farmers. 

Through this House, I would like to say that there 
are many irrigation schemes relating to dams and canals 
which are damaged and farmers are' not getting irrigation 
facilities. The State Government are not having funds to 
improve their conditil)n. I request that funds should be 
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made available to them so that the pending schemes 
which at present are not benefitting fanners, could become 
useful for them. 

In the end, I would like to say that in childhood, I 
heard and read that this country is agriculture baaed 
country. But I do not know whether the farmers have got 
any prominence. Farmers produce foodgralns, and take 
them to city and in city capitalist consume those 
foodgrains in five star hotels. The big industrialists and 
farmers are consuming in Five Star hotels the food 
produced by poor people. But if those poor farmers go 
to five star hotel, they will be dazzled by the lighting and 
luxuries of the five star. This is the condition of the 
country. Those farmers can not dare to enter those places. 
I would like to submit that in this country it is shown, 
that they are doing great favour to the farmers by giving 
them subsidy. If a subsidy is given on fertilizer, or some 
rebate is given on electricity or any other type of subsidy 
is given by any State to farmers, it is said that we have 
done great favour to the farmers of this country. Therefore, 
I would like to request you that if you are giving subsidy 
to the farmers, it is very good but it is not appropriate to 
say that you have done great favour to the farmers. I 
would like to say that you can withdraw subsidy, but you 
should at least give appropriate price of the produce of 
the farmers. You give Rs. 400 for food grains. Give Rs. 
1500-2000 per quintal for it to us, and do not give us 
any subsidy. It is not required. 

Mr. Deputy Speaker, Sir, in the end, I would like to 
request that the hon'ble Minister of Agriculture should 
pay special attention to the incomplete irrigation schemes 
and the percentage of electricity not being supplied should 
be worked out and electricity should be made available 
to the farmers. With these words, I conclude my speech. 

SHRI TAALOCHAN SINGH TUA (Tarantaran): Mr. 
Deputy, Speaker, Sir, the discussion on the problems of 
farmers is being held in the House. In last 50 years, the 
condition of farmer has deteriorated so much that the 
son of farmer is no longer ready to take agricultura as 
occupation. If we do not pay serious consideration In this 
regard, it will harm the country in future at the time of 
independence, agriculture was considered the best 
occupation. At that time it was said - ·Uttam kheti 
madhyam vyapar, nikhad chakari bheekh nidan". But due 
to the policies of the Govemment in last 50 years, 
agriculture has become loss-making profession. Due to 
which the son of a farmer, whether he is a matric, 
graduate or post-graduate, .he does not want to be 
engaged in farming, but want to do a job. He is ready 
to work even as a Peon. The coming generation is leaving 

the occupation of agriculture, because since Independence, 
the price of agro-products have not risen as compared to 
the price of other products. The employees form their 
union, and manage to get their salaries and rights by 
forcing their damands for acceptance. 1 he farmers have 
been deprived of their rights. The price index hIlS not 
risen as much as it should have. Therefore, agriculture 
has become loss-making profession. Therefore, it is 
essential that consideration should be paid towards 
providing modem agriculture techniques and facilities to 
the farmers. As far as marketing system is concemed it 
is very old. The farmer produces vegetables, he should 
also be involved in its price fixation. Farmer do sowing, 
hoeing, irrigation and manuring of his crops, and after 
collecting vegetables from the field he washes them and 
takes them to the market. Mr. Deputy Speaker, the farmer 
sells his vegetables at the rate of As. 35-40 per maund, 
and when the trader keeps it in his shop, he sells it to 
the consumer at the rate of As. 3-4 per kilo and farmers 
do not even get Ae. one par kg. The system of marketing 
is also not fair. The price of paddy was As. 490 per 
quintal. The trader in collusion with Govemment agencies 
did not let farmers to sell their paddy to Govemment 
Procurement Agencies and traders bought It at cheaper 
rate that Is at the rate of As. 350 per quintal from the 
farmers and sold that paddy at higher rate In other 
markets to the Govemment Agencies. This way the traders 
eamed all the profit and pocketed billions of rupees of 
farmers. This is a month of December and January is 
approaching. In this winter also he will water wheat crops. 
Due to cold, his limbs are benumbed and he cannot 
even move, sometimes In dark he step over snake, still 
risking his life he goes to water his crop. 

Farmer has to do hoeing even during heavy rains 
and scorching heat. As they remain in water and heat 
for longer time, their feet and body get affected. That is 
why our young generation is not interested in adopting 
agriculture as their occupation. It is a very serious mattar. 
75% of our population is dependent on agriculture. Even 
industry, trade and employment are also dependent on 
agriculture. A sizabla amount to Govemment's exchequer 
is contributed by agriculture sector. Country's economic 
condition will stagger if agriculture sector is neglected. If 
proper attention is not paid to this sector. it will result in 
a huge loss. Therefore, it is required to pay proper 
attention to the problems of farmers. 

Mr. Deputy Speaker, Sir, there is no limit on an 
Industrialist to acquire property worth crores of rupees 
but in case of land, land ceiling Act is in force which is 
affecting the production of crops. If a farmer fails to pay 
land revenue of just As. 200 or 500, his cattle and even 
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utensils are taken away by the Tehsildar with help of the 
police. He is insulted. The blackmoney of industrialists 
amounting to crores of rupees is written off but the farmer 
is harassed. This should not happen. Instead of insulting 
the farmer he should be given more time to pay land 
revenue or it should be written off. 

Mr. Deputy Speaker, Sir, regadlng sowing, my 
submission is that Govemment should announce the 
support prices of the crops of the coming season In 
~dvance. This time the farmers sowed oil seeds but the 
Government imported 011 from other countrtes. It will cause 
losses to the farmers. Similarly, though we get sufficient 
production of sugarcane, yet the Government Imported 
sugar. It causes heavy lOsses to the farmers which leads 
to low sowing of sugarcane. I demand from the 
Government that reservation facility In education facllHy 
should be provided to the wards of the farmers who 
have one or two acres of land as adequate educational 
facilities are !"lot available in villages due to which their 
children are deprived from serving the country. The 
children of the farmers who have less than 5 acres of 
land should be provided free education. 

Mr. Deputy Speaker, Sir, adulteration in seeds and 
fertilizers should be checked. Spurious seeds and 
fertilizers are being supplied. Farmer manures and water 
his fields but due to inferior qualHy of seed he cannot 
get good yield. Farmers faces huge loases due to It. 
Country's production also get affected. Persons who sell 
spurious seeds pestiCides weedlcldes and fertilizers should 
be punished. 

In the end, I would like to say that credit of making 
India self-reliant in the field of foodgralns goes to the 
farmer only. Therefore, the farmers should be given 
remunerative price for their produce. I am thankful to the 
scientists also who have developed hybrid seeds, good 
qualHy manure and pesticides after putting In a lot of 
hard work. Besides, more budgetary allocation should be 
made for agriculture development and to provide facilities 
in the field of animal husbandry, fishery, pouHry piggery, 
beekeeping, horticulture and for research work. More 
subsidy should be provided to agriculture sector In order 
to encourage the farmers so that they may not develop 
a leeling 01 hatered towards their occupation. WHh these 
words, I conclude my speech. 

MR. DEPUTY SPEAKER: Shri Dharm Raj Singh 
Patel. 

... (Interruptions) 

[English] 

SHRi M.O.H. FAROOK (Pondlcherry): Sir, the 
discuaslon can be &pRied over till tomorrow. It is already 
eleven o'clock and there are stili many more Members to 
apeak. How are we going to manage It? 

MR. DEPUTY SPEAKER: Ten more Mambara era 
there, apart from the thirteen Mambera whoae names 
were called and who were not here. Most of them era 
now here again. I do not know how we are going to 
finish before 12 o'clock. I think we will have to do 
something. If all those Members whose names were called 
can lay their speeches on the Table and If these ten 
Members take five minutes each, then only we will be In 
a position to finish. Otherwise It will be very clfflcult to 
do 10 because most of the Members are now sitting 
here and Minister's reply Is also going to be there. 

SHRI M.O.H. FAROOK: Why do we not have It 
tomorrow? 

MR. DEPUTY SPEAKER: How much time you need, 
Shrl Nltlsh Kumar? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): It all depends upon you, Sir. . 

MR. DEPUTY SPEAKER: Let me hear the Minister 
of Parliamentary Affairs also. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PIiTROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, 
there Is a lot of business and we do not have much time 
left for that. So, we want that this discussion should be 
over today. 

MR. DEPUTY SPEAKER: If the House agrees, then 
I shall ask the Minister to reply. 

SHRI M.O.H. FAROOK: We have no objection at .. , 
Sir. 

SHRI SANTOSH KUMAR GANGWAR: Sir, If the 
Members went, they can lay their speeches on the Table. 

SHRI M.O.H. FAROOK: Sir, we are taxing the MPs., 
the offICers and all othera corecemed. There was an 
underatandlng to stretch It out till eleven o'clock. But then 
you are stretching It again. Let us sit for the whole day . 
Our mind also should work. I cannot understand why the 
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Minister of Parliamentary Affairs is pressing too hard for 
this. It is not that we do not want to cooperate; we .. 
prepared to cooperate. 

MR. DEPUTY SPEAKER: I think all the parties have 
participated. If the House agrees, I shall now ask the 
Minister to reply. Not a single party Is now left out. What 
the Minister of Parliamentary Affairs has suggested Is 
true also. We have a very lengthy list of business to be 
transacted. How many days are left now? So, if the House 
agrees, I shall call the hon. Minister to reply. 

SOME HON. MEMBERS: No, Sir. 

MR. DEPUTY SPEAKER: You see, I called the name 
of Shrl Athawale but he was not present here. 

SHRI ANIL BASU: Sir, since six o'clock when the 
discussion started, I have been sitting here. For a few 
minutes only I went outside. 

MR. DEPUTY SPEAKER: Whether It is five minutes 
or ten minutes, Shrl Basu, I called your name but you 
were not here. I do not know whether you were here or 
you were outside. I called hon. Member, Dr. Kusmarlya's 
name. He was not here; he is sitting here now. Shrl 
Athawale's name was called, Shrl Mahale's name was 
called. All these names were called. Whether you were 
In the Lobby or outside elsewhere, I do not know that. 

I do not know that. I called all of you. You were not 
here. 

.. (Interruptions) 

SHRI ANIL BASU: No Sir. It is not thai. I was here. 
.. (Interruptions) 

MR. DEPUTY SPEAKER: To be fair to all ... 

.. (Interruptions) 

SHRI M.O.H. FAROOK: Sir, my submission is that 
we can take up the reply tomorrow. 

MR. DEPUTY SPEAKER: Let me tell you one thing. 
EIther the House has to resolve that the hon. Minister 
wlH give his reply now or ....... 

... (Interruptions) 

MR. DEPUTY SPEAKER: We may have to ell for aI 
laut two more hours. There are IItIII 23 Membere. 

[T,.."..",J 

SHRI PRABHUNATH SINGH: Please call the hon'ble 
Mlnr.ter to speak for how long shllli we sit at night. We 
have not taken our dinner. 

SHRI J.S. BRAR: I think It Is a very serious matter. 
It can be continued till tomorrow. An the hon'b!e members 
want to speak on It. Moreover, food la getting cold. 
.. (Interruptions) 

[Eng/Ish] 

Sir, the Members will not be eble to have their food. 

MR. DEPUTY SPEAKER: Members have gone Met 
they have been taking their toad. 

SHRI J.S. BRAR: Sir, my only concem is that those 
Members who have given their namaa should be allowed 
to apeak. It is only' poaalble if we take It up tomorrow. 

MR. DEPUTY SPEAKER: Shrl Brar, I came and 
occupied the Chair at 8 p.m. It la almoat three hours that 
I have been sitting here. We are only conducting the 
buainess of the House. Some Members are taking undue 
time and delaying. The same thlnga are expressed. After 
aU, if the cooperation comes from both the Govemment 
and the Opposition, then only we will reach to a point. 
My suggestion is thai one or two persons from this aide 
and the other aide may apeak. If the Govemment also 
cooperates, we will conclude this early by calling one 
Member from this aide and another from that aide. We 
will take some 15-20 minutes and then we will ask the 
hon. Minister to reply. He can reply to It if all of you 
cooperate . 

SHRI ANIL BASU: Sir, we are cooperating from the 
very beginning. This is an Important diacuaaIon. A1moet 
70 per cent of our population Is undergoing this problem . 
.. (Interruptions) All the natIon'a economy Is in peril. 

[TranslationJ 

SHRI PRABHUNATH SINGH: Now, written apeechea 
should be accepted and Included In the proceedings. 
PI .... call the hon'ble Minister. 

(EnglishJ 

MR. DEPUTY SPEAKER: Shrl Anll Basu, from your 
Party Shri Roy has &pokon. 
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SHRI ANll BASU: Sir, he has spoken only half 
portion. He has not made all the points. 

MR. DEPUTY SPEAKER: Members from your Party 
and their Party have spoken. I called Shri Tur from 
Shiromani AkaU Dal who has participated in the debate 
now. Members from almost every Party have spoken. If 
you cooperate, one or two persons from each side can 
be allowed. 

SHRI ANll BASU: No Sir, we have not taken our 
food. We have made our points . .. (Interruptions) 

MR. DEPUTY SPEAKER: If you do not, then one of 
you may come and relieve me. You conduct the House 
till one 0' clock and then let the Minister reply. After all, 
I am also a human being. I am sitting for three hours. 
I cannot sit more than that. There should some 
cooperation from every quarter. 

[Translation] 

AN HON'BlE MEMBER: It can be taken up tomorrow. 

MR. DEPUTY SPEAKER: A lot of legislative business 
in pending for tomorrow. 

DR. RAGHUVANSH PRASAD SINGH: The matter 
regarding the farmers is very important. Govemment 
business can wail. 

SHRI PRABHUNATH SINGH: If it Is considered so 
important then why it was taken up after 6 o'clock. 

{English] 

SHRI ANll BASU: Sir, all the legislative business 
will not consume much time. They are all very small 
Bills. ..(Interruptions) 

MR. DEPUTY SPEAKER: All of you are talking the 
same things. 

THE MtNISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, we have to pass the 
Supplementary Demands. The Demands for Railways are 
there. These are the financial matters. These have to be 
completed . .. (Interruptions) let me complete. If you want 
me to talk, then let me talk. Otherwise you speak and I 
will listen. .. (Interruptions) 

MR. DEPUTY SPEAKER: You hear the hon. Mln.ter 
now. 

SHRI ANIL BASU: Sir, the Supplementary Demands 
for Railways are coming on Monday. 

SHRI PRAMOD MAHAJAN: Sir, If you recall, the 
discussion under Rule 193 is allowed for two to two-and-
a-half hours. All subjects IU8 important. I do not say that 
this subject is more Important than that subject. All 
subjects are Important. We scheduled this for yesterday. 
Yesterday due to some other business we could not 
complete It. We scheduled It again for today. We have 
given almost double the time which was due. 

Sir, we know that the Supplementary Demands for 
Grant (General) and then Supplementary Demands for 
Grant (Railways) have to be paued. There are some 
other Bills pending. All these Bllis have to go to Rajya 
Sabha. We have to discuss WTO. 

Whenever any discussion alarts, people say that this 
is the most important discussion under the aun and they 
want maximum time for it. It is not possible. Let us 
complete It today. I think, Members from all the political 
parties have spoken. Let the hon. Minister answer It. 
People can speak on some other subject. This is not the 
end of the day today . .. (Interrupt/ons) 

[Translation] 

You have also spoken many times. I know you from 
my childhood. It is not the last subject. There are many 
subjects which can be debated. It is not that this Is the 
last subject. 

MR. DEPUTY SPEAKER: Supplementary Demands 
are to be taken up soon. 

•. (Interruptions) 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): I 
will keep sitting here. I will not go from here. What is 
this .. (Intenuptions). I will certainly not go from here. 

SHRI PRAMOD MAHAJAN: Please listen to others 
also. It Is a matter of discussion under Rule 193. 
Tomorrow, Supplementary Demands are to be taken up. 
Di8cuS8lon regarding the Ministry of FInance will also be 
taken up tomorrow which will continue for 4-5 hours. 
Issues relating to farmers can be taken up at that time 
also. Even If anybody were to raise a question regarding 
farmers In today's discussion, It is not certain that a 
concrata decision will be taken. The Press is also not 
here at 10.30 P.M. Discussion will start tomorrow at 
2 o'clock In the afternoon. It will be useful to raise the 
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issues regarding the farmers at that time. It Is not 
necessary to raiae this lasue only under Rule 193. 

SHRI J.S. BRAR: How the members will get the 
chance to speak tomorrow when they are not getting it 
today. .. (Interruptions) 

{English} 

SHRI PRAMOD MAHAJAN: We are discussing 
Supplementary Demands for Grants tomorrow. Even 
people can raise the issue of farmers in that. 

[Translation} 

The member who are sittin9 here will be given 
chance to speak first. 

They will get ample opportunities to speak about. He 
speaks on every subject. He should not say that they 
will be able to speak. 

{English} 

Tomorrow, they will never get a chance to speak. 

MR. DEPUTY SPEAKER: Now, I am telling you that 
Shri Athawale and this gentleman was not here. These 
two were not here. I called them. Mr. Basu was also not 
here. 

SHRi ANIL BASU: What Is my fauit? I could have 
been called later . .. (Interruptions) 

MR. DEPUTY SPEAKER: You were not here. That 
is your fault. 

SHRI ANIL BASU: For a few minutes, i went out 
and that too to the toilet. Is it unnatural for a Member? 
How are things going on in this House? 

MR. DEPUTY SPEAKER: Thirteen Members were 
absent. Had all of them gone for call of the nature? 

SHRI ANIL BASU: The hon. Minister told that dinner 
will be offered, let the discussion be completed today. 
Now, he is changing his stand. How are things happening 
In this House? 

MR. DEPUTY SPEAKER: Now, iet us decide five 
minutes for every Member. There are four or five 
Members to speak. Now, this gentleman, Shri 
Natchiappan, Shri Basu and one Member from the other 
side will speak. 

{Translation} 

MR. DEPUTY SPEAKER: Now, it is decided that 
one member will be allowed to speak from this side, Shri 
Basu and Shri Natchiappan will get the opportunity to 
speak. 

SHRI DHARM RAJ SINGH PATEL (Phulpur): Mr. 
Deputy Speaker, Sir, I would like to draw the attention of 
the House towards the farmers of Uttar Pradesh. Tonight, 
at 11 O'clock, when the House is considering the 
problems of farmers, I would like to tell the House that 
inapite of the fact that Bharatlya Janata Party is in power 
both in Uttar Pradesh and in the Centre, electricity is 
being supplied to the YiUagee of Uttar Pradesh hardly for 
6-7 hours. Farmers are unable to irrigate their fields. 
They require electricity at 6 O'clock in the evening but 
the supply comes at 10 O'clock only and power cut is 
effected at 5 O'cIcok in the moming. Through this Houae, 
I would like to know from the Govemment u to why 
farmers of Uttar Pradesh are not being provided with 
adequate supply of electricity. It is affecting the studies 
of their children and their probiems are not being solved. 
BesldeB, it is time to sow the crops, but farmers are not 
getting D.A.P. fertilizer due to its shortage. I would like 
to mention one more thing that a farmer hu to epend 
15 to 20 thousand rupees on executing mortgage of his 
field if he takes loan from the bank to buy a tractor. In 
this regard, I request the hon'ble Minister of Agriculture 
to advice the Minister of Finance to direct the banks not 
to mortgage 15 bighu of land of farmer rather the 
mortgage should be executed on only 2·3 bighu for 
tractor loan. Also, stamp duty should be very nominal. 

23.00 hr •. 

Sir, In addition to this colonies are being developed 
by the Uttar Pradesh Awas P lrishad but compensation is 
not being paid to the villagers whose land has been 
acquired. The farmers are being paid compensation at 
the rate of rupees one lakh per Bigha but Uttar Pradesh 
Awu Parishad is constructing flats on the land and selling 
these flats alleut for rupeas ten lakha each and thus 
the farmers are made to suffer a loss of rupees nine 
lakhs. Through you I would like to appeal that the land 
should be acquired from the farmers at current rates. 
beaIdea irrigation faciilty should be provided to the farmers. 
The farmers are also not getting electricity u transformers 
remain out of order and the farmers have to face 
difficulties. I request the hon'ble Minister to pay attention 
towards this. 
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With these words, I thank you for giving me an 
opportunity to speak. 

{English/ 

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): Respected Deputy Speaker, Sir, the problems 
01 the agriculturists in my constituency are many, even 
though there are 3,400 irrigation tanks within a radius of 
10,000 square kilometres. You can call my constituency 
a 'Lake City' because all of them were naturally fonned. 
If the monsoon is regular for two or three times, then the 
rain water fills up all these 3,400 irrigation tanks. These 
types 01 tanks were not properly maintained. Therefore, 
I suggest that the Ministers 01 Agriculture, Water 
Resources, Rural Development, Environment and Forests 
should sit together and formulate an integrated scheme 
so that we can get good crops every year, and at the 
same time, the ground water level can also be Improved 
by this method. 

The European Commission has already granted a 
certain amount, but it was not spent en all the tanks; it 
was spent only on three or four tanks. Therefore, there 
should be an integrated programme 10 that thle upect 
could be properly looked into. In a written reply to a 
question, it was mentioned that the National Water 
Development Agency has pi.". to link all the rivera in 
the Southern peninsula. The Govemment should take it 
up as a challenging project because It will help people in 
all the Southem districts of Tamil Nadu in getting water 
throughout the year. It will also benefit the people as 
they can go in for more crops. Thank you. 

SHRI ANIL BASU: Sir, the year 1999 can be named 
as a 'year 01 agony' for the Indian farmers. When we 
are entering into the next millennium, the farmers of 
different strata, that is, poor, marginal and big farmers, 
are faCing unprecedented crisis in our country. 

Before going to my main point, I want to bring to 
the notice of the hen. Minister, through you, about a 
very important problem which my State Is f&cing .. Now, 
the Rabi cuitivation has started. The IFFCO, the public 
sector fertiliser company, could not send fertillaera to W_ 
Bengal because there were no rail rakes available w'Ih 
them. Twelve rail rakes are required to send fertilisera to 
West Bengal. II those rail rakes are not made available 
to IFFCO, then the whole Rabi .cultivation in West Bengal 
would suffer. I think, the hon. Agriculture Minister would 
take up :his issue with his colleague the Railway Minister. 

I do not know as to what is his term with the hon. 
Railway Minister. It is because after a lot of push and 

pull only my good friend Shrl Nitish Kumar has been 
chosen by Shrl At.! Blharl Vajpayee, the hon. Prima 
Minister to head the MInistry of Agriculture. But there are 
reports In the print media and there Is an apprehension 
also that his present dispensation is an ad hoc one and 
he Is looking forward to the coming Assembly elections 
in Bihar. If the BJP and the Samta Party combine 
succeeds in Bihar, then he would have a major role to 
play there. I do not know as to how well he would do 
in this Ministry but I wish him well. 

Sir, the main problem, besides land, Is the problem 
of irrigation, good seeds, fertilizer, credit, storage, 
marketing and support price. These are the areas where 
the farmers of our country are facing crisis. After 
IIberalisation and glob.lIsation new cilallenge. are 
emerging In the agriculture sector. 

Now, the question Is, how to deal with these 
emerging challenges? How to equip our fanners to deal 
with these challenges? I am sorry to say that the Union 
Agriculture Ministry has so far failed to equip our farmara 
to meat the new challenges. 

Sir, I am In complete agreement with the views 
expreued by Prof. Ummareddy Venkateswarlu of the 
Telugu DeIam Party. I alao support my.aenlor colleague, 
Shrl Raghuvansh Prasad Singh. When he was the Minister 
he tried very much to separate and create an autonomous 
inatltute known as the ICVR which would have been 
.eparate from ICAR. I think, the present Agriculture 
Minister should give Importance to the proposal of creating 
a leparate autonomous Institute as the ICVR. The 
veterinary eection should be separate from the ICAR. 

Sir, there Is no legislation, even after 52 years of 
our Independence, for the agricultural workers who are 
the backbone of the farmers. There are about 11 crores 
of agricultural families in this country. Through their sweat 
and toll, the fannera are feedng the people of this country. 
But these agricultural workers, who mostly belong to the 
Scheduled Cutes and the Scheduled Tribes community, 
are being neglected. There Is no legislation for them. We 
have tried to do IOmethlng for them In the State of Weal 
Bengal. We have Introduced pension and provident fund 
for the farmers. Such type of schemes should be started 
throughout the country for the farmera. The Central 
Govemment must take an Initiative regarCIlng taking up 
this iasue at the Central level. 

MR. DEPUTY SPEAKER: Please conclude now. 
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SHRI ANIL BASU: After Ilberaliaatlon about 1300 
IIams have been put under OGL and aeveraJ commodities 
such as rice, wheat, augar .are being Imported. I am told 
that rice is now coming to the Bombay port and after 
unloading price of rice is about As'. 700 per quintal, that 
is, Rs. 7/· per kg. The scenario that is emerging after 
the WTO, liberalisation and globallsatlon is adversely 
affecting our whole economy. The Union Agriculture 
Ministry Is not prepared to face up to theae challenges. 
That is why there is so much frustration among the 
farmers of our country. More than 100 farmers have 
already committed suicide. The farmers of Andhra 
Pradesh, Punjab - th08e provinces which are very much 
developed in agriculture - have committed suic!de. Why 
is II so? It Is because they are very much frustrated. 
There is a vicious circle of debt and repayment for which 
the farmers are suffering. Now, the Govemment now is 
boasting of issuing credit cards. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI ANIL BASU: How many credit cards have so 
far been provided to the farmers? In my constituency 
there are four Iakh farmer families. 

MR. DEPUTY SPEAKER: You ressrV8 something for 
the general budget diSCUlSlon tomorrow and conclude 
now. Otherwise, I will be compaHed to stop you. 

SHRI ANIL BASU: I will conclude shortly, Sir. 

Before coming to attend this Session, I tried to collect 
information in this connection. I found that only 1400 
credit cards have been distributed so far by the 
nationalised banks. That· comes to not even 0.4 per cent 
of the number of families. Therefore, I want to tell hon. 
Nitishji that pious platitudes will not work. Farmers are 
suffering very much. With the emerging challenges due 
to liberalisation and globalisation and with what happened 
in Seattle very recently, if we do not come forward to 
equip our farmers to meet the new challenges, our 
agricultural economy would be put in peril. I charge that 
this Govemment has no responsibility towards the farmers. 
Even the National Agriculture Policy has been formulated 
after the emerging challenges. 

MR. DEPUTY SPEAKER: Will you pleaae conclude 
now? 

SHRI ANIL BASU: I wiD speak only one sentence 
more, Sir. 

To face these chailenges, the Union Ministry of 
Agriculture must come forward with a new agriculture 
policy taking into consideration the challenges before the 
Indian farmer to help him to resolve theae challenges. 

[Translation] 

"DR. RAMKRISHNA KUSMARIA (Damoh): Sir, the 
farmers are committing suicide. About one hundred 
farmers have committed suicide In Punjab and Incident1l 
of suicide have also come to light in Andhra Pradelh 
and Maharashtra which Is shameful. The' farmers are In 
a tight corner due to natural calamities and defective 
policies pursued by the Govemment. We will have to go 
into causes of these suicides and the Government will 
have to take the following measures to overcome this 
situation. 

1. Crop Insurance and easy loan facility. 

2. Providing remunerative price of agricultural 
produce. 

3. Timely and adequate loan facilities. 

4. Electricity and irrigation facilities. 

5. Constant research In respect of different types 
of agricultural produce, carrying out experlmenta 
by the Agriculturs Universities on the fieldllIMIf, 
soil testing and introduction of new technology 
in villages and encouragement to horticulture, 
vegetables and Mushroom. 

6. Seeds and fertilizers should be provided to the 
farmers. 

7. Storage of agricultural produce. 

8. Development of wasteland and solution of 
problem of loan In cash. 

9. Krishl Vigyan Kendras should be opened at 
district level. 

10. Measures should be taken to check insects and 
diaeases. 

11. Stop Dam and smali ponds should be 
constructed. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, discussion is going on here on the 
problem of the farmers since long. I would like to tell 

• laid on the Table of the HouR. 
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Shri Nitish Kumarji that we do not want to see the houses 
of the farmers burning, we need such people who are 
really concerned about the problems of the fanners, We 
need people to may ensure a feeling of security amongst 
the farmers. We do not need the Government which 
deceives the farmers, instead we should have a 
Government which may provide opportunities to the 
farmers. Shri Kumaramangalamji if electricity is not 
provided to the farmers it will be difficult for this 
Government to continue in office. " there is unrest among 
the farmers, it will certainly culminate in a revolution. 

There is paucity of time. There is a need to constitute 
a farmers' rights commission. You are a good and an 
honest Minister but the decisions of the Government are 
not good that is why this problem has cropped up. After 
fity years of independence the fanners should get a 
pension of Rs. 1000 per month. Today fanners need 
electricity and it should be made available to them at 
cheaper rate. There is a need to increase the area under 
irrigation and the fanners should be strengthened. There 
should have a discussion in this regard. The Government 
should consider the crop insurance scheme and scheme 
should be evolved to promote rural industries. Several 
other issues are also there but you will get annoyed. 

MR. DEPUTY SPEAKER: There is no question of 
annoyance in it. 

SHRI RAMDAS ATHAWALE: The Minister should give 
a good reply to it. You have said that the earlier 
Governm",nts have done nothing. It is to be seen as to 
what you are going to do. We shall be able to tell you 
after two·three years as to what you have done. You 
should make efforts tC' maximum for the fanners. 

·SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Deputy Speaker, Sir, I would like to add the following 
pOints In the discussion being held on the problems of 
the farmers under Rule 193. 

The farmers of Rajasthan do three type of work i.e. 
farming, ca:tle rearing and job of a labour. Most of the 
time Rajasthan remains in the grip of drought due to 
which the farmers can not carry on fanning and they 
also find difficult to rear the cottle. The backbone of the 
farmers is their livestock but they have left thalr cattle 
stray on the mercy of the God. The fanners are unable 
even to get the work of a labour due to famine and they 
have started search for work of a labour In other States. 

• Laid on the lable of the House. 

Mr. Deputy Speaker, Sir, people have occupied the 
open common grazing land due to which the ponds here 
and there could not be filled up with water during rainy 
season and, as a result, the table of ground water has 
gone down. 

The Government of Rajasthan has recently blamed 
the Union Government of diverting electricity of 
Rajasthan's share to other states. I would like to request 
the Minister of Power to kindly give clarification in this 
regard so that there may not be any confusion in the 
minds of the fanners of Rajasthan. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Deputy Speaker, Sir, this issue is not related to 
farmers alone, rather this is a national issue. So far, the 
problems related to power supply, water supply and roads 
used to be the major problems faced by fanners. 
However, what is equally important now is that the prices 
should be fixed taking into account the production of a 
particular crop. Re. 1 and Rs. 2 schemes have been 
fonnulated by the Central Government for Maharashtra 
especially for Nasik and Malegaon for which funds should 
be released by the Central Govemment. Onion is available 
at cheap rates here, hence there should not be any 
restrictions on the export of onions. There have been 
such leaders as Shri Morarji Desai, -Shri V.P. Singh and 
SM Deve Gowdaji who were well wishers of fanners. 
Similarly Shri Vasant Raoji Naik from Maharashtra also 
paid attention towards fanners. I request the Hon'ble 
Minister to keep in mind the Interests of fanners so as 
to keep the fanners as well as the nation contented. 

{Engflsh] 

SHRI K.H. MUNIYAPPA (Kolar): Han. Deputy 
Speaker, Sir, 80 per cent of our country's total population 
belongs to the fanning community. Therefore, I request 
the han. Prime Minister, the han. FInance Minister and 
the han. Agriculture Minister to allot 80 per cent of the 
total Budget for the fanning community. 

Sir, now-a-days, the floods and famine have become 
a routine feature In one State or the other In our country. 
Thousends of crores of rupees are being spent every 
year to curb the problems of floods and famine but 
nothing concrete Is coming out. 

Sir, moat of the Himalayan peninsula Is full of water. 
Almost, all the northern region rivera like Ganga, Yamuna, 
and other rivera like Brahamputra are always overloaded, 
and they are all floods proDe rivera whereaa all the 
southern region rivera like Godavari· and Cauveri are dry 
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rivera almost all the seasons, there Is no water available. 
In this regard, a project on the linkage of rivers Himalayas, 
Ganga and Yamuna with the southem region rivers like 
Godavari and Cauveri is long pending allIC8 1982 with 
the Govemment of India. This project should be completed 
soon. My plea Is that If this project is completed, there 
will bo no floods in the northem India and on the other 
hand there will be sufficient water in the southem region 
rivers which remain almost dry every time. If this project 
is completed, the entire country will be benefited, and 
our farmers of southem region will also be able to produce 
sufficient foodgralns with better and better irrigation 
facilities. With the availability of sufficient water, the 
farmers of southem India will be able to produce spices 
crops, coffee and tea in huge quantum. With the result, 
we may increase export of these products. This way, we 
can eam more foreign exchange as well. 

Sir, 30 per cent of the people of this country have 
no two square meals. That is why I urge upon that if we 
have linkage of rivers, we can have the water available 
everywhere in the country. This way, our farmers will be 
able to produce more and more foodgrains, and there 
will not be any shortage of foods. Everybody will have 
hie meals. There will be self-sufficiency In the country. 

Sir, half of the area belonging to the southem States, 
viz., Andhra Pradesh, Kamataka and Tamil Nadu is a 
dry land area. The farmers there, are living in a very 
distressing situation. In most parts of Kamatak£, especially, 
in my constituency, Kolar, the water table has gOIlfl down 
by 500 feets to 600 feets. I request that the hon. 
Agriculture Minister should pay a kind attention to this 
problem. One remedy to solve the water problem in 
Karnataka is desiltation of tanks. More than 10,000 tanks 
in Kamataka are sited. I therefore. request that the Central 
Government should come out with some concrete 
proposals, they may take the help of World Bank, if 
necessary, to take the desiitation of tanks. 

Sir, my next point relates to marketing facilities. The 
Govemments in USA. Britain and Holland are giving full 
protection to their farmers. If there is no market of the 
products of their farmers, their I'EIspective Govemment 
will come forward and purchase those products from them 
in order to save them from hardships. Similarly, our 
Govemment also should come forward by way of giving 
protection to our farmers. This way, our country will be 
benefited a lot. Prices stability will also remain there. 

Lastly, in Kamataka, we are producing a huge amount 
of vegetables like Potatoes and Oniona, and fruits like 
Mangoes, which are all perishable items. But the problem 

is that there is no sufficient cold storage facilities aVailable. 
We want more and more cold storages to be built there 
to help the farmelll. It will also be in the interest of the 
State. 

So, I request that the hon. Agriculture Minister should 
take aome stepa to protect the farmers of our country. 
With theBe words, I conclude. 

[frans/ll.tion} 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Deputy 
Speaker, Sir, Crop lnaurance Scheme is being introduced 
for the benefit of farmers. Though the Central Govemment 
Is releaSing funds for the scheme, the State Govemment 
does not wish to make a contribution of 25% which It is 
required to make. Crop Insurance Scheme should be 
implemented for the benefit of the farmers. Besides, relie' 
should be given to the farmers for oilseed crops. Financial 
assistance should be provided at rural level by the 
Department of Agriculture for sening up new industries 
and businesses. Oranges, lemons and papaya are grown 
here. Assistance should be given at rural level to set up 
industries related to them. More sugar mills need to be 
set up here. The work relating to wasteland development 
and water management presently being handled by other 
departments, should be brought under this Department. 
The Government is not releaSing sufficient funds for 
tubewells and power supply. The Central Govemment 
should provide more funds to the Department of 
Agriculture. 

SHRI NITISH KUMAR: Mr. Deputy Speaker, Sir, 
discussion has been going on in the House regarding 
the farmers since yesterday. Some Hon'ble Members have 
expressed their views in this regard and have expressed 
their concems regarding the plight of farmers. Their 
concem is quite natural. There are some problems. stili 
they have continued to make progress facing all these 
problems. we have made much progress since 
independence. There has been a lour times increase in 
agricultural production since independence. We have made 
progress despite all odds. There has been a record 
production of 203 million tonnes of foodgraln, which Is a 
great achievement and credit for this goe8 to the farm,", 
of our country. Those engaged in research work 9ISO 
share the credit, but, most of the credit goes 10 the 
farmelll. More tough challenges lie ahead. The rate of 
Increase in POPulation Is much higher than the rate of 
increase in agrlcunural production and produotlVlty. ThIs 
i8 a big challenge for us. We 8hall have to accept It and 
find a solution thereto. We are considered to be self· 
8ufficlent in case of foodgraln8. We are exporting 
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. agricultural products. Our position has improved to a large 
extent but we should not forget that more than one third 
of our population lives below poverty line. They are not 
getting their share from the production which is their due 
as per capita share. On one hand, there is rising 
population and on the other hanel, there Is poverty. If we 
take into account the people living below poverty line, 
we will have to place more emphasis on increasing 
productivity and achieving higher production. That is why 
it is laid down in the agenda of our Govemment the 
National Democratic Alliance that we aim to double the 

. production of not just foodgrains but all the food products 
in the next ten years to meet the forthcoming challenges. 
We shall have to formulate our policy accordingly and 
that is why we propose to introduce an agricultural policy 
shortly which will deal with certain basic Issues and will 
lay emphasis on achieving 4% growth rate. We shall 
have to find solutions to the problem we might encounter 
in achieving our goal. Cultivable land is limited and there 
is limited scope to increase it further. We shall have to 
pay attention towards this aspect. We shall have to think 
beyond the progress made so far in agriculture and also 
beyond the green revolution, about which we keep on 
talking. We should start paying more attention towards 
development of agriculture in unirrigated and ralnfed areas. 
We shall have to lay more emphasis on increasing 
productivity in the rainfed areas. We shall have to pay 
I nore attention towards this aspect in future. These are 
the areas where we can increase productivity and from 
where we can achieve higher yield. We shall have to 
formulate our policies in accordance with this atrategy. 
Whether it is the watershed development project or other 
projects. we shall have to pay attention to crop rotation 
and also how crops can be diversified and which crops 
are to be grown. Taking all these factors into account, It 
is proposed to introduce some new programmes tailored 
for different areas and different crops. 

There are several problems. A part of tha production 
is wasted due to improper post harvest management. 
This moming itself, a question was asked In the House 
in this regard. 5 to 10% of the foodgrains is wasted and 
Similarly 20% to 30% of horticultural produce is alao 
wasted. We shall have to prevent this wastage and 
develop cold storage facilities espeCially for horticulture. 
Keeping this in view, our Govemment has formulated a 
capital subsidy scheme under which it is envisaged to 
develop new cold storages having the capacity of 12 
lakh tonnes in the remaining period of the Ninth Five 
Year Plan. It is also proposed to enhance the storage 
capacity, modernise the prasent storage capacity of eight 
lakh tonnes and develop storage capacity for four and a 
half lakh tonnes of onions. These are our targets. 

Similarly, It is eaaential to develop storage capacity at 
'mandie' In rural and amaH areas to help out the farm .... 
Just as the Govemment hu formulated capital subsidy 
scheme for developing cold storage, It Is proposed to 
give subsidy upto 25% on the same pattem In the same 
manner. The promoter will chip In 25%. Commercial Banks 
will extend loans upto 50%, 0 1 % higher than the prime 
lending rate. NABARD or Commercial Banks wIU ..... fInance 
It. Deliberations are on In the Mlnletry to develop a 
scheme on this pattem to construct godowna In rural 
areas at grass root level In order to enhance the storage 
capacity of foodgralns. We are In touch with other 
Ministries. A final decision has not been taken In this 
regard but IhIa is our proposal and we are working on It. 
Similarly; more attention will have to be paid towards 
post harvest management. We shall have to lay more 
emphasis on food proceaalng. We shall have to pay 
attention tQWards all these things. Attention shall have to 
be paid to Integrated peat management also. 

1\41'. Deputy Speaker, Sir, it is true that we can not 
continue using chemicals, peaticldes and lnaectlcldea 
Indefinitely. Hence the b .. t option would be to lay 
ernphaala on Integrated peal management and biological 
control. It is true that chemical fertilizere are being used. 
Chemical fertilizers have their own Umltatlona and they 
are helpful In Increasing producIIvIty but at the same 
time, they are harmful. We will have to ponder over It. 
Conjunctive use will have to be made. More emphuIa 
should be I.d on the use of organic fertlllz .... AIongwllh 
biological peat control, the organic fertilizers will have to 
be deve~. The farmers are wortdng on It In many 
parts -of the country. On behalf of Union Govemment, 
I.C.A.A. Is al80 doing research work. Aaaletance Is 
rendered to people and they are responding favourably 
to use of organic fertlUzera. 

Mr. Deputy Speaker, Sir, a Minister from Kerala told 
me that they have their own Institution. Sir, I ukad the 
Minister and he told me that organic fertilizers were being 
used In that State. He recounted his experiences In this 
regard. OW' sclentlata are also of the view that with the 
usage of organic fertilizers, the yield mey be leas initially 
but the productivity willincreue gredually. Hence we ~I 
have to switch over t9 It. This will be beneficial for the 
environment and al80 for the health of the people. 
However we cannot atop using chemical fertilizers .1 of 
a sudden, because we have a large population to feed. 
There Is the Iaaue of Food Security. FoodgraJns and food 
products are required and this requirement has to be 
met. If we were to withdraw the UN of chemIcaJ peatIcIdea 
and lnaectlcldea, It will be Impractical to do 80. Thus we 
shall have to proceed towards that direction gradually. It 
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would be better H we switch over to conJunctive use first 
and implement it gradually. We are making progl'888 in 
this direction. 

Mr. Deputy Speaker, Sir, Hon'ble Members have 
raised certain questions and their concem is justified. 
Farmers face the problem of power and inputs. An 
arrangement is made in some States that free power will 
be provided but no power is supplied at all. Farmers 
require power. The power tariff should be fixed. An affluent 
State like Punjab can afford to supply power free of cost 
to the farmers but other states are not in a position to 
do so. Shri Raghuvansh is present here. He is aware 
that there is acute shortage of power in Bihar. Still an 
announcement was made that power will be supplied free 
of cost to the farmers in Bihar. When there are no power 
lines and no transformers, how is the power proposed to 
be supplied. Power supply is possible only when the 
transmission line have been laid. We shall have to think 
about all such issu.. Power should definitely be provided 
to the farmers. 

Mr. Deputy Speaker, Sir, all these are 'State subjects. 
Agriculture is also a state subject. Central Govemment 
can give advice and help the States. The Minister 01 
Water Resources is seated by my side. He can giva 
advice, extend help and he can also give technical advice. 
The assistance required to be given by the Centre is 
released depending on the size of state projects. There 
are several programmes related to agriculture and under 
the new agricultural policy proposed to be introduced, 
the Central Govemment will play an advisory role in the 
State schemes. The Centre should advise the States. 
The States should formulate the schemes as per their 
requirements. We shall help them 80 that they may 
incraase production rapidly. 

SHRI ANIL BASU: Mr. Deputy Speaker, Sir, this Is 
a 'very serious matter. 

{English] 

If public investment in agriculture is reduced and H 
the Union Govemment withdraws its role in regard to 
public investment in agriculture, that will be a black day 
for our country. 

(Translation] 

SHRI NITISH KUMAR: Perhpas, you have not 
understood my point. I am speaking in Hindi, therefore, 
it might be possible that you have not understood my 
point. Otherwise you have good command over Hindi. 

You have misunderstood my statement. While formulating 
the scheme, we fix the share 01 the Centre and Stale. 
I mean to say that we should allocate funds to them, 
and they may formulate scheme according to their needs. 
We can advise them in this malter, which may benefil 
them. By this way schemes could be formulaled with 
their cooperation, and we can help Ihem in research work. 

Mr. Deputy Speaker, Sir, public investmenl should 
be increased. We are not Ialking about reducing public 
investmenl, Ihere is no question of reducing II, but we 
are of the view that the present investment is nol enough, 
and it should be further increased. We want to help the 
States. We want 10 give them more autonomy so that 
they could formulate scheme for the progress of 
agriculture, as per their needs, bul in Ihis case, Slates 
have to consider all the facts. Some States will gel much 
benefit 01 it. All these things have to be considered. 
... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: Now Shri Anll Basu is nol 
able to undersland. After five or ten minutes many han. 
Members will nol be able to understand. So, Instead of 
addressing the Member, please address the Chair. 

(Trans/ation] 

SHRI NITISH KUMAR: We have formulated many 
schemes. I do nol want 10 go in some matters, like issue 
of sugar, which have been raised here. A 101 of 
discussions have taken place which are not directiy related 
10 Ministry of Agriculture ... (Interruptlons) 

KUNWAR AKHILESH SINGH: The issue of sugar was 
raised, because hard work put by farmers ... (Interruptions) 

SHRI NITISH KUMAR: See the lime. Otherwise we 
would be holding discussion for the sake of discussion 
only. 

[Eng/Ish) 

MR. DEPUTY SPEAKER: Shri Akhilesh Kunwar 
Singh, you are a new Member. You can inlerrupt and 
speak only if t~e han. Minister is ready to yield. 

(Translation) 

SHRI RAM NAG INA MISHRA: Mr. Deputy Speaker, 
Sir, Shri AdvaniJi has said in this very House that after 
taking full detail from the Minister of Agriculture, he will 
give the report about sugarcane to the 
House ... (Interruptions) 
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MR. DEPUTY SPEAKER: From where did you get 
the permission, you are a senior member. 

... (Interruptions) 

SHRI RAM NAG INA MISHRA: Now he is saying that 
he does not know any thing about sugarcane. 
... (Interruptions) Shri Advani say that he will ask the 
Minister of Agriculture, then who will tell us about 
sugarcane? 

MR. DEPUTY SPEAKER: Mr. Mishra, should I tell 
you the same thing, what I have told Shri Akhllesh. 

SHRI NITISH KUMAR: listen carefulty. I have said 
sugar, not sugarcane. I have not said cane, but sugar. 
First listen carefully, then speak. We know it very well. 
We are aware of your concem and share it also. But it 
is not appropriate to react before listening to the entire 
thing. In the circumstances . ... (Interruptions) The Ministry 
of Agriculture look after the production of Ilugarcane, 
becuase it is a part of agriculture. But sugar production 
is out of its purview. We do not see the problems of 
farmers related with sugarmills. It is also right that It is 
our duty to look after the interest of the farmers who 
produce it. We are as much concemed 'and want to 
eKpress our concern as has been expressed by the 
hon'ble Member. But it is a subject about which we have 
to think collectively. It Is also true that there is a I'1lle 
and an Act for it. Who is not aware of It? We too hall 
from rural area. I also belong to a fanner family and we 
also go there. All the sugar mills of Northem Blha.r are 
closed. The farmers over there narrate their problems. 
As a Memoer we too have been raising the problems of 
sugarcane growers. Therefore, we have ample knowledge 
in this regard. but the question is that there should be a 
concrete solution to their problems. There are no two 
opinions about it. I will definitely convey the feelings of 
the hon'ble members to the concerned Department. 
Alongwith this, my department will make available every 
kind of help in this regard. We will do whatever can be 
done, but the problems of sugarcane farmers should be 
solved. At many places, sugarcane farmers are being 
eKploited. Everybody is aware, how the fanners are being 
cheated by sugar mills through issuance of slips. This Is 
not a secret. All of us lead a public life and all of us are 
aware of everything. But the Govemment have to function 
in its own way. It will not be appropriate for me to say 
anything related to the domain of other department. 
Therefore, whatever will be possible in this regard, and 
I will definitely apprise the concerned departments with 
tt-, views eKpressed by hon'ble Member. 

Some other questions heve also been raised. I win 
reply in brief. We have launched National Agriculture 
Insurance Scheme. Keeping in view the interests of the 
fanners, and to face challenges. This scheme has been 
launched from this Rabl season. The new national 
agriculture Insurance scheme Is In place of comprehensive 
Crop Insurance Scheme of the past. The ambit of National 
Crop Insura,ce Scheme has been enhanced. 
Comprehensive Crop Insurance Scheme of past which 
was known as Crop Insurance Scheme, used to cover 
only those fanners who have taken loan. this scheme 
will cover loanee fanners, as well as non-Ioanee fanners. 
Its scope is wide. There are many components of it. 
Thus a better scheme has been launched in the interest 
of farmers. Still, to improve it further, we 
will ... (Interruptions) 

(English] 

Shri Anil Basu, please let me complete. 
... (Interruptions) If you want the aetails about the 
'Rashtriya Krishi Bima Yojana', I am prepared to give It. 
II you are reedy to lit, I can go on for hours and hours 
together. 

MR. DEPUTY SPEAKER: Hon. Minister, you can pass 
on this information to the Member. 

[Translation] 

SHRI NITISH KUMAR: If he requires, we will give 
details t6 him regarding National Agriculture Insurance 
Scheme. If you permit me, I will start giving Infonnation 
right now. It will take atleast 20 minutes to thoroughly 
narrate about National Agriculture Insurance Schenl8. 
Therefore, I am giving information about main things only. 
Instead of only loanee farmers now option has been given 
to both loanee and non-Ioanee fanners, they can Join 
this scheme. The subsidy would be given to small and 
marginal fanners as before for the pt'emium. The subsidy 
amount would be provided by the Union and the State 
Governments. The States' have been asked to opt for 
the new Insurance Scheme. Nine States have already 
opted this scheme. Even after this, if they have any 
problem regarding it, it was decided that it will be reviewed 
after one year. But when this scheme has been launched 
in this financial year and the previous scheme has been 
withdrawn in such a situation we will. urge all the Sta_ 
to opt for this scheme. If, in the next financial year, there 
is possibility of reviewing it then we will review It on the 
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basis of suggestions received from the States and will 
discuss it. In this way, the horticulture crops will also be 
included under this scheme. There Is no immediate plan 
to include perennial crops in it. That will be included 
after three years. The acturial premium Is to be charged 
in this regard. The premium at present will mature 
gradually into acturial premium. There is a proposal for 
dismantling all kinds of subsidy in the next five years. 
This way, the present scheme is better than the earlier 
one as its coverage Is extensive. The coverage of farmers 
is more. Besides this, the coverage of area Is also more. 
Shri Raghuvansh Prasadji had raised the question that 
village should be treated as unit. Gram Panchayat Ia the 
unit in it. We will expand and develop it after considering 
the earlier ill data availability relating to the crops being 
brought under it. It means that this scheme in the im-rest 
of farmers. 

The Credit Card scheme has been a great succeea. 
The target was for 20 lakh farmers and Inlact 35 lalch 
farmers have been issued credit carda. There are many 
such schemes which the Govemment of Shri Atal Blhari 
Va;payee has implemented. In future also, we would 
implement many more schemes to provide benefits to 
the farmers and sinca the agriculture policy has been 
annou,",ced, we are finansing it. Our Ministry had already 
finalised it ten years ago. The Finanea Minister of the 
then Govemment in his budget speech in 1989-90 had 
said that this exercise was going on sinea then. I am 
happy that at that time when discussion started, I was 
Minister of State for Agriculture and today I am Minister 
of Agriculture. I am the happiest person as the diacuaalon 
to formulate agriculture policy which was started at that 
time has culminated logically. But during this period much 
time has passed. During this period, this issue was 
discussed twice In Parliament. Coincidently, I WI8 the 
Chairman of Standing Committee of Parliament. That 
Committee has also submitted its report on National 
Agriculture Policy. The Conference of Ministers of 
Agriculture was held. Meettng was held with Experts. Such 
a wide range of consultation has already been held that 
now there is no need for further consideration. Therefore, 
after finalising it, we have already started the procaea of 
taking it in the Cabinet. We intend to formulate farmer-
oriented agriculture policy which would sfeguard the 
interests of the farmers of the country in the n_ year, 
in the new millennium. this would be our intention for 
farmers upon whom 213rd of the people of this country 
depends. We want to do it for their prosperity and the 
progress of the country also. 

Besides this, some questions have been raised and 
today it is very essential to respond, to one question. 

Some hon'ble Members have spoken about terminator 
seed. :rerminator seed was as a concept in the world. 
So far it could not take a concrete shape and It has 
been opposed throughout the world. Terminator seed is 
a very dangerous thing. It means that Multi-National 
Company would prepare a seed and it would put a 
terminator gene In it. We can take crop by sowing the 
said seed. There is no problem in it but the grain 
produced through sowing this seed wlH not be capable of 
further germination. There will be sterile In It which Is a 
dangerous sign. There has been a world-Wide reectlon to 
it and as per information available to me the company 
which had started worK on this seed has also said that 
now they ars going to abandon this scheme. But we are 
not taking it lightly. The Ministry 01 Agriculture had illlued 
strict Instructions to all Its quarentine centres to ensure 
that the seeds being Imported do not contain terminator 
genes and to cerry out examinations properly In this 
regard. 

Besides thia, we Intend to bring Plant Varieties and 
Farmers Protection Rights Bill In this session Itself. 
Through this BUI, we will take care of all these things. 
The registrations of seed containing terminator gene will 
not be allowed In the country. We are mentioning all 
these things In that Bill. Therefore, the question of entry 
of such dangerous thing Into the country does not arise. 
We will not tolerate all these things. 

Besides, some of our hon'ble Members have ralaed 
the question of giving the status 01 Industry to agriculture. 
After the introduction of agriculture policy which we would 
like to bring, the queatlon regarding giving status of 
industry to agriculture will not artee. They will get same 
facilities i.e. Credit and many other facilities which are 
available to the lnduaIrtal sector. Special attention. being 
paid towards this and I hope that the agriculture policy 
which will be Introduced would solve d theae probIeme. 

Some Members have raised the question that the 
minimum support price which is fixed by C.A.C.P. I .•. 
Commission for Agricultural Cost and Prlcee, In that 
representatives of farmers are not Included. We should 
not meet out injustice to them. I have .. 0 been saying 
this from the very beginning but now gradual change has 
taken place In the pricing nomll 01 C.A-C.P. In that many 
kinds of Input costs are also Included alongwlth 
remuneration of the farmers who are working In their 
fields besides rent 01 land. Therefore, now It Is not so. 
Beaidea, the actual expenditure incurred by • farmers 
are also included in It. The eminent agricultural experts 
and agricultural econornisla are appointed In the C.A.C.P. 
Pta repreaantative of farmers, three non-offIcIal membera 
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are also appointed in it, therefore It Is not true to say 
that composition of C.A.C.P. Is not satisfactory. It is the 
C.A.C.P. which has been recommending prices of produce 
of larmers due to which they have benefited and 
progressed . ... (lnterrUptions) I am not yielding. 

Diecussion has been held In detail and now let me 
respond to these issues otherwise later on you will 
complain that such and such isaue has been lett out. 
Thus the situation has improved as compared to the past. 
A question was raised by our respected colleague. 
... (Interruptions) 

SHRI ANIL BASU: What support price are you going 
to announce for wheat? 

SHRI NITISH KUMAR: That will also be done. Why 
you start running commentary In between. I win Inform 
you about it outside the House. The proceu of fixing 
minimum support price of wheat Is continuing. 

MR. DEPUTY SPEAKER: What Is this going on? Mr. 
Minister, what are you doing? Why are you engaging 
yourself in cross talk. are we not a party to It? What Is 
this? 

... (Interruptions) 

SHRI NITISH KUMAR: I am concluding. 

Just now Raghuvansh Babu has raised a question. 
It is an E.E.C. assisted project regarding reclamation and 
development of alkali land In Bihar and U.P. You were 
making a mention of that salinity does not develop there 
but alkaHne contents increase in the soli. The project III 
in progress in Bihar. In this scheme technical auclt 18 
being conducted by Ministry of Agriculture and financial 
audit is done by ·E.E.C. or is conducted In accordance 
with the terms of agreement. Financial, administrative and 
technical irregularities have been found In financial audit 
of the scheme in Bihar. Just now hon'ble Shrl 
Kumaramangalam has told about irregularities In rural 
electrification. It Is an EEC assisted project and 
irregularities have been found in it. I feel very sad about 
it as I come from this state but what can be done? 
Members are well aware about the implementation agency 
i.e. Gandak Area Development Agency EEC has" given 
an indication to close this project as due to Irregularities 
it has been ruined but we are perauadlng them to con\Inue 
it. A meeting has been fixed In this regard and we hope 
tNt Droject wiU continue. Secretary, Agriculture and offIcIaIII 
from Bihar have been sent" for this meeting. W. wHI try 
to pareuade them to continue It but IMMUres should be 

taken to check these Irregularities. "Apart from It several 
other problema are also there. For Instance, due to Import 
or any other procedure, several II8uee relate to other 
Ministries but so far the Ministry of Agriculture Is 
concerned we are alert to protect the Interests of farmers 
and efforts are being made for the progl'8llll of agricultural 
sector to face the challenges of the coming century and 
millennium. 

BeeIdea, no Integrated and cornprehenelve study has 
been conducted on concltlon of farmers. I would like to 
8It'f that the progreae made In agriculture sector elnce 
Independence should also be property reflected. Earlier 
green revolution took place and we made progress In 
agriculture sector. During operetlon flood under white 
revolution production of milk Increased. Yellow revolution 
has been taken up for increasing production of ollseeds. 
Blue revolution hu been taken up for development of 
fishery. We have also made progreaa In horticulture. Now 
we should move towards rainbow revolution. Though we 
enjoy second position In the field of horticulture but 
production In this sector should also be Increased. Two 
days ago an international conference on potato was going 
on. We consider potato as food Item but due to our 
habit we use It as vegetable. We should pay attention 
towards Increasing Ita usages and Ita production should 
be tncrea.ed. White and, green revolutions have taken 
place. Blue and yellow are underway and now through 
rainbow revolution we are conceptualizing It. We will 
resolve the problems and face challenges before the 
country and we need cooperation of the whole House for 
It Our Government Is committed to 'protect the Interests 
of fanning community who depend on agriculture and we 
wlH try our beat to do so. 

WIth these words, I thank the hon'ble Members who 
took part inthlll debate. 

SHRI PRABHUNATH SINGH: Sir, I would Hke to 
make a submission to the hon'bIa Minister that a propoaaI 
was mooted for setting up Krlahl Vigyan Kendraa in 
Chhapra at the time when you were Minister of Stale In 
the Ministry of Agriculture. 

SHRI NITISH KUMAR: I will look Into the matter of 
Krlahl V1gyan Ke",dras by convmlng a meeting. 

23.14 hra. 

The Lolc Sabha then adjourned tUI EIeIlWl of the Clock 
on ThUl'Sday, December, 9, 19991AgtBhayana 

1B, 1921 (SakII) 
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